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LOK SABHA DEBATES 

LOK SABHA 

Friday, December 18, 20051AgrahayaNl 25, 
1927(Saka) 

The lok Sabha met at Eleven of the Clock 

[UR, SPlAICIIR In the Cheft1 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER : Shri Chandra Bhushan Singh 
Question No. 342 

[Translation) 

+ 
*342. SHRI CHANDRA BHUSHAN SINGH : 

DR. SHAFIQUR RAHMAN BARa : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to start 12 
hours banking service in urban areas by public sector 
banks In the country; 

(b) if so, the details thereof; 

(c) whether the branches In urban areas have been 
IdentHled for such service; 

(d) H 50. the details in this regard, bank-wise; 

(e) the time by which the new system will be made 

operational; and 

(f) the other steps taken by the Govemment to 
compete with the privatelforeign banks? 

[English) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) to (f) A statement is laid on the Table 

of the House. 
Stlltement 

<a> to (e) Public Sector Banks enjoy managerial 
aUlonomy which. Inter ... n., pennita them to fix timings for 
branches to b8 open. n Ie upto the banks to Introduce 12 

hours banking services In urban areas and Identify 
branches for the purpose. To provide convenient . and 
competitive services to their customers, some Public Sector 
Banks (PSBs) have Introduced banking services from 8 
A.M. to 8 P.M. 

(f) To improve the health of banking sector in India 
and to bring it at par with the international standards, the 
Reserve Bank of India has prescribed measures for 
strengthening of prudential supervision coupled with wide 
ranging steps undertaken by the Government. After 
Initiation of reforms in earty 19908, financial performance 
of the banking sector in general and public sector banks 
In partlcutar, has Improved significantly. Balance sheet and 
protltabHIty Indicators viz. Return on Assets, Net Interest 
Margin, NPA Ratios, Provisioning and claasification norms 
for NPAs, Capital Adequacy Ratio etc. suggest that the 
Indian banking sector now compares well with global 
benchmarks. To facilitate quick and efficient decision-
making and to provide Bank Boards sufficient managerial 
autonomy to be able to compete Internationally, Govern-
ment has announced an Autonomy Package on 22.02.2005 
for the public sector banks. 

[Translation) 

SHRI CHANDRA BHUSHAN SINGH: Sir, through you, 
I would like to submit to the hon'ble Minister that he has 
started a very healthy and good tradition, for which I would 
like to extend my congratulation to him. Now, the 
nationalized banks will remain opened from 8 AM to 8 PM 
and will also compete with the foreign banks and 
customers will benefited by thle move. In his reply, the 
hon'ble Minister has stated that presently only few banks 
have started these services, I would like to know from the 
hon'bIa Minister as to by what time the Govemment will 
be able to provide the said facilities in the remaining 
various big and small towns of the country. My next 
question Is. . . (Interruption.) 

MR. SPEAKER: You will get the opportunity to ask the 
second question. 

[English) 

SHRI P. CHIDAMBARAM : Sir, this question came up 
at my meeting with the CMOs of public HCtor bankl on 
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the 18th of November, that Is, last month. As of tod.y, State 
Bank of Indi. In 444 branches, Banks of Baroda In 488 

branches .nd Punjab National Bank in 65 branches .... 

providing 8.00 •. m. to 8.00 p.m. banking services. Yesterday 

I saw an advertisement by Allahabad Bank seylng that they 
have introduced it In a number of their branches. I think 

chairmen of banks are very keen that 8.00 a.m. to 8.00 
p.m. services must be introduced in all towns and cities 

because that Is where extended banking services are 

required and by the end of the financial year, we will see 

considerable progress. They have to, of course, consult 

their workers, reapportion manpower and rnakathe 

physical arrangements. But I am confident that many more 

banks will extend this service and by the end of the 
financial year we should have made good prog ....... 

[Translation} 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker, Sir, 

my second question Is cOl'lCemed with the common people 

of India. In reply to the question, the hon'ble Minister has 

mentioned to provide this facility only to urban areas. I 
would like to know from the hon'ble Minister as to whether 

the Government propose to provide this facility In rural 

areas also in future. 

{EngHsh} 

SHRI P. CHIDAMBARAM : Sir, If necessary, yes. 

[Translation} 

SHRI SUBHASH SURESHCHANDRA DESHMUKH : 

Mr. Speaker, Sir, many banks are operating In cooperative 

sector in the country. Is It true that the Government have 
imposed ban on the eettIng up of new branchH. If 80, the 

... asons therefore and whether the Government propoee 

to withdraw the ban? 

{English} 

SHRI P. CHIDAMBARAM ': Sir, branch licences are 

granted by the Reserve Bank of India. Public sector banks 
are opening a number of branches every year, but of 
OOUfM, the demand for branches far exceed8 the capacity 

of • public sector bank to open a brapch. It ta not eaay 

to open a branch. To open • branch, It will require a capital 

investment running into several lakhs of rupees and every 

branch must have a minimum deposit collection running 

to, at least. Rs. 2 crore for a smaller bank and maybe 

more for banks like State Bank of India, but banks are 

responding. Every year, banks are opening a large number 

of branches which are licensed by the Reserve Bank of 

India. The Government has no role except to forward your 

request to the banks and to the Reserve Bank of India to 

consider the request. 

SHRI N.S.V. CHITTHAN : Mr. Speaker, Sir. in order to 

facilitate the Government staff, other office-going people 

and also the general public, may I know, through you, from 

our Finance Minister whether neceseary steps will be taken 

to open all branches of banks on Sundays also. 

SHRI P. CHIDAMBARAM : This Is a matter, which the 

bank managements would have to talk to their unions and 

find a way to deploy. I have no doubt that in course of 

time some banks will see an opportunity In keeping open 

on Sunday also. But let us leave it to the bank 
managements and to the employees themselves. 

[Translation} 

SHRI ANANDRAO VITHOBA ADSUL·: Mr. Speaker. Sir. 

just now the hon'ble Minister has replied regarding the 

proviSion of licence to cooperative banks. Since I am 

working in this field, it Is my experience that during the 

last four years, the Reserve Bank has not provided licence 

to a single cooperative bank, 

[English} 

Definitely, it Is part and parcel of the decision of the 

Finance Department. 

[Translation} 

While these banks meet all the norms and require-

ments. For example Saraswat Cooperative Bank which is 

operating in two-three States and whose performance and 

deposit position Ie alao good, did not get even one licence 
during the IBIt four yeara. Unit_ the direction 'is given by 

the Government, RBI will not give licence. The reason that 
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hu been given in t~s regatd is that unle.. the State 

Govemment signs the MoU envisaged under new Act, the 

licence will not be issued. 

[English} 

Once, It is a part and parcel of the Rnanee Department 
and as I have worked in the Department as the MinIster 
of State for Finance. 

[Tranl/atlon] 

I am very sorry to note It. Why Is It so In regard to 
the cooperative banks? What will the hon'ble Minister of 

Finance do In this regard? 

[EngHsh} 

SHRI P. CHIDAMBARAM : Sir, you will pardon me, the 

Member ended the question by referring to public sector 

banks. But the thrusi of ~is question is not about public 

sector banks, this question is aboUt public sector banks. 

He is talking about State Cooperative Banks and Multl-

State Cooperative Banks. This question does not deal with 
that. 

Let me tell you that the RBI has a policy of licensing 

cooperative sector banks. I think, the policy requires each 

State Govemment to enter into an MoU, agreeing to abide 

by certain prudential and regulatory discipline. If RBI finds 

that a State Govemment has entered into an MoU, it will 
certainly grant licences. I am sorry, I cannot give any 
direction to the RBI in this matter. 

[Translation} 

SHRI REWATI RAMAN SINGH: Through you, I would 

like to know from the hon'ble Minister of Finance as to 

whether the Govemn,ent are aware that the Public Sector 

banka are traneferring dHferent ~ of expenaea on the 
customers without making required improvement In 

customer services. For example State Bank of India 

charges Rs. 63 per Cheque book If any savlngbanlca 

.x:ount holder wanta to get one or more than one cheque 
booka I8Iued from the banka without any prior Infonnation. 
Whether the Govemment have ponder over it. In order to 

escape from such lituation the people have to open new 
account In other banks for the payment of different billa 
and it is on account of this that they have to face difficuItiee 
while filing for the income tax retum. What steps are being 
taken by the Government to solve thII probtem? 

[English} 

MR. SPEAKER : We are travenlng far away from the 

question. 

SHRI P. CHIDAMBARAM : I am not eertaln that the 

charge leveled generally against a/l public sector banks 

is correct. Recently, the RBI has announced a slew of 

measures where It has required banka to be transparent 

and publici.. their interest rates, directed banks to open 

what are called no-frills accounts. In fact, some banka, after 

my meeting with them on the 18th of November, have 

agreed to allow customers to open, not NIL bal8nce 

accounts, but low balance accounts where even with a 

sum of As. 60 you can open an account. But I concede 

that perhaps there are some practices followed by some 
banka, which .re not coneumer friendly. I concede that 

point. 

Therefore, we are putting In place • new Ombudlman 
Scheme. The Government has flnallHd the scheme In 
consultation with the RBI. The RBI, I believe, will notify the 

scheme with effect from the 1 It of J.nuary 2008. 

If there Is a bank or a branch of a bank which ia 

Indulging In consumer unfriendly praotlces, surely the 

Ombudsman will 'be a good remedy. Ombudsman Is being . 

empowered to deal with these grievances. 

SHRI BRAJA KISHORE TRIPATHY : Mr. Speaker, Sir, 
the han. Minl8ter hu replied in hla Statement that the 

Govemment h .. announced Autonomy Package on 22nd 
February, 2005 for the public aector banka. The deIaIIa .re 

not .vail..... What .re the salient fMlurw of thie 
.utonomy package? What autonomy have you given to 

these public sector banka? 

SHRI P. CHIDAMBARAM : The .utonomy package 
announced on 22nd February 2005, Inter alia, provide for : 
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0) pursue new lines of business as part of overall business, 
strategy; (iI) ITiake ~i:jrtable acquisition of companl.. or 
busineSs, open overseas offices, set up subsidiaries, exist 
I line of business and merge unviable brlnches; (ill) 

decide all human resource issues relating to the bank 
including staffing paHern, recruitment, placement. transfer, 
training and promotion; (iv) prescribe standards for 
qategorlsation of branches based on volume of business; 
(v) prescribe essential academic qualifications for recruit-
ment; (vi) undertake visits to foreign countries, interact with 
the investors; Ind finally, lay down policy of accountability 
and responslbHIty. 

SHRI KHARABELA SWAIN : The hon. Minister has 
mentioned about Ombudsman. Actually the .Ombudsman 
only deals with the grievances raised by the banks. But, 
what about the grievances raieed by consumers? Will the 
Government ensure that the Ombudsman also deals with 
the grievances raised by the consumers? Will the Govern-
ment ensure that the banks also open ATMs in the rural 
areas to facilitate withdrawal of money from the banks? 

MR. SPEAKER : There are two questions combined. 

SHRI P. CHIDAMBARAM : The current Ombudsman 
scheme also enables the consumers to file grievances. Be 
that !lilt may, kindly walt for the new Scheme to be notified 
from 1st of January. I have apent hours In drafting and 
editing the new Scheme. The new Scheme provIdei for 
a comprehensive redressal machinery for consumers. 
Klndfy walt until 1 st January, 2006. 

As far as ATMs are concerned, ATMs do not come 
without cost. The.re is a .. cost to installing an ATM. We have 
now found a low-cost ATM technology. I have urged in the 
meeting of ·18th of November to Invest in Iow-coet ATMs. 
Depending upon the needa - and there must be a 
minimum number of traneactlona every day In order to 
su.tain an ATM; I think the minimum number is something 
like 50 or 75 or 100 tranaactions per day - banks will open 
ATMs. in rural areas also. 

MR. SPEAKER : Shri Radhakrlshnan. It Is the last 
SupfMmentary. I have allowed nine Supplementarie&. 

(Interruptions) 

SHRI KHARABELA SWAIN : Sir, I agree with Shrl 

Varkala Radhakrlshnan. 

MR. SPEAKER : Do you agree with Shri 

Radhakrlshnan? I have not yet heard what he is saylngl 

Or, is he agreeing with you? 

SHRI KHARABELA SWAIN He 18 agreeing with 

me. 

MR. SPEAKER: That Is good for a change. You should 

be agreeing with each other soma time instead of 

oppollng for the sake of the opposition. It Is very good. 

That is the atmosphere I want In this HOuse. 

SHRI VARKALA RADHAKRISHNAN : The introduction 

of 12-hour banking services is a good step, but I would 

like to point out some difficulties that are Involved in the 

ATM counters working for 24 hours. In the city of 
Trlvandrum. In an ATM, 500 fake notes were distributed 

through that ATM counter. Police have registered a criminal 

case and is investigating the matter. 

Some way or the other the identification numbers are 

going out, 80me other people are taking out money, and 

the depositor is not aware of it. It is not a safe method. 
I do not know whether it has corne to the knowledge of 

the hon. Minister.·1 would like to know what steps he 

proposes to take to make It perfect. 

MR. SPEAKER : Everywhere eyatem ia miaused. 

SHRI P. CHIDAMBARAM : This particular instance has 

not come to my knowledge but I am sure It has been 
brought to the knowledge of the Chairman of the 
concerned Bank or the RBI. . 

It is poaslble that 80me fake notea have found a 

way into the bank and. it tum, Into the ATM counter. But 

there are thousands of ATM counters and millions 

of people access them everyday. Now that you have 
brought this particular incident to my notice. I will find 

out what action I. taicen. But let us not ala!", people 

by saying that all the currencies are 'fake ... . (Interrup-

tIOns) 



9 Oral Answets AGRAHAYANA 25, 1927 (SAKA) to Question 10 

MR. SPEAKER : There should not be any scare. 

Something has happened In Thlruvananthapuram which Is 

not very wholesome. 

SHRI P. CHIDAMBARAM : I will certainly look Into It. 

But let us not create an alarm that all the currencies In 

all' the ATM counters are fake. 

MR. SPEAKER : What has happened In 

Thiruvananthapuram Is not very wholesome. 

{Translation} 

Power Generation 
+ 

*343. PROF. MAHADEORAO SHIWANKAR : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

WIU the Minister of POWER be pleased to state : 

(a) whether attention of the Govemment has been 

drawn to the news-Item appearing In R~rlya Sahara 

dated November 20, 2005 regarding failure of the 
Government to achieve the target of 'power: for all' by 

2012; 

(b) if so, the facts of the matter reported therein; 

(c) whether several power generation projects in 

the Hydro and Thermal sectors are unable to fulfil the 
promise of achieving the target; 

(d) If so, the efforts made by the Government 

thereon; 

(e) whether Power Regulatory Commiaaion has 

been set up in each State to Improve power distribution 

system in the States; and 

(f) If 80, the details thereof? 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) to (f) A Statement 
Is laid on the Table of the Houee. 

Stetement 

(a) Yes, Sir. 

(b) According to the Indian Electrical and Electron-
Ics Manufacturing Association (IEEMA), the comments of 
the Chairman Organizing Committee, Elecrama, 2006 
have been quoted out of context In the newspaper report 
and that the Chairman had said that the Electricity For All 
by 2012 programme of Government of India has opened 
up good business opportunity for the industry and even 

If this target is extended up to 2015, the excellent business 
opportunity would stili be available. 

(c) During the year 2004-05, against the power 

generation target of 586.4 BU, the actual achievement was 
587.3 BU. 

At present, 83 power generation projects totaling 
around 39,000 MW with a total estimated cost of 
As. 1,90,721 crore are under execution and out of these 
projects, 45 projects totaling 23,.889 MW with a total. 
estimated cost of Rs. 99,291 crore are thermal projects and 
32 projects totaling 11,924 MW with a total estimated cost 
of Rs. 62,110 crore are hydro projects and remaining 6 
are nuclear projects. 

With improved project management and better 
monitoring there has been some reduction in the execution 
time of both thermal and hydro projects. 

(d) T~e following measures have been adopted for 
timely commissioning of the power generation projects;-

• 

• 

• 

. The monitoring mechanism has been strength-
ened. 

The Central Electricity Authority has a nodal 
officer for each project, both at the conception 
stage as well as during execution. 

Regular review meetings are being organized in 
the Ministry of Power with a view to identifying 
problems and facilitating their resolution. 

(e) and (f) At presen. SERCs have been either 
constituted or notified in 27 StateslUnlon Territories. The 
names of th .. e State. are givltn in Annexure enclosed. 
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16. 

17. 
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25. 

Oral Answers 

Annexure 

Name of the State 

2 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Mahar.shtra 

eManipur 

Meghalay. 

eMlzoram 

Orissa 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

DECEMBER 18, 2006 to Question 12 

2 

26. Uttaranchal 

27. West Bengal 

e Joint Electricity Regulatory Commission (JERC) has been 

notified/constituted in these States. 

{Translation} 

PROF. MAHADEORAO SHIWANKAR : Mr. Speaker, Sir, 

in written reply to the question it has been stated that there 

are 32 hydel-power project, which would generate 11924 

megawatt power. I would like to know from the hon'ble 

Minister the time by which the power generation will be 
started In Tehrl and the quantum of power and the cost 

of generation. Along with that, I would also like to ask the 

hon'bla Minister as to whether the flow of Shaglrathi was 

blocked for this purpose? If 10, the period during which 
the flow WII8 completely blocked and whether the flow of 

Bhaglrathl has now been restored? 

[English} 

SHRI PRIVA RANJAN DASMUNSI : Sir, there are 83 
power generation projects. If a project-wise question Is 

asked, if a question on a selective project is asked in a 

separate notice. I will be too glad to reply to him. However, 

sinee he has mentioned Tehri, the facts available to me 

are that 'yes', there were some problems initially and those 

problems have been tackled. But I can send him the details 

of the generation and completion In a separate reply. But 

I can only inform the hon. Member that out of these 83 
projects, we have mentioned that 32 projects are hydel, 

and the hyde! power projects will take a little more time 

for a few simple reasons. These projects are normally not 

routed through the thermal power roadmap. We need the 

environment clearance. We need the clearance of other 

ecological laaues. 

Then, we also take care of power along with the hydel 

source of water to the extent that the ~I generation 

not only heIpe the power generatian but also It does not 
create a problem for lubaldenoe due to eroelon in that 
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area. So, obviously apart from the normal delay, which II 

expected In thermal power, a little more delay In hydel 

power projects takes place. But I shall certainly give the 

information to the hon. Member about this particular project 

of TeM. 

[Translation} 

PROF. MAHAOEORAO SHIWANKAR : Mr. Speaker, Sir, 

before asking the second supplementary question I would 

like to submit to you that I had asked a specific question 

as to whether the flow of Bhagirathi river was blocked. If 
80, the period during which the flow was blocked and 
whether the flow has now been restored. It Is a general 

question and the hon'ble Minister can reply it. The Minister 

should not Ignore the question. . . . (Interruptions) 

[English} 

SHRI PRIYA RANJAN OASMUNSI : Sir, with my past 

experience in the Ministry of Water Resources I can tell 

you that whenever any hydel source is detected, the hydel 

power concept is conceived in such a way that both the 

water release and water protection mechanisms are 

monitored according to the prescribed guideline. No water 

is blocked at any stage in Tehri just to create the hydel 

power generation. This mechanism of monitoring how 

much is to be released to create the power generation and 

how much is to be preserved by the prescribed parameter 

Is always done. 

MR. SPEAKER : You should appreciate the hon. 

Minister. He Is ill, and that he Is trying to valiantly fill up 

the gap and, I think, very effectively also. 

[Translation} 

PROF. MAHADEORAO SHIWANKAR : Mr. Speaker, Sir, 

Electrlctty Regulatory Commissions have either been or 

are being set up in 27 States. Ten States are eepecially 

facing power shortage. Maharuhtra Is also facing acute 

power shortage and experiencing load Ihedding for 12-

18 hours every day. Has the Government of Maharalhtra 

or the Maharalhtra State EIectrtcIty Board requested the 

Central Government to provide more power from the 

Central grid, for which the State Is ready to pay? Has any 

correspondence of IUCh nature taken place. If 80 what role 

has the Central Government played In this regard, and If 
not, then the hon. Minister should explicitly state the 

reasons? 

SHRI PRIVA RANJAN DASMUNSI : Mr. Speaker, Sir, 

I have no regrets in saying that Maharashtra or any other 

State which failed to generate the desired quantum of 

power is feeling its shortage during the peak load hours. 

Maharashtra is one such State. No doubt, the Govemment 

of Maharashtra hal written to the concemed department 

of the Central Govemment requesting for more power from 

the Central grid. But, so far as 15 percent unanocated 

shares are concemed, we can relax the ceiling and· 

extend help, provided there Is no shortage In regional grid. 

We have shown our full sympathy towards the State 

Govemment of Maharashtra. But it can not be done at the 

cost of the requirement of the regional grid. The Central 

Govemment provides help t~ the State for Improving power 

generation. 

[English} 

SHRI DEEPENDER SINGH HOOOA : Thank you, Sir. 

In our pursuit for power for all which was the essence of 

this Question, the Minister has responded by mentioning 

80me of the steps taken in the generation and distribution 

part of the power equations. I feel that we also need to 

address harnessing the Inter-regional synergies. Today, we 

are faced with the situation where, In any given point in 

a year: even today, there are surpluses in one regional 

grid and there are deficiencies in another. A case in point 

being, in early monsoons, there is a steep decline in power 

consumption In Westem and Southern Grids but there is 

an increase in power consumption in some of the agrarian 

Northern States because of paddy season in tube-wells 

and IHI irrigation. So, my question to the respected Minister 

through you in our deliberation Is thrs. Is the Ministry 

looking at augmenting power transmission lines between 

Northern and Western as well as Eastern Grids? Today 

Northem Grid is perpetually facing a power deficient 

situation and that Is leading to huge power cuts in States 
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like DeIhl, Haryana, Rajasthan and Punjab whereas we 

have power IUrplU888. But we cannot Import it Inside the 

Northem Grid. 

SHRI PRIYA RANJAN DASMUNSI : Hon. Member has 

rightly observed the crisis of the Northem region because 

the peak load factor of Northern region, as anticipated, is 

49,674 Megawatts whereas the Northem energy requirement 

- In miRion unit - is 3,08,526. What I want to convey to the 

hon. Member Is that basically the National Grid Is being 

strengthened by inter-regional connectMty and that could be 

increased up to 30,000 Megawatts by 2012. Therefore, when 

that will be achieved in the Northern Grid then you can 

respond to this shortage. At the end, I can only convey to 

the hon. Member, through you, Sir, that the hon. Member may 

be rest assured that this Government's new policy Is 
conceived In a manner - vision 2012 - which Is to be 

achieved at any cost. For that I can only convey to you 

that by the end of the 10th Plan in comparison to 8th and 

9th Plans, where power scenario was very poor and we 

could not achieve even 50 per cent, we. are confident to 

achieve more than 80 per cent as expected. Therefore, I 

feel that the capacity addition of one lakh Megawatts 

which we envisage at the end of the day of 2012 

would be achieved combining wIth the 10th and the 

11th Plans targets. By that time, this shortage wiR be taken 

care of. 

[Translation] 

*SHRIMATI PARAMJIT KAUR GULSHAN : Thank you, 

Sir. The power situation in Punjab is very bad- it Is worst, 

In comparison to all the States. In my area, two thermal 

plants are there. But, most of the time, they are shut down 

due to technical problems. As a result, there Is no electricity 

supply to farmers for 18 hours at a stretch. The farmers suffer 

due to the power-cut. I would like to know from the Hon. 

Minister as to what steps are being taken by the Govemment 

to improve the power scenario in the State? And what steps 

are being taken to check the occurrence of technical faults 

In the power projects? 

*Tranalation of apeech originally de!lVered In Punjabl. 

(English) 

SHRI PRIYA RANJAN DASMUNSI : Sir, the question 

is very specific about Punjab. I can reply to the hon. 

Member, through you, that after the Electricity Act was 

passed and the reform, renovation and modemisation and 

other aspects were taken up, In the last two years, we have 

been able to support various State Govemments through 

their State Electricity Boards In the modemisatlon aspect 

and technology upgradation aspect. To that extent, It has 

given us now the strength to claim that our generation 

capacity would go up to 80 per cent of the programme 

by the end of the Tenth Five-Year Plan. Thla would benefit 

all States Including Punjab. 

The poor performance of the Eighth and the Ninth 

Plans Indicate to us that the Plan Load Factor of each plant 

was so poor that even from 1990 onwards It was less than 

55 per cent but now It Is above 75 per cent. Punjab Is 

one of our priority States, especially considering the 

agricultural aspect. The Government of India, through Its 

own appropriate desks Is interacting with the State 

Govemment to support them In every manner In this 

regard. Hopefully, by the end of the Tenth Plan, Punjab 

would find a different picture. 

SHRI PRABODH PANDA : Whatever II salel or done, 
the fact remains that In the first three years of this Plan, 

the progress has been in line with the dismal record of 

the previous two Plans. Against the targeted addition of 
41,110 megawatts, addition during the three years is a 

mere 10,709 megawatts. So, this shortfall is there. I would 

like to know from the hon. Minilter whether the shortage 

of coal ~s had an impact on the ambitious plans of 

expansion during the Eleventh Plan or the Tenth Plan, 

particularly in the coal sector. 

SHRI PRIYA RANJAN OASMUNSI : The hon. Member 

Is very right In hII observation. The fact remains, as I stated 
earlier in the House, that the Eighth Ptan and the Ninth 

Plan perfonnanoes were, really dismal because of many 

reasons like old machinery, Electricity Boards' own debts 
burdened with Interest, high coal prices, high diesel prices, 

etc. In the T.nth Plan, In the first two years, It was not 
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picking up but In the three yea,., If you take care to see 
the poeitlon. we have started picking up. In 2004-05, we have 
crossed the target of that particular year from 538 megawat18 
to 587 megawatts. Therefore, it is Improving. On that strength. 

we count now that we would be able to achieve 80 per cent 
of the entire target by the .nd of the Tenth Pan. Th. Tenth 

Plan Mid-Term Appraisal also states that things are improvilg. 
I hope that if things go on like that. Including coal supply, 

It would get better. 

The coal washerles, coal transportation and ultimately 

the transmlaalon grids also sometimes create problema 

which we have rectified to a aubatantlal ext.nt. Eartter, we 
had reported 20 per cent to 50 per cent plant kNId factor 

reported to us but now we have 88 per cent to 80 per 

cent. Therefore, I can only convey to the hon. Member to 
have faith in our technicfans and in our vision. 

eoal supply was • problem but that has further been 
Improved. The coal cont.nt of the State Electricity Boards' 
thermal power plants was full of aeh. Reduced uhcontent 

coal is not that much available in our country whil. we 
atill need sufficient wuheriea. So, Imported varletiea are 

also h.lping the power plants' load factor to be improved 

to a greater extent. That is why we are confident. 

[TI'ans/atlon) 

SHRI BRAJESH PATHAK : Mr. Speaker. Sir, through 

you, I would lik. to bring to the notice of the hon. MiniIt.r 

that there is an acute 8hortage of power in the country. 

including Uttar Pradesh. I have come to know that Unnao 

has Asia's biggest power plant of 800 KVA capacity. It 

provides power to many a States. Including entire U.P. I 

would like to aek the hon. Minister. specifically. whether 

power will be supplied to my district from the aa1d plant 
as is being supplied to adjoining districts like Raebaretlly, 

Amethi, Itawah and Malnpurl, will Unnao also be lupplied 

power from the said plant? 

(English) 

MR. SPEAKER : this Ie not a question on ~ 

prajeeta. 'Nalulally. how can thehon. MInIIter give the 
anawar to 8peCIftc question? 

SHRI TAPIR GAO : Thank you. Mr. Speak.r, Sir. 

Through you I would Hke to aeek one clarification from the 

Gov.mment. In Arunachal Pradeah we have got capacity 

to generate more than 50,000 megawatts of power from 

Arunachal Pradesh alone. Both NEEPCO and NHPC have 

been .ntrusted the job for survey. investigation and 

preparing the detailed project report. But it came as a 

IUrprise that the State Govemment has given all these 

projects to private companies like Reliance Energy, JPC 

eonltructlon. OS Construction .tc. It il going to be a mess 
between NHPC and the private companle.. I would Ilk. 
to know as to what It epa the Govemment of India is going 

to take with th., State Govemment in this regard. 

SHRI PRIYA RANJAN DASMUNSI : Sir, this ",....r Is 
still in negotiation stage with the State Govemment for 

the last. few months. I was also once involved in this 

because of the wat.r iS8U. for the hydel 8OUrcee. Th. iSlue 

is yet to be resolved. I can only inform the hon. Member 

through you, Sir, that private participation in power 
generation programme il an accepted policy of the reform 

and. therefore, there h .. been no ber for the private MCtor 

participation. 

(Translation) 

SHRI RAM KRIPAL YNJAV : Mr. Speaker, Sir, the whole 

country II 8ufferlng becauae of shortage of power. 

. (Interruptions) 

MR. SPEAKER : You uk a question on Bihar. 

SHRI RAM KRIPAL YADAV : Sir, I am asking the same. 

Th. hon. Minister in his reply has stated that the 
Govemment are going to take up total 83 projects In the 

..un; financial ~ar. Out of It, 45 profects would be 

thennal power plants and 32 hydro .lectric power pia ... 

It would lpend crores of rupees on these projects. 

Mr. Speaker, SIr, I would like to uk the bon. MIniIter 
whether any IUrvey has been conducted wIIh ~ to 
setting up of any such thermal or hydro-electrlc power plant 

In Bihar. and if so, by when the work on the said project 

/I Hkely to be taken UP. u BIhar Ie facing an -=ute pcIIWIf 
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crill.? Farmers and the common men are facing great 

hard8hlps and no State can progM88 In the absence of 
adequate power supply. 

SHRI PRIYA RANJAN DASMUNSI : Mr. ~, Sir. 

I would like to tell the hon. Member that some projects out 
of a total of 83 power projects, which Include thermal as 
well as hydro electric. have been alloHed to Bihar a_ and 

I would intimate the Law Minister about the specific 
projects allotted to Bihar ... . (Interruptions) 

IEngNsh} 

MR. SPEAKER : For a very rare cooperation I am 
calling Shri Prabhunath Singh to ask the last auppIemert-
tary.Piease be specific. 

(Interruptions) 

[T,.""'tJon} 

MR. SPEAKER : Prabhunalh Singh J. you may uk a 

short question. 

SHRI PRABHUNATH SINGH: Sir. I would _ • ehort 
question. . . . (Intel'l'lll'floM). 

MR. SPEAKER : You should see towards Bihar aIIo. 

(Interruptions) 

SHRI TUFANI SAROJ : Mr. Speaker. Sir. . . . 
(Interruptions). 

MR. SPEAKER : You pIe8Ie take your Hat. 

(Interruptions) 

[EngIIM] 

MR. SPEAKER : Nothing Ia being recorded. Please lit 
down. 

(IntemJptIoner 

MR. SPEAKER : Why aN you IIl)'tng It? You .nt only 

crutIng problem for aI of 1& 

(Interruptions) 

-Not ~. 

MR. SPEAKER : Do not force me pte .... 

(Interruptions) 

(Ttans/ation) 

MR. SPEAKER : Please a.k a brief and specific 

question. 

(Interruptions) 

MR. SPEAKER : You are a very experienced 

person. 

(Interruption.) 

MR. SPEAKER : Have .... of all come here for 
goulping? 

(Interruptiona) 

SHRI PRABHUNATH SINGH : Mr. Speaker. Sir. I 
would Uke to uk the han. Minister whether the 
Qovemmenl have revtewed SIate·wIse demand of power 

and III geneMIton? I hope the Government have not 
gal any survey of such kind conducted. And If It hal 
been canducted. please give the detail. thereof. Hon. 
Ramkripal Vadav ji has raised the Issue of Bihar and 

stated that there Is an acute power shortage in the State. 
though power plants already exist in Bihar. Kant! plant 
18 non·functional and Bam plant Is yet to be completed. 

No work has yet been .. tarted on • proposed joint venture 

plant at Navlnagar. In view of the grave power cri8le 

In BIhar. by when the Government propoee to start WOfk 
on revival of non-functional plants and aleo for 

completion of the propoeed jotnt venture plant at 
Navlnagar? Whether any time Umtt has been ftxed In 
thie regard. 80 that power c.... In BIhar Ie eotved. 

.• . (lntemJptIone) and power euppIy can be ensured the 

. . .(Intflrrupllons) 

IE",.,,] 

MR. SPEAKER : We have taken 35 minutes for two 

questions. 

(Interruptions) 

MR. SPEAKER: He wli ..., to qUeItIOns of bGIh 
the hon. Members. 
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[1i'ansJation} 

SHRI PRIVA RANJAN OASMUNSI : So far .. the 
queetion of indlvlduat· States Ie concerned, condition varin 
from one State to another. But my reply is baaed on 
general scenario. So far as the question regarding 
conducting the IUrvey put by Shri Prabhunath Singh jl Is 
concerned, I would like to uy that a survey hal bean 
conducted. Central Electricity Authority has conducted 
IUrvey for 1 e electric power plants. As per It, our power 
demand by 2011·12 would be 3,08,588 units for noI1hem 
region, which include Bihar alao. So far 88 the lhare of 
BIhar out 01 It II concerned, I would Intimate him separately. 
So .... Bihar Is concerned, the Govemment have been 
taking steps 10 .. to check declining power generation 
capacity of It and to further augment It. I am glad to ~nform 
the Houle that for the first ttme IInce Independence, our 
UPA Gowmment haw taken steps for strengthening 
Rural Electricity Supply Infrutructure In all the villages In 
the country, including Bihar. In vIeW of Statel being 
overburdened with dues of State Electricity Boards, 
the Govemment have launched Rajiv Gandhi Rural 
electricity Mission, wherein, the Govemment provide 90 
percent grants and 10 percent loan. The rate of interest 
charged by REC on such loans has been lowered from 
7·8 percent to 5 percent. Therefore, such revolutionary 
steps would certainly help In providing electricity to the 
vlNagee In Bihar. 

(EngIIMj 

MR. SPEAKER: Shri Tufani Saroj. 

Do not think that I am calling you because you have 
created distUrbed. 

SHRI TUFANI SAROJ : Thank you, Sir. 

MR. SPEAKER : No question of 'thank you', You must 
behave In the Houle. 

SHRI TUFANI SAROJ : Thank you, Sir. 

MR. SPEAKER: No question to 1hank you'. You should 
pay proper relpect. There are 22 hon. Members who want 
to put aupp!ernentari ... 

SHRI TUFANI SAROJ : I have been raising It for the 

last 4-5 days repeatedly. . . • (Inlrlmlptlons) I h~'Mn 

requesting for the l88t 4 days that I may be given a ~nce 
to speak. Now Shri Brajesh Pathak ... . (Interruptions) 

[English) 

MR. SP~ER : If you create problem, you wtll not 

get chance any day. Do not mention that. Do not mention 
any luch thing. 

[Tl7lnsla~} 

SHRI TUFANI SAROJ : Other hon. Members have been 
getting an opportunity continuously for 2·2 days whereas, 
I have not got al"l opportunity to speak for the lalt four days. 

.. . (Interruptions) 

MR. SPEAKER : Do I have enmity with you? 

(Interruption,) 

(English) 

MR. SPEAKER: You do not knowhow to behave In 

the House. 
(Interruptions) 

[Tl7ln,/atlon} 

~R. SPEAKER : You may_ the question, pIeaH. 

SHRI TUFANI SAROJ : Alright. .. • (lntelTl.lpfJoM) 

[English} 

MR. SPEAKER : I wIN not tole .... this in future. Now, 
you put question. Let me see how relevant It Is. 

[Translation} 

SHRI TUFANI SAROJ : Mr. Speaker, Sir, I WOUld Oke 
to ask the hon. MInister whether the Government have .. t 

any target 01 hydro-eIectrtc ~neration from Tehri Dam? If 
80, the d8ta1Ie of Its .... ,pheee iIf1d bV· when power 
generation Is IIf(a1y· to .~. ;started? My question relates to 
Tat,,1 Dam. 
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SHRI PRIVA RANJAN DASMUNSI : As I ... "d, 
~.question hu afeady been replied to? . • (Interruptlons) 

(WIsh] 

MR. SPEAKER : He hu .I .... dy answered. 

I think, I Ihould compliment the hon. Minister for filling 
up the gap well. 

8GSY and MAY 

+ 
-344. SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATel 

Will the MIn"'r of RURAL DEVELOPMENT be 
pleued to state : 

(a) whether the Government ~ various 
.chemeIIprogrammea for the employment of moM c:IIIad-
vantagec:I section of the society; 

(b) if 80, the details thereof: 

(c) ~r the guidelines of SwaranjayantJ Gram 
Swarozgar 'Yojana (SGSV) .nd Sampooma Grameen 
Rozgar Vojana (SGRV) stipulate provlliona for such 
eectIona of the aocIety; 

(d) if 80, the detaU. the,.,,; and 

(e) the number of peraona benefited from each of 
the Vojana during uch of the lut three yaara, State-wile? 

[Transl.tIon] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (.) to (e) A Statement is laid on 
the T.,. of the Houle. 

S •• emen. 

(.) to (e) The Mlnlatry of Rural Dewtlopment II 
~ a number of Centrally Sponaored Schemel 
for poverty alleviation and employment geMralion for the 
rural poor, including nat diIadvantaged MCtion. of the 
aocIety In the country. The SwaranJayanti Gram Swarozgar 
Vojana (SGSV) provideI aeH employment, while the 
SampoofIUI Gramln Rozgar Vojana (SGRV) alma a. 
providing additional wage employment In rural ..... 
thereby providing food eecurity and creating durable 
community ....... The National Food for Work Programme 
(NFFWP) launched in 150 moat backw.rd dlltrtcts during 
November 2004 also alma to generate addHlonai supple-

Annexure-l 

Swarozgarle usIIIted under SGSY 

S.No. StatealU.T. 2002-03 

Total se ST 
Swarozgaril 

Aullted 

1 2 3 4 5 

1. 'Andhra Pradeah 70504 25443 7144 

2. Arunachal Pradesh 1053 0 1053 

3. 
_am 

50176 8624 15049 

4. Bihar 123648 38238 2115 

5. Chhattilgarh 25850 3205 11533 

8. Goa 897 48 0 

Women Handl-
capped 

8 7 

58847 1482 

321 0 

35229 111 

24801 388 

4088 135 

252 2 

Total 
Swarozgarts 

Aaal8ted 

8 

78738 

1220 

45480 

111813 

22928 

384 

se 

8 

27384 

4418 

38383 

3518 

40 
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mentary wage employment with food security. Moreover, 
Govemment of India hu notified National Rural Employ· 
ment Guarantee Act; 2005 (NREGA) on 7th September. 
2006. This Act provides for the e .. hancement of livelihood 
I8CUrity of the hou8eholda In rural areu of the country by 

providing at least one hundred days of guaranteed wage 
8q)Ioyment in every financial year to every household 
whose adult members volunteer to do unskilled manual 
work. NREGA will cover 200 diatricta of the country in the 
first phase of Ita implementation. The remaining districts win 
be covered within a period of five year. 

2. According to the Swamjayanti Gram Swarozgar Yojana 
guidelines, Scheduled Cutes (SCI)lSchedu1ed Tribes 
(STI) will account for a minimum of 50 percent. women 
40 percent and disabled 3 percent of the total swarozgarlel 
Uliated. The guidelines of the Sampooma Gramln Rozgar 
Yojana (SGRY) stipulate that preference shall be given to 
the Scheduled CUteslScheduled Tribes, Women, parenti 
of handicapped children and other disadvantaged groups. 
Out of the total allocation under SGRY, 20% of funds are 
reserved for the DIstrict Panchayat, 30% for Intermediate 
Panchayatl and 50% for Village Panchaya .. Out of the 
allocation of District Panchayet and of the Intermediate 

Panchayatl, 22.5% of allocation II to be spent on 

during 2002-2003 upto 2004·2005 

ST Women Handl· Total 
capped Swarozgarll 

AssIsted 

10 11 12 13 

7202 88814 1525 84825 

1220 338 1743 

8949 28207 897 84614 

1855 28487 372 128075 

8814 4181 81 28842 

0 123 3 883 

IndividuaUgroup beneficiary schemes for SCslSTs below 
the poverty line, Similarly, out of funda earmarked for 
Village Panchayata, 50% of allocation is to be spent for 
the creation of need baed village Infrastructure In SCsI 
ST. habitatlonslward •. 

3. At the all India level, the percentage coverage 
of SCI and STa and women under SGSY and SGRY during 
the last three years is .. under: 

Year 

2002·03 

2003·04 

2004-05 

Percentage (%) of Percentage (%) of 
Swarozgarts uslsted employment generated 

under SGSY under SGRY 

SCI and Women SCI and Women 
STI 

46.0 '46.3 

46.1 52.3 

44.8 54.4 

STI 

55.8 

57.0 

55.5 ' 

28.1 

28.6 

25.8 

4. Stat.wt.. number of Swarozagarts .... _ 

under the Swamjayanti Gram Swarozgar Vojans (SGSY) 
and employment generated under the Sampooma Grameen 
Rozgar Yojana (SGRY) Is given In the enclosed Tables 
(Annexure-I and II). 

2004·05 
se ST Women Handi· 

capped 

14 15 16 17 

25888 8388 89780 2553 

0 1743 582 0 

8821 13800 38121 629 

44850 1475 31111 310 

6678 18881 12316 83 

47 138 410 0 
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1 2 3 4 5 6 7 8 9 

7. Gujarat 18132 2894 6385 67&8 286 21. 4153 

8. Haryena 11673 5576 0 8431 104 11863 5308 

9. Himachal Pradesh 5746 2478 631 3222 64 7928 3291 

10. Jammu and Kas~mir 10617 514 1092 4483 5 8866 396 

11. Jharkhand 53729 9481 23513 10867 338 66644 10939 

12. Karnataka 37116 10824 3039 28863 448 .t3293 13879 

13. KeraIe 19778 7665 4&1 13875 226 20062 7281 

14. Madhya Pradeeh 61907 12346 15364 18489 323 41978 11544 

15. Mahal'l8htra 55442 13847 11872 32007 532 804S1 18600 

16. MInIpur NR NR 

17. Meghalaya 1935 9 1928 8iJ7 0 5614 12 

18. Mizoram 884 0 884 291 13 1467 0 

19. NagaIand 2218 0 2218 868 0 4177 

20. OriHa 48826 10808 15334 21148 208 68289 13527 

21.1\qab 8547 4045 0 3378 78 8554 4038 

22. Ra,jasthan 27901 8899 46ff1 12857 226 28618 9139 

23. Sikkim 1397 119 588 284 2 1942 139 

24. Tamil Nadu 56838 23221 812 54860 663 61120 23574 

26. Tripura 7777 1327 3023 2632 3 6581 1246 

26. Uttar Pradesh 98469 50842 196 30470 470 1.40622 86134 

27. Uttaranchal 7690 2074 381 3830 22 10780 2695 

21. W'" Bengal 28748 8643 644 8302 13 27008 5886 

29. A and N Islands 142 0 94 29 0 360 

30. Daman and Diu 17 0 13 5 0 0 0 

31. 0 and N Haveli 0 0 0 0 0 163 10 

32. Lak8hadweep 7 0 7 1 0 26 

33. Pondicherry 7r17 278 0 688 0 708 382 

Total 826267 248566 130260 382813 6118 896895 \ 274893 

N.R. - Not Reported 
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10 11 12 13 14 15 18 17 

8926 8304 354 27457 4382 9357 10377 283 

0 7008 108 14132 8343 0 8643 148 

817 4808 83 8950 4024 718 5454 168 

1170 2874 8 8038 487 1240 2237 9 

29985 28884 248 59705 9828 28022 25572 426 

3810 38183 234 52978 18074 5239 44984 506 

801 15650 354 23308 8717 920 19089 529 

13580 17373 580 48777 10987 2292 22899 879 

12116 40057 824 70148 17943 16214 53177 935 

5602 2284 0 7508 160 8829 2994 0 

1457 888 10 1488 0 1488 629 13 

4177 1614 25 481 0 481 281 0 

17777 38867 774 65712 16243 18217 55952 1021 

0 3634 116 5248 3156 0 2712 121 

4952 13635 202 35225 11349 6604 16701 346 

888 509 4 1598 50 696 883 6 

1858 80048 1249 74927 28931 2214 72642 2198 

2641 2203 11 9301 1829 3044 5897 15 

239· 44899 628 248824 116998 1029 76790 1510 

532 5871 20 12493 3113 677 6777 20 

868 12765 16 28280 8614 913 16577 13 

119 143 0 373 0 9 360 0 

0 0 0 1 0 0 0 

153 56 0 0 0 0 0 0 
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[English} 

SHRI SUGRIB SINGH : Sir, under Sampoorna 

Grameen Rozgar Yojana, the Union Government provides 

75 per cent share, but the quality of food grains provided 

under the Scheme is totally substandard. The steps are 

taken by the Govemment to dlsbu1'88 good quality of food 

grains under the Yojana, but the existing system of 
monitoring the disbursement of the food grains Is not 

satisfactory. The Government should review the existing 
system of allocation of food grains under the SGRY so that 

the most disadvantaged sections of the society can be 

benefited. In this regard, I would like to know from the han. 
Minister the detail of quantity of food grai.,. allocated to 

OriS88 and particularly to my parUamentary constituency, 

Phulbani. 

MR. SPEAKER : How can he do that? I do not 
know if he has got the information about a particular 

constituency. 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, Sir, 

the hon'ble Member hu raiaect the question of substan· 

dard quality of food grains. The guidelines have already 

been issued that wherever substandard quality of food 

grains are supplied, these should not be accepted. 

Sometimes, substandard quality of food grains are 
supplied from the Fel godowns. So, all the State 

Govemments and the district administrations have· been 

uked that they should nol al any cost accept such grains. 
The price of food graina that is disbursed is the same that 

is paid In cash. The question was regarding disadvantaged 

groups of Orlasa. The details can be given as to how such 

grain was demanded by Orissa and how much has been 
supplied to the State. 

(English) 

SHRI SUGRIB SINGH : Sir, I would like to know the 
details of reservation given to women under 'both SGSY 

and SGRY. I would also like to know the number of women 

benefited by such reservation. Whit are the steps taken 

by the Union Govemment to increase the participation of 
women in SGSY and SGAY? 

MR. SPEAKER: Have you got any Information regarding 

this Issue, namely, about women participation in SGSY and 
SGRY? 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, Sir, 

the hon'b1e Minister did not take pain to go though the 

reply. It has been mentioned in the reply that the 
participation of women was 46.3 percent in 2002-03, 52.3 
percent in 2003-04 and 54.4 percent in 2()04.()5. 

(Eng/Ish) 

MR. SPEAKER : The hon'ble Minister has already 

given complete Information on this Issue. Yes, Shri 

Kishanbhal V. Patel. 

[Trans/at/on} 

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir. I would 

like to know the total number of employment opportunities 
envisaged to be generated under SGSY and SGRY 

schemes In the Tenth Five Year Plan, particularly when 

, more than half of the period of Tenth, Five Year plan has 
already been completed. How many employment oppor-

,tunitl8s have 80 far been generated under both the 

schemes. I would like to know whether in order to achieve 
the target, the Govemment have Identified some more 
labour intensive sectors? If so, the details about those 
sectors? 

DR. AAGHUVANSH P~SAO SINGH: Mr. Speaker, Sir, 
In the year 2004-05, 82 crore mandays were generated 

under the SGSY. Further, 7.85 mandays were generated 
under the food for work scheme. Presently, only half of the 
year has elapsed. The target for generating mandays in 

the current year Is more than the last year and every year 

we are meeting the target. 

(Eng/ish) 

DR. K.S. MANOJ : Thank you, Mr. Speaker, Sir. It was 
found, after convening the meeting of the District-LeveJ 
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Vigilance Committee for monitoring the implementation of the 

Centrally Sponsored programme in the States, that the 

utilisation of the funds is very low ... . (Interruptlons) 

MR. SPEAKER : Yes, your raising the hand has been 

noted down. 

DR. K.S. MANOJ : Even though the statistics given by 

the Ministry show very good utilisation of funds, yet the 

real situation is that utilisation is not up to that level. I would 

like to know this from the hon. Minister. Is there any 

mechanism in the Ministry to monitor and promote time-

bound utilisation of these funds? Thank you. 

MR. SPEAKER : Is there any monitoring being done 

with regard to this issue? 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, Sir, 

the monitoring is being done at four levels. FirstlV, the 

action is being taken to constitute local vigilance 

committee. The CommIttee win be constituted through the 

Gram Sabha and it will consist of nine toeal beneficiary 

members who may monitor it. Secondly, there is District 

Vigilance and Monitoring Committee and the local Member 

of Parliament are its Chairman and Co-Chairman. ThIrdly, 

MLAs Block Panchayat Committee and all the Chairmen 

and the Members of the District Council continuously 

monitor the functioning and ensures whether the meeting 

in the districts have been called or not and tf not the 

reasons for not calling the meeting. Fourthly, District 

Vigilance and Monitoring Committee are there under the 

Chairmanship of the hon'ble Members. I would like to 

request the hon'ble Members concemed that eaentlally 

per year at least four meetings of the Committee should 

be called. If they want to convene the meeting of the 

Committee more than four times, there is no limit regarding 

this and they may call meeting as many times as they wish. 

They can call two three meeting in three months. However, 

at least one meeting must be called within three months 

to monitor 8ftCi, .l8view aU the projects of the rural 

development. In addition to monitortng at DiatrIct and State 

I,", monitoring Is aIeo being done at the national leYel. If 

the complaints come from any corner, the Inquiry 18 

conducted by the Central team. We have al80 requeat the 

State Govemment that they should send the Commissioner 

and distriCt level OffIcial and get the certain percentage of 

WOrks inspected on the spot, so that the fund allocated for 

prOVIding employment to the poor people for the alleviation 

of poverty are property utilized. However, the ultimate 

responsibility lies with the hon'ble Members. The entire 

monitoring process cannot be translated Into reality without 

the active participation of the hon'ble Members. I hope that 

the hon'ble Members will necessarily convene the 

meetings of the District Vigflance and Monitoring Commit-

tee and win efficiently monitor the implementation of the 

scheme on the ground. It will certainly benefit the poor. It 

has been mentioned in our Common Minimum Programme 

for which we got mandate, that strict vigilance and 

monitoring of the scheme wli be done for the progress 

of our nation and for this it is strictly implemented on the 

ground. 

MR. SPEAKER : Shrl Anant Gudhe. 

(Irnrruptlons) 

MR. SPEAKER : I have already stated that you please 

give order. 

(Interruptions) 

SHRI ANANT GHUDHE : Mr. Speaker, the labourers 

covered under Sampoorna Gramin Rojgar Yojana work In 

remote ar888. While working In a remote area they get 8-
10 days foodgralns at a time since the coupons get 

coHected with them. They face a lot of difficulty in bringing 

foodgrain from distant plac .. since there I. hardly one fair 

price shop in aeYeO or eight villages. I would like to a.k 

the hon. Minister that tf arrangementa can not be made 

for opening fair price Ihop there, then could the 

responsibility of distributing foodgraln be 88Iigned to the 

women voluntary organizations working there in each 

village under the SGRY scheme-whether the Government 

has any scheme In this' reg.1d'I 
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DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker Sir, 
directives have been il8ued to this effect that nearest place 

should be fixed to enable the laboure .. to get food grain. 
If there is a problem, then the State Govemment can make 

arrangement on the lines of the suggestion given by the 
hon. Member, we have no objection in that also. We are 

committed to it that labourers get employment and along 
with that the wages or the foodgrains that they get, Is made 

available to them at the nearest and convenient place, we 
will not create any impediments, we would rather 
cooperate in all possible manner, if the State Government 

takes such initiative we have no objection in It. 

SHRI MITRASEN VADAV : Mr. Speelcer, Sir, II Ie • very 
serious question that the rural poverty alleviation. 

(Interruptions) 

MR. SPEAKER : Please ask question. 

(lnterrupti0n8) 

SHRI MITRASEN VADAV : Sir, through you, I would 

like to ask the hon. Minlater whether he can put a 

figure to substanti.te the percentage of poverty alleviation 
after taking all the rneaauf8J and spending CR)reI of 
rupees. Whether the hon. Mlnllter would give the detaiIe 
thereof? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, Sir, 
ten y.... back the percentage of people living below 
poverty line was 38, today only 28 percent people are 

living below poverty line. ThUl, there h •• be.n t.n percent 

reduction In poverty. National Sample Survey Organization 
has conduct.d thi8 Survey ... . (lnterruptioM) 

SHRI MOHAN SINGH : It II an old figure. It relat .. to 

year 2001. . .(lnterrupliDns) 

OR. RAGHUVANSH PRASAD SINGH : Sir, NSSO 

conduct8 a survey ..... ry fIve·yeare. The report of the su!'Wly 
conducted In the y.ar 2005 Ie awaited. When It wi! OOI'n8, 

I will give 1he figures. 

[English} 

MR. SPEAKER: au.." No. 314&. 

Shri PankaJ Ohowdhary - Not 

present. 

Shrl Anirudh Prasad a/las Sadhu Vadav - Not 
present. 

+ 

Commltt .. on Pending e .... of 

VloIIdIoM 

·348. SHRI ABDULLAKUTTV : 

SHRI BAPU HARI CHAURE : 

Will the Minister of COMPANY AFFAIRS be pleased 

to stale : 

(.) whether the Government has appointed a 
committee to aid and advice in c .... pending against a 
large number of companies for violations of the relevant 

provision. under the various Acta under his Ministry; 

(b) if 10, the kind of .dvice the committee is 

.xpected to render; 

(e) wheth.r any lenne of reference have been 
drawn up In thill regard; 

(d) if 80, the details th.reof; and 

(., the extent to which It 18 likely to help In reducing 

the CU88 of the courts? 

THE MINISTER OF STATE OF THE MINISTRV OF 

COMPANV AFFAIRS (SHRI PREM CHAND GUPTA) : A Yes, 
Sir, the Government constituted an Expert Group headed 

by Shri O.P. Vaish on Streamlining Prosecution Mechanism 
under the Companies Act, 1958. 

(b) to (d) Terms of reference of the Expert Group were 

81· under:-

(i) Identification of broad cat.gories of offences 

for which cas.. filed for violations of 

Companies Act, 1958 are pending and the 

period thereof; 

(II) The reuona for ...... pancfency where 

relevant 
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(III) Review of the stepa taken In the past to expedite 

disposal.of these· C8888, their outcome and the 
conetrainta; 

(iv) Identifying ways and means through which 

disposal of these cases could be expedited; 

(v) Ways and means for expeditious dispoal of 

cases of purely technical nature and wortcable 

mechanism to enable this in a definite time 

frame. 

(e) The report of the Vaish Committee has been 

received and is under examinatio.,. Rationalization of the 

cases for prosecution for violations of Companies Act, 
1958 may result in C8HS pertaining to offences of 
procedural nature being disposed of expeditiously, thereby 

enabling greater focus on proeecution for more serious 

offences. 

SHRI ABDULLAKUTTY : Sir, many companies have 

vanished after raising funds through public issues. Has the 

Govemment tried to track down these front companies to 

recover the money invested the by middle-class investors? 

Are any new measures being taken by SEBI to prevent 

new tenders with public illuss from disappearing after 

raising fund. from the public? What is the total number 

of ca888 pending with the Govemt:nent a8 on date? Is any 

other altemative being considered by the Govemment for 

quick disposal of the pending caaes? 

SHRI PREM CHAND GUPTA: A need has been long 

felt for streamlining the prosecution mechanism of 

companies. 

Various Chambers of Commerce and Parliamentary 

Committees have drawn the attention of the Govemment 

on this account. There are 46,000 cases pending In 
different counts all over the country. Some of them are 10 
to 20 yeas old. So, we decided that an expert committee 

Is constituted 80 that the matter can be resolved as to how 
we can reduce this number. 

As far as his second supplementary quntion was 

concemed about the yani8htng oompIInles, I would liIGe to 

say that 229 companies were identified as vanishing 

companies, out of which after a lot of Investigation. we 
could locate 115 companies. We have taken a lot of steps 

against such companies but there is no provision in the 

Companies Act to recover the money from these 

companies. But we can force these companies to pay back 

the money. But once the money is raised through IPO or 

through public issue. . . . 

MR. SPEAKER : The House stands adjourned till 1 

o'clock. 

11.52 bra. 

The Loic Sabha then adjourned till 

Thlneen of the Clock. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation} 

Autonomy to In.urance Compllnle. 

*345. SHRI PANKAJ CHOWDHARY : 

SHRI ANIRUDH PRASAD ALIAS SADHU YADAV : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposes to allow the 

Public Sector Insurance Companie. to fix premia of various 

policies on their own with a view to freeing the .fnsurance 

industry from Govemment control; 

(b) If 10, the details thereof; 

(c) whether the Govemment proposes to give 

greater financial and functional autonomy to Public Sector 

Insurance Companies; and 

(d) If 10, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) and (b) The Tariff Advisory 

Committee (TAC) conslttuted under Section 64U of the 

Insurance Act, 1938 contrail and regulates the premium 
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rates of the following categories of general Insurance 

business. 

I. Fire Insurance 

II. Motor Insurance 

III. Engineering Insurance 

IV. Workmen Compensation Insurance 

In respect of other categories of business, insurance 

companies, both public and private, are free to decide 

their premium rates. However, IRDA has prepared a draft 

roadmap for de-tariffing all categories of general Insurance 

business from 1 st January, 2007. 

(c) and (d) The public aector general Insurance 
companies are registered under the Companies Act, 1956. 
They are companies run by their respective Boards and 

have sufficient financial and functional autonomy. 

[English] 

Energy through Hydrogen 

*347. SHRI BALASHOWRY VALLABHANENI : 

SHRI KAILASH MEGHWAL : 

Will the Minister of NON-CONVENTIONAL ENERGY 

SOURCES be pleased to atate : 

(a) the steps taken by the Government to promote 
hydrogen a. a major source of energy In the country In 

the coming years; 

(b) whether any detailed programme has been 

drawn for the research and development efforts towards 
the same; 

(c) 01 80, the details thereot; 

(d) whether Government PropoMl to prepaftl a 
separate policy document on the hydrogen energy on the 
basis of the road map; and 

(e) If so, the detailS thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (S~R' VILAS 

MUTTEMWAR) : (a) The Ministry of Non-Conventional 

Energy Sources has been supporting a broad based 

programme for research, development and demonstration 

on different aspects of hydrogen energy for more than a 
decade. In view of the rapid developments that have 

taken place worldwide and for accelerating the develop-

ment and commercialization of hydrogen energy technolo-

gies in the country, the Mlnletry has set up a National 

Hydrogen Energy Board under the chairmanship of the 

Minister tor Non-Conventional Energy Sources in October, 

2003. The Board constituted a Steering Group under Shri 

Ratan Tata, eminent industrialist, to prepare a National 

Hydrogen Energy Road Map for India upto 2020. The 

Report of the Steering Group on the Road Map has been 

prepared and submitted to the Ministry on 21st November, 

2005. 

(b) and (c) The Road Map has proposed a detailed 

programme for research and development, which includes 

various methods of production of hydrogen with focus on 

renewable energy, hydrogen storage, Its transportation and 

delivery, applications, tuel calls, satety, codes, standards 

and capacity building. 

(d) and (e) No separate policy document for hydrogen 

energy Is envisaged. However, the recommendations of the 
Road Map would provide the basis for action programmes 

and specific projects for hydrogen energy development 

and utilization in the country. 

Are. of W... Lend 

*348. SHRI V.K. THUMMAR : 

SHRI HARISINH CHAVDA : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) the details ot the area of waste land in the 

country, State-wise; 

(b) the area of waste land developed 80 far; 

(c) the area of waite tand converted Into, cuttlvable 

'and dOMg each of the Ia8t 191," years; 
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(d) the programme formutated in this regard during 

the current financial year by National Waste Land 

Development Board;' and 

(e) the details of action taken thereon? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) According to the 
Wastelands Atlas of India. published in 2005 by the 
Department of Land Resources in collaboration with the 

National Remote Sensing Agency, the total waste land In 
the country Is 552.89 lakh ha. Stat.wise details of waste 

lands are given in enclosed Statement· I. 

(b) Land treated under the area development 

programmes of the Department of Land Resources and the 
schemes of the Mlnletry of Agriculture Is about 268.10 lakh 

ha. according to the details given in enclosed Statement· 

II. 

(c) Under the area development programmes of the 

Department of Land Resources of the Ministry of Rural 

Development funds are provided for the treatment of waste 

land, drought proofing the checking desertification, on 

watershed basis. These programmes cover degraded land, 

pastures and forest land failing within the watershed. 

Similarly, Ministry of Agriculture provides funds for the 

treatment of problem lands under lis four schemes. The 

physical achievements under these programmes for the 

last three years are given In enclosed Statement·lII. When 

completed, these. schemes will lead to a reduction In the 

area considered waste lane.. However, all this treated 

area does not come under cultivation. Some of It goes 

towards increase in forest cover, putureland, other non-

agricultural uses, etc. 

(d) and,(e) After the transfer of the National Wasteland 

Development Board (NWDB) to the Ministry of Rural 

Development, h was renamed as the Department of Land 

Resources for the Implementation of all area development 

programmes of the Ministry. During the current financial 

year i.e. 2005-06, 340 IWDP projects covering an arel of 

16.318 lakh hectares in 28 States, 3000 DPAP projects 

covering an area of 15.00 lakh hectares and 2000 DDP 

projects covering an area of 10.00 lakh hectares In the 

Identified blocks of programme districtalStates, have been 

sanctioned by the Department of Land Reeources so far. 

State·wise and Programm.wlse details are given In 

enclosed Statement· IV. 

Stltement-I 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

State-wise W",nds of India In 2003 (according to Wa.te/ands Atlas of India, 2005) 
(A,.. In Sq. (Kms) 

State No. of Districts Total Geog. Area Total Wastelands °4 of wastelands 
Covered of dlstts. covered area In dlstts. to total geog. 

covered Ar.a 

2 3 4 5 6 

Andhra Pradesh 23 275068 45287.15 16.48 

Arunachal Pradesh 18 83743 18175.95 21.7 

Aaaam 23 78438 14034.08 17.89 

Bihar 37 94171 5443.88 5.78 

Chhattlsgarh 16 135194 7584.15 5.81 

Goa 2 3702 531.29 14.35 
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1 2 3 4 5 6 

7. Gujarat 25 198024 20377.74 10.4 

8. Haryana 19 44212 3266.45 7.39 

9. Himachal Pradeeh 12 55673 28338.8 50.9 

10. Jammu and Kashmir· 14 101387 70201.99 89.24 

11. Jherkhand 19 79706 11185.26 14.01 

12. Kemataka 27 191791 13536.58 7.06 

13. Kerala 14 38863 1788.8 4.6 

14. Madhya Pradesh 49 308252 57134.03 18.53 

15. Maharashtra 33 307690 49275.41 18.01 

16. Manipur 9 22327 13174.74 59.01 

17. Meghalaya 7 22429 3411.41 15.21 

18. Mizoram 8 21081 4469.88 21'.2 

19. Nagaland 7 18579 3709.4 22.37 

20. OriS88 30 165707 18962.74 12.17 

21. Punjab 17 50362 1172.84 2.33 

22. Rajasthan 32 342239 101453.86 29.64 

23. Sikkim 4 7096 3808.21 53.67 

24. Tripura 4 10486 1322.97 12.62 

25. Tamil Nadu 29 130058 17303.29 13.3 

26. Uttaranchal 13 53483 16097.46 30.1 

27. Uttar Pradesh 70 240926 16984.18 7.05 

28. West Bengal 18 88752 4397.56 4.95 

29. Union Territories 20 10973 314.38 2.87 

Total 597 3186414 552892.25 17.45 

·Unsurveyed Areas (Jammu and Kashmir) 120849 

Total Geographical Area : 3287263 

Source: 1 :50,000 wa.teland maps - 2003 prepared based on IRS-LISS III Data 
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Statement .. 1 

Programme-wiN Area Treated Under WatetS/Jed 
Development Programmes 

60 

2 3 

4. National Watershed Development Pro- 79.57 
S.No. Programme Estimated Area 

treated 
(in Iakh ha.) 

gramme for Ralnfed Antes (NWOPRA) 

5. Reclamation of Alkali Soils 6.58 

2 3 6. Soil Conservation Scheme In River Valley 60.87 
Projects and Flood Prone Rivers (RVP 

and FPR) Aural Development Scheme. 

30.96 1. Integrated Wastelands Development 
Programme (IWDP 

7. Watershed Development Programme for 3.181 

2. Drought Phone Areas Programme 
(DPAP) 

57.64 

3. DeeerI Development Progranwne (DDP) 29.30 

Total 117.90 

Shifting Cultivation Areas (WDPSCA) for 
North Eutem States 

Total 

.Grand Total 

Statement-III 

Total Area treated under problem lands (DoAC) and under AnN Development Progra""". (DoLR) 

150.20 

268.10 

(In lakh ha.) 

SI.No. Scheme 2002-03 2003-04 2004-05 

Estimated Area treated (in lakh ha.) 

1 2 3 

Scheme. under Mlnl.try of Au,.1 Development (Deptt. of Land Aeaoureea) 

1. Integrated Wastelands Development Programme 4.42 

(IWDP) 

2. Drought Phone Areas Programme (DPAP) 5.56 

3. Desert Development Programme (DDP) 4.39 

Total 14.37 

Scheme. under Mlnl.try of Agrlcunure (Deptt, of Agrll and Cooperation) 

1. National Watershed Development Programme 'or 
Rainfed Areas (NWDPRA) 

2. Reclamation of Alkali Soils 0.22 

4 5 

8.02 6.54 

7.35 7.49 

4.72 4.89 

18.09 18.112 

3.26 4.53 

0.21 0.35 

Total 

6 

16.98 

20.40 

.14.00 

51.38 

9.67 

0.78 
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2 3 4 5 8 

3. Soil Conservation Scheme In AMr VIIIey ProJec* 2.04 1.79 2.05 5.88 

and Flood Prone Rivers (RVP and FPR 

4. Waterahed Development Programme for Shifting 0.18 0.20 0.21 0.60 
eunlvatlon A ..... (WDPSCA) for North E .... m Stat .. 

Total 2.48 2.20 7.13 11.79 

Grand Total 18.83 20.29 28.06 153.17 

StMement-IV 

No. of Projects and Aru sanctioned under Aru Development Prog,.""".. during 2005.fJ6 

!WOP OPAP OOP 

No. of Area (In No. of A .... (in No. of Area (in 
SI.No. State project_ lakh he.) Protects lakh he.) Project8 lakh ha.) 

2 3 4 5 6 7 8 

1. AndhraPI'IIdMh 18 0.900 342 1.710 134 0.870 

2. Bihar 17 0.850 90 0.450 

3. Chhanlagarh 15 0.700 135 0.1575 

4. Goa 2 0.028 

5. GuJarat 15 0.750 290 1.450 370 1.850 

8. Haryana 5 0.170 140 0.700 

7. Himachal PradeIh 13 0.801 47 0.236 48 0.230 

8. Jammu and Kuhmlr 10 0.483 77 O.ses 50 0.250 

8. Jh.rkh.nd e 0.300 234 1.170 

10. Kam.taka 17 0.850 285 1.325 198 0.990 

11. Kerala 12 0.484 

12. Mahara8htra 13 0.860 380 1.800 

13. Madhya PradMh 18 0 •• 310 1.550 

14. Orilla 15 0.746 170 0.860 

15. Punjab 5 0.215 

1 •. Raja.than 15 0.770 115 0.575 1082 5.310 

17 •. 18mII Nadu '1 0 .• 180 0.950 
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1 2 3 

1a.Uttar PradMh 16 

19. Uttarancha\ 12 

20. West Bengal 1 

Total 249 

NORTH EASTERN STATES 

1. Arunachal Pradesh 22 

2. Assam 23 

3. Manlpur 8 

4. Meghalaya 7 

6. Mizoram 17 

6. Nagaland 5 

7. Slkklm 4 

8. Tripura 5 

Total of NE 91 

Total of ADP 340 

Non Performing A.tete 

4 

0.800 

0.817 

0 .. 113 

11.894 

0.320 

1.380 

0.490 

0.125 

1.380 

0.405 

0.090 

0.254 

4.424 

UU18 

·349. SHRI G. KARUNAKARA REDDY WIll the 
Minister of FINANCE be pleased to state : 

(a) the details of the \oMS written off by the S. 
Bank of India and other nationalised banks during the last 
financial year; 

(b) whether the loan written off in the last ftnanctaI 
year Is mont than in previous yeara: 

(c) If so, the reasons therefor; and 

(d) the details of the recoveries of fuU made by these 
banks during the last financial year In comparteon to the 
previous year? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM, : (a} The dMaII8 of loan. wrIIen off by 
the Stat, Bank of India .. olher NdonatIeed 1Mb 
during the ,.., 2003-04 and 2OCM-05 .,. • undIr:-

5 8 7 a 
190 0.950 

195 0.525 

80 0.400 

3000 15.000 2000 10.000 

3000 15.000 2000 10.000 

(RI. In ero,.) 

Wrfte off 

2003.()4 2004-05 

3,874 1,337 

NlltionallMd Banb 6,328 6.182 

(b} No. Sir. 

(0) Does not arise. 

(d) PublIc Sector 8anIca h8w ftIOOVentd an .mount 
of AI. 20,706 CfOM and an .mount of Re. 20.51' crore 
during 2003-04 and 2004005 1'8IpeCItveIy. 

"350. DR. RAJESH MISHfM : WI! Ihe MtnIeter of 
FINANCE be pI •• ld to .... : 
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(a) whether Securities and Exchange Board of India 
(SEBI) hu amended the existing guidelines for Initial 
Public Offers (IPOe); 

(b) If so, the details thereof; 

(c) whether Qualified Institutional Bidders (QIBa) 
have maximum reservation In IPOe, as compared to retail 

small investors; and 

(d) H so, the steps Govemment propose to take 
to maximise benefits to retail/smail investors in the IPOe? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) and (b) SEBI has recently amended 
the Disclosure and Investor Protection guidelines (DIP 
Guidelines) Inter alia providing for the following in respect 
of IPOs through book building mechanism: 

increase In allocation from 25% to 35% for retail 
Investors, 

proportionate allotment to Qualified Institutional 
Buyers (QIBa) , 

payment of 10% margin by alBa while submit-
ting the bids, 

allocation of 5% to mutual funds within QlSs 
category, 

participation of mutual· funds along with other 
alBa in the residual category of 45% for QIBa. 

(c) In case of IPOe through book building mecha-
nism, at least 50% of the net offer to public is reqund 
to be allocated to QIBa and at least 35% is required to 
be allocated to retail Investors. 

In ca .. of IPOe through fixed price route, at least 60% 
of the net offer to public is required to be allocated to retail 
investors. There Is no such spectflc allocation for· QIBa. 

In case of under aubIcfiption ·In any category, the 
under subscribed portion is generally allocated to the 
bidders in other categories. 

(d) The measures such ... allocation of at least 36% . ~ 

to retail investors, allocation of 5% to mutual funds within 
the QI8 category, n particlpallan of mutual funds along 
with other alBa in the residual category of 45% for QI8I 

in case of IPOs made through book building and allocation 

of at least 50% to retial investors in case of lPOs through 

fl,*, price route have effectively increased the alfocation 

of shares offered through public issues to retail investors. 

Development of NCES 

*351. SHRI SANAT KUMAR MANDAL : 
SHRI JUAL ORAM : 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state : 

(a) whether the Union Govemment is contemplating 

to frame a comprehensive policy to promote the use of 
renewable energy sources such as micro-hydel, solar and 

wind power turbines In the country as reported In the Times 
of India dated December 2, 2005; 

(b) if so, the details thereof; 

(c) the time by which a final decision is likely to be 
taken in this regard; 

(d) the aim of the new policy and the measures 
suggested In the new document to achieve the goal set 

therefor; and 

(e) the extent to which the State Governments will 

be made responsible to achieve the targeted goal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON· CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR) : (a) Vee, Sir. 

(b) and (c) In order to set a strategic vision for new 
and renewable energy in the country a draft New and 

Renewable Energy Policy Statement 2005 has been 
• prepared. This Statement haa been placed on the website 

of the Ministry of Non-conventional Energy Sources for 
obtaining comments from various stakeholders. 

(d) The aim of the Statement Is to set the priority and 

aims of renewable energy for the country so as to develop 
substitutes for liquid, gaseous and solid fossil fuels, In that 

order. It alia provides for application of renewable energy 
torneet a broad spectrum of . requirements that have the 

potential to provide greater energy 8CC88S, ""at unmet 
demand, replace fossil-fuel captive energy.· generation, 
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supplement fossil-fuel in· tranaport, portable and stationary 

applications and augment grid supply. thus contributing to 
the overall national energy security. 

(e) Pursuant to the provisions of the Electricity Act 
2003, the State Electricity Regulatory Commie8ionl 

(SERCs) are required to fix a percentage for purchase of 

power from renewable energy sources in the area of a 
distribution licensee. It is, accordingly, for the SERCs to fix 

such pe~ntages for their States taking Into account 

various factors such as the power demand-supply position, 

availability of renewable energy reaoureea In the region 

and status of development thereof, and Impact on 

consumers on account of relatively higher price of grid-

Interactive renewable power. 

[Translation} 

Collection of Central Excise 

"352. SHRI SITA RAM YADAV : 

SHRI PRABHUNATH SINGH : 

Will the Minister of FINANCE be pleased to state : 

2002-03 

Head BE Re.lised BE 

(a) the targets set for collection of Central ExcI8e and 

other Indirect Taxes by. the Union Government and the 

revenue realized thereon during each of the last three 

years; 

(b) whether it Is a fact that Central Excise duties to 

the tune of Rs. 500 crore and above are outstanding 

against any company; 

(c) if so, the details thereof, company-wise alongwith 

the efforts made by the Union Govemment to recover the 

amount outstanding against such companies; 

(d) whether the Govemment propose to Improve the 

existing framework with a view to evolving more accurate 

system of budgeting of revenue; and 

(e) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) The Budget Estimate (BE) and the 

revenue realization from Central Exciae and other Indirect 

taxes during last three years are given below: 

2003-04 

Realised BE 

2004-05 

(Rs. Crore) 

Realised 

(Prov.) 

Excise 91433 82310 96791 90774 109199 98636" 

Customs 45193 44852 49350 48629 54250 57586 

Service Tax 6026 4122 8000 7891 14150 14196 

IATTIFTT 1050 1324 1115 1314 

Total 143702 132608 155256 148808 177599 170398 

"Excluding ce.. administeNd by other Departments. 

(b) As on date, Central Excise duty to the tune of 

Rs. 500 crore and above is not outstanding against any 

company. 

(c) Does not arise, in vieW of tb) above. 

(d) and (e) BE for a ftnanoi8I year is pNpllred on the 
basis of growth of revenue collection up. to the month of 

November during the preceding financial year, projected 

manufacturing growth and inflation rate, the additional 

resource mobilization. H any, proposed In the budget for 
the financial ye.r and other material factors. Difference 

between the BE and actual realisation occurs, If anyone 

or more of the aaumptlons I'nIIde at the 8tage of 
PMPBration of BE become invalid. The change made In 
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the duly rate during the year after presentation of the Flnll1C8 

Bill allO have impacts on the revenue collection. EHorts are 

being made to project the BE more accurately. 

[English] 

Long Staple Cotton Production 

-353. SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of TEXTILES be pleased to state : 

(a) wether the country's cotton textile industry Is 

looking up to research Institutes and cotton seed producers 

for developing new varieties of extra long staple cotton to 

improve availability of fine quality cotton; 

(b) if so, the steps taken by the Govemment In this 

production during the conon season 2004-05 was a record 
bumper crop. The figures of conon production of last three 

years are given below:-

Cotton Season (Oct.-Sept.) Quantity in lakh bales 

2002-03 136 

2003-04 177 

2005-06 243 

Since, last two years, the domeetic mills are resorting 

to imports of cotton mainly due to short supply of ELS 

cotton. These imports are from the countrleelike CIS, Egypt, 

Sudan and USA. 

regard; [7ians/ation/ 

(c) whether the cotton production has declined 

sharply; 

(d) If so, whether the Govemment is importing cotton 

from the US and Egypt; and 

(e) if so, the steps taken by the Government to boost 

extra long staple cotton production in country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) Yes, Sir. 

(b) and (e) With a view to Improve the production, 

productivity and yield of cotton, the Govemment of India 
had set up Technology Mission on Cotton. Under Mini 

Mission - I and II of the TMC, for which the ICAR and the 

Ministry of Agriculture are the Implementing agencies, 

eHorts have been made for development of new high 

yielding varieties, including extra long staple conon. EHorts 

have also been made to enhance availability of quality 

seeds, training and demonstration of FFS mode and 

popularization of Integrated Pest Management Which 

would help the cotton farmers of extra long staple varieties 

to increase the production and productivity of ELS 

varieties. 

(c) and (d) The ovenall cotton production In the country 

has IncrHIed during the prevtous years. The level of 

BlInk Branches Abroad 

-354. SHRI M.P. VEERENDRA KUMAR Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Government has decided to allow 

only a few selected Public Sector Banks to open branches 

abroad; 

(b) if 10, the details thereof and the reasons therefor; 

(c) whether some private banks have also been 
allowed to open branches abroad; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) and (b) All Indian banks are allowed 

to open branches abroad based on certain prudential 

parameters keeping In view their over all ability to 

withstand International competition. Banks are allO 

permmed to enter into joint ventures with Banks abroad 

as also set up subsidiaries. 

(c) and (d) Yes, Sir. ICICI Bank Ltd has a branch each 
in Bahrain and Singapore. It also has two wholly owned 
subeldlaries abroad. Bharat Overseas Bank Ltd has a 

branch In Thailand. ICICI Bank ltd hu aI80 been grM1ted 

permlaton to open a bnInch In USA. 
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Sick J .... Mill. 

°355. SHRI AJOY CHAKRABORTY : Will the Minister 

of TEXTILES be pleued to state: 

(a) the total number of sick and cl.laed jute mills in 
the country; 

(b) the number of workers Involved In those mills, 
Stat.wt .. ; 

(c) whether the Govemment is envisaging a com-

prehenllve plan to revive those sick and closed Jute Mills; 

(d) If so, the details thereof; 

(e) whether the Govemment has chalked out any 

scheme for the rehabilitation of the workers of the .. 

closed/sick Jute Mills; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The total number of sick and closed 

jute mills along-with the number of workers involved, 

therain, Stat.wise, is given below:-

State No. of sick jute mills No. of sick mills 

closed 

No. of non-sick mills Total number of mills 

closed closed 

Number Number Number Number Number Number Number Number 
of mills of of mills of of mills of of mills of 

employees e~ employees employees 

(1) (2) (3) (5) (6) (7) (8) (9) 

(4)+(6) (5)+(6) 

West Bengal 29 97667 3 9409 1575 4 10984 

Orl ... 1847 

Tripura 1328 

Andhra Pradesh 2735 

Uttar Pradesh 2 4550 2 4550 2 4550 

Bihar 1 1241 

Total 35 109368 5 13959 1575 6 15534 

NB: Six jute mills of National Jute Manufacturers Corporation (NJMC) are officially not closed as employees continue to 

get wages but there is no production in anyone of the mills of NJMC since April, 2004. 

(c) and (d) Generally, the sick mills, private as well 

as public, are referred to BIFR, which is a quasi-judicial 

body, to examine the scope for rehabilitation of sick 
mil.. Revival schemes of such units are preparedl 

examined by an Operating Agency, appointed by the 

BIFR which Is normally a Financial Institution. On the 
receipt of the Rehabilitation Package, BIFR decides 

the c.... of rehabilitation of the Individual units. As 

on dia, 30 jute mills have been referred to the 

BIFR. 

The Government Is also operating I8V81'al Scheme. 

like the Technology Up-gradation Fund Scheme (TUFS), 

the Jute Entrepreneurs Assistance Scheme (JEAS), the 

JMDC Incentive Scheme for Modernization of Jute Industry. 

and the Extemal Market Assistance (EMA) Scheme aimed 

at modernization and market development in the jute 

,ector, and are part of the 10th Five Year Plan. 

(e) and (f) Govemment of India has recognized and 

provided mMIU... for ,afeguardlng the interests 0' 
" 
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wot1<ers in textile units that haVe been unviable and are facing 

permanent closure. The Textile Workers' Rehabilitation 

Scheme to provide interim relief to wot1<ers rendered 

unemployed as a consequence to the permanent closurel 

liquidation of the textile units in the private sector, Is also 

applicable to jute textile sector. Government of India offers 
attractive VRS benefits to the employees of Public Sector 

Undertakings, who are willing to accept such offer. 

Loan to Small and Medium Enterprises 

"356. DR. SUJAN CHAKRABORTY : WI/I the MlnI"er 

of FINANCE be pleased to state : 

(a) the overall Net Bank Credit (NBC) in absolute 

terms in each of the last three financial years; 

(b) the NBC In absolute terms to the Small and 
Medium Enterprises (SME) sector alongwith the percent-
age share SMEs thereof In each of the last three financial 

years; 

(c) whether the percentage share of SMEs is 
progressively declining; 

(d) if so, the reasons therefor; 

(e) the NBC in absolute terms to the tiny sector 
along with the percentage share of the tinva thereof in each 
of the last three financial years; and 

(f) the specific steps the Government propose to 
take for enhancing the share of NBC for the SME and tiny 

sectora? 

THE MINISTER OF FINANCE (SHRI p, 

CHIDAMBARAM) : (a) and (b) The data on net Bank Credit 

(NBC) and outstanding loan to SSI sector from Public 
Sector Banks for the last three financial years II given 

below. Comparable data on medium enterprises 18 not 

being collected. 

Year 

1 

Net Bank 

Credit (NBC) 

2 

(Rs. in Crorel) 

Outstanding loan Percentage 

to SSI Sector to NBC 

3 4 

52988 11.1 

2 3 4 

558849 10.1 

2004-05 "717805 "67634 9.42 

"Provisional 

(c) and (d) The percentage of loans to SSI sector to 

NBC shows a declining trend. This is largely attributable 
to a higher rate of growth in net bank credit vis-a-vis the 

rate of growth of credit to the SSI sector. The economy has 

also undergone structural changes as a result of which 

credit to other sectors has overtaken that to the SSI sector. 

(e) Data on credit to tiny sector from Public Sector 

Bank for the last three years Is as under:-

Year 

2002-03 

"Provisional 

Net Bank 

Credit (NBC) 

558849 

"717805 

(Rs. in Crores) 

Outstanding loan Percentage 

to Tiny Sector to NBC 

26937 5.64 

30825 5.52 

28053 3.91 

(f) A -Policy Package on Stepping up credit to SME 

sector" has been announced in the Parliament on August 

10, 2005 which Inter-alia Includes fixing self targets for 

funding Small and Medium Enterprises (SMEs) to achieve 
a minimum 20% year on year growth in credit to SMEs. 

The objective Is to double the flow to credit to the SME 

sector by 2009-10, I.e. within a period of 5 years. The credit 
to small scale units which stood at Rs. 67,600 crore for 2004-
05 is sought to be raised to Rs. 135,000 crore by 2009-10. 
Reserve Bank of India has issued instructions in this regard 

advising all banks to implement the policy measures. 

{Translation] 

Genome of Rice 

"357. SHRI RASHEED MASOOD : Will the Minister of 

SCIENCE AND TECHNOLOGY be plH8ed to state : . 
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(a) whether indian ScienttatI have succeeded In 

preparing the genome of rice; 

(b) If so, the nu81ber of these genes; 

(c) whether any such project is proposed to be 
undertaken In other crops including coHee, tomato, wheat 

and sugarcane etc.; and 

(d) the quantum of production likely to Inc ... a .. ' 

annuany on account of the new genomes of rice? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) Yes, Sir. Indian scientists have 

participated in the Intemational Rice Genome Sequencing 

Project (IRGSP). With the participation of scientists from ten 

Nations (Japan, USA, China, Taiwan, France, India, Korea, 

Thailand, UK and Brazil) IRGSP sequenced 370 million 

bases of rice genome. As part of IRGSP the Indian 

scientists have successfully decoded the genome Informa-

tion of the rice chromosome number 11. 

(b) The rice genome has been shown to have 

37,544 genes, of which 1443 genes have been Identified 

in the region sequenced by Indian Scientists. 

(c) India is already participating in a similar 

International Tomato Genome Sequencing Project. How-

ever, In case of other crops like sugarcane, coffee and 

wheat research eHorts has been started on genome 

mapping, expression sequence tags and genetic variabil-

Ity. 

(d) The decoded rice genome Information would 

play a pivotal rola in the discovery of new gena functions 

and DNA markers for the development of Improved 

rice varieties through molecular breeding. The new 
varieties are likely to break the yield plateau that has 

been now reaohed through conventional breeding 

eHorts. It Is at this stage difficult to quantify the increase 

In production but the future rice variety Improvement 

programme WOUld, definitely benefit from ~ genomic 

research eHorts. 

[English] 

New ~1.I.t,lon of Profe.slon. 

*358. SHRI N.S. V. CHITTHAN : Will the. Minister of 

COMPANY AFFAlR~ be pleased to state: 

(a' whether the Govemment proposes to enact a 

new legislation to regulate the professions of Chartered 

Accountants, Company Secretaries and Cost and Works 

Accountants; 

(b) if so, the details thereof and the reasons therefor; 

and 

(c) the time by which It Is Nkely to be brought before 

Parliament? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 

to (c) No, Sir. The professions of Chartered Accountants, 

Cost and Works Accountants and Company Secretaries 

are regulated by the Chartered Accountants Act, 1949, the 

Cost and Works Accountants Act, 1959 and the Company 

Secretaries Act, 1980 respectively. However, the follOWing 

Sills to amend these Acts Introduced In the Rajya Sabha 

on 6.12.2005 were passed by the House on 13.12.2005 :-

(i) The Chartered Accountants (Amendment) Bill, 

2005. 

(ii) The Cost and Works Accountants (Amendment) 

Bill, 2005. 

(Iii) T~ Company Secretaries (Amendment) Bill, 

2005. 

Energy from Blo-G.. and W ••• e 

*359. SHRI RAVICHANDRAN SIPPIPARAI : 

SHRI VIRENDRA KUMAR : 

Will the Minister of NON-CONVENTIONAL ENERGY 

SOURCES be pleased to state : 

(a) whether Govemment propOMI to make It 
obligatory to States to meet 10% of their total power needs 

through non-conventlonal energy sources; 
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(b) If so, the details thereof alongwlth details of 
presently a~ailable production of energy from different non· 
conventional energy sources; State-wise; 

(c) whether Govemment has any proposal to 
improve. the production of blo-gaa to meet the requirement 
of villages for making them self·rellant In meeting their 
energy needs; 

(d) If so, whether the Government has formulated 
any strategy In this regard; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR) : (s) No, Sir. 

(b) Does not ari... However, the grid interactive 
renewable power generation capacity set up as on 
31.3.200S Is around 8181 MW, State-wise details of which 
are given in the enclosed Statement. 

(c) to (e) A National Bioges Programme (NBP), which 
caters to promotion of family type blogas plants, is under 
implementation in all States and Union Territori86 with the 

. objective of meeting cooking fuel requirements. A target 
of setting up of 88,000 family type bio-gas plants has been 
allocated to States and Union Territories for 2005-06. In 
addition, Test Projects on Village Energy Security for 
meeting the energy needs of cooking, lighting and motive 
power through various renewable means, Including biogas 
are being set up. 

Stetement 

State·wlse and programme-wise cumulative grid interactiV8 renewable 
electricity installed capacity as on. 31.3.05 

SI. StatesIU.T. SHP Wmd Biomass Blomas'; Solar U and I Total 

No. (MW) Power Power Gasifier Power Capacity 
(MW) (MW) (MW) (KWP) (MW) 

2 3 4 5 6 7 8 9 

1. Andhra Prad.sh 178.81 120.60 267.30 15.38 275.00 21.65 604.02 

2. Arunachal Pradesh 33.70 0.00 0.00 0.18 0.00 0.00 33.88 

3. Assam 2.11 0.00 0.00 0.12 0.00 0.00 223 

4. Bihar 45.90 0.00 0.00 0.02 0.00 0.00 45.92 

S. Chhattisgarh 11.00 0.00 11.00 0.51 0.00 0.00 22.51 

6. Goa O.OS 0.00 0.00 0.02 0.00 0.00 0.07 

7. Gujarat 7.00 253.53 0.50 14.26 0.00 2.95 278.24 

8. Harvana 62.70 0.00 6.00 1.06 0.00 0.00 69.76 

9. Himachal Pradesh 108.08 0.00 0.00 0.01 0.00 0.00 108.09 

10. Jammu and KashmIr 10lH4 0.00 0.00 0.62 0.00 0.00 110.26 

11. Jhar1<hand 4.OS 0.00 0.00 0.08 0.00 0.00 4.13 
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2 3 4 5 8 7 8 9 

12. Kamataka 274.85 410.88 152.00 4.81 30.00 1.00 843.20 

13. Kerala 84.82 2.00 0.00 0.73 25.00 0.00 87.37 

14. Madhya Pradesh 41.16 28.85 1.00 4.73 339.00 2.73 78.81 

15. Maharaahtra 207.08 456.30 36.00 3.82 185.00 1.90 706.29 

16. Ma~r 5.46 0.00 0.00 0.00 0.00 0.00 5.45 

17. Meghalaya 30.71 0.00 0.00 0.00 0.00 0.00 30.71 

18. Mlzoram 14.76 0.00 0.00 0.20 0.00 0.00 14.98 

19. Nalagand 20.47 0.00 0.00 0.00 0.00 0.00 20.47 

20. Orissa 7.30 0.00 0.00 0.07 0.00 0.03 7.40 

21. Punjab 111.40 0.00 22.00 0.70 325.00 1.75 136.18 

22. Rajasthan 23.85 284.74 7.80 0.22 150.00 0.00 316.76 

23. Slkkim 35.60 0.00 0.00 0.00 0.00 0.00 35.60 

24. Tamil Nadu n.70 2036.95 173.00 5.03 211.00 1.98 2294.87 

25. Trlpura 16.01 0.00 0.00 1.10 0.00 0.00 17.11 

26. Uttar Pradesh 21.50 0.00 73.00 4.87 325.00 8.00 107.69 

27. Uttaranchal 72.45 0.00 0.00 0.00 50.00 0.00 72.50 

28. West Bengal 92.30 1.10 0.00 8.95 50.00 0.00 100.40 

29. Andaman and Nlcobar 5.25 0.00 0.00 0.17 100.00 0.00 5.52 

3O.Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

31. Dadar and Nagar Havell 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

32. Daman Md Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

33. DelhI 0.00 0.00 0.00 0.07 0.00 0.00 0.07 

34. Lakshadweep 0.00 0.00 0.00 0.00 650.00 0.00 0.65 

35. Pondicheny 0.00 0.00 0.00 0.60 25.00 0.00 0.63 

36. Others 0.00 0.00 0.00 0.32 0.00 0.00 0.32 '. 
Tetal 1705.63 3694.75 749.50 66.35 2740.00 41.98 6161.06 



71 Wrllten AnswelS DECEMBER 18, 2005 to Question 72 

Outatandlng Dun of NTPC 

*360. SHRI GANESH SlNaH : Will the Minister of 
POWER be pleased to state : 

(a) whether certain State Governments owe dues to 
the National Thermal Power Corporation; 

(b) if so, the details thereof, State-wtse; and 

(c) the steps proposed to be taken by the 
Government to recover these dues? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) Yes, Sir. State 

Electricity Boards/State Utilities of Bihar and Jharkhand 
owe dues to the National Thermal Power Corporation 

(NTPC). Dues pertaining to jelhl Electric Supply Under-
taking (DESU) period are also still to be settled. 

(b) Details of dues payable by the above entitles 
could be classified under two categories, namely, balance 
ot dues upto 30th September, 2001 to be securitized under 
the Tripartite Agreement (TPA) signed under the scheme 
for one time settlement of outstanding dues payable by the 

State Electricity Boards (SEBs) to the Central Public Sector 
Understandings (CPSUs) like NTPC, and dues relating to 
post-securitization period i.e. default in payment after 30ttt 
September, 2001. The details are as under: 

A: Balance 0' Dues to be Securitized (Due. as on 30th 
September, 2001) 

(Amount In crores) 

SI. SEBlUtlllty Balance amount to 
No. be securitized 

1. Bihar SEB 427.74 

2. Jharkhand SEB 337.85 

3. Delhi (DESU period)* 1310.83 

Total - A 2076.42 

·SubjeCt. to change due to reconciliation. 

B:Default 0' Cu ..... nt Payment. 

(Amount in crores) 

SI.No. SEBlUtillty Over 90 days due. 

1. Bihar 0.98 

Total - B 0.98 

Grand Total (A + B) 2077.40 

(c) The Government of India introduced scheme for 

one time settlement of State Electricity Boards (SEBs) dues 
payable to Central Public Sector Undertakings (CPSUs) on 

17.04.2002. Under the scheme, the State Governments 

signed a Tripartite Agreement (TPA) to securitize the 
dues a8 on 30.9.2001, the cut off date for securitization. 
Though the power utilities of Bihar and Jharkhand 

have settled a part of their dues by way of securitization, 

some more amount, as shown in the table above, are still 
to be securitized which got delayed due to non-

reconclllat:on of balances dues arising from the final 

division of assets and liabilities of undivided Bihar State 
Electricity Board. Efforts are on from ~II sides to get the 
above amount settled complying with the procedures of 

Reserve Bank of India for issue of Bonds. The defaulted 
amount of post-securitization period which is a very small 
amount is in the process of recovery which will be settled 
soon. 

For settlement of dues of DESU period, discussion is 
continuing with Government of National Capital Territory of 
Delhi (GNCTD). 

Inve.tment 0' Insurance Companle. 

*361. SHRI BASU DEB ACHARIA : Will the Minister 
of FINANCE be pleased to state : 

(a) the total amount of investment of insurance 
companies both in private and public sectors in infrastruc-
ture development and social sectors during the last three 
years; and 

(b) the benefits and achievements to t':'8 Govern-
ment and the people as a mult thereof? 
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THE MINISTER OF FINANCE (SH·RI P. 
CHIDAMBARAM) : (a) The total amount of InV8ltment of 
private and public sector Insurance companies In infrastruc-

ture development and social sectors for the last 3 years Is 
as under: 

Public Sector 

Private Seetor 

As. Cro,.. 

As on 31st As on 31st As on 31st 
March 2003 March 2004 March 2005 

37151.37 43857.29 51096.5 

637.38 947.22 1461.59 

(b) Investment by insurance companies, are largely 

long term Investments, in infrastructure and social sectors. 
The Insurance Act, 1938 and IRDA Regulations on 

investment mandate life insurance companies to invest not 

less than 15% of total investment In infrastructure and 
social sectors and general Insurance companies to invest 

not less than 10% of total investment in jnfrastructure and 
social sectors and not less than 6% in housing and fire 

fighting equlpments. Such Investments, basically by L1C 
have been instrumental in establishing drinking walfr, 
sanitation, solid waste . management and such other 

facilities in rural and urban areas. 

Hewale Traneactlon 

3493. SHRI SUBODH MOHITE : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government is aware that large 

amount of money has been deposited in Indian Banka and 

invested in multi-national oompanies through Hawsla 

transaction; 

(b) if so, the details thereof; 

(c) the cases Investigated by the Directorate of 
Revenue Int~ligence (DRI) during the last three years; 

(d) the details of the money confiscated; and 

(e) the action taken agal ... guilty peraone? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : Ca) and (b) 

Since Haw ... is an Illegal tranHction It does not get reflected 
In the records of the Bankl. 

(c) to (e) No such case has been Investigated by the 

Directorate of Revenue tnlelUgence. 

[Tl'llns'ation/ 

CAG Report Collection of IT 

3494.DR. LAXMINARAYAN PANDEY: Will the Minister 

of FINANCE be pleased 10 state: 

(a) Whether CAG ha detected serious Irregularities 

In collection of Income tax and corporate tax as has been 

mentioned In Its report for the year 2003-0": 

(b) whether it has been stated in this report that the 

Department has undercharged In some cases due to which 

it has suffered a loss of Rs. 5,000 crore; 

(c) whether similarly In some cases the Department 

has overcharged due to which Rs. 470 crore have been 

overcharged from the tax payers; 

(d) if 80, the reaction of the Government thereto; 

(e) the details of action taken against the officers 

found guilty In this regard; and 

(I) the action taken by the Government to check 

recurrence of such Incidents In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) Yes, 

Sir, the C and AG in Its Report No. 12 of 2005 (for the 

year 2003-2004) has raised objections regarding under 

assessment in 14460 cases involving revenue eHeet of 

Rs. 4,838.76 crore and regarding over assessment in 2386 

cases involving revenue effect of Rs. 469.12 crore. 

(d) These audit observations are on direct tax .. 

8888811T18nte made by the Income tax Commisslonerstes 

spread all over the country. The process of generation of 

audit observations and their settlement Is a continuous 

one. After receipt of the C and AG objectlona, the cues are 

eumInec:I fC)r comlClneU of facti. Acceptance or otherwlte 
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or the audit objection Is accordingly conveYed to the C and AG. 

However necessary remedial action Is taken In these cases 

as per the CBOT Instructions and in the process cases of 

reported revenue 1088 are aUended to. 

(e) Such cases are further examined as to the 

circumstances under which the mistake occurred and 

whether the mistake was bonafide or not. After considering 

all facta and circumstances, suitable action Is taken against 

the officer/staff responsible for the mistake. 

(I) Sir, the Ministry has In place an elaborate system 

to check mistakes In the proce .. of work, both bonafide 

and malafide, in the form of Internal Audit, System of 

Inspection and Review by the Commissioners, guidance 

by AddltlonaVJolnt Commissioners and verifications by the 

Vigilance Wing. 

Closure of Coopel'lltlv8 Banks 

3495. SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Govemment are aware of the 

increasing number of Incidents of the scams and closure 

of cooperative banks; 

(b) If so, the details thereof during the last three 

years Including the current year, State-wise; 

(c) the details of Criminal cases and action taken 

against the officials of these co-operative banks; 

(d) whether the R.B.I. have Issued any notice 

regarding the Irregularities commlHed In these banks; 

(e) If 80, the details thereof; and 

(I) the stBpS taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yea, Sir. 

(b) to (f) The Information Is being collected and 

will be laid on the Table or the Ho~ to the extent poeslbte. 

Setting Up of SUper Thermal Power Project 

3496.SHRI BHUBNESHWAR PRASAD MEHTA : Will 

the Minister of POWER be pleased to state : 

(a) whether Damodar Valley Corporation has taken 

a decision to set up Kodarma Super Thermal Power Station 

In Kodarma district of Jharkhand; 

(b) if so, the details thereof; and 

(c) the time by which the construction of the Thermal 

Power Station In likely to be commenced? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINtSTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) Yes, Sir. Damodar 

Valley Corporation (DVC) has decided to set up Kodarma 

Thermal Power Station Stage-I (2)(500 MW) under 10th 

Five Year Plan. 

(b) Preliminary activities for establishment of the 

project are under progress. All statutory clearance have 

been received except water clearance from Damodar 
Valley Reservoir Regulation CommiUee (DVRRC). Pro-

posal for acquisition of land has already been sent to the 

Govemment of Jharkhand. 

(c) Construction of Kodarma Thermal Power Station 

Stage-I (2)(500 MW) is likely to be commenced by 

December, 2006 subject to the acquisition of land and 
water clearance from Government of Jharkhand to DVRRC. 

[Engli$h] 

Science Mu .. um 

3497. SHRI SUNIL KHAN : Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether Govemment has any plan to set-up 

science museum In every district for the development of 

knowledge of younger generation; 

(b) If 80, by when; and 

(c) If not, the plan for the development of Science 

and Technology? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SISAL) : (a) No, Sir. 

(b) D08S not arise. 

(c) However, the National Council of Science 

Museums (NCSM). an autonomous body under the 

Ministry of Culture is primarily engaged in setting up 

science muselims and organizing a wide range of 

activities/interactive programmes with the aim of supple-

menting science education in schools and colleges. As 

on date NCSM aUlo'nlsters 28 science centres and 
science museums all over India. Ministry of Culture 

supports establishing science cities/regional science 

centres and sub-regional science centres. Science cities, 

regional science centres, sub-regional science centres are 

established in cities, rural and urban areas, on the basis 

of cost sharing between the Central and State Govem-

ments. 

Inlurance at State ExpenHI 

3498. SHRI KAMLA PRASAD RAWAT : Will the Minister 

of FINANCE be pleased to state : 

(a) whether there is any scheme under the 

consideration of the Govemment for providing minimum 

insurance cover to every person against injury or death 

in a road accident, at State expenses, even in casel where 

it is a hit and run affair; and 

(b) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No, 

Sir. However, under Section 163 of the Motor Vehicles Act, 
1998, a Solatium Fund has been created with contributions 

from public sector general insurance companies 0 0.1 % 
of the Motor Premium. The Fund is being utilised for 

compensating the road accident victims 0 Rs. 250001- In 

respect of death and Rs. 12,5001- In C888 of grievous hurt, 
where the Identity of the vehicle causing the accident 

cannot be ascertained. 

NPA of Bank and Fie 

3499. SHRI HITEN BARMAN : 

SHRI SUBRATA BOSE : 

Will the Minister of FINANCE be pleased to state : 

(a) the details of loan accounts in the slabs of 

Rupees one crore to five crores, Rupees six to ten crores, 

Rupees fifty crores and above and Rupees hundred crores 
and above during the last three years, Bank-wise and Fl· 

wise; 

(b) the detaUI of book valuel of aseets mortgaged! 

pledged by borrowers al collateral against these loans, 
slab-wise; 

(c) the virtual mortgage to loan ratio obtained by 

lenders In these years; and 

(d) the details of mortgaged assets auctioned! 

traded? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : <a) to (d) The 
information is being collected and wlU be laid on the Table 

of the House to the extent available. 

Dabho' Power Project 

3500. SHRIMATI KALPNA RAMESH NARHIRE : 
SHRI TUKARAM GANGADHAR GADAKH : 

Will the Minister of POWER be pleased to state : 

(a) whether under the agreement signed for settle· 

ment of the claim of General Electric Co. (GE) of the U.S. 

In respect of the Dabhol Power Corporation, a Committee 

has been set up to carry out the talks with G.E. to protect 
the interests of the Govemment of Maharuhtra; 

(b) If 80, the terms and composition of the 
Committee; and 

(c) the I1N:OI'IVI18ndatlonl made by the Comnittee, 

If any? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND BROADCASTING 
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(SHRI PRIVA RANJAN DASMUNSI) : (a) to (c) No 
Committee has been set up under the agreement signed for 
settlement of the claims of GE in respeot of Dabhol Power 

Company to protect the interest 0' Government of 
Maharashtra. However, the Indian Financial Institutions (IFI) 
informed Govemment of India (GOI) that a Committee had 
been constituted comprising of representatives from the 
Indian Financial Institutions i.e. CMD, IDB.I; Managing 
Director, State Bank of India; Dy. Managing Director. ICICI; 
Managing Director, S81 Capital Markets Ltd.; and Chair-
man, Maharashtra State Electricity Board (MSEB), to 
negotiate the settlement of non-debt claims of the off-shore 
stakeholders of the Dabhol Power Project including GE. 

The settlement with GE was concluded In July, 2005 
under which a settlement amount of US$ 1.5 million has 
been paid to GE. The settlement Is comprehensive in 
nature and encompasses all their outstanding claims 
against all the Indian stakeholders including the Govern-
ment of Maharashtra. Under the settlement transaction, GE 
has agreed to: 

• Drop all their claims against Govemment of 
India, Government of Maharashtra, Maharashtra 
State Electricity Board, Maharashtra Power 
Development Corporation and the Indian Finan-
cial Institutions. 

• 

• 

• 

Transfer their right, title and interests In OPS's 
shares to a Special Purpose Vehicle. 

Settle their contractor claims against OPC; and 

Co-operate for the restart and completion of the 

project. 

Modernisation of Textne Centre. 

3501. SHRI E.G. SUGAVANAM : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the Government has launched any 
scheme to modemlse the Infrastructure at major textile 
centres; 

(b) if so. the details thereof and the number of 
projects sanctioned 80 far. State-wise; and 

(c) the steps taken by the Government for the smooth 
functioning of textile centres In the country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) With the objectives of imparting 
a focused thrust to set up apparel units of International 
standards and upgrading infrastructure facilities at impor-

tant textile centres, the Government has launched the 
Apparel Park for Exports Scheme (APES). and Textile 
Centre Infrastructure Development Scheme (TCIDS). 
However, after reviewing the implementation of these two 

schemes, a new scheme. namely, Scheme for Integrated 
Textile Parks has been launched by merging the two 
schemes. This scheme is based on Public-Private 

Partnership (PPP), and would equip ·the industry with 
world-class Infrastructure facilities for setting up their textile 
units to meet International environmental and social 

standards. Government of India support under the scheme 
by way of grant or equity shall be limited to 40% of the 
project cost, subject to a ceiling 0' Rs. 40 crore. State-wise 
sanction of project Is as under: 

State 

Andhra Pradesh 

Gularat 

Haryana 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

PunJab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Number of Projects Sanctioned 
under 

APES TCIDS SITP 

2 o 
4 

o o 
o o 
1 o o 

o 
1 o 
1 3 

1 o o 
2 o 

2 2 o 

2 o 



81 AGRAHAVANA 25, 1.7 (SAKA) 82 

(c) The new echeme, viz. SITp, II Implemented 

through Special Purpoee Vehicles (SPVs), where Industly 
A8socIationslGroupa .re the main promoters. The SPY. 

shall have oper.tlonal autonomy so th.t they do not 

become surrogate Public Sector Enterprilea or be 

controlled by CentrallState Governments. Role of the 

Government Is that of a facJHtalor only. 

DiVIdend bf NTPe 

3502. SHRI BALASAHEB VIKHE PATIL WII the 

Minister of POWER be pleased to state : 

(a) whether In spite of good perfOrnwlCtt rHulta 

and profill declared by National Thermal Power Corpora. 
tlon Ltd., the company has declared 24% dividend to III 
shareholders; 

(b) If so, the reasons therefor; 

(c) whether the Govemment proposes to review Ita 
decision; .nd 

(d) if not. the reasonl therefor? 

THE 'MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (.) 10 (d) National 
Thermal Power Corporation (NTPC) paid the highelt 

dividend during the year 2004-05 II compared 10 the 

dividendI paid during the years 2002-03 and 2003-04. 

Details of the dividend paid by NTPC during the lilt three 
years Is 81 follows: 

2004-05 2003-04 2002-03 

Dividend 19790 10823 7080 
(Rs. In Million) 

% of Equity 24.00% 13.85% 

NTPC has recommended the divided aner taking Into 

conllderation the Intemal ,"ourees required to be 

retained for funding of the equity portion of Ita capacfty 
expanalon plan. As per the Govenvnent of India guidelines. 

the minimum divided payout by PSU. In respect of 

Infrastructure sector .houId be 30% of Post Tax profits. In 

the year 2004-05, NTPC hu paid 34.08% of Post Tax 

proflta. Therefore. there II no -ground for reviewing the 

decision of NTPC. 

Ncm-Performlng A ... al of ICICI Bank 

3503. SHRI CHANDRAKANT KHAIRE : Will the 

Mlnllter of FINANCE be pleased to .tate : 

(a) whether Govemment have analyaed the RI-

aerve Bank of India Inspection report on ICICI bank 
regarding non-perfonning useta; 

(b) If 10, the details thereof; 

(c) the nalnN of the banks where there is a 

difference In the aaeurnent of bad loans done by the 

auditors and the RBI Inspection CommIttH Repon; and 

\d) the IIeps taken' by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) SectIon 45E 
of the R_rve Bank of India Act, 1934 prohlbill publl.hing 

or otherwise dllclollng any credit Information contained In 

any Itatement.ubmItted by a banking company to the RBI. 

except In accordance with the practice and ullge 
euetomary among banke,. or as permitted or required 

under any other law. 

(b) . 0081 not arise. 

(c) and (d) In view of the v.ry large variance In the 

81M11ment of the financial position of erlllWhlle Global 

Ttuat Bank (eGTS) as on March 31, 2002, reported by the 

audlto,. of the Bank and .. ...... by thI RBI 
InlpeCto,., the IIIueI were dllcuued In Board for 
Ananelet Supervision and RBI appointed another firm of 

Chartered Accountants to carry out an Independent and 

In-depth ...... ment of mator advance accounts of eGTB. 

Taking Into account the Intere... of depositors of eGTB, 

II well as ill strengths and we.kne..... the bank was 
amalgamated with the Oriental Bank of Commerce .. per 

scheme of amalgamation prepared by RBI. 
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Coat Aucllt 

3604. SHRI PUNNU LAl MOHAlE : Will the Minister 

of COMPANY AFFAIAS be pleased to state : 

(a) whether cost audit orders for telecommunication 

companies have' be'en Issued; 

(b) if 80, the details thereof; 

(c) the number of cost audit orders have been 
Issued to other companies, company-wise; and 

(d) the time limit fixed on this number of au~? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 

No, Sir. 

(b) Does not arise. 

(c) The Information Is ~ng complied and will be 
laid on the table of the House. 

(d) No . time limit Is fixed for issue of cost audit 

orders. However, once cost audit order Is Issued, the said 
audit Is to be conducted annually. 

3505. SHRI NARAYAN CHANDRA BORKATAKY : Will 

the. Mlnlater of TEXTilES be pleased to state : 

(a) whether Govemment has constituted Intern. 
tlonal Jute Study Group; 

(b) If 10, the details thereof; and 

(c) the I'8COmme~ona of the group regarding 
promotion of Jute Industry In the country, Slate wile 
tncIuding Assam? . 

THE MINISTER Ot: TEXTilES (SHRI SHANKERSINH 
VAGHELA) : (a) No: Sir. 

(b) and (c) Does Not art ... 

IndIan Inltltute of Hendloom Technology 

3508.SHRI S.K. KHARVENTHAN : Will the Mlntater of 
TEXTilES be pleand to etate : 

(a) the location-wlee details of Indian Institute of 

Handloom Technology (UHT) functioning in the country; 

(b) the mairi functions of IIHT; 

(c) whether the Government proposes t.o set new 
IIMT In the country particularly in Tamil Nadu where huge 

quantities of handlooms are produced; 

(d) if so, the details thereof, location-wise: and 

(e) if not, the reasons therefor? 

THE MINISTEA OF TEXTilES (SHAI SHANKEASINH 

VAGHELA) : (a) and (b) 4 Indian Institutes of Handloom 

Technology (IIHTs) located at Guwahati, Varanasi, Salem 

and Jodhpur are functioning in the Central Sector. Theae 

IIHTs are conducting 3 years Diploma Course in Handloom 

Technology. The IIHTs at Salem and Varanasi are also 

conducting 1 ~ years Post Diploma Course in Textile 

Chemistry. IIHTs aim to provide technically qualified 

manpower, primarily to meet the requirement of the 

Handloom Sector. In addition to the above, two Institutes 

at Venketagiri (Andhra Pradesh) and Gadag, (Karnataka) 

are functioning In the State Sector. 

(c) to (e) The Govemment of India has no proposal 

to set up IIHT In Tamllnadu. Already, IIHT, Salem is 

functioning In the State of Tamllnadu and 26 seats are 

earmarked for the State of Tamilnadu In IIHT, Salem. 

Besides, another 12 seats are earmarked for the State of 
Tamllnadu In 2 State run Institutes. 

Classrooms under EFC 

3507.SHRI G.M. SIDDESWARA : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Union Government have granted 

funds of As. 1900 lakh under EFC Grants for Elementary 

Education to the Karnataka State for construction of 1000 

classrooms and released an amount of Rs. 764.18 lakhs 

for this purpose; 

(b) If 80, whether the State Government. have . 
utilised RI. 708.41 takhs out of this amount; 
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(e) whether the State Government have also sent 

lJIIIIzaIlon Certificate In this regard; 

(d) if so, whether the Union Govemment have 

received any request for releasing the balance grant of 

Rs. 1135.82 lakhs; 

(e) if so, whether the Union Government have 

considered the request of Kamataka Government; and 

(f) if so, the tirne by which the balance amount is 

likely to be released by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCe (SHRI S.S. PALANIMANICKAM) : (a) to (c) 

Eleventh Finance Committee (EFC) for Its award period 

2000-05 recommended a grant of Rs. 1900 Iakhs for 

elementary education to Govemment of Karnataka. State • 

Government had submitted utilization certtflcate for 

Rs. 776.66 lakhs. Based on the pace of utilization of funds 

during 2000-05 GOI released a surn of Rs. 1425 lakhs to 

the State Govemment. 

(d) and (e> Claims received within the preacrtbed 

period have been considered and grant released. 

(f) No further grant can be released for the purpose 

as EFC award period was over on 31.3.2005. 

SpecfalDutr Allowance 

3508. SHRI SUBRATA BOSE : Will the Minister of 

FINANCE be pleased to state : 

(a) whether Special Duty Allowance (SDA) Is paid 

to the civilian employees of Govemment haliing from 

outside North-Eastern Region (NER> when posted to 

NER; 

(b) ,1he details of current rate of SDA to various ranks 

t)f employees; 

(e) whether SOA is also patel to civilian employees 
hailing from HER but poaled in remote ..... in North-Eat 

from Guwahatl to Gangtok or to a far on places like 

Chennai, Kerala, Pondlcherry, etc; and 

(d) if not, the rationale behind making SDA 

inadmissible to employees belonging to NER in such 

instances? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Special 

Duty A1iowance (SDA) is paid to Civilian Central 

Govemment employees who have 'All India Transfer 

Liability' on their posting to North-Eastem Region from 

outside the Region. 

(b) Special Duty Allowance is admiuible to the 

eligible Central Government employees • 12.5% of the 

basic pay. 

(c) No, Sir. However, they may be entitled to Special 

Duty Anowancellsland Special (Duty) Allowance if the 

condition of 'All India TI'II"" liability' is fulfilled and are 

poeted In Sikkim, Andaman and Nicobar and L.akahadweep 
Group of isJands where these 0'" .. applicable 

mutatis-mutandis. 

(d) Special Duty Allowance is granted to Central 

Gowrnrnent employees of All India 1l'anIfer UabIIIIy on 

posting from outside the region as an incentive to serve 

in the NEAlA and N and Lalc8hadweep18tanda. 

Market eon.pau .. fQl' HandIoom 

3509.SHRI JASHUBHAI,DHANABHAI SARAD ; Will 
the Minister of TEXTIL,ES .be pleased to state : 

(a) whether Govemment has set up Me ...... ~. 

plexes for the development of handloomlhandicraft sector 

in the country; 

. (b) if eo,the details thereof, location.-wise; . 

(c) whettMtr any .. rget has, been fixed for the Tenth 
Five Year Plan In this regard; 

Cd) If so, the detaRs thereof, State-wiH; and 

(e) the other mea",," taken bf the Gcwemmenl for 

the dlMlopment of handIoomIhandcraft MCtor In the 

country? 
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) Vee, Sir. 

Handloom Sector: 

The Scheme for Setting up of Marketing Complex .. 

wal started In 1985-88. It has been continued in the 
10th Plan al a component of the Marketing Promotion 

Programme. This component of programme alma at 

providing marketing aulstance by aettlng up Market-

ing Complex with a view to creating permanent 

marketing outlets for handloom weavers. 

This component of the Programme envllages aettlng 
up Marketing Complexes in major cltlealtownl of India 

catering to the concept of -One Stop Shopping-. 

TIll date, the activity 18 being Implemented by National 

Handloom Development Corporation. Howewr, other 

National or State level Handloom OrganiHtIona, with 
adequate financial and organizational reIOurcea may 
alllO be approved for implementing the project. 

Under the ICheme Central Government provides 50% 

g,..,t ..... tance to handloom agencI .. tor pun:hue 
of Ihowroom and for Interior decoration of the 

lhowroom IhUi purchMed. Recurring coat tor ,.nova-
tlon, maintenance and unkeep of the showroom win 
be met by the owner of the lhowroom. 

The location-wile detaIIa of luch Marketing Com-
plex.. a,. given In the encIoIed Statement-I. 

Under the Marketing Infrutructu,. c~t of 
Marketing Support and Servlcel Scheme, Urban 
Haa.. .,. being let up through agencies rec0m-

mended by State Govemmentl &Croll the country to 
provide marketing faciUty to craftpel'lOnI round the 

year for direct marketing of their productl. Under the 
Icheme 70% of the C08t of the Urban Hut (1Ubject 
to the ceiling of RI. 2.00 erores per Urban Hut) II 
shared by the Government of India and the I8m8Inlng 

30% a,. borne by State GovemmenWImpllmentlng 
Agenclel. 

34 Urban H .... (18 during 8th Ptan and 18 during 

10th Plan) have been sanctioned 80 far In various 
parts of the country, out of which 5 Haats at 

Bhubneahwar. Karnal, Ahmedabad, Jammu and 

Shopal have become functional. The location-wise 

detalll of such huts are given In the encloaed 

Statement-II. 

In addition to above Rajlv Gandhi Handicraft Shavan 

has been set up at Baba Kharak Singh Marg, New 
Deihl with a view to provide space to house showroom 

of those States and Union Terrltori .. , which do not 

have any emporia of their own In DeIhl and also to 

provide periodic faclUtlel on rotational basil for direct 

martcettng to individual craftsperson, Self Help Groupa, 

Producer Groupa, National Awardeea, Shilp GUNI 

and Handicrafts Artisans etc. working in collaboration 

with exporlers and designers etc. 

(c) and (d) No target has been fixed for the Tenth Five 

Year Plan for Setting up of Marketing Complexes in the 

Handloom Sector. However, a target for sanction of 20 
Urban Haats has been fixed for the 10th Plan under 
Handicraft Sector. 

<e) The Govemment is implementing a number of 

achem .. for the development of the handloom sector, with 

a view to promote product diversification, provide market-

ing support and ~noIogIcal upgradatIon. The main 

developmental schemes a,. Deen Dayal Hathkargha 
Protlahan Yojana, Integrated Handloom Training Project, 

Marketing Promotion Programme, Mill Gate Price Scheme, 
Handloom Export Scheme. Further mo,., new echemes of 

Integrated Handloom Cluater Developme"t (IHCD), 
Mlhatarna Gandhi Bunkar Sima Yojna 8ftd Health 

Insurance Scheme have been launched In the current 
financial year. 

The other measures takenlbelng taken for the 

development of handicrafts sector In the country include: 

implementation of Babe Saheb Haltshllp Vlkas '1bjana 
(AHVY) for Integrated development of erd clusters; Design 

and Technology Upgradatlon; MarUtlng an~ Support 

ServlcN; Export Promotion; Training and Exten.ton. 
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R .... rch and Development and Credit Guarantee Scheme 2 3 4 
eec. 

Statement ... AhmedIIbIId 1 13 
at Kamdhenu 

LOCI/Non of Marketing CompIaxes Complex. 

Location No. of Marketing No. of Emporia 
Opp. Sahjanand 

Complexes In each College. 

set up Marketing KIInpur 1 16 
Complex at M.G. Road. 

2 3 4 Chnnlganj 

"'lpur 1 11 Indore 1 09 

at Paanch Battl. at Pallka Plaza 

Croeaing. MI Road. MTH Compound 

Aehok Marg. M.G. Road. 

Kolkata 1 20 Nevi MumtMIl 1 09 

at CIT Complex. at 1st floor. Phase-II. 

VIP Road. Sec.-oa. Nerul 

Manlktala 
New Deihl 1 17 

HycIeIwbad 1 06 at August Krantl 

at Chenetha Bhavan. Shavan. 

Nampally. BhlkaJI Carna Place. 

Statement-ll 

Statewise LOCI/tion of Urban Haats 

Region State No. of Urban Locations 
Haat 

Sanctioned 

1 2 3 4 

Northem Haryana 1 Uchana (Kamal) 

Jammu and Kashnir 2 Jammu and Srinegar 

HImachal Pradesh 

Punjab 1 Pattala 

Rajuthan 2 Jodhpur Jalpur 

DeIhl 2 Deihl 

Central Uttar Pradesh 4 Agra. Kanpur. Lucknow and Va,.nui 
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1 

Eastem 

Southem 

Westem 

North Eastern 

2 

Uttaranchal 

West Bengal 

Orissa 

Bihar 

Jharkhand 

Andhra Pradesh 

Tamllnadu 

Kerala 

Pondicherry 

Andaman and Nicobar Islands 

Karnataka 

Gujarat 

Maharashtra 

Madhya Pradesh 

Chhattisgarh 

Assam 

Meghalaya 

Manlpur 

Mizoram 

Nagaland 

Tripura 

Total 

Tranegenlc ReH8rch In Rice 

3510. DR. VALLABHBHAI KATHIRIA : Will the Minister 

of SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether transgenic research In basmatl rice Is 

being discontinued: 

(b) If so, the details thereof; ~nd 

3 

3 

2 

1 

3 

2 

2 

1 

34 

4 

Dehradun 

KoIkata 

Bhubaneshwar, Konark and Puri 

Ranchl and Hazaribagh 

Tirupati 

Thiruvananthapuram 

Pondicherry 

Mysore 

Gandhinagar, Suart and Bhuj 

Pune (approved In principal) and Mumbai 

Bhopal and Indore 

Raipur 

Guwahati 

Dlmapur 

Agartala 

(c) steps and measures being taken by the 

Govemment to prevent accidental contamination of non. 

genetically engineering rice grains with genetically 

engineered rice grains? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 
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(SHRI KAPIL SIBAL) : (a) and (b) Vee, Sir. R .... rdt for 
developing transgenic basmatl rice for commeldallzation 
has been discontinued. However. Pu .. basmati Is allowed 
strictly for 1'8I88rch purposes for generation of proof of 
principle. 

(c) In India, no transgenic rice has been commer-
cialized so far. Hence, the threat of non-transgenic rice 
getting contaminated' with transgenic rice does not rise at 
this state. 

(Translation) 

Rehabilitation of DYe Displaced 

3511.SHRI ASHOK KUMAR RAWAT: Will the Minilter 
of POWER be pleased to state : 

(a) whether the Government has rehabHltated all 
the vHlagers staying In vlHagas within a radius of 10 kms. of 
Damodar Valley Corporation (OVC) projects to safer places; 

(b) if so, number of such villages, rehabilitated so 
far, State-wise; 

(c) whether said vRlagers have been provided with 
all basic amenities; and 

(d) if . 80, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) Yes, Sir. 

(b) Total number of villages rehabilitated are 215. 
Of These, 208 are in the State of Jharkhand and 7 are 
In the State of West Bengal. 

(c) and (d) Yes, Sir. During the earlier period of 
rehabilitation (1953-1919) viDagea were provided with the 
betic amenities such as reade, schools, drinking water 
facilities, tanka, minor Irrigation facilities and temples etc. 
During Nineties, while rehabilitation of the villagers al 
Mejia Thermal Power Station (MTPS), vlllageelectriflcation 
was alaodone through Stale Electricity Board. Be8idea, 
under 1OCiaI. integration programmes, OVC Ie executing 
various lIOCio-economic de¥eIapmenI .pr0ject8 In 419 
vlllagn dueted ,within a radius of 10 K.Ms. of each project 
including the rahtiJtlltatecl .... The programme covers 

health, education, self employment, Infrastructure develop-
ment such as construction of roads, drinking water wells, 
handpumpa, renovation of schoo' buildings, check dams, 
IlfIlrrigation and also electrification of some of the villages. 

(English) 

3512.SHRI K.C. PALANISAMY : Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to ltale : 

(a) the details of bio-gas projects being Installed in 
Tamil Nadu State during the last three years and the power 
generated from each plant during the said period; 

(b) whether the Siomethanation Plant installed at 
Koyembedu Market Complex (KMC) Chennai is expected 
to treat about 30 tonnes of vegetable marKet wastes per 
day for generation of around 0.3 MW of power; and 

(e) if so, the detal" thereof alongwlth the details of 
implementation of this plant? 

. THE MINISTER OF STATE OFTHE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR) : (a) Details of projects taken up In Tamil 
Nadu for energy recovery from urban and industrial wastes 
through biogas plants during the last three years are given 
In the enclosed Statement. About 24 lakh units of eleclricity 
have been gen"rated for captive consumption during the 
last three years, at the project Installed In Dharmapurl district. 
In addition, nearly 7400 family type blogas plants have al80 
been set up in the State during the lalt three years. 

(b) and (c) Yes, ·Sir. Thil has been taken up as a 
demonstration project under the Project on Development 
of High Rate blomethanation Procea8es with partia' 
financial assistance ftom United Natione Development 
Programme and Global; Environment. Facility. The project 
il being irr.,lemented by the Central Leather Research 
Institute, Channal in collaboration with Chennai Metropoli-
tan Development AuttGtty (CMDA). Inetallation work has 
been compleled and ... projeol is under commiHioning. 

ToaaJ cost of thie projeGlll about As. 5.25 crore, wtth 25% 
of the cost being bo.,. by the CMDA. 
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StIItement 

Sr. 
No. 

Name of the Projects Capacity Vear of 
commi88ionlng 

1. Power generation from tapioca processing industry wastewater at 

Varalaxml Starch Industry Ltd., Dharmapuri 

0.50 MW 2002-03 

2. Biogas generation from paper mill effluents at Tamil Nadu News-

prints and Papers Ltd., Karur 
1.25 MW 2002-03 

3. Power generation from vegetable market waste at Koyembedu, 

Chennai. 

0.30 MW Under commiaaioning 

4. Power Generation from Poultry droppings at Uduppam, Namakkal. 1.5 MW -do-

5. Power Generation from Poultry droppings at Tiruchengode, Namkkal. 2.5 MW Under Installation 

LOIIn From PFe 

3513. SHRI MOHAN RAWALE : Will the Minister of 
POWER be pleased to state : 

(a) whether the Govemment of Maharaahtra has 

sought loans amounting to Rs. 9800 erore from the Power 

Finance Corporation and the Rural ElectrHication Corpo-
ration to finance the Urban Power Project expanalon of 
1400 MW, Khaparkheda Thermal Power Project and a joint 

venture project with Chhattlsgarh Electricity Board; 

(b) If so, the details thereof; 

(c) whether the loans lOught has been granted; 

(d) If so, the detail thereof; and 

(e) "not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF fNFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) to (e) A 

proposal for loan aesistance for Urban Power Project (1040 
MW Expansion Project) has been received by 

Power Finance Corporation (PFC)lRural Electrification 

Corporation (REC). However, Maharashtra Generation 

Company (MAHAGENCO) have not sent detail of either 

gal linkage or its COlt price. Further, PFC hal not received 

detailed loan application In reapect of Khaparkheda 
Project. 

AI per Information received from MAHAGENCO, no 

loans have been sought from PF:C or REC for Joint Venture 

Project with Chhattisgarh Electricity Board. 

FDI 

3514.SHRI SHRINIWAS OAOASAHEB PATIL: Will the 
Minister of, POWER be pleued to state : 

(a) whether the Union Govemment has any plan to 

Invite Chinese inveatmant in Power Sector which includes 
lransmleslon and generation; 

(b) If so, the details thereof; 

(c) the total Foreign Direct Investment (FOI) in the 
power sector proposed by the Govemrnent; and 

(d) the number of FDI proposals received· by the 
Govemment so far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) AI per 
the extant poilcy, FDI upto 100% Is allowed under the 

automatic approval route In the power eector in electricity 

generation, transmlllion and distrtbutlon (except Atomic 
Energy). Further, under the provlaiona of the Electricity Act, 
2003, generation of electricity has been de-licensed. 
l\'ansrni8llon Is • IlcenHd activity and the licence I. 
granted by the ltatutory Regulatory Comrniaaion. 
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(c) and (d) The atatem.nt on FOI InfIowa .. obtaInecI 
from the Department of Indullbtal Policy and PromotioI i, 

Minielry of eom.n.n. and tna.try, whIah maIntainI the data 
on FOI, Ie encloeed. 

Detailed """-up for ForeIgn DlnJCt /tweetment (FOI) and FoteIgn Technology ca... (FTCI) 
Approved by GtNemtnent during Augwt, 1191 to September, 2006 

S. Registration 
No. No. and 

date 

Country: Chi ... 

Indian Company Name and 
Addres. 

Country China 
Sector POWER 

Foreign Collaborator Name 
and Addfeu 

(Amount In million) 

Foreign Equity 

In AI. in US, 

%age of 
Foreign 
Equity 

1. 238 The Machi Aluminium Company 1NI Shanghai Electric Corpora- Technical ca .. 
27104/1998 Ltd., Post Box No.4, Mettur Dam lion, 358, Yanan Road (W) 

Salem Old. Tamil Naclu-838402 Shanghai, China 

Location: Salem (Tamil Nadu) Item of Manufacture: Captive 

Appr No. (Date): 48 (31107/1998) Powar Plant 

2. 253 Balajl Coke lnd8utry Private Lim- Shanxi Antal Group Company 
17.05.1999 Ited 12, Ho-Chl Minh Sarani 2 B. Ltd., China (Financial + Technl-

2nd Floor, Calcutta-700 071 West cal) 
Bengal 

Location: Kutch (Gujarat) 
Appr No. (~ate): 254 (30l06I1999) 

5.00 0.12 5.00 

Item of Manufacture: To Under· 
.... Mmlufacturlng of Coke 
Met Related Producta Baled 
on ChIneee Technology. 

3. 5240 Kerala State Electricity Board Of- Hangzhou Intemalional Cenn TechnicIII Cue 
01104/1999 flee of the Flnanlcal Advller and on Smd Hydropowr 138, 

Chief Account Officer, Vydyuthl Nanshan Road, P.B. Box 22, 
Bhaven Pettom Palace. P.O. Hangzhou, 31002, P.R. ChIna 
ThlNvananthapuram 

Location: Karata (Kerala) 
Appr No. (Date): 115 (30.04.1901) 

Item of Manufacture: Genera· 
tIon and TranamIIIion of Hydro 
Electric Power 

Tala! TadWcaI c..: 2 Total FIIwad c.... : 1 Tae.! foreign Equity In AI. mllon: 6.00: ~SS million: 0.12. 
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AaH ...... nt of T .... end expenditure 

3515.SHRI ALOK KUMAR MEHTA: 

SHRI RAGHUNATH JHA : 

SHRI MANOJ KUMAR : 

SHRI M.P. VEERENDRA KUMAR : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the cost of collection of direct and 
Indirect taxes in the country are the lowest in the 

world; 

(b) if so, the details thereof and reasons therefor: 

(c) the steps taken by the Govemment to check tax 

evasion and widen the tax net; 

(d) whether computerization has helped to widen 

tax baae; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 
Information is being collected and will be laid on the Table 
of the House. 

(c) The steps taken by the Govemment to check tax 
evasion and widen the tax net Include issue of guidelines 

for scrutiny of retums, close scrutiny of the financial 

statements of companies throgh audit, IdentHlcation of 
......... and oommodltles prone to evasion, undertaking 

1188rch. seizure and survey actions in appropriate cases, 

setting up of Tax Information Network, Introduction of a 

Banking Cash Transaction Tax in respect of cash 
withdrawals from· banks subject to a certain limit, making 
It obligatory for all banks to report all deposits which are 

exempt from Tax Deducted at Source on Int.rest, .tc. The 
intelligence gathering machinery has been strengthened. 

The various equlpments essential for an effective anti-
evasion set up such as transport, communication equip-

ments have been augmented. Further, Service Tax has 

been imposed on nine new services, excise duties have 
been Imposed on: branded artlclel of J-.llery. road 
tractors, etc. 

(d) and (e) In so far as Direct Taxes are concerned. 
computerization is being used to Identify stop filers. In 

addition Tax Information Network (TIN) has enabled 

electronic filing of TDS returns which has been made 

mandatory for corporate and Government deductors. The 

data received through these e-TOS retums is being used 

for identification of non-fliers of TOS returns and for 

matching tax deducted at source and tax deposited in the 

Government account. In so far as Indirect Taxes are 

concerned. Information is being coilected and will be laid 

on the Table of the House. 

P.nd.ncy of Ca ... 

3516.SHRI REWATI RAMAN SINGH: Will the Minister 

of FINANCE be pleased to state : 

(a) the number of cheque bounce case. are 

pending In Deihl, Mumbai, Kolkata and Chennai at present 

under the Negotiable Instruments Act; 

(b) if 80, whether the huge pendency Is causing 

considerable delay in the disposal of the cases; and 

(c) the steps the Govemment is contemplating to 
check the huge pendency? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) Section 138 
of the Negotiable Instruments Act, 1881 empowers the 

payee of the cheque to file a complaln~ under Section 141 
of the Act against the drawer of the cheque in cases where 

. cheques are dishonoured for insufficient funds. As such it 

is left to the concemed parties to decide, whether to 
approach the courts or not. The data base of Reserve 

Bank of India. therefore, does not generate information 
regarding cases pending In various courts relating to 

bouncing of cheques under the Neogotiable Instruments 
Act. However. based on the Information received from 
Public Sector Banks, there are at present about 3024 

cheque bounce C8888 pending In Delhi. Mumabi, Kolkata 
and Chennal. 

(b) and (c) Yes. Sir. In order to reduce Rendency. the 

Negotiable Inatn.ImenIa Act w. amended in December 



101 .GRAHAVANA 25, 1927 (SAKA) to Question '02 

2002 and a new SectIon 143 was Inserted providing for 

eummary trial of c.... under the Act. The Section also 

provides that every endeavour shan b8 made by the 

cOurt to conclude the trial with In six months of filing the 

complaint. 

Securltlutlon ~ct 

3517.SHRJ M. APPAOURAI : Will tha Minister of 

FINANCE be pleased to state: 

(a) whether under the Securltlsation and Recon-

struction of Finance Assets and enforcement of Security 
Interest Act, 2002, the personal assets and properties of 
the borrowers, partners, directors can be attached towards 

the bad loans; 

(b) If so, the details thereof; 

(c) if not, whether the Government proposes to 

amend the said Act in this regard; and 

(d) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) Under 

the provisions of Section 13 of 'the Securltlsation and 

Reconstruction of Financial Assets and Enforcement of 

Security Interest Act, 2002 banks for financial institutions, 

as secured creditors, are empowered to take possession 

of securities given to them for due repayment of any loan, 

in the event of default committed by the borrowers. The 

secured creditors also have the power to sell such 

securities, without intervention of Courts, In accordance 

with the provisions of the Act, for the purpose of recovering 

the defaulted loans. The basis of providing a power of 

enforcement of securities to the secured creditors Is the 

agreement between secured creditors and borrowers 
creating secured Interest over the property, which also 

contain stipulation that the borrower cannot create any 

other charge on such property without the consent of the 
secured creditors. It is, however, open to the lenders to 
attach properties of borrowers, not mortgaged to the bank, 
by obtaining suitable orders from Court or TrIbunaJa. If the 

Court or Tribunals find that auch property of the borrowers 

Is already encumbered, the attachment to be granted to 

the lender will become subservient to the encumbrance 
already existing. It is, therefore, not possible to amend 

the Securitisation Act empowering the secured creditors 

to attach properties, which do not constitute securities for 

the Joan. Such an amendment would also be against the 

basic objective of the Securitisatlon Act, which is to 

facilitate enforcement of securities given to the secured 

creditors. 

Brltl.h PU'. Echo on FDI 

3518. SHRI JYOTIRAOITYA M. SCI NOlA Will the 

Minister of FINANCE be pleased to state : 

Ca) whether the British Pri,,"! Minister during his 
recent visit to New Deihl called for further opening up of 
Indian economy to attract more Foreign Direct Investment 

CFDI) from the European Union; 

(b) If so, the precise demands made by the EU 

President, and the eetlmated amount of additional FDI 

expecte(J from EU, sector-wiN; and 

Cc) the reaction of the Government of India thereon? 

THE MINISTER OF STATE IN THE MINISTER OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a> and (b> 

During the Indla-EU 8ummlt held In New DeIhl In September, 
2005, participants from U.K. and Europe 881ured Govern-

ment of their abiding interest In Inv88tlng In India and In 

the opportunities India offered. 

(c) Government Is takJng step' to Improve Infrastruc-

ture and Governance. 

CIIr Export Scam 

3519.SHRI RAM KRIPAL YADAV : Will the Minister of 
FINANCE be pitHed to ltate : 

Ca> whether It Is a fact that DRI (DIrectorate of 
Revenue Intelligence) hu recently unearthed fraudl In 

export, wherein nexus was found between offici. of 
DGFT (Directorate General of Foreign Trade) and exports 
oriented manufacturing unb at Holda (U.P') In 8p8CiaI 
economic zone for tax evasIOn; 
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(b) whether DGFT hal illued few licencel wfthout 
any proper verification to the 'xporters, who are even 
alT8lted and booked under the Cofepop Act for 

amugglings; and 

(c) If 10, the action taken In these cases so 

far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) It II 

a fact that the Directorate of Revenue Intelligence is 

investigating a case of large seale Customs duty evulon 
by certain units located In NOIDA Special Economic Zone. 

However, the Office of DaFT hu no role to play In the 
matter alnee the approval for setting up a unit In the Special 

Economic Zone Ia given by the Development Commil-

Ikmer. 

(b) and (c) Doel not arlie, In view of (a) above. 

Tnln ..... of Non-Conv.ntlonal 

Energy Source. Project. 

3520. PROF. M. RAMADASS : Will the Minister of 

NON-CONVENTIONAl ENERGY SOURCES be pleased to 

state : 

(a) wheth.r the Govemment propoeee to transfer 

achemea like Integrated Rural Energy Programme. Special 

PurpolMt Vehlclel (SPY) pumping Iystems for Individuals, 

SPV power plantl and battery operated vehicles to State 

Gov.mments; 

(b) If so, whether this transfer h .. been effected by 

the Planning Commillion without consulting the Mlnlltry 

of Non-Conventional Energy SOUrcel; 

(c) whether the Govemment ha. a propotlal to 

review the acheme 80 u to ensure that the achemes shall 

achieve Ita desired goal; 

(d) If 80, the reasons for hamelling I ... enargy .. 

compared to the potential; and 

(.) the me...,,.. oonteInpIated to .Improve the 
situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON·CONVENTIONAl ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) No, Sir. 

(b) Doel not arise. 

(c) Schemes of the Ministry are reviewed on an 

annual balll and modified/discontinued as deemed 

neeeeeary. 

(d) Does not arise. However, the aim is to set up 

10 per cent of the additional grid Interactive power 

generation capacity through renewables during the 10th 
and 11th Plan periods. During the firet three years of the 

10th Plan period the aim has been exceeded as around 

18 per cent additional grid Interactive power generation 

capacity has come from renewables. 

(e) Doel not arise. 

MMDA Act 

3521.SHRI ASADUDDIN OWAISI : Will the Mlnllter of 

MINES be pleased to Itate : 

(a) whether for lome minerals incldued in Part C 

of first schedule of the Mines and Minerals (Development 

and Regulation) Act, prior approval of the Central 

Govemment is neceasary before granting of mineral 
concellions; 

(b) If 80, the details thereof; 

(c) whether State Govemmenta are seeking permil-

lion from the Union Govemment for th .. e minerals from 
time to time; 

(d) whether some State Govemments have granted 

minerai coneeaslons without .. eking approval of the Union 
Govemment; 

(e) If 10, the details thereof; 

(f) whether control of Union Govemment over 

mining sector hu continuously been coming down due to 
privatization of mines; 

(g) If 10, the cletall8 thereof; and 
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(h) steps taken or being taken by the Government 

to ensure good perfonnance of mines In the public sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYANA RAO) : (a) and (b) Yes, 

Sir. Prior approval of the Central Government Is mandatory 

for grant of minerai concessions by the State Govemments 

only in case of minerals specified in the First Schedule, 

Including minerals in Part C of the Mines and Minerals 

(Development and Regulation) (MMDR) Act, 1957. Part C 

of the First Schedule contains ten minerals, viz., asbestos, 

bauxite, chrome, copper, gold, iron, lead, manganese, zinc 

ores and precious stones. 

(c) to (e) State Govemments have been seeking such 

prior approvals for aforementioned minerals and no such 

Instance of grant of minerals concession for minerals 

specified in the First Schedule, excluding coal and lignite 

but including minera18 In Part C of the MMDR Act, without 

prior approval of the Central Govemment has come to the 

notice of this Ministry. 

(f) and (g) Though mineral sector has been opend 

up for private sector, development and regulation of mines 

is under the control of the Union. All mining leal .. for 

major minerall are subjected to mandatory Mining Plan 

Including an Environmental Management Plan duly 

approved and enforced by Itatutory authorities. All mining 

leaseholders are required to comply with the requirements 

of Environment (Protection)Act, 1986 and Forest (Conser· 

vatlon) Act, 1980 which are administered by the Ministry 

of Environment and Forests. Under Rule 23A of Minerai 

Conservation and Developmenl Rulel, 1988, It II 

mandatory for every major minerai mine to have a 

progressive mine closure plan and a final mine closure 

plan for proper reclamation and rehabilitation of the ·.rea 
uncler mining Ieue. 

(h) The perfonnance of the mines under various 

central public sector undertakings Is monitored as per 

parameters of the Memorandum of Understanding (MoU) 

on • quarterly balls by the administrative Minlltrtes of 
reepectlve central public sector undertakings. 

GOP 

3522. DR.ARUN KUMAR SARMA : Will the Minister of 

FINANCE be pleased to state : 

(a) the growth rate and percent contribution of each 
of the Agriculture, Horticulture, Animal Husbandry and 

FIshery to the National GOP during Ninth Plan period and 

total outlays eannarlced against each sector during the 

10th Plan; 

(b) the specific: thrust areas identHied to enhance 

agricultural productivity In the country outlining specific 

plan of action envisaged during 10th Plan period of each 

sector; and 

(c) the Stale-wile target and achievement made for 

agricultural lending during the last three vears? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a> As per 

the Information from the Central Statistical Organisation, 

during the Ninth Plan period, the annual average growth 

rate of Gross Domestic Product at constant prices of 

agriculture (Including horticulture and livestock), forestry 

and logging and fisheries were 2.0 percent, 2.2 percent 

and 3.3 percent, respectively. During· the Ninth Plan, the 

share of agriculture, forestry and logging and fisheries In 

Gross Domestic Product was 23.1 percent, 1.1 percent and 

1.0 percent, respectively. The Tenth Five Vear Plan outlay 

for agriculture and allied sectors In Rs. 20,868 crore. 

(b) During the Tenth Plan, the specific thrust areas 

Identified include, Inter alia, utilization of wastelandl and 

unutllizedluncler utilized lands, development of irrigation, 

especiallv minor irrigation, diversification to high-value 
crop8 and actlvilles, timely and adequate availability of 

Inputs, reforms 10 Introduce pro-active policies 'or the farm 
sector and improving Infr.slrucutre and water Ihed 

development. National Horticulture Mission is being 

implemented for doubling horticulture production in the 

country by 2011-12. 

(c) The State-wiH target arid achievements of 

lending to agriculture and allied activities during the last 

three years are given in the enclosed Statement. 
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Statement 

State-wise target and achievement msde under agricultural/ending 

(Rs. lakh) 

Sr.No. State 2002-03 2003.()4 2004-05 

Target Achievement Target Achievement Targetl AchIIMImentO 

1 2 3 4 5 6 7 8 

1. Gujarat 393102.00 408741.00 451737.00 479822.00 809116.00 678847.57 

2. Jhartchancl 31170.00 20315.00 3IS727.00 21461.00 44046.00 423'J7.27 

3. Assam 13725.80 10127.00 17466.18 19129.00 28865.47 26288.02 

4. Andhra Pradesh 1092300.00 754059.00 1212798.00 1001424.00 1418750.00 1296503.73 

5. Chhattlsgarh 51634.00 46133.00 50950.00 623n.OO 69834.00 79787.85 

6. Uttaranchal 23248.56 48416.00 55463.81 42589.00 72290.52 64364.43 

7. Tripul8 6245.00 1769.00 9443.00 3000.00 5550.00 4154.75 

8. Sikkim 475.18 325.00 648.45 425.00 968.00 439.76 

9. A and N Islands 630.37 382.00 578.03 385.00 700.00 683.04 

10. Madhya Pradesh 258742.00 290285.00 304663.00 342935.00 4605B5.00 519207.01 

11. Mizoram 1082.12 684.00 661.12 544.00 8J17.70 1756.93 

12. Goa 2804.00 2124.00 2629.00 3938.00 4172.00 7123.05 

13. Uttar Pradesh 712205.00 618123.00 830681.00 810833.00 1221305.00 1010893.80 

14. NagaJand 2140.74 540.00 5138.75 742.00 1311.39 1828.17 

15. Jammu and Kashmir 15718.92 6746.00 17947.47 6619.00 28401.61 10294.68 

16. New Deihl 5n.17 182540.00 632.40 242367.00 1225.65 374864.82 

17. Pondicherry* 4188.20 5341.00 4449.51 6970.00 6617.00 

18. Tamil Nadu 588812.00 627048.00 656350.00 695166.00 966235.00 916806.42 

19. Kamataka 451800.00 486381.00 488300.00 532600.00 825300.00 728930.52 

20. Punjab 667192.00 762380.00 779352.00 914790.00 1088117.00 1370889.99 

21. Haryana 477789.00 483705.00 552871.00 628620.00 767479.00 919696.05 
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1 2 3 4 5 6 7 8 

22. WHt Bengal 118500.00 184244.00 200100.00 212944.00 243900.00 329576.82 

23. Maharallra 615388.00 503275.00 820293.00 528487.00 708138.00 825023.06 

24. Bihar 183609.00 72260.00 190034.00 142172.00 233986.00 1n1SO.74 

25. Arunachal Pradesh 1102.12 994.00 1797.38 390.00 1975.00 1358.00 

26. Kerala 321<t63.00 302961.00 357000.00 3n502.00 649119.00 462783.04 

27. Orissa 130361.68 109688.00 139365.44 12m8.00 157901.84 199444.73 

--28. Rajasthan 280667.00 281911.00 312846.00 313996.00 445855.00 514689.86 

29. Himachal Pradeeh 26649.00 31358.00 31800.04 38232.00 50045.00 61443.09 

30. ~r 1506.00 405.00 3950.00 580.00 1325.00 1868.52 

31. Meghalaya 1093.05 562.00 1168.74 5184.00 1447.00 2454.44 

32. Dadra and Nagar Haveli" 59.00 0.00 0.00 

33. Daman and Diu· 24.00 0.00 0.00 

34. Lakahadweep·· 26.00 76.00 0.00 

35. Chandlgarh·" 17848.00 37245.00 0.00 

36. Pvt. Sec. Comm. Bank $ 585255.00 1023008.00 827632.00 

37. RIDF contributed by 149985.00 83747.00 21480.43 
CBs $ 

38. Other States 8732.00 

39. Indirect advances 37085.86 

Total 8483021 •• 89569n.00 7337841.32 8858079.00 9912968.18 11524280.85 

fI State-Level Banker's Cornmtttee (SLBC) fixed targetlln the beglmlng of the year for 2004-05. Sublequenlly thiI was revised 

to 105000 erore following announcement by Hon'ble Finance Minister on 18 June 2004. 

S State-wise data not available. 

• achlevemnet has been inclued In the respective States viz ·Gujarat (2003-04 and 04·05), ··Kerala (2004-05), ···Punjab 
Haryana (2004-05) . 

• provisional figure •• 

Source,: Achievement IBAlbMkalNABARD 

Source : Target - SLBC 
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[Translation] 

W •• rahecl Development Programmes 

3523. DR. DHIRENDRA AGARWAL : 
SHRI HARISINH CHAVDA : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the Government is aware of any kind 

of irregularities in the implementation of watershed 

development programmes; 

(b) if so, the details thereof during the last three 

ye .... ; State-wise; 

(c) whether any officer has been found guilty in this 

regard; and 

'd) if so, the details thereof and the action taken 

thereon? 

THE MINISTER OF STATE FOR RURLA DEVELOP-
MENT (SHRI A. NARENDRA) : (a) to (d) The Department 
of Land Resources occasionally receives complaints of 

irregularities on watershed projects. These are forwarded 

to the concerned State Government for enquiry and 
appropriate action. In case veracity of complaint is 

established, the concerned ZPIDRDAlState Government 

takes appropriate action which may vary from blacklisting 
In case of NGOs, recovery of funds, disciplinary proceed-

Ings or legal action against the S~ate employees. Action 
In thl. regard Is in the domain of the State Governments. 

{EngDah/ 

Energy through AgrIcultural W .... 

3624. SHRIMATI MANEKA GANDHI : Will the Minister 

of POWER be pleased to state : 

(a) whether the Government has taken any step. to 
develop agro-focused localized power generation units In 

each State aimed at providing 24 hours eIec1r1clty to rural 

ACtor; and 

(b) If 10, the detalla thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) The 

Ministry of Non-Conventional Energy Sources (MNES) hu 

taken steps to develop biomass gasifier system which can 

use wood as well as agricultural residues to generate 

producer gas which can be used for generation of 
electricity. Such biomass gasHier systems are being 

promoted in the country Including rural areas under the 

biomass gasifier programme. The Ministry of Non-

Conventional Energy Sources (MNES) provid .. Central 

Financial Assistance of Rs. 1.5 lakhl,oo kW biomass 
gasifier systems with dual fuel mode and Rs. 15 lakhl100 

kW for biom881 gasHer system coupled with 100% 

producer gas engine. Central Financial Assistance upto 

90% of the benchmark cost of Rs. 15 lakh for a basic 

package of 50 kW biomass gasifier project Including 
housing and local distribution Is provided under the 

programme of Electrification of Remote Villages. 

mans/ation] 

Enhancement of Amount under 

V.rlous Assls .. nce Scheme 

3525. SHRI KRISHNA MURARI MOGHE Will the 
Minister of TEXTILES be pleased to state : 

(a) whether there Is any likelihood to enhance the 
assistance available to the weavers under various 

schemes Including residence cum workshop scheme; and 

(b) If so, the details thereof; 

THE MINISTER OF TEXTILES (SHRI SHANKEASINH 
VAGHELA) : (a) No, Sir. There is no IikeUhoocl of enhancing 

the uai8tance available under any of the Hanc:lloom Sector 
Schemes Including the Workshed-cum-Houslng Scheme. 

(b) Does not arise. 

{Engllsh/ 
Smuggling of Silk 

3626. SHRI BADIGA RAMAKRfSHNA : WUI the MinIIMr 
of TEXTILES be pleased to state : 
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(a) whether Cheap SIk IIITIUggIed Into India through 

neighbouring countries is adversely affecting ·lndlgenoUl 

sericulture Industry both In on-fann and non-fann sector; 

(b) if so, the details thereof for the last three 

years; 

(c) steps being taktfl to curb illegal dumping and 

smuggling of cheap silk 'rom neighbouring countriee 

including China; and 

(d) efforts being made to promote Hriculture 

Industry and to compensate the Industry due to smuggling 
of Silk? 

THE MINISTER OF TEXTILES (SRI SHANKERSINH 

VAGHELA) : (a) and (b) The details of the .. Izures of 

Cheap Silk smuggled from neighbouring countries are 88 

follows : 

Year No. of cases of seizure Values (As. In 

0' silk ya~abrlcs crores) 

2002-03 62 5.7133 

2003-04 45 0.7874 

2004-05 32 09.785 

2005-06 (upto 13 7.8655 

October, 2005) 

(c) Imports have been liberalized and all restrictions 

removed. Import duties have been lowered to Increase 

Imports to meet the demand for silk goods. In addition, all 

units of Directorate of Revenue Intelligence concerned with 
prevention of smuggUng are maintaining strict vigil and 

making all out effort to prevent the smuggling of silk. 

(d) Several programmes and achemes to boost the 

silk Industry In the country have been instituted. The 
Important ones are: 

1. During the X Plan period, under the Catalytic 

Development Programmes, a provision of AI. 

181.00· cro,.. has been made for proYIding 
assistance to serlcullure farmeral........ to 

encourage them to adopt improved technology 

aiming towards Improvement In quality and 

productivity; 

2. The CSB has evolved new bivoltlne breeds with 

assistance from the Japan Intemational Co-

Operation Agency (JICA). The commercial ex-

ploitation of these breeds has resulted in the 

production of intematlonal standard import sub-

stitute grade of mulberry raw silk in the country; 

3. Through Rand D efforts, the CSB has made a 

break through in tropicallslng the blvoltine 

silkwonn and development of new varieties of 

mulberry plants with higher yields resulting in 

significant Improvement In silk productivity: 

4. The CSB hsa developed improved multi-end 

reeling units to encourage large scale produc-

&ion of International grade quality silk. These 

improved machines are being popularized 

among the reelers through the Catalytic Devel-

opmental Programme at Important reeling clus-

ters all over the country and are producing 

gradable quality raw silk using the reeling 

package developed by Central Silk Technologi-

cal Research Institute of Central Silk Board; 

6. The CSB 18 making necessary efforts for the 

modemlzatlon of reeling facilities by Importing 

automatic reeling machines to facilitate produc-

tion of Intematlonal grade quality silk; 

. 8. The quality of yam and fabrics In non-mulberry 

aector has also Improved conaIdermly through 

the Introduction of motorized silk reeling/spinning 
machlnee and HttIng up of Common Facility 

Cent ..... The CSB has deYeIoped new designs In 

non-mulberry sector and same are being popular-

Ized under. the brand "Vanya Silk"; 

7. The CSB has launched the "SIlk Mark- acheme 

through the Silk Mark Organisation of India 

(SMOI) which Is a haUmerk for the products 
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made from pure natural silk and guarantee the 
purity of silk products. SUk mark scheme will also 
play an Important role In brand promotion of 
Indian silk In domestic and foreign markets; 

8. The CSB has recently lanched futures trading 
in cocoon and raw silk through National 
Commodities and Derivatives Exchange Ltd. 
(NCO EX) which. can be effectively used as a 
tool to cover the risks associated with price 

fluctuations to boost the production of silk In the 

country; 

9. Import of raw silk has been liberalized by being 

brought under OOL, which has increased 
availability of good quality siN< enabling the 
manufacturers to produce export quality goods; 

10. A number of schemes like Duty Entitlement Pus 
Book (DEPB), Duty Drawback, Duty Free 
Replenishment Certificate (DFRC) have been 

mlde available to exporters whereby the 
element of tax on the exported Item is 

reimbursed to them; 

11. Government has rationalized value addition! 
Input-output norms specified under the EXIM 
Policy extended to exporters; 

12. The Government Is providing assistance to the 
Indian Silk Export Promotion CounCil. Mumbai 
for undertaking various export promotion activi-
ties such al participation In intemationll flirs, 
organizing generic promotion stalls In domestic 
fairs like Tex Styles India. Publicity In foreign 
trade magazines, publication of magazine ·SlIk 

India- and colour forecast clrd for domestic Iilk 
manfuacture .... die8emination of ove ...... trade 
information among exporte .. , etc; 

13. For Technological up-gradation of the industry 
loan at 5% point less than applicable rate. under 

the Technological Up-gradatlon Fund Scheme 
for the Textiles sector Is available inter alia to 
the silk eector; and 

14. In the budget 2004-05 customs duty on import of 

silk processing machinery has been reduced by 

5%, thus facilitating availability of machinary at 

lower prices. 

Committee on Taxation 

3527. SHRI ARJUN SETHI : Will the Minister of 

FINANCE be pleased to state : 

(a) whether keeping in view of oil prices spiraling 

during last few years Government Is considering to set up 

an Inter-Ministerial Committee for taxation; 

(b) if 10, the details therj!tof; 

(c) terml and conditions for letting up the commit· 

tee and composition thereof; and 

(d) the time by which the Committee is likely to give 

Ita report? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a> Yes, 

Sir. 

(b) and (c) The Ministry of Petroleum and Natural Gas 

have constituted an Inter-Minilterial Committee under the 

Chairmanship of Dr. C. Rangarajan to look into the various 

alpects of priCing and taxation of petroleum products with 

a view to stabilizing/rationalizing their prices, keeping in 

view the financial position of the oil companies, conserving 

petroleum products, and establishing a transparent 

mechanism for autonomous adjustment of prices by the oil 

companies. The Committee comprises of one Chairman 

and five members namely; (i) Dr. C. Rangarajan, Chairman, 

Economic Advisory Council to the Prime Minister, 

Chairman (II) Dr. Kirlt S. Parikh. Member Planning 

Commission, Member, (III) Secretary, Ministry of Petroleum 

and Natural Gas, Member. (iv) Dr. Ashok Lahlrl. Chief 

Economic Adviser, Ministry of Finance. Member. (v) Shri 

Saumltra Chaudhurl, Chief economist, ICRA, New Delhi, 

Member. (vi) Prof. B.H. Dholakla, Director. II~. Ahmedabad, 

Member. 
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(d) The Committee 18 expected to' give its report In 
6 months time. 

[1ian*tIon} 

Revenue Earned from Tau. 

3528. SHRI RAJIV RANJAN SINGH MLALAN- : 
SHRI RAMJI LAL SUMAN : 

Will the Minister of FINANCE be pleased to state: 

(a) revenue eamed from the taxes levied on petro-
leum products during the years 2002-2003 and 2004-
2005; 

(b) whether a reduction In the rate of taxes was 
made during the said period; 

(c) if 80, the percentage of that reduction; 

(d) whether there was increase in revenue during 
the period; and 

(e) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Revenue 
collected as duties of Customs and Central Excise from 
petroleum products during 2002-03 to 2004-05 Is given In 
the Table-I of the enclosed Statement. 

(b) and (c) Changes made in Customs and Excise 
Duty rates on major petroblem products are given In the 
Table-II of enclosed Statement. 

(d) Yes, Sir. 

(e) Growth in revenue, in addition to dtuy rates, I. 
on account of a number of factors such as Increase in 
quantum of clearance, assessable value etc. 

Stlltement 
Table-l (Rs. in Crores) 

financial Customs Excise Total 
year 

1 2 3 4 

2002-03 2346 31460 33806 

TUIe-I' 

Products 

2002-03 
Custom. 

2 

3091 

3489 

From 

2 

3 4 

35017 38108 

37898 41387 

Duty rates 

To 

3 

Kerosene (POS) 5% 10% 

Exc'se 

Petrol 

0le8el 

2003-04 
Excl .. 

32% + 30% + Rs. 7.00 per litre 
Re. 7.00 (w.e.f. 04.06.2002) 

per litre 30% + R8. 7.50 per litre 
(w.e.f. 01.03.2003) 

16% + 
Rs. 1.00 
per litre 

14% + Rs. 1.00 per litre 
(w.e.f. 04.06.2002) 
14% + Rs. 1.50 per litre 
(w .• .f. 01.03.2003) 

Aviation Turbine 16% 8% 
Fuel 

2004-0& 
CUMom. 

Petrol 

Diesel 

Kerosene (POS) 

LPG (Domestic) 

20% 

20% 

10% 

10'-

15% (w.e.f. 18.08.2004) 
10% (w.e.f. 01.03.2005) 

15% (w •• .f. 18.08.2004) 
10% (w.e.f. 01.03.2005) 

5'" (w .• .f. 18.08.2004) 
NH (w.e.f. 01.03.2005) 

5% (w ••• f. 18.01.2004) 
Nil (w.e.f. 01.03.2005) 
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Aviation Turbine 
Fuel 

10% 

EKel .. 

Petrol 

Diesel 

30% + 26% + Rs. 7.50 per litre 
Rs. 7.50 (w.e.f. 16.06.2004) 
per litre 23% + Rs. 7.50 per litre 

(w.e.f. 18.08.2004) 
8% + Rs. 13.00 per litre 
(w.e.f. 01.03.2005) 

14% + 11% + Rs. 1.50 per litre 
Rs. 1.50 (w.e.f. 16.06.2004) 
per litre 8% + Rs. 1.50 per litre 

(w.e.f. 18.08.2004) 

8% + Rs. 3.25 per litre 
(w.e.f. 01.03.2005) 

Kerosene (PDS) 16% 12% (w.e.f. 18.08.2004) 

Nil (w.e.f. 01.03.2005) 

LGP for Doemstlc 16% 
Households 

8% (w.e.f. 16.06.2004) 
Nil (w.e.f. 01.03.2005) 

{English] 

Hindu Adoption and Maintenance Act and 
Guardian. and Ward. Aet 

3529.SHRI DALPAT SINGH PARSTE : 
SHRI RABINDRA KUMAR RANA : 
SHRI PRABODH PANDA: 
SHRI ALOK KUMAR MEHTA : 
SHRIMATI D. PURANDESWARI 

SHRI P. MOHAN 
SHRI KAMLA PRASAD RAWAT : 
SHRI BALASAHEB VIKHE PATIL : 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether adoption in India is govemed by two 
Acts, viz., the Hindu Adoption and Maintenance Acts, 1958 
(HAMA) and the Guardians and Wards Act (OAWA); 

(b) If so, whether the Government has noticed 80me 
anomalies in the.. Acts; 

(c) if so, the details thereof alongwith the reaction 
of the Union Govemment thereto; 

(d) whether Government proposes to bring some 

amendments in the above acts; and 

(19) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. R. 
BHARDWAJ) : (a) Yes, Sir. 

(b) to (e) The Law commission of India in its 83rd 

Report on the Gardlans and Wards Act, 1890 and certain 
provisions of the Hndiu Minority and Guardianship Act, 
1958 has made recommendations suggesting to make the 
provisions of the Acts gender unbiased and free from 
deficiencies which hamper their administration. The matter 
is under examination in consuitation with the State 
Governments. 

{Translation] 

Corrupt Revenue OffIcials 

3530. SHRI JIVABHAI A. PATEL : 
SHRIMATI SANGEETA KUMAR I SINGH DEO : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment has prepared a list of 
revenue officials under constant eurveiUance/scanner; 

(b) if so, the action taken against such officials; 

(c) whether any corrupt officials has been nabbed 
through this process; 

(d) if so, the details thereof during the last three 
years; and 

(e) the reasons for not suspending corrupt officials 
with Immediate effect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, A list 
is prepared every year In consultatloh with the CBI. 
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(b) Thellat Is useful in keeping track of officers 
against whom there is adverae information. They are kept 
under .u~ifIance by the CBI and the work done by 

them in the Department is alao reviewed or inspections 

conducted. 

(c) Ves. 

(d) 111 officers whoae names appear in the list 
have been either searched by CBI or departmentally 

proceeded against. 

(e) The Suspension of officials is governed by Rule 

10 of the CCS (CCA) Rules, 1965. As per the provisions 

of the Rule, an officer is suspended if a disciplinary 

proceedings is contemplated or pending against him or he 

has engaged In activities prejudicial to the interest of the 
security of the State or where any case of criminal offence 

is under investigation, inquiry of trial. Regarding the CBI 

search cases, an officer who is arrested and kept in 
custody for more than 48 hours is treated to be on deemed 
suspension from the time of his arrest. A formal order 

placing the officer under suspension is issued by the 
Competent Authority in this regard uJr 10(2) of the 

CCS(CCA) Rules. 

[Eng/ish] 

Slow Growth In Power SectIon 

3531.SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 
SHRI BASU DEB ACHARIA : 

SHRI RAVI PRAKASH VERMA : 

Will the Minister of POWER be pleased to state : 

(a) whether India's growth in the power sector is 

very slow as compared to other Asian countries; 

(b) If so, the facts thereof; and 

(c) the steps taken by the Government to Increase 

the growth of power sector at par with other Asian 

countries? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN· OASMUNSI) : (a) and (b) As per 

World Energy Outlook, 2004 published by Intematlonal 

Energy Agency (lEA), India with the generation of 598 

Billion Unit was the sixth largest electricity market in the 

world and China with 1675 Billion Unit of Generation stand 

second. The report has further projected that by 2030 India 

is likely to be the third largest market. During 2000-2005 

India recorded the generation growth of 4.86%. Compa-

rable data for the other Asian Countries is not been 

complied by lEA. 

(c) The National Electricity Policy envisages accel-

erated power development to eliminate both energy and 

peaking shortages and the creation of a spinning reserve 

by 2012. The Central Electricity Authority had estimated the 

need for capacity addition of over 1,00,000 MW during 10th 

and 11th Plan. 

[Trans/ation] 

Agricultul"IIl Creellt 

3532.SHRI CHANDRA MANI TRI PATH I : 

DR. LAXMINARAVAN PANDEY : 

Will the Minister of FINANCE be pleased to state : 

(a) whether a task force of Reserve Bank of India 

has suggested to constitute a -Risk Fund" in regard to 

agriculture credit; and 

(b) if 80, the details of the action taken in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

Yes, Sir. The Advisory Committee on Flow of Credit to 

Agricuhure and Related Activities from the Banking System 

(Vyas Committee) has recommended for setting up of an 

Agri-Risk Fund the equal contribution from Central and 

State Governments and participating banks for moderating 

the risk of lender banks. The recommendation has been 

examined by the Govemment and it Is currently felt that 

such a fund will not be easy to operate in the country '. 
where lize of land holding Is very sma" and the land 
records are Incomplete. 
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Wages Fixed under 'Food for 

Work Programme 

3533. MOHO. SHAHID : 
SHRI MOHO. TAHIR : 

SHRI SHISHUPAL N. PATLE : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) whether wages given to males and females 

under the food for work scheme has been fixed; 

(b) If so, the ratio of males and females working 

under this scheme, State-wise; 

(c) whether the wages under this scheme varies 

from State to State; 

(d) if so, the reasons therefore; and 

(e) the Statea where ratio of femalea Is less under 
this scheme alongwlth the raasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) As per programme guidelines, 

under National Food for Work Programme (NFFWP), 
wages to be paid to the workers should not be less than 

the Minimum Wages as notified by the respective State 

Governments. Equal wages are to be paid to both men 

and women. 

(b) Under the programme, overall share of women 

mandays generation' is 40.45% during 2005-06 (upto 

October 2005) as reported by the States. Though the share 

of men mandays are not monitored separately at the 

eentral level but the balance mandays other than 40.45% 

is obviously from men. The State-wise share of women 

mandays in percentage Is given in the encfosed Statement. 

(0) and (d) Vee, Sir. Minimum Wages IS notified by the 
respective State Govemments varies from State to State. 

(e) Except from Kerala and Rajasthan the ratio of 

women mandaya are less as compared to men. Thil is 
because the women tumout for wage employment is le88 

which is a social phenomena. 

Statement 

Percentage Share of Women mandays generation 
under NFFWP during 2005-D6 (upto 

October 2005) 

SI. Name of the States 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

Percentage 
Women mandays 

3 

40.79 

37.70 

22.70 

22.53 

31.85 

37.72 

0.66 

6.41 

NR 

24.96 

33.64 

50.00 

44.17 

NR 

29.99 

30.18 

30113.64 

NR 

~2.01 
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20. Punjab NR 

21. Rajasthan 60.45 

22. Sikkim 33.33 

23. Tamil Nadu 29.58 

24. Tripura 29.96 

25. Uttranchal 23.23 

26. Uttar Pradesh 21.53 

27. West Bengal 32.06 

--. 
Tatar 40.45 

NR: Not Reported 

Retrenchment of Employee. of PSBS. 

3534.SHRI HANS RAJ G. AHIR : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the employees In public sector banks 

are being retrenched arbitrarily; 

(b) if so, the number of employees retrenched by 
the banks during the last five years till date; 

(c) the reasons for retrenchment; 

(d) whether delegating of power of appointment of 

employees after retrenchment to the Directors will affect 

transparency; 

(e) if so, the details thereof; and 

(1) the steps being taken by the Govemment to 
ensure that the bank employees are not divested of their 
rights and entitlements? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) As 

reported by the Indian Banks' Association (IBA), there is 
no case of any employee of Public Sector Banks (PSBa) 

being ratrenched, altHtrarily. 

(d) and (e) The recruitment policy In PSBs is laid down 
by their Boards of Directors having regard to the guidelines 
of the Govemment In the matter of mlnlmurn/maxlmum age, 
educational qualifications etc. and having regard to the 
reservation provisions for SCslSTslOBCs. 

(f) There are no reported instances with IBA where 
employees In service arelwere denied their rights and 
entitlements. 

(English) 

Drought Prone Area Programme 

3535. SHRI ANANDRAO VITHOBA ADSUL : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment of Maharashtra has 
requested the Union Govemment to release 1000 
watershed development projects uncler Drought Prone 
Area Programme (OPAP) and 21 projects under IWDP; 

(b) If 80, the number of projects sanctioned by the 
Union Govemment 80 far: 

(c) the present status of the remaining projects; and 

(d) the time by which the remaining projects are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) to (d) 
A proposal was received from the Govemment of 
Maharashtra in February, 2004 to sanction 1000 watershed 
projects under DPAP to Maharashtra State. New projects 
under DPAP are annually sanctioned to the programme 
States following a criteria that includes DPAP coverage in 
the State, performance of the on-golng projects, budget 
availability etc. Accordingly a total of 959 DPAP projects 
I.e. 296 projects In 2003-04, 303 projects In 2004-05 and 
380 projects In 2005-06 have been sanctioned to the State. 

As far 88 IWDP is concerned, the priority list of project 
proposals received from the State Govemment Is consld· 
ered by the Project Approval Committee. During 2005·06. 
a priority list of 13 projects proposals wa, received trom 
the Government of Mahara,htra and a/l the 13 project. 
have been unctlonld. 
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Power Generation 

3536. SHRI TUKARAM GANPATRAO RENGE PATIL : 

SHRI BIR SINGH MAHATO : 
DA. VALLABHBHAI KATHIRIA : 

SHRI A. SAl PRATHAP : 

SHRI ASHOK KUMAR RAWAT : 

SHRI IQBAL AHMED SARADGI : 

Will the Minister of POWER be pleased to state : 

(a) the ratio of power generation in hydro, thermal 

and atomic power sector in the country as on date; 

(b) whether hydro power potential In the country 

was assessed recently; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) The power 
generation from thermal, hydro and nuclear power plants 

in the country and Its ratio during the current year (April-

November, 2005) was as under: 

Category Generation 

Thermal 3,19,273 Million Units (78.6%) 

Hydro 75,105 Million Units (18.5%) 

Nuclear 11,825 Million Units (2.9%) 

Total 4,06,203 Million Units (100.0%) 

(b) to (d) The last re-assessment studies of the hydro-

electric potential of the country, completed by the Central 
Electricity Authority in 1987. have placed the economlcaUy 
exploitable hydro potential at 84,044 MW at 60% load 
factor, which, when fully development, would result In as 

Installed capacity of about 1,50,000 MW on the bas. of 
probable average load factor. A total of 845 hydro-electric 
schemes have been identified in various basins which will 

yield 442 billion units of electricity annually. WIth seaeonal 
energy, the total energy potential I!I 888eaaed to be eoo 

billion units per year. In addition, the re-aS88Sament studies 
have also identified 56 sites for pumped storage schemes 

with total Installation of about 94,000 MW. 

Electrification of Tubewells 
In Kamatllka 

3537. SHRI M. SHIVANNA : Will the Minister of POWER 

be pleased to state : 

(a) whether all the tube wells in Karnataka which 

have come up under Ganga Kalyan Project are likely to 
be electrified hundred percent by the end of this year; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) Yes, Sir. As 

reported by Karnataka Power Transmission Corporation 
Ltd. (KPTCL), It Is programmed to energise all the pending 
borewells under Ganga Kalyan Scheme by the end of 
March, 2005 .. 

(b) The work of energisation of borewells in 
Karnataka under Ganga Kalyan Scheme sponsored by Dr. 
B.A. Ambedkar Development Corporation Limited (formerly 

Kamataka SC/ST Development Corporation), Karnataka 
backward Class Development Corporation and Karnataka 
Minority Development Corporation is taken up on top 

priority of the ESCOMS in the State. 

As reported by KPTCL, 1419 borewells under Ganga·· 
Kalyan Scheme have been energized up to the end of 

October, 2005 and 3116 borewells are pending for 
energization as at the end of October, 2005. 

The Karnataka Government has directed the ESCOMS 
to energise the pending borewells under Ganga Kalyan 
Scheme by the end of 31.3.2006. 

(Translation) 

Setting Up of New Mint. 

3538. SHRI CHANDRABHAN SINGH : 
SHRI RAJNARAYAN BUDHOLIYA : 

Will the Minister of FINANCE be pleased to state : 
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(a) the details of mints in the country at present, 
State-wlae; 

(b) whether the Govemment propose to set up more 
mints in the country; 

(c) If 10, the details thereof; and 

(d) If not, the realOns therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) At present, 
there are four mints In the country as detailed below:-

1. India Govemment Mint. Mumbal, Maharashtra. 

2. India Govemment Mint, Kolkata, Weat Bengal. 

3 India Govemment Mint. Hyderabad, Andhra 
Pradesh. 

4. India Govemment Mint. NOida. Uttar Pradesh. 

(b) and (c) No, Sir. 

(d) The existing production capacity in mints Is 
IUfftcIent to meet the requirement of coins In the country. 

Projecta under CAPART 

3539.SHRIMATIRUPATAI D. PATIL : Will the Minister 
of RURAL DEVELOPMENT be pleased to state : 

(a) the total number of project sanctioned during the 

lat three years till date under CAPART and the 10cati0n8 
thereof, State wise; 

Cb) the details of the amount allocated, released and 
utilized so far, project-wise; 

Cc) the details of the achievements made so far in 
thie regard; 

(d) whether the Govemment propoael to reorgllllize 
CAPART; 

(e) If 10, the details thereof; and 

(f) the number of technological res~areh cente,. 
under CAPART alongwlth their locations. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIWm 
SURYAKANTA PATIL) : (a) to (I) The information ia being 

collected and will be laid on the Table of the House. 

{English} 

Modemlallon of Power Projecta 

3540. SHRI HEMLAL MURMU : 
SHRI RAJEN GOHAIN : 
SHRI GANESH SINGH : 

Will the Mlnleter of POWER be pleased to state : 

(a) the number of hydel thermal and gal baaed 
power projects in the country as on date; State-wise; 

(b) whether several pr0ject8 need of funda for 
renovation and modemlzatlons and the funda released for 
the purpose during the l88t three yea,., til date, State-wile; 

(c) If 10, the details thereof; 

(d) whether the Power Load Factor (PLF) Is being 

achieved in the country during the last three yea,. and 
current year upto November. 2005; and 

Ce) if 80, the details thereof, State-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) The total number 
of hydel, thermal and gas baaed power ltalions In the 
country are 266. 94 and 52 reapectiYely. There are 152 
number of diesel baaed power stations. State-wise detaIls 
are given In the enclosed Statement-I. 

(b) and (c) Adequate funds have been made available 
through Power Finance Corporation (PFC) at corc •• 1ona1 
rate of Inte,..t under Accelerated Generation and Supply 

Programme (AG and SP) exclullvely for Renovation and 
Modemlzdon (R and M) and Ute Extension (LE) worIca. 
The details of loan disbursement from R and MILE worka 
of thermal power stations during the y .. ,. 2002..()3, 2003-
04, 2004-05 and 2005-08 upto 30.09.2005 received from 
PFe are given in the enclosed Statement-II. 

(d) All India Plant Load Factor (PLF) ac:hiewtd 

during tat three ye.,. II varying between 72.2% to '''.8% 
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.nd the PlF during the cummt year till November, 2006 II 
70.8% 

(e) The State wile details of PLF for the last three 
years .nd cunent ye.r are given In the enao..d 
Statement-III. 

Statement" 

Number of Power Stations in the country 

StatewiselModewlN as on 31.3.05 

StateIU.TI. 

1 

Harvan. 

Himachal Pradesh 

Jammu and Kashmir 

Punjab 

R .... th.n 

Uttar Pradesh 

Uttaranchal 

Chandlgarh 

Deihl 

Central Sector NR 

Sub-Total (NRl 

Gujarat 

Madhya Pradnh 

Chhalttlgarh 

Maharaahtra 

Goa 

o and N Haven 

Daman and Diu 

Central Sector WR 

Sub-Total (WR) 

Hydro Steam Dlelel Gas 

2 3 4 5 

1.00 3.00 2.00 0.00 

17.00 0.00 1.00 0.00 

10.00 0.00 4.00 1.00 

12.00 3.00 0.00 0.00 

8.00 2.00 0.00 1.00 

13.00 5.00 0.00 0.00 

13.00 0.00 0.00 0.00 

0.00 0.00 1.00 0.00 

0.00 2.00 0.00 1.00 

8.00 8.00 0.00 4.00 

80.00 21.00 8.00 7.00 

4.00 11.00 10.00 8.00 

8.00 4.00 0.00 0.00 

1.00 1.00 0.00 0.00 

30.00 9.00 0.00 3.00 

0.00 0.00 0.00 1.00 

0.00 0.00 0.000.00 

0.00 0.00 0.00 0.00 

1.00 2.00 0.00 2.00 

44.00 27.00 10.00 14.00 

1 

Andhra Pradesh 

Kametaka 

Tamil Nadu 

PondIcherry 

Central Sector SR 

Sub-Total (SR) 

BIhar 

Jharkhand 

Orissa 

west Bengal 

D.V.C. 

A. •• nd N. Illanda 

SlkkIm 

CentraISectorER 

Sub-Total (ER) 

Allam 

Manipur 

2 3 4 5 

19.00 5.00 1.00 5.00 

24.00 2.00 3.00 1.00 

17.00 0.00 3.00 0.00 

24.00 5.00 3.00 7.00 

0.00 0.00 11.00 0.00 

0.00 0.00 0.00 1.00 

0.00 3.00 0.00 1.00 

84.00 15.00 21.00 16.00 

4.00 3.00 0.00 0.00 

1.00 3.00 0.00 0.00 

9.00 1.00 0.00 0.00 

7.00 13.00 13.00 3.00 

3.00 4.00 0.00 1.00 

1.00 0.00 34.00 0.00 

7.00 0.00 2.00 0.00 

1.00 4.00 0.00 0.00 

33.00 28.00 49.00 4.00 

1.00 3.00 1.00 8.00 

1.00 0.00 22.00 0.00 

MeghaJaya 5.00 0.00 5.00 0.00 

NagaIand 2.00 0.00 5.00 0.00 

Trlpura 2.00 0.00 7.00 3.00 

Arunachal Prade8h 7.00 0.00 1.00 0.00 

Mizoram 2.00 0.00 23.00 0.00 

Central Sector NER 5.00 0.00 0.00 2.00 

Sub-Total (NER) 25.00 3.00 64.00 11.00 

c.nnt SeaIor All India 3.00 2.00 0.00 9.00 

Total AI india 
\ 

288.00 94.00 152.00 52.00 
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u.t of /olin, di.bulNd during tOlh,.n for R .nd M Thermal 

As on 30.09.2005 
(All Amounts in Rs. Crorel) 

51. Borrower Loan Name of Project Amount Disbursed in 
No.' Number 2002· 2003- 2Q04. 2005- Total 

03 04 05 06 

1 2 3 4 5 6 7 8 9 

1. APGENCO 31304010 Aug. of ESPa at Vijaywada TPS Units 0.001 0.001 
I and II 

2. APGENCO 31304012 Rand M of Kothagudem TPS - A 7.83 17.48 3.90 29.22 
(4x60 MW) 

3. APGENCO 31304013 Rand M of Vijaywada TPS (8x210 12.16 3.98 1.28 1.55 18.97 
t.fN) 

4. APGENCO 31304014 HP/IP Rotor for KTPS STG·V (Pager) 8.57 7.89 2.14 18.80 

5. APGENCO 31304015 Rand M of Rayalaeema TPS (2x210 3.58 5.83 3.30 12.71 
MW) 

6. APGENCO 31304016 Rand M of V1jaywada TPS (8x210 7.54 7.08 1.29 15.91 
t.fN) 

7. APGENCO 31304017 Rand M of Kothagudem TPS - V 8.82 823 2.38 8.05 23.47 
(Units 9 and 10) 

8. APGENCO 31304018 Rand M of VTPS (8)(120 MW) 7.11 48.98 3.54 1.04 80.85 

9. APGENCO 31304019 R and M of Kothagudam TPS a and 0.88 4.72 5.80 
C 

10. APGENCO 31304020 Rand M of Nellore TPS D. 0.11 1.00 

11. APGENCO 31304021 R and M of Kothagudem Tps·A 2. 1.114 4.70 

12. APGENCO 31304022 R and M of R8magundam' a' TPS 3.GO 3.00 

13. APGENCO 31304023 Rand M of KDIbagudem TPS a and C 3(UM 14.50 2.30 58.74 

14. APGENCO 31304Q24 R and M of V1jaywada TPS STG-I 36. 8.Q2 41.91 
(2x210 MW) 

16. APGENCO 31304025 R and M of KTPS STG-V (ASH POND) 8.01 8.01 
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1 2 3 4 5 8 7 8 9 

18. ASEB 82104001 R and M of Namrup TPS (3x23 + 1 )(12.5 0.07 4.03 4.10 
+ 1 )(30 + 1 x22.5 MW) Unit 1 to 6 

17. ASEB 82104002 Rand M of Lakwa TPS (4)(15 MW + 2.19 2.88 2.80 7.87 
3x20 MW) Unit 1 to 7 

1'8. GEB 19104010 R and M of Dhuvran TPS 0.82 0.44 1.28 

19. GEB 19104014 Life Extension of Dhuvaran TPS 0.13 1.02 1.14 

20. GEB 19104015 Rand M of Wanakborl TPS 3.65 5.65 9.50 

21. GEB 19104016 Rand M of Gandhlnagar TPS 7.43 1.98 0.15 9.66 

22. GEB 19104018 Rand M of Ukai TPS 2.41 1.07 4.87 0.02 8.37 

23. GEB 19104019 R and M of Wanakborl TPS 0.33 1.90 2.23 

24. GEB 19104020 Rand M of Sikka TPS (2)(120 MW) 0.23 0.05 0.82 0.89 

25. GEB 19104021 Rand M of Kutch Lignite TPS (2)(70 10.~ 22.89 32.39 66.03 
MW) 

26. GEB 19104022 RLA and LE StudylWorkl of Gandhi 1.11 0.45 1.68 
Nagar TPS 

27. GEB 19104023 RLA and LE StudylWorks of Gandhi 0.15 0.85 1.00 
Nagar TPS 

28. GEB 19104024 Rand M of UKAI TPS Unit 3 and 4 0.60 0.60 
(2)(200 MW) 

29. HPGCL 03304011 Rand M of Farldabad TPS 0.95 3.33 1.44 5.71 

30. HPGCL 03304012 Rand M of Panipat TPS Unit 5 (210 3.15 0.34 3.49 
MW) (Pager) 

31. HPGCL 03304014 Environmental Upgradatlon of Panlpat 1.11 0.11 1.22 
TPS (4)(110 + 2x210 MW) 

32. HPGCL 03304015 R and M of Panipat TPS 19.93 0.05 19.97 

33. HPGCL 03304018 R and M of Panipat TPS Unit 2 3.50 11.72 0.78 18.00 

34. MPSEB 20104020 R and M of Satpura TPS 0.41 4.33 4.74 

36. MPSEB , 20104021 R and M of Amartcantak TPS Ph ... ·11 1.47 1.83 3.30 
(2)(120 MW) 
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1 2 3 4 5 6 7 8 9 

38. MSEB 21104023 R and M of Chandrapur TPS 1.11 1.11 

~. MSEB 21104024 ADDL. Rand M of Bhusawal TPS o.n o.n 
38. MSEB 21104026 ADDL. Rand M of Parll TPS 3.00 3.00 

39. MSEB 21104027 ADDL Rand M of Koradl TPS during 6.98 2.20 0.42 9.60 

9th Plan 

40. MSEB 21104029 ADDL. R and M of Nulk TPS 1.11 1.11 

41. MSEB 21104030 Effluent Treatment Plant of Korad! TPS 0.18 0.18 

42. MSEB 21104031 Effluent Treatment Plant at Nulk TPS 0.17 0.15 0.32 

43. MSEB 21104035 Ash Water Recovery Scheme of Parli 0.45 0.45 

TPS 

44. MSEB 21104036 AUG. of ESP at Nulk TPS Unit·1II 5.13 1.23 6.35 
(210 MW) 

45. MSEB 21104037 EPS AUG. of Koradi TPS Unit V (200 5.97 3.58 9.56 

MW) and Unit VII (210 MW) 

46. MSEB 21104038 Special Repairs of Unlt·1II IPT·120 MW 2.29 2.29 
Casing of Koradl TPS 

47. MSEB 21104041 AUG. of Ash Water Recycling System 0.32 0.5& 0.55 1.46 
at Nalik TPS 

48. MSEB 21104042 Heat Rate Optimisation Instruments 0.81 0.99 1.60 

49. MSEB 21104043 R and M of Chandrapur TPS Unit 3 5.45 5.45 
and 4 (2x210 MW) 

SO. MSEB 21104045 Instrumentation and Control System at 4.20 4.20 

Naalk Unit 4 

51. MSEB 21104046 ESP AUG.IUPGRAD. 01 AJr Pollution 2.69 1.33 1.88 5.60 

Control for 10 Unite 

52. MSEB 21104048 R and M of Koradi TPS 3.35 10.37 2.24 15.96 

53. MSEB 21104049 R and M of Parll TPS 2.10 2.19 4.29 

54. MSEB 21104060 Rand M of BhuaawaI TPS 14.85 2.83 17.48 

55. MSEB 21104051 R and M of Khaparlcheda TPS 2.81 2.81 
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1 2 3 4 5 6 7 8 9 

56. MSEB 21104052 Rand M of Chandrapur TPS 11.56 13.70 26.28 

57. MSEB 21104053 Rand M of Naslk TPS 23.17 10.93 34.10 

58. MSEB 21104054 Flue Gas Duct ModIfication of Chandrapur 6.80 4.40 11.0 

TPS Unit 5 and 6 

59. MSEB 21104057 Rand M of Parll, Khaparkheda and 0.22 1.68 1.90 

Koradi TPS (Coal Mills) 

&>. MSEB 21104059 Rand M for Rehabilitation of Parll TPS 8.00 8.00 
Unit I and II (2)(30 MW) 

61. MSEB 21104060 Augmentation of Water Supply System 8.18 8.18 
of Parli TPS 

62. MSEB 21104061 Rand M of Urban Gas Turbine Power 25.10 1.07 26.17 
Plant 

63. MSEB 21104062 Rand M of Chandrapur TPS 1.92 11.76 13.67 

64. MSEB 08104003 Rand M and LE of GNDTPS. Bhatinda 10.00 4.29 67.90 29.92 112.11 
(2)(110 MW) 

65. RRVUNL 07304004 Rand M of Kota TPS (2)(110 + 3x210 6.26 2.48 0.94 9.68 
MW) 

66. TNEB 36104008 Renovation and Refurbishment of 1.39 1.39 
Ennore TPS 

87. TNEB 38104009 Construction of Ash Dyke at Ennore 1.95 1.95 
TPS 

68. TNEB 38104011 R and M of lUtIcortn TPS Unit-II 3.78 3.78 

89. TNEB 38104012 Data Acquisition System for Menur 0.29 0.29 
TPS 

70. TNEB 38104013 R and M of Tuticorin TPS Unit I and II 9.87 9.87 

71. UPRVUNL 08304006 R and M of Anpara 'A'TPS (3x210 8.72 1.54 8.26 
MW) 

72. UPRVUNL 0B304007 R and M of Parlcha TPS (2)(110 MW) 0.71 0.08 4,41· 3.01 8.20 

73. UPRVUNL 08304008 R and M of 2)(110 MW Paricha TPS 1.07 0.06 1.12 
(Pager) 

74. UPRVUNL 08304009 R and M of HanNagan) TPS Unit 5 10.59 10.59 
and 7 (60 + 110 MW) 
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1 2 3 4 5 6 7 8 9 

75. UPRVUNL 08304010 R and M of Pankl TPS Unit 3 and 4 0.68 0.83 3.98 5.50 
(2)(110 MW) 

76. UPRVUNL 08304014 R and M and LE of OBRA 'A' TPS 5.20 5.20 
(5)(50 MW) 

n. WBPDCL 50304002 R and M of Kolaghat TPS UnlW " 2 26.73 0.56 27.29 
and 3 (3)(210 MW) 

78. DPL 50404005 Retrofitting of ESP, at Durgapur 1.34 1.34 

79. DPL 50404008 Rand M and LE of DPL Station 19.10 5.46 24.58 
(2)(30 + 2)(70 + bn MW) 

eo. DVC n104003 Rand M of Chandrapura TPS - 2.46 2.46 
Retailer Consultancy charges 

81. OVC n104004 R and M of Durgapur TPS - Retainer 1.86 1.66 
Consultancy charges 

B2.rNC n104005 Rand M of Durgapur TPS Unit III 2.30 
(1)(140 MW) 

83.DVC n104006 Rand M of Chandrapura TPS Unit " 2.43 
(b14O MW) 

Total 159.57 318.66 301.75 150.90 926.16 

StIItement~1 2 3 4 6 

State wise PLF of CollI based and Nuclear stations Rajghat 70.8 85.4 58.9 40.1 
for the year 2002-D3, 2003-04, 2004-05 and 

for the period (AprIl, 05 to November, 05) IPGPCL Total 43.5 46.0 46.3 41.9 

NortIwn RegIon HARYANA STATE 

Name of Station 2002- 2003- 2004- ApI, PBAD Em. 67.3 54.9 eo. 1 51.9 

03 04 06 0510 
PanIpat 86.3 78.8 70.7 67.9 

Actual Actual Actual Novarn-. 
PLF(%) PLF(%) PLF(%) 05AGtu111 HPGC Total 88.6 74.9 89 86 

PLF(%) 

1 2 3 4 6 PUNJAB STATE 

DELHI STATE GNDTP (Bhatinda) 64.8 68.1 51.7 80.2 

I.P. StatIon 28.8 35.5 42.6 42.8 GHTP (Leh. Moh.) 78 91.6 89.9 83.3 
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2 3 4 5 2 3 4 5 

Ropar 74.7 75.0 82.3 84.7 WESTERN REGION 

PSEB Total 73.5 76.4 n.5 79.3 GWARAT STATE 

RAJA&THAN STATE Dhuvaran 29.6 31 45.1 28.6 

Kda 88 85.1 84.7 85.7 Ukai 71.3 61.2 68 67.9 

Suratgarh 88.S 80.7 85.5 86.4 
Gandhi Nagar 73 58.3 59.1 62 

Wanakbori eo.6 82.4 83.6 88.9 
RRVUNL Total 88.4 82.6 85.1 86.1 

Sikka Rep. 53.8 47.4 fJ1 58.8 
UTTAR PRADESH 

STATE Kutch Lig. 55 51.5 44.1 29 

Obra 51.7 49.3 43.9 40.5 GEB Total 66.7 82.1 fJ1 58.S 

Panki 47.9 50.1 49.2 51.1 <3.S.E.C.L. (<3.5) 68.9 91.7 84.9 93.6 

H'Ganj B 22.8 21.7 18.7 12.8 G.S.E.C.L. (W.7) 95.8 87.4 90 91.3 

Parlcha 49.9 33.9 50.1 40.2 GSECL Total 92.4 89.5 87.5' 92.4 

Anpara 81.9 83.7 80.6 80.2 MADHYA PRADESH 
STATE 

UPRVUNL Total 61.1 eo. 1 57.4 54.6 
Satpura 78.7 76.9 76.8 71.6 

CENTRAL SECTOR 
Amar Kantak 51.6 41.9 39.4 26.1 

(NTPC) 
Amar Kantak Ext 57.7 46.8 46.4 38.1 

Badarpur 85.6 87.7 88.5 82.1 
Sanjay Gandhi 71.1 69.4 74.4 64 

Singrauli STPS 92.3 89.0 90.2 83.1 
MPGPCL Total 73.1 70.2 72.1 64.1 

Rlhand 88.6 90.6 91.2 84 

Unchahar 83.6 87.5 
CHHAmSGARH STATE 

92.2 92.7 
Korba-II 61.6 70.8 112.9 90.2 

Dadri (NCTPP) 82.1 83.8 92.8 90 
Korba-III 55.1 47.9 42.9 72.1 

Tanda 57.7 75.3 86.1 80.8 
Korba-West 75.7 76.1 74 71.6 

CENTRAL SECTOR 

(NPC) CSEB Total 69.9 70 .73 "n.9 

R.A.P.S. 72.9 65.0 70.6 88.4 MAHARASHTRA STATE 

N.A.P.S. 93.3 78.7 71.6 13.8 Naalk 87.6 70.6 71.4 86.3 
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1 2 3 4 5 2 3 4 5 

Koradi 65.1 65.9 ea. 1 ·83.3 Vijaywada 93.2 91.3 89.2 83 

K'Kheda II 83.6 81.3 85.4 75 R'Gundem-B 71.2 85.8 90.6 66.3 

Paral 58.7 81.9 77.4 87.9 NeHore 55.9 65.4 58.6 4.2 

Bhulawal 81.9 79 78.7 73 Rayal Seema 94.B 90.3 91.2 54.9 

Parli 75.8 71.2 81 82.8 APGENCO 89.4 86 90.6 73.8 

Chandrapur 74.1 78.9 17.7 68.1 KARNATAKA STATE 

MSEB Total 72 75 76.6 69.9 Raichur 90.4 88 83.2 60.9 

PRIVATE SECTOR KPCL 90.4 88 83.2 60.9 

A.E.CO. 83.3 90.1 85.4 90.2 TAMIL NADU STATE 

Sabarmati 87.3 85.3 89.6 98.3 Ennore 44.3 31.8 31 16.8 

A.E.CO. Total 86.7 89 97.1 Tuticorin 89 87.6 88.9 83.1 

CENTRAL SECTOR Mettur 91.6 91.3 90.8 87.2 
(NTPC) 

North Chennai 79.8 78.6 71 66.9 
Vldh'chal STPS 85.5 82.5 90 88.6 

TNEB Total 81 78.3 76.9 70.8 
Kolba STPS 89.5 88.5 92.7 88.8 

CENTALSECTOR 
CENTRAL SECTOR (NTPC) 
(NPC) 

R'Gundem STPS 91.5 88.5 90.3 81.3 
Kakrapara 94.9 82.2 65.2 69.8 

Slmhadri 87.2 87.9 92.7 83.6 
Tarapur 90.8 88.8 92.3 71.9 

CENTRAL SECTOR 
PRIVATE SECTOR (NLC) 

OManu (BSES) 89 98.3 101.4 96.3 Neyvelj ST I 84.1 83.5 81 75.1 

liombay (TATA) 78.7 75.4 81.2 SO.4 Neyvell ST II 81.5 17.5 71.8 77.7 

SOUTHERN REGION Neyvell FST EXT 0 64.8 88 81.7 

ANDHRA PRADESH CENTRAL SECTOR 
STATE (NPC) 

K'Gudem 85.2 79.6 91.4 72.7 Kalga 86.1 80.8 76.9 78 

K'Gudem New 94.5 73.3 M.A.P.P. 36· 52.8 49.7 48.7 
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1 2 3 4 5 2 3 4 5 

EASTERN REGION CENTRAL lECTOR 

BIHAR STATE 
(DVe) 

BaraunI 9.8 10.1 5.7 . 4.2 
Chandrapura 17.2 19.8 28.8 27.5 

Mlzaffarpur 13.8 4 0 0 
Bokaro A ° 0 

Bokaro B 43.6 48.9 44.7 44.7 
.IEI Totel 11.4 7.6 3.3 2.5 

Durgapur 38.1 54.3 48 58 
JHARKHAND STAtE 

Mejia SO.5 72.8 80.9 74.4 
Patratu 18.3 15.8 11 lO.9 

Pt1IYATE lECToR 
JSeB Total 18.3 15.8 11 10.9 (CESe) 

Tenughat 37.2 36.5 36 33.3 Mulajore 

TVNL Total 37.2 36.5 36 33.3 Newcosslpore 39.9 41.6 42.3 32.7 

ORISSA STATE Tltagarh 17.9 82.2 85.2 90.7 

I.B. Valley 71 81.6 86 79.4 
Southem RepI. 71 78.4 84.3 90.9 

Budge Budge 75.8 79.8 86.4 101.8 
OPGC Total 71 81.8 86 79.4 

WEST BENGAL STATE 
CESC Total 71 80.1 87 

Durgapur 43.2 55.9 59.3 80.7 NORTH EASTERN 
REGION 

D.P.L. Total 43.2 55.9 59.3 80.7 ASSAM STATE 

Bandel 44 36.4 48.3 48 Chandrapur 0 ° 8antaIdih 30.1 28.7 31.8 29.1 Namrup ST 35.1 0 0 27 

KoIaghat 59.8 82.3 66.9 64.1 Bongalgaon 0 0 0 

Bakre.war 72.9 78 75.7 78.8 
ASEB TH. 14.8 0 0 2.5 

WBPDCL Total 54.9 55.4 59.2 58.1 Namrup GT 46.7 50.8 49 

CENTRAL SECTOR Namrup WHP 27.4 41.7 26.3 
(NTPC) 

Lakwa GT 30.4 29.7 33.1 
Kahalgaon 67.9 80.9 82.7 85.6 

Mobile Gas T·G 35.3 
Talcher 55.8 87.9 79.3 88.8 

Talcher STPS 73.5 82.2 81.9 79.7 ASEB GT. 32.9 35.3 34.9 

Farakka STPS 83.8 87.5 88.2 n.4 ·INCL. Namrup St, GT and WHP 
··INCL. Lakwa and Mobile GT. 
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New Power Norma 

3541.SHRI BRAJA KISHORE TRIPATHV : Win the 
Minister of POWER bepleaHd to state :, 

(a) whether. large number of States have luued 

new power norms In the country; 

(b) if 80. the details thereof; 

(c) whether the new regime will enable consume .. 

to buy power from a supplier of their choice; 

(d) If 10, the details thereof; and 

(e) the names of the States which have Imple-

mented the new norms so far? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) to (e, The 

Electricity Act, 2003 requires, the State Electricity Regula-

tory Commissions to Introduce ~n acee88 In distribution 
> 

in such phases and subject to such conditions as may be 

specified by them through regulation. The Act further 

provides that open 8Cf:e88 to consumers who require a 

supply of electricity exceeding 1 MW has to be provided 

by the State Commissions within a period not later than 

5 years from 27th January. 2004. 

As required under the Act, several State CommIssion. 

have Issued regulations specifying the phases of introduc-

tion of open access In distribution and stipulating the 
procedure for enabling consumers to buy power from 

supplier of their choice. The Commissions In .eventeen 

States namely, Andhra Pradesh, Assam, Chhattisgarh, 

Gujarat, Haryana, Himachal Pradesh, Jharkhand, 

Kamataka, Maharashtra, Madhya Pradesh, Ori8l8, Punjab, 

Rajasthan, Tamil Nadu, unar Pradesh, Uttaranchal and 

West Bengal have issued the regulations, the Deihl 
Electricity Regulatory Commillion has finalized Its regu-

lations and the Regulatory Commissions 01· two . States 

namely, Kerala and Trlpura have issued draft regulations 
in thie regard. 

(7tan$IationJ 

3542. SHRI DEVIDAS PI~~LE :, Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to atate : 

(a) whether a waming about poaaibllity of a major 

earthquake in other parts of India has been given by the 
Scientists after the Kashmir earthquake; 

(b) If 80, the details thereof; and 

(c) the steps being tiken by the Govemment to 

conduct survey for Identification of earthquake prone 

areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAl).: (a) and (b) No waming about 

possibility of major earthquakes in other parts of the 

country waa given by the sclentials after the earthquake 

of 8th October, 2005 (occurred in Pakistan near 

Muzaffarabad), present there Is no scientific technique 

available the wortd over which can forecast the occurrence 

of earthquake In terms of magnitude, space and time. 

(c) As per the seismic zoning map prepared by 

Bureau of Indian Standards, the country has been divided 

Into four zonel, namely, zone-II to V. Zone-V Is considered 

to be the moat seismically active region, while zone-II is 

the leut. Govemment has also started microzonatlon of 

urban centres. A study taken up for Jabalpur to establish 

the methodology of microzonation has already been 

completed and the report on major findings has been 

released. The work related to microzonatlon of Delhi on 
1 :50,000 acale haa just been completed and action to 

refine the .. microzonation maps on higher ecalas, namely, 
1:10,000, has been Initiated. 

[English1 

SwaJlldha,. Au,.1 ~rlnklng Water Project. 

3543.SHRI SUB~SH MAHARIA : Will the Minister of 
RURAL DEVELOPMENT be pteased to state : 
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Ca) the budget allocation to each State during the 

year 2005-08 for the implementation of the Swajaldhara 

Yojana; 

(b) the maximum limit of cost of such a project; and 

(c) the extent of benefit accrued to each State under 

the Swajaldhara Yojana particularly in Rajasthan till date, 

State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT CSHRI A. NARENDRA) : (a) As 
per Swajaldhara Guidelines, upto 20% of the annual 
budget provision for Accelerated Rural Water Supply 

Programme CARWSP) is earmarked for the projects under 

Swajaldhata. The State-wise allocation under Swajaldhara 

for the financial year 2005-06 is given in the enclosed 
Statement. 

(b) No maximum limit of cost of project has been 
prescribed In Swajaldhara G lidelines. 

(c) The benefits under Swajaldhara are institution-
alization of community participation in rural drinking water 
sector. The panchayats/communitles have the powers to 

plan, implement, operate, maintain and manage a scheme 
chosen by them with full ownership of assets. The number 

of projects approved till date under Swajaldhara Including 
Rajasthan, Is Indicated in the Statement annexed. 

StateJUT 

Statement 

Central Number of projects 

allocation approved till date 
for the year since inception 

2005-06 of Scheme in 
2002-03 

123 

1. A and Nisland 25.01 No project received 

2. Andhra Pradesh 3045.35 2631 

3. Arunachal Pradesh 933.61 181 

4. Assam 1571.29 502 

6. Bihar 2232.74 8492 

2 3 

8. Chhattisgerh 750.97 163 

7. D and N Haveli 18.87 1 

8. DelhI 12.50 No project received 

9. Goa 28.05 No project received 

10. Gujarat 1629.73 423 

11. Haryana 511.69 364 

12. Himachal Pradesh 1250.82 1352 

13. Jammu and Kashmir 2900.60 2497 

14~ Jharkhand 805.61 161 

15. Kamataka 2253.99 672 

16. Kerala 784.65 272 

17. Madhya Pradesh 2200.27 2244 

18. Maharashtra 4019.88 1370 

19. Manipur 320.93 No project received 

20. Meghalaya 366.n 43 

21. Mizol8m 262.58 19 

22. Nagaland 270.91 30 

23. Orissa 1807.40 1085 

24. Pondicherry 12.50 No project received 

25. Punjab 530.53 20 

26. Rajasthan 4580.72 2018 

'D. Slkklm 112.53 No ,lroject received 

28. Tamil Nadu 1730.13 1441 

29. Trlpura 325.10 195 

30. Uttar Pradesh 3608.10 1987 

31. Uttaranchal 834.12 349 

32. West Bengal 1938.90 135 

Total 41674.65 '28647 
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E~RNon ofPowerP~ 

3544. SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI HARISINH CHAVDA : 

SHRI DUSHYANT SINGH : 

SHRI HARISHCHANDRA CHAVAN : 

SHRI RATILAL KAUDAS VARMA: 

Will the Minister of POWER be pleased to "'te: 

(a) whether the Govemment has formulated any 

scheme to establish new power plants and upgrade the 

existing power plants in view of the requirement of power 
in the country; 

(b) if so, the details thereof; 

(c) the estimated cost of these new power plants; 

and 

(d) the details of the power generation In the country 

at present and the total annual consumption of power In 
the country, State-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) The National 

Electricity Policy envisages ·Power for aU- by the end of 

11th Plan (2011·12). To meet the objective of "power for 

aU by 2012" the Central Electricity Authority had estimated 
the need for capacity addition of about 1,00,000 MW during 

10th and 11 th Plan periods. Where necessary renovation 

and modemization including upratlng of old power stadons 
was also envisaged. 

At present, generation projects aggregating 39000 
MW with estimated cost of Rs. 1,90,721 erare are under 

execution. 

(d) Groas power generation In the country during 

2004-05 was 610.499 BIllion Units (Provisional) and 
energy sales to ultimate consumers during the s8rne 
period was 388.133 BIOIon Units (Provisional). SIaIe-wIae 
details of Gross power generation and coneumption are 

given in the enclosed Statement. 

Statement 

(A) St.,.wI.. GlOSS Electrical Energy Genel8tlon 
(Ut/1IIIes Only) during 2004-OS· 

StatellUTs Generation (In GWH) 

1 2 

Heryana 9873.21 

Himachal Pradesh 2754.38 

Jammu and Kashmir 710.92 

Punja~ 21786.95 

Rajasthan 20787.95 

Uttar Pradesh 21203.32 

Utlaranchal 3113.13 

Chandigarh 0.00 

Delhi 5476.56 

Central Sector NR 84667.00 

Sub· Total (NR) 170373.42 

Gujarat 45228.83 

Madhya Pradesh 16125.16 

Chhattlsgarh 8374.60 

Maharashtra 69252.58 

Goa 336.20 

o and N Haveli 0.00 

Daman and Diu 0.00 

Central Sector WR 48158.34 

Sub-Total (WA) 187473.71 

Andhra Pradesh 39456.93 

Karnataka 24635.60 

Kerala 1529.71 
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1 2 

19.98' 

Sub-Total (SR) 1l5931.75 

Bihar 38S1.97 

Jharkhand S 8380.48 

Orisla 

West Bengal S 19087.13 

A and N Illands 109.98 

Sikkim 228.10 

Sub-Total (ER) 39570.77 

Assam 1837.98 

Manipur 177.59 

MeghaJaya 855.87 

Nagaland 183.18 

380.01 

Arunachal Pradesh 166.50 

Mizoram 125.87 

Sub-Total (NER) 3728.80 

Total(AlI India) . 386133.66 

Note:- S-Includes evCI sal .. to ultimate conlumers In 

Jharkhand and West Bengal area. 

[EngllllhJ 

DI.'l1VHtment of NALCO 

3545. SHRI DHANUSKOOI R. ATHITHAN : Witt the 

Minister of FINANCE be p .... ed to state : 

(a) whether Government proposes to dIsInvMI 

NALCO; 

(b) If 10, the details thereof; and 

(e) the time by which It II tlleely to be flnaliHd? 

THE MINISTER OF StATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No decision 

hal been taken with respect to disinvestment In NALCO. 

(b) and (c) Do not arise 

MobIlization of Fund. 

3546. DR. M. JAGANNATH : WI" the Minister of 

POWER be plealed to state: 

(a) whether the Govemment qf Anethra Pradesh has 

recently floated power bonds to mobilize funds for power 

projects In the State; 

(b) If 10, the details thereof; 

(c) whether the State Govemment ha. approached 

the Union Govemmertt for financial a •• lttance to Imple-

ment the projects; and 

(d) If 10, the respon.e of the Union Govemment 

thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PAIVA RANJAN DASMUNSI) : (a) No, Sir. 

(b) Does not arite. 

(e) No, Sir. 

(d) Does not arise. 

Movement. of Minerai. 

3547.SHRI HANNAN MOLLAH : Will the Minister of 

MINES be pleased to state : 

(a) whether movements of minerals Uke Iron-ore 

from State to State are facing hurdlea; 

(b) ff 10, the detaJIa thereof, and 

(c) the stepa talcenlbelng taken by the Govemment 

In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. DASARI NARAYAN RAO) : (a) and (b) 

Movement of minerals outside the State Is not prohibited. 

However, a. per section 11 (3)(d) of the MMDR Act, State 

Govemments are entitled to take Into consideration the 

Investment which an applicant for a minerai concession 
proposes to make m the mines and In the industry based 

on the minerals as one of the fadors, In case there are 

multiple applicants. 

(c) A high level committee has been constituted 

under the chairmanship of Shrl Anwar-ul-Hoda, Member, 

Planning Commission, to review the National Mineral 
Policy, 1993, and recommend possible amendments to the 
Mines and Minerals (Development and Regulation) 

(MMDR) Act, 1957. One of the Terms of Reference of the 

Committee is to examine the implications of the policy of 

minerai rich States to make value addition within the State 

a condition for grant of minerai concession and make 

appropriate recommendations In this regard. 

(Translation) 

SIIhaatl'll Kund Power Project 

3548.SHRI D.B. "PATIL : Will the Minister of POWER 
be pleased to state : 

(a) whether approval has been accorded to Hydro-
electric Power Project, Sahastra Kund at Hlmayat Nagar 
Talluka in Nanded district of Maharuhtra which can supply 

power to Maharashtra and Andhra Pradesh; and 

(b) If so, the time by which it is likely to be 

commissioned? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) No proposal 

for according approval of the Government of India for 

setting up of Sahaslra Kund Hydroelectric Project has 

been received by Central Electricity Authority, Ministry of 

Power. 

(b) Qu_tion does not arise. 

[English} 

Financial Crlala In Weavei'll Cooperative 
Society 

3549. SHRIMATI P. SATHEEDEVI : 

SHRI SUSHIL KUMAR MODI : 

Will the Mini.ter of TEXTILES be pleased to state : 

(a) whether the Government is aware that Handloom 

Weavers Cooperative Societies are facing huge financial 

crisis due to the policies of Union and State Govemments; 

(b) whether rebate facilities are also stopped and 

the societies even fail to pay E.S.1. contribution; 

(c) If 80, the details; thereof; 

(d) whether there Is any plan to provide separate 

fund for the payment of arrears of the E.S.I. contribution; 

(e) If 80, the details thereof; and 

(f) the steps taken by the Govemment "in this 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) Some Handloom Weavers Cooperative 
Societies are facing financial crisis not dus to the policies 

of Union and State Govemments but due to market forces. 
Handloorn products face competition from powerloom and 

mill sectors. 

(b) and (c) In pursuance of the announcement made 

by the then Hon'bla Prime Minister on 15th ~, 2002, 
the Ministry of Textiles had earmarked a sum of As. 100 
crore for a one time special rebate on handIoom 'aba. 
The Scheme has been discontinued w.e.f. 1.4.2006. 

Infonnation regarding payment of E.S.I. contribution by 
Handloom Weavers Cooperative SocIe1Ies has been 

called from the State Governments. The Commi88ionerl 

Director Incharge of Handlooms In Uttar Praesh, Gujarat, 
Mizoram, Chhattisgarh, Bihar and Arunachal Pradesh have 

informed that the Cooperative Societies in their respective 
States have not received any Notice for recovery of ESI 
contribution. 
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The Commi .. i~ 8Ad Director of HandI~ and 
Textiles. Go~rnment of Anclhra PracIMh. hu Informed ..... 
only one SCM:iety has received Notice tor reoovery of iSI 
QQAtr~. However, the Soci:ietv haa not pajd. conlrWon 

10 f .... 

The Direct~ 01 Handlooml and Textiles. Govemment 

0' Tamil Nadu. has Informed that 24 Primary Weavers 

Cooperative Societies have received notices for recovery 

01 E.S.I. contribuSi9n. Out 01 24 $Qc:~. 4 $OG1e .. s have 

paid contribution for E.S.I. as per demand, 5 Pri~ 
Weavers Cooperative SocietIH heve obtained ataV Older 

from the Court and 3 IOCietieI have filed petitIorl befoN 
the Court and their cas.s are pending With various Courts. 

One Society is Wlder Hquidat;Qn and the other 11 ~Ie~s 

are regularly paying E.S.1. contributions. 

Beaides this. E.S.1. authorities have issued notice lor 

payment of E.S.I. coAtribution for the members of the two 

Induetrial W •• " .... Cooperativ. Societies. As the /MlnDers 
.,. 8hareholdelw of the Cooperative SOCieties, Ihe 

members have ~ted to grant exemption flom the 
purview of the E.S.I. Act. Out of 2 Industrial Weavers 

Cooperative Sooieties. one Society has obtained stay from 
the High Court. Chennai and in reapect of the other 
Society. the Hon'ble High Court. Chennai h.ve direcled the 
E.S.I. authorities to conllder the request of the Society. 

The Director of Handlooms and Textil.s, Government 

of Kerala, has informed that Cooperative Societies have 

received Notice for payment of E.S.1. contribution .nd 26 

Societies are paying the E.S.I. contribution. 

(d) to (f) Handioom we.ving is a domestic activity and 
the Ministry of Textiles has taken the stand that handioom 

weavers are not to be considered as labourers .nd as 

such they are not covered under the E.S.1. Act. 

The Government of India has been Implementing a 

"Health Package Scheme" since 1992·93 for the handloom 

weavef8 to provfde financial UIiItance to the handIoom 
wee..,.,. fGr. treatment of vPout dia ..... ,....., • tie 
~ of MndIaom weaving. In AccQrdence with the 
budget aMouncement of Hon'ble Finance .......... the 

Gov8I'IlI1MJnt of India hal introcluced a "Health Insurance 

Sc;heme for handloom Weavers" on 9th Aug~t. 2DOS in 

place of the eartier Health Package Scheme. The new 
scheme cove.. not only the weaver but his wife and two 

eNldren.t a annual premium 01 RI. 1000. The Government 

of India contributes Rs. 800 per weavers while the weaver's 

contribution is Rs. ,200 only. The weaver and his family are 

covered up to Rs. 150001·. 

Bealdes the Health PaQkage Scheme. the Government 

of India has also been Implementing an Insurance 

Scheme oahd Bl.lMar Blma Vojna for the handloom 

weavers ffom December, 2003. The Schem. provldM 

insurance coverage to the handloom weavers in case of 
natural as well as accidental death. In Accordance with 

the budget announcement of Hon'ble Finance Mlni8ter, 

the Scheme hM been revlud and renamed as 
"MINItma Gandhi Bunker BiIna "fbjana-. The reviud 
Scheme has been launched on 2nd October, 2005. The 

revised Scheme provide enhanced In8urance coverage to 

the handloom weavers In case of natural as well as 

accidental death. 

AI preaenl there II no plan In the Mlniaky of Textile. 

10 provide separate lunda for aha payment of E.S.I. 

oontributlon. 

Exel .. Exemption for letting 
Up of 1NIu .... 

3550. OFt TUSHAR A. CHAUDHARY: Will the Mlnl .. er 

of FINANCE be pIeaHd to .tate : 

(a) whether the Gov.mment of G&.Qarat h .. repre-

~ntad to utend the time limll of Excis. Exemption 

Scheme for letting up Induatriea In Kutch District till 

Decembtr 2007; 

(b) the action taken thereon; and 

(c) steps takan by the Union Government to held 

1M backward. remote drought proAl ..... of Kutch? 

THE .... T9 OF STATE IN THE MINISTRY OF 
F~ (SHAI&.S. ~) : (.) Vee. Sir. 
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(b) and Cc) Taking aU material facts Into, consideration, 

the Central Government have decided not to extend the 

time limit, for letting up Of new unltl for being eligible for 

exemption, beyond 31.12.2005. 

[Tnnlatlon} 

D-Mat Accounts 1n S81 

3551. SHRI SANTOSH GANGWAR : Will the Minister 

of FINANCE be pleased to state : 

Ca) whether the Government has fixed any limit 

regarding the purchue of Ihares within the radius _ of more 
than 10 kilometel"l by the people living In area; 

Cb~ it so, the reasonl therefor; 

(c) 'whether -the Govemment hal authorized all the 

brancttes of State Bank of India to open I).Mat accounts; 

(d) it 10, the annual charges fixed for this purpose; 
and 

Ce) if not, the reasons therefor? 

'FHE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. The 

Securttles and Exchange Board of India (SEBI) has 

Intimated that the shares of t~e listed companies can be 
purchased and sold by In,;estor&, Irrespective of their 

location, through the screen based automated order 
matching mechanllm oftha stock exchanges. 

(b) Does not artse in -view of Ca) above. 

(c) The State Bank of India (SBI) is registered as 

Deposito,), Participant (OP) with both National Securities 
Depository Umlted" (NSDL) and Central Depository 

Se~es (India) Limited (CDSl). It Is left to the discretion 
of the DPs to offer demat s Irvices at places of their 

choice. SBI has Identified potential branches to open D-mat 

accounts. 

Cd) and (e) The DepoeItories Act, 1996 and the 
s.curntet and Exchange -8dant of India (l!)epoIIlo)fies and Partio..-, R~: '.·'do not -Illy dOwn any 

structure for charges to be levied by the depository or by 

a OP on their cfients. The depositporles levy tees on their 

DPs and DPs In tum charge their clients. Thus, annual 

charges are commercial decisions of DPs and they are 

free to prescribe/revise their charge structure depending 

on the types of services offered by them to their clients. 

The annual maintenance charges of S81 are Rs. 250 per 

annum. 

Indo-InIn Cooperation In Energy Sector 

3552.SHRI HA~SHCHANDRA CHAVAN : Will the 
Minister 01 POWER be pleased to Itate : 

(a) whether India and Iran have agreed to cooper-

ate in energy sector recently; and 

(b) If so, the details thereof? 

THE MINISTER OF PARUAMENTARV AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : Ca) and (b) India and 

Iran signed a Memorandum of Understanding (MOU) 

during .. the 14th session of the Joint Commission on 

February 21-22, 2005 in New Delhi in which the deci8ion 

to explore the option of an overland gas pipeline from Iran 

lubject, inter alia, to satisfaction of concems on physical 
security and assured supplies was welcomed by both 

sides. Iran side, taking note of keenness of Indian 

compani~s such as NTPC and BHEl to do business there, 
expressed optimism on cooperation in power sector also. 

{English} 

Education Loan by prlYete Bankl 

3553. SHRIMATI MANORAMA MADHAVARAJ : 

SHRIMATI C.S. SUJATHA : 

SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of FINANCE be pleased to atate: 

(a) Whether the State level banking commltteee-.,.. 
providing feedback to the Reserve Bank of India regaldng 

student Ioane disbursed by !'oth public aec.tor 'and private 
leCtor banks; 
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(b) If so, the detailslhereof; 

(c) the loan disbursed by private banks during the last 

three years; and 

(d) whether private banks are reluctant in providing 

education loans to needy students; and 

(e) if so, the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE) (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

According to the information furnished by Reserve Bank 

of India(RBI), banks are furnishing the data on educational 

loans directly to RBI. 

(c) to (e) The details of outstanding educational loans 

in respect of Private Sector Banks during the last two years 

(latest available) are .given below: 

Private Sector No. of Accounts Amount (outstanding) 

Banks (Rs. in lakhs) 

2002-03 10051 11637.89 

2003-04 11323 19190.20 

The Private Sector Banks are not reluctant in providing 

educational loans to needy students. The new educational 

loan scheme prepared by Indian Banks' Aa8ociatlon In 

consultation wtth the Government and Reserve Bank of 

India vide circular dated 28.04.2001 (revised on 31.08.2004) 

is applicable to all Scheduled Commercial Banks Including 

Private Sector Banks. 

[TranslatJonJ 

Growth of Planta 

3554. SHRI RAKESH SINGH : Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to atate : 

(a) whether any discovery regarding growth of 

plants has been made at Jabalpur by the BirbaJ Sahney 

Palaeobotany Science Institute, Lucknow; and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF . OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) Yes, Sir. 

(b) Sirbal Sahni Instltute·of· Palaeobotany, . Lucknow 
has done extensive 8UM!V in and &fOUnd Jabatpur.Planta 

of Earty Cretaceous age (about 110 million yu" old) have 

been reported from the Chui HiD of Jabalpur. The flora 

consists of Pteridophytes (CladopNebla and Sphenopteris) 

and Gymnoeperma (Arauc:arlte8, ElatooiadUl, Pachyptefia, 

Ptllophyllum. etc.). The .. plants no longer exist and have 

become extinct. Besides, a large number of fOSlH plants 

88 old .s 65 miNion y811f8 old have been reported 

particularly from Dindorl and Manella dlatrlct8. of ~ya 
Pradesh and the Institute hae rendered Ita expertiH in 

establishing the Ghughua National Fossil Paric situated 

near Shahpura, about 80 km east of Jabalpur. 

[EngliMJ} 

RaJIY Gandhi Nallonal Drinking 

Water MI •• lon 

3656. SHRIMATI C.S. SUJATHA : WIll the Mmister of 
RURAL DEVELOPMENT be pteaad to stIIte : 

(a) whether the Rajlv Gandhi National Drinking 

Water Mlaalon tlu been launched in the counhy; 

(b) "so, the details of the fund. allocation to each 

project thereunder, State-wise: 

(c) whether projects are pending for completion 1ft 
variOUs dletrictI; 

(d) if 10, the datalls thereof with.particuJar reference 

to. alappuzha In Keraia:. and 

<e) the reason. for delay alon~ steps' taken to 

Clear the lame? 

THE MINISTER OF STATE IN. THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. HAAENDRA) ': (e) ~ 
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Technology Minion on drinking water management, called 
the National Drinking Water Million wes formed In 1988. 

This WH renamed al Aajlv Gandhi National Drinking 
Water Misaion (AGNDWM) in 1991. It extends financial 
uat.tance to the Statn to supplement theIr efforts of 

taking up rural drinking water and sanitation sector IChemes 
under the Centrally Spons0t'8d Schemes, namely Acceter· 
ated Aural and water Supply Programme (AAWSP) and 
Central Rural. Slnltatlon Progratnme (CRSP) 1'88p1Ct1ve1y. 
Powers to plan, sanction, Implement and execute individual 
rural drinking water supply schemel vest WIth State 
GoYftnmentI. The details of the drtnklng water profeicI8 taIlen 
up by the St.tes from the funds of ARWSPand the ItIitUa 
of thOle pr0ject8 are not maintained at the Central level 
except In ea .. of Sector Reform Projectt, and Swejaldhara 
pro)eeta IInctioned In the year 2002·2003. Under CRSP, Total 
Sanitation Campaign Projects (TBC) have been launched 
Iinee 1999. 

(b) Under various components of ARWSP, State-wile 
allocation 18 made baled on a laid down criterion. FundI ... 

not allocated project win. The State·wIIe allocation made 
during 2006-08 under different components of ARWSP Is 
given In the enclosed Statement I. TSe projects, have been 
eanctloned In 640 dlstrtcta of the country .oter. St .... wIse 
outlay of fundi I8nc.1Ioned IIftCI releMed fa giVen In tht 
enclosed Statement·II. 

(c) to (e) The dettllI8 of the drinking wme, proJecI8 taken 
up by the States from the funda of ARWSP and the Itatu8 
of then projects are not maintained at the Central level 
except In cue of Sector Reform ProjectI, Swalafdhara 
project8 18ncttoned In the year 2002-03 .net TaC projects 

sanctioned since 1999. No projects weN tppnMd tor 
Alappuzha dIItrict of K.,. .. under Sector AefonM Protecta 
and Swajaldhara In the year 2002·03. TSC proJect for 
Alappuzha dlltrfct hu been lanelfcined In 2001-02 wfth 
an outlay of RI. 1656.13 lakhs and Central share of AI. 
1100.06 lakha, of which AI. 680.04 lalehl ha. been 
released 10 far. TSC projectI normally .. Ice 4-5 yea" to 
oompIete and .... praIeet fOr AtippUlha II .. ongoing 
PftIject, hence thetela no 'delay. 

.......... "' ... 
AoceIeratec:.l Aural Water Supply Programme 

(ARWSP) 

Allocation ",.c/e In the cunent financial year 
(2005-06) under wtrlou. component. of 
ARWSP (Normal + Desert Development 

Programme + Swajaldhara) 

(Rs. In Lakh) 

S.N. Name of State Allocation during 2006-C18 

2 3 

1. Andhra PI'8dIIt I 24077.36 

2. BIhar 17556.14 

3- CtIhaaIIgattt 5804.97 

4. Goa 221.05 

5. Gtljllfal 13988.73 

•. 'Hatyilna 4101.69 

7. Himachal Pradesh 11856.82 

8. Jammu and Kuhmlr 22973.60 

e. 8394:81 

10. Karnataka 19808.99 

11. 'K8raIa 8170.86 

12. Madhya Pradnh 17301.27 

13. Maharuhtra 31810 .• 

14. Orfan 14212.«) 

16. PunjIb 4172.53 

16. A"", 48814.72 

17. 1IImIf Nadu 1380S.13 

18. UhrPrIIdMh 28312.10 
, 

19. Uftaranchal 8559.12 
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1 2 3 2 3 

20. Wilt Bengal 15MS.90 .~. ManIpur 3430.99 

21. A and N Islands 34.38 a. Mlghalllya 3IiM8.n 
22. 0 and N Havafi 22 .• 21. Mizoram 2831.68 

23. ·DIIhi 17.19 30. NagaJand 2807.&1 

24. PondIcherry 17.19 31. Sikkim 11&5.53 

25. Arunachal Pradelh 991113.61 32. Trtpura 3503.10 

26. Aeeam 18851.29 Total 357424.65 

BtIIIMIent-II 

TotIJl s.nltatlon Campaign (TSC) 
(RI. in Lakhl) 

Approved Share Total Projects Fund ....... 

Centre State BenefIciaI)' Ouaay (Central Share) 

1 2 3 4 5 6 

1. Andhre PI'IIdeIh 26940.92 9348.16 8618.82 42807.90 15965.33 

2. ANNlChaI Pradeeh 9B6.58 283.64 158.49 1427.71 252.26 

3. Allam m4.95 2614.82 "728.6 12118.37 2353.51 

4. BIhar 21744.43 6793.79 4530.93 33089.15 5658.86 

5. ChtIalI/IgIIh 939$.4 3583.32 2083;" 15080.12 2647.<46 

6. o andN Havell 35.S 0 11.64 47.14 3.15 

7. Goa 425.58 160.75 141.24 m.57 134.67 

8. Gujarat 15074.26 6920.44 5820.94 27815." 4445.48 

9. Haeyana 4884.29 2476.38 2448.81 9808 •• 1582.35 

10. . HlrMchaI Prad8Ih 2171.37 1011.79 597.9 4181.06 809.96 

11. Jammu aind Kaahmlr 4387'- 1510.34 993.13 8890.85 1243.41 

12- Jhartchllnd 18821.6 8858.47 4476.44 30055.&1 584&.51 

13. .KarnIIt8/ca 20715.38 7327.48 4480.29 32503.15 6436.6 

14. KeraIa 8099.61 2724.34 2700.87 11524.82 3667.62 
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15. Madhya Pradesh 27588.22 

16. Maharashtra 22162.99 

17. Manipur 505.48 

18. Meghalaya 737.91 

19. Mizoram 716.47 

20. NagaIand 572.32 

21. oriSsa 28411.17 

22. Pondicherry 158.06 

23. Punjab 4271.4 

24. Rajasthan 24700.1 

25. Slkkim 1268.86 

26. Tamilnadu 24350.32 

27. Trlpura 2283.64 

28. Uttar Pradesh 33099.03 

29. Uttaranchal 3434.4 

30. West Bengal 18798.13 

Grand Total 332812.75 

(Translation) 

Poverty AlleYlatlon Fund 

.3568. SHRI HARB<EWAL PRASAD : 

SHRI KASHIRAM RANA : 

SHRI KINJARAPU YERRANNAIDU : 

DECEMBER 16, 2005 to Question 172 

3 4 5 6 

9512.55 5653.15 42753.92 9290.64· 

10834.95 10071.74 43069.68 8384.16 

270.46 263.61 1039.55 151.64 

431.79 400.59 1570.29 '221.37 

237.95 158.02 1112.44 212.92 

162.52 100.97 835.81 214.81 

9342.6 6219.65 43973.42 9583.23 

o 90.84 248.9 94.84 

2012.3 1506.64 7790.34 1183.09 

8750.11 4581.03 38031.24 6945.85 

408.41 259.61 1936.88 617.71 

10212.68 8162.37 42725.37 16171.63 

914.22 786.98 3984.82 2055.79 

13792.53 11268.82 58160.38 17085.05 

1193.8 598.79 5226.99 799.91 

6537.55 14883.34 40219.02 11030.96 

128028.12 101556.43 560397.30 134n3.n 

(c) whether the Govemment hal received any 

complaints from various quarters that there is diversion of 

these funds; 

(d) if so. the details thereof; and 

(e) the steps taken by the Govemment to ensure that 

Will the Minister of FINANCE be pleased to state : 
these funds are utilised for poverty alleviation programme? 

(8) whether according to Wortd Bank Report, India 

Ie the· biggest recipient of Informal aid which It receives 

through non-residential Indians (NRls) who aend millions 

of Dollars which help in reducing poverty In the country; 

(b) If 80, the details thereof; 

THE MINtSTER OF STATE IN THE· MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) As 
.. 

per the Wor1d Bank Report on Global Economic Prospects 

2006, Indiana working abroad sent US S 21.7 billion 10 
their families in 2004, making India, the highest amo. 
the top 20 remittance reclplent-countri ... 



173 AGRAHAYANA 25, 1927 (SAKA) 174 

(0) No, Sir. 

(d) Does not arise 

(e) These'are private remittances. Growing number 

of migrants from India have resulted In increasing 

remittances to India, both for consumption as well as for 

investments/savings. 

3557.SHRI BRAJESH PATHAK: Will the Minister of 
POWER be pleased to state : 

(a' whether any Inter· Institutional Group has been 

constituted regarding power projects; 

(b) If so, the details thereof; 

(e) whether any meetings has been held by.thE 

Group recently; and 

(d) If so, the details thereof along with the points 

discussed in the meeting? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) An Inter 

institutional Group (IIG) was constituted In :January, 2004 

to facilitate financial ctosure of private sector projects likely 

to come up in the Tenth Plan. The IIG has provided a forum 

for interaction amongst promoters of power pt0ject8, banks 
and financial Institutions and the Ministry of Power. The IIG 

has been instrumental in bringing about speedy financial 

closure through better coordination with the relevant 

agencies. 

(c) and (d) Yes, Sir. Ten meetings have been held so 
far and the last meeting was held on 27.09.2005 to review 

the progress of financial Closure of the projects. The Issues 

discussed include various details required by the lead 
Financial Institutions (Fls) for aPPraisal of the projects such 

as tie-up of equity, details of Powwr Purch ... AgraemenIs 
(PPA), fuel linkages secured by the Independent Power 

Producers (IPPs) and other evaluation criteria of the Indian 

Financial Institutkms. 

(English) 
Excl .. c. .. 

3558. SHRI RAGHUNATH JHA : Will the Minister of 

FINANCE be pleased to state : 

(a) whether about 55,000 cases involving excise 

duty of Rs. 23,276 crore were pending as on 31st March, 

2004 with different authorities; 

(b) whether about 8369 cases are pending for more 

than five years; 

(c) If so. measures taken to expedite adjudication 

of these cases; 

(d) whether there is any proposal to fix time-limit for 
adjudication of cases; and 

(e) if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCl: (SHRI 5.5. PALANIMANICKAM) : (a) and (b) As 
per C and AG's report No. 11 of 200S (Indirect Taxes -

Central Excise and Service Tax), a total of 54,580 cases 
involving excise duty of Rs. 23.275. n crore were pending 

finalization as on 31st March, 2004 with different 

authorities, which Included departmental offICers, Commls· 

sioner (Appeals), .. Tribunal, High Courts and Supreme 
Court. Out of thele, 8369 easel were pending for more 
than five years. 

(c) Dispoeal of cases pending before various 
authorities i8 a continuous process. While old cases are 

disposed off, new cases crop up. The following steps have 

been taken by the Govemment to speed up the disposal 
of cases:-

(i) Continuoul monitoring of cases pending before 

diHerent authorities. 

(Ii) Filing of applications before different appellate 
authorities for dIaposallearly hearing of cases. 

(iii) Legislative provision hal been made to enlure 
eariy disposal of the 08 ... by prescribing a Umit 

of maximum three adjoumments of hearings by 
departmental adjudicating offIceralTrlbunal. 
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(iv) A dedicated unit e.g. Tax Arrears Recovery Cell 
has been oreated to oversee, monitor and 

coordinate the disposal of appeal cases and 

realization of related revenue. 

(II) Departmental adjudicating officers have been 

uked to undertake faster disposal ~f adjudica-

tion ca .... 

(d) and (e) In the Central Excise Act, 1944, provisions 

.have been made that where It is poaslble to do so, 
Commiuioner (Appeals) and Tribunal shall hear and 

decide every appeal within a period of aix months and 

three years respectively, from the dete of filing of appeal. 
There is no fresh proposal pending consideration at this 

stage. 

Micro Credit Facillt'" 

3559.SHRI L. GANESAN : Will the Minister of 

FINANCE be pleaaed to atate : 

(a) the status of the effort made by the Govemment 

to extend micro credit faciliti .. to small farmers and liberal 
loan facility to small and medium enterprises to cope with 
the chaUenges posed by the Increased presence of Multi 

National Companies (UNCI) and consumerism; 

(b) the financial institutions that are effectively 

funcltonlng in this regard; and 

(c) the details about the total funda disbursed with 

the number of beneficiaries during the laat two years, 

State-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The 

Govemment, haa taken several measures for effective 

delivery of micro credit, Including to small fanners and 

small and medium enterprises. The Micro Finance 
Development Fund with NABARD has been redesignated 

as Micro Finance Development and Equity Fund, and its 

corpua has been increased from Rs. 100 crore to Rs. 200 

crore. An Advieory Board, consisting of rep ..... ntatives of 

National Bank for Agriculture and Rural Development 

(NABARD), Reserve Bank of India (RBI), Commercial 

Banks and professionals with domain knoWledge, has 
been conatituted to manage the fund. Guidelines have 

been i88ued allowing NGO-MFls to access External 

Commercial Borrowings. Further, a policy package for 
stepping up credit to small and medium enterpriua has 

been announced by the Govemment on August 10, 2005, 
Inter-aHa, Including doubling of credit to Iheee enterprises 

over a period of five years. 

(b) NABARD and Small Industries Development 

Bank of India(SIDBI) are the nodallnltitutlone for providing 
credit to agriculture and small and medium enterprises, 
respectively. 

(c) The data management Information .ystem doe. 

not gen .... te the information in re~ of loans given to 
amaH fannel'l and medium enterprises, especially through 

micro credit. However, State-wise details of credit given to 

Small Scale Industries by Public Sector Banks for the year 

March 2003 and March 2004 are given in the enclosed 
Statement. 

Statement 

Public Sector aanks' Advances to SSI Sector 

(Amt. In Rs. OOO's) 

State/Region March 2003 

No. of Accounts Amount outaaandlng No. of Accounts Amount 0UIatandIng 

2 3 4 5 

Haryana 45870 20788307 48313 23073819 

Himachal Pradesh 17784 2267445 17963 2808828 
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2 3 4 5 

Jammu and Kashmir 8778 1635320 7882 1886422 

Ptqeb 9IJ085 40052586 99840 49S08933 

Aajsthan 83410 18404037 57663 28884293 

Chandigarh 3182 3579328 3331 3890335 

Delhi 32708 44432489 28764 43924710 

Northern Region 28B807 131039491 281668 142068240 

Assam 22412 2688034 26419 32S7093 

Manipur 3335 220816 2741 231886 

Meghalaya 2863 280534 3211 342680 

Nagaland 2093 209871 2294 229582 

Tripura 7546 301810 7351 299431 

Arunachal Pradesh 609 62200 889 86m 

Mizoram 949 84708 1064 rI1m 

SlkIdm 2556 27025 378 51387 

North Eaatem Region ~ 3755798 43117 4575472 

Bihar W93TI 60092f)1 89544 5928110 

Jharkhand 34511 6045429 37049 8358953 

Orissa 50088 7107841 42247 8&84848 

West Bengal 319255 35444280 38448e 38470678 

Andaman and Nicobar 488 73928 805 227973 

Eastem Region 503719 53680717 554144 59570420 

Madhya PradeIh 75440 14217392 52712 17151905 

Chhattlagarh 15621 4710351 14579 5389700 

Uttar Pradesh 181003 420388C6 177325 48517727 

uttaranchal 9880 32081. h 9274 2827010 

Central Region 281824 84172774 253880 71538412 
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2 3 4 5 

Gujarat 63412 29B21866 18335 34888593 

Maharaahlra 96561 100714215 79802 107686758 

Daman and Diu 70 8S644 3EI2 231008 

Goa 3122 1876644 SlJn 1455856 

Dadra and Nagar HaveU 146 128324 316 136507 

Westem Region 153301 13282683 139892 144393722 

Andhra Pradesh 110751 38590677 70564 37339573 

Karnataka 675B7 28n1099 86396 34694058 

KaraIa 94610 16066805 96413 17165157 

Tamil Nadu 197640 69332804 222201 71172364 

Pondlchary 1123 419235 1326 6On13 

Lakshadwaep 18 1096 23 2319 

Southem Region 471709 141181716 466923 160981184 

All India 1721823 526460189 1709522 583113450 

Allocation of Fundi to Kerala 

3560. SHRI T.K. HAMZA : Will the Minister of FINANCE 

be pleaeed to state : 

(a) the allocation of funds to the State of Kerala by 

the 11th and 12th Finance Comm1aslon; 

(b) the details of the proposals placed by the State 

Govemment of Kerala to the 12th Finance Commission; 

(c) the reasons for increase/decrease If any in 

allocation of funds from 11th to 12th Financo Commiesion; 
and 

(d) the amounts of funds allocated and amount so 

far utilized under the Centrally sponsored scheme for 

2005·06, Scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
fiNANCE (SHAI S.S. PALANIMANICKAM) : (a) The total 
allocation of funda by Eleventh. Finance CommI8Iion 

(2000-2005) and Twelfth Finance Commiasion (2()()5.2010) to 

the State of Kerala is Rs. 12525.22 erore and 

Rs. 19607.72 crore, respectively. 

(b) Details of proposals placed by the State 

Govemment of Kerala to the 12th Finance Commission are 

given in the enclosed Statement. 

(c) Every Finance Commission adopts its own 

norms and criteria in determining the quantum of total 

resources to be transferred to States dUring its award 

period, after making detailed assessment of resources and 

liabilities of States. Thus, the share of Stat •• has changed 

under the recommendations of the various Finance 

Commissions. 

(d) Funds under Centrally sponsored schemes are 

released to the States by various Central Ministries. 

UtIlisation of funds is also monitored by, the respective 

Central Ministries as per the relevant guideUnas. 
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Summary of Memorandum submitted before 

TWfilIfth Finance Comml,slon 

As regards .hare in taxes the following welghtage may 

be given to three criteria, namely: population 80%, tax effort 

10% and fISCal correction 10%. 

As regards grants-in-aid under Article 275, a 

three stage application as Indicated below may 

be recommended. 

Stage I. Cover non-plan revenue defICit of the 

States remaining Ifter the distribution of ahares 
of Central taxes. 

Stage II. Then cover plan revenue deficit 

remaining even after taking Into account plan 

grants and nonoplan revenue surpluses If any. 

Stage III. Provide appropriate grants for correct-

ing too wide a range In per capita total revenue 

account surpluses among the States, 10 that 

weak States also have a reason__ revenue 

account surplus for capital investment. 

Plan UBistance In future should only be In the 

form of grants. The put plan loan liability with 

regard to loans taken from GOI must be written 

off In .... pact of States like Kerala who utilized 

most of these funds in efforts to reach the high 

level of human development. 

In future, loan portion of Central Auistance for 

State Plan and negotiated loans should be 
discontinued and In fhIt place, adequate 

increase In open market borrowing may be 
aHowed, with a ceiling fixed for each State. 

Correspondingly, borrowing by the Centre from 

open market can be reduced. 

National Saving may be redesigned as below: 

Write off 50% of outstanding national 

savinglloans given to State Governments. 

- Future flows of net coHecIIons may be as 

SO% grant and 60% loan. This'may be 
achieved during. five year period with the 

loan component atarting at 90% the first 

year and being reduced by 10% each in 

the subsequent four years, correspond· 

ingly Increasing the grant portion to 50%. 

A review may be undertaken after five 

years. By then, a way to rationalize the cost 

of the funds generated under the scheme 

could al80 be devlHd so that there Is 

reasonable stability In the trend of growth 

of amount recetved by State. as loans and 

g....ms under theschetlW. 

SpecHlc suggestions regarding funds for local 

bodies as below:-

A portion of the amount HI apart for local 

Govemmenfa may be given u Incentive to 
State Govemments wiNIng to undertake 

basic fiscal and administrative reforms In 

Local Govemments. 

Special usiatance may be given to States 

which are far ahead In the matter of 

decentralization for capacity Dulldlng and 

for redeelgn of administrative systems. 

The recommendations of the Eleventh 

Finance Commi8liQn to remove the cap on 

Profession Tax may be reiterated as It is 

fait that Profe88lon Tax can be a very good 

local tax. 

The recommendation of the Eleventh 

Rnanee Commlnlon to synchronize the 
HttIng up of State 'Finance Commleelon 

may be reiterated in a modified form in 

such a way that the eon.tltulfon would 

enJoin the State Govemments to conetlftlte 

State Finance Commi88lons thirty month. 

before the 81Cpiry of the award of the 
Central Finance Commllllon, atlpUlating a 
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time ceiling of one year for lubmlssion of 
reports by the Stale Finance Commiaalonl 
and Ibc montha for the State Govemments 
to complete action on the recommenda-
tIonl. " this Is done It would make the task 
of Central Finance Commission euler. 

A National Dls .. ter Mitigation Fund may be set 
up to provide aesl8tance to the States for 
dlaaster preparedness and diluter mitigation. 

We reconglze the need for moe reliable data for 
making normative and realietic forecasts and 
projections and therefore we suggestes that the 
Finance Commluion rmty make recommenda-
tions to put in place an independent authority 
who will arrange to ensrue that for a given set 
of parameters, data will be available at Ieut to 
the next FInance Commll8lon. Adequate fund 
and lnetitutional arrangemen.. may be sug-
gested for thil. 

Explcntlon of Minerai. 

3581.SHRI UDAY SINGH: Will the Mlnl8ter of MINES 
be pleued to ate : 

(a) whether the exploration or minerals In the 
country have been aligned to the multlnatlonalelprlvate 
companies; 

(b) If 10, the details thereof, company-wi .. ; and 

(c) the ctet.IIa of fundlinveeted by these companiH 

In this regard, company-wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. CASARI NARAYAN RAe) : (a) and (b) 

Under Section 6(1) of MIra and MinetM (Development 

and Regulation) Act 185'1 (MMDA Act), only an Indian 
national or a company reg...... In India under SectIon 
3(1) of the CompanIee Act, 1868 can be granted a 
NCOnnaIlNnce permit. praIp8CIIng Iicenoe or mining 
..... tor exploration or mining 01 mIneraIa. A company-

wile break-up of raconna_anee permits for minerai 
exploration approved by the Ministry of Mines is given in 
the enclosed Statement. 

(c) Since reconnalesance permits are granted by 
State Governments and only prior approval is given by the 
Ministry of Mines In respect of minerals listed In the First 
Schedule of the MMDR Act. the details of funds Invested 
by these companies in exploration of minerals are not 
maintained centrally. 

Statement 

Exploration of ftIIneraIs 

S. Name of the applicant No. of R.Ps 
No. approved In 

... favour 

1 2 3 

1. Mil. Adamu India Pvt. Ltd. S 

2. Mil. De-Beera India Proepectlng Pvt. 16 
Ltd. 

3. Mil. ACC Rio nnto Exploration Ltd. 22 

4. Mis. Gao Myeore Services (India) Pvt. 24 
Ltd. 

S. MIl Deccan Gold Mines Ltd. 1 

8. MIl De-Beers India Surveys Pvt. Ud. 4 

7. Mis Indophll RelOurces Exploration 
Services (India) Pvt. Ltd. 3 

8. MIl. AMIL Mining India Pvt. Ltd. 13 

9. Mia. MeImIn Finance and HoldIng Pvt. 8 
Ltd. 

10. Mil De-Beers India Minerals Pvt. Ltd. 3 

11. Mil. Huttl Gold Mines Co. Ltd. 4 

12. Mil. Hinduatan Zinc Umlted 5 

13. MIl. PheIpI Dodge Exploration India 
Pvt. Ltd. 10 
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1 2 3 

14. Mis Phelps Dodge-Metdlst Mining India Pvt. 7 
Ltd. 

15. Mis. Pasmlnco Exploration Pvt. Ltd. 5 

16. Mis. Ramgad Mine .... and Mining Pvt. Ltd. 2 

17. MIs. National Mineral Development Corpora- 4 
tion ltd. 

18. Mls.Lake Reeourc88 Holding India Pvt. Ltd. 3 

19. MIs. BHP Minerals India Pvt. Ltd. 13 

20. MIs BHP Khanij Anveehana Pvt. Ltd. 15 

21. MIs. Anglo American Exploration (India) Pvt. 13 
ltd. 

22. MIs. Minpro Corporation 2 

23. Mis De-Beers India Pvt. ltd. 2 

24. MIs. B. Vijay Kumar Technical Services Pvt. 
Ltd. 

25. MIs. Mira Exploration Pvt. Ltd. 1 

26. MIs. Emperor Granite Pvt. Ltd. 2 

27. MIs. Krystal Stone Incorporation 

28. Mis. WSll Minerai Sand India Pvt. Ltd. 1 

29. MIs. Metal Mining India Ltd. 2 

30. MIs. Jindal Steel and Power Ltd. 2 

31. MIa Adi Gold Mining Pvt. Ltd. 1 

32. MIs Crown Mining Pvt. Ltd. 2 

33. MIs Hira Kund Diamond Exploration Pvt. Ltd. 1 

34. MIs CRA Exploration (India) Pvt. Ltd. 4 

Total 202 

(Tran.atlon) 

PKage for Wooden Handicraft. 

3682.SHRI JASWANT SINGH BISHNOI : WII 1M 
MInIetw of TEXTfLES be pIeaMd to Itate : 

(a) whether Government Is considering for any 

package to promote wooden handicrafts In the country 

apecIaHy in Rajalthan; 

(b) if so, the detail. thereof; and 

(c) if not, the reasons therefore? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) There is no special package to promote 

wooden handicrafts. However, a Common Facility Centre 
has been set up through Export Promotion Council for 

Handicrafts (EPCH) at Jodhpur (Rajasthan) for promotion 

of wooden handicrafts industry. This centre has facilities of 

modern production techniques and equipped with State of 

art tools and equlpmanta etc. 

(b) Does not arise. 

(c) The existing schemes of the Government for 

promotion and development of handicrafts In the country 

Including the ;:itate of Rajasthan are adequate to cater to 

the needs of this sector Including wooden handicrafts. 

(English) 

Private Inva.t.....,t In Power Sector 

3583.SHRI IQBAL AHMED SARADGf : WIH the 
Minister of POWER be pleased to state : 

(a) whether the Government has prepared a Draft 

Policy for private investment in the transmission of power; 

(b) If so, the datal ... thereof; 

(c) whether some experts have pointed out that the 
Draft Policy runs counter to the provisions of the ElectricHy 

Act, 2003; and 

(d) if so, the reaction of the Government to the 

apprehensions expressed by experts and the time by 

which the Draft Policy Is being finalized for private 

Investment in transml88ion of power? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) WIth a 
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view to facilitate and encourage private participation in 

transmission, Ministry of Power Is in the proce88 of 
finalization of ·Policy Guidelines for Private Investment in 
Transmission and -rariff based competitive bidding 

Guidelines for Transmission Service-. 

(c) and (d) Comments of all Stakeholders were sought 

on the draft policy guidelines. Comments from aome Slate 

Governments/Central and State UtilitiesIPrivate entities 

and Regulatory Commissions have been received. These 

comments will be considered before the guidelines are 

finalized. 

Energy Policy Board 

3564. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of POWER be pleased to slate : 

(a) whether the National Advisory Council (NAC) 
Is proposing to set up a full time Energy Policy Board 

(EPB) to activate an Integral Energy Policy across the 

country; 

(b) if so, the main responsibility of the Energy Policy 

[TrasIBtlon] 

SetlJng Up of Hydro POW8' Generation 

3565. SHRI . TEK LAL MAHTO : Will the Minislar of 
POWER be pleased to state : 

(a) whether the Government had conducted a 

survey for setting up a hydro power project at Bhel Pahri 
in Giridih district of Jharkhand; and 

(b) if so, the details thereof and the time by which 

the commissioning work of the project is likely to begin? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSt) : (a) No, Sir. No 
detailed survey and Investigation for sentng up a hydro 

power project at Bhel Pahri In Glridlh district of Jharkhand 
has been conducted by any central agency so far. 

(b) The Project can be implemented only after 

finalization of Feasibility Report and preparation of 
Detailed Project Report (DPR) thereafter. 

Board; {English] 

(c) the steps taken by the Government to evolve 

new methods of genel'ltlng non-conventional energy; and 

(d) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) The 

National AdviSOry Council has drawn attention to the need 

for institutional strengthening In respect of formation, 

implementation and monitoring of an Integrated Energy 

Policy in all its aspects. 

(c) and (d) To encourage promotion of non-conven-

tional energy, financial and fiscal incentives are provided 

which include capitallinterest sublidy, accelerated depre-
ciation, relief from taxes and duties. These apart financial 

support tor R and D In new and renewable energy 

covering hydrogen energy, fuel cella, biofuels etc. Is also 
provided. 

Dletrtct RUI'II Development Agenclee 

3566. SHRI CHENGARA SURENDRAN : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government have received com-
plaints regarding the Interference of District Rural 
Development Agencies (DRDA) in the works of Gram 
Panchayats; 

(b) if so, whether the Gram Panchayats are atlU 
dependent of DRDA for the financial support; 

(c) If SO, the details of the financial assistance 
provided by DRDA to the Gram Panchayats; and 

(d) the steps proposed by the Government to make 
panchayats financially 80und and independent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
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SURYAKANTA PATIL) : (a) No, SIr. No such complaint hal 
been received In this MInIstry regarding the Interference 

of District Rural Development Agencies (DRDA) In the 

works of Gram Panchayats. 

(b) to (d) Under Sampoorna Grameen Rozgar Yojana 

(SGRY) resources are allocated among the village 

Panchayats, Intermediate Panchayata and Zilla Panchayat 
through DRDA in the ratio of 50:30:20. During the year 

2005-06, Central allocation for the programme is 
Rs. 5396.50 crores and State allocation is Rs. 1798.83 

crorH. In addition, 35.33 lakh MT foodgrains have been 
allocated for the Programme. 50% of total resources is 

meant for Village Panchayata for execution of works. 
Panchayati Raj Institutions (PRls) (including Village 
Panchayats) are independent for preparation and approval 

of Plana for execution of works. At the village level, the 

entire worka relating to coordination, review, eupervilion 
and monitoring of the programme is thereeponaibility of 

the Village Panchaya". 

Indultrlal Inveltment Bank of India 

3567. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 
the Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposes to set up 
branch of Industrial Inveltment Bank of India in Gujarat, 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM).: (a) No, Sir. 

(b) Doel not arise. 

New Credit Polley for Urban 

Cooperative Banks 

3588. SHRI KISHANBHAI V. PATEL : 

3HRI G. KARUNAKARA REDDY : 

Will the Minister of FINANCE be pleased to state : 

(a) whether Relerve Bank of India (RBI) has 
announced any new credit policy for Urban Cooperative 
Banks; 

(b) If 80, the details thereof; 

(c) whether the Federationl of the Urban Coopera-

tive Banks have represented against the policy; 

Cd) If so, the details thereof alongwith the reaction 

of the Union Govemment thereto; 

(e) whether RBI issued fresh guidelines for C0op-
erative Banks to maintain their Statutory Liquidity Ratio on 

the Govemment securities; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (8HRI 8.S. PALANIMAMCKAM) : Ca) and (b) 

Reserve Bank of India announces annual policy statement 
in the month of AprillMay and mid term review of the 

annual policy statement in the month of October, every 
year. These policy statements also contain Issues relating 

to Urban Cooperative Banks (UCBs). RBI has made 

following announcements which are allo applicable to 

UCBs:-

(I) Provision for 'Standard Assets' railed from 

existing 0.25% to 0.40% to unit banks and UCBa 

having multiple branch.. within a single diltrlct 

with deposit base of RI. 100 crore and above 
and all other UCBa operating in more than one 

diltrlct. 

.(il) All banks including UCBs are urged to give wide 

publicity to the facility of 'no frllll' account 80 as 

to ensure greater financial inclusion. 

(Iii) Extending facility of currency chest/Authorised 

Person licence to UCBs. 

(Iv) Permitting the acquirer of UCB to amortise the 

losses taken over from the acquired UCB over 
a period of not more than five years, Including 

the year of merger. 

(c) and (d) Reserve Bank Of India (RBI) had imposed 

a ban on Ioan8ladvances to the Directors/Employee 

Directors/Elected Directors of the Urban Cooperative 

Bankl(UCBs) after the Implementation of the recommen-
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datlons made by the Joint Parliamentary Committee on Stock 

Market Scam of 2001. Based on various repreeentatlons 

received and recommendations of RBI, the ban on sanction 

of loans and advances by UCBs to their Directors has been 

relaxed in the follOWing cases :-

(I) Regular employee related loans to staff Directors 

on Board of UCBs. 

(ii) Normal loans as applicable to members to the 

Directors on the Board of salary eamers 

Cooperative Banks. 

(iii) Normal employee-related loans to Managing 

Directors of Multi-State Cooperative Banks. 

(e) and (f) As per extant instructions, UCBs are 

required to maintain Government Securities as part of their 

statutory liquidity holding as under:-

Category of UCBs Statutory Liquidity Ratio 

holding in Govemment 

and other approved 

securities as per cent 

of Net Demand and 

Time Uabilitles 

(i) Scheduled UCBs 25% 25% 

(ii) Non Scheduled UCBs with 15% 

deposits of more than As. 25 

crore. 

(Iii) Non Scheduled UCBs with 10% 

deposits less than Rs. 25 

crore. 

[Translation) 

Alliltance to U.P. for Rural Development 

3589. SHRI RAVI PRAKASH VERMA: Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

(8) whether the Govemment of Uttar PradeIh has 

sent any proposal to the Union Govemment for I88ktng 

Central Assistance for expansion and strengthening of the 

Regional Rural Development Institutes under the Non-
Recurring Head during 2004-05; 

(b) If so, the action taken by the Union Govemment 

thereon so far; and 

(c) the time by which the said Central assistance 

is likely to be made available to the State Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) The 
Government of Uttar Pradesh has submitted a proposal for 

seeking Central Assistance for an amount of Rs.41 o. n 
lakhs for expansion and strengthening of the Extension 

Training Centres under the Non-Recurring Head during 
2004-05. 

(b) and (c) The Ministry approved the relea .. of As. 
311.00 lakhs as Central Assiltance for expansion and 
strengthening of Extension Training Centres under the 
Non-recurring Head during 2004-06. The Central AssI .. 

tance could not be released due to paucity of funds in 
2004-05. However, an amount of Rs. 238.27 lakhs as first 

installment of Central Assistance has been released to the 

State Govemment of Uttar Pradesh for this purpose during 

2005-06. 

{English} 

Guideline. for Financial Inltltutlonl 

3570. SHRI KAMLA PRASAD RAWAT : Will the Minister 
of FINANCE be pleued to etate : 

(a) whether there are any guidelines for financial 
institutions in considering applications from small en.,.. 
neurs for the grant of loans to enable them to set up their 

industries; 

(b) If 80, the details thereof: 

(c) whether different guldeDnes are adopted In 
retpect of different categortes of entrepreneurs: and 

(d) If so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 
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Reeerve Bank of india (RBI), on 201'1 May 200&, ... 

adYiMd all Scheduled CommeIaIII a.... Md SL8C 
Convenor BanIcI to lnitilde early 1mp1 • ...utIon of a 
scheme for "SfMII EntetprillI Fln8nrMI CenIrII (Sa=c.r. 
Under the acheme, benlca 8M encouraged to ........ 
mechanisms for better co-ordination between their brMGhII 
and branches of Small IndUltrlet Development SInk of 
India (SIOBI) which are located in the clusterl IdMIIIIIed 

by the Mlnletry of Small Scale lnduItriea for co-finat IOIn9 
of small and medium enterprlaee (including ~ and 
aervIcee sector) on mutually agreeable opetllllaMl 
modaJitIeI to be worked out by SlOB! and the .-.:;c 
pwtner banks. The SIOBI had Inttidy decided to ~ 
the scheme in 149 cl~ and _ 80 far e_loIled· MOU 

with 9 banks. 

(c) No, Sir. 

(d) 0088 not ariee. 

AaIetMce to Textile SecIor 

3671. SHAI E.G. SUGAVANAM : WIH the MinIIt8r of 
TEXTILES be pIeued to etate : 

(a) whether the union Government hal fll •• ad 
any grants to TamU Nadu or other Statea for InetIIIIIIIIon 
of wind power generated textile units during the last three 

yea"; 

(b) if 10, the details thereof; and 

(c) the steps taken by the Government to promote 

textile Industry in the country by using wind energy? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) No Sir. 

(b) 0018 not arise. 

(c) Wind turbines are not part of textile Industry, es 

such, no IPICIfIc stepa have been taken by the 
Govemment. 

3572. SHAI RAVICHANORAN StPPIPARAI : wtI the 
MInIster of'NON-CONVEHl1ONA ENERGY SOURCES be 
pteuecl to ..... : 

(.. 'J ...... , the GoYemment prope... to Nt up 

... pMIa In TamIl Nadu State to popularize the concept 
01 ,... ..... ....,.; 

(b) If 10, the dIIIaa. therwof alongwlth details of 
fundi allocated In ... regard; and 

(c) the detaiIe of Central and State share formula 
for Mtltng up of propoeed Protect alongwlth details of 
pubItcIprlvate parttcipatlon In this regard? 

THe ... TER OF STATE OF THE "NISTRY OF 
NON-CONVENT1ONA ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) and (b) The proposale for setting up 
01 energy partat receMd from the StateliUnion Territoriel 
.... aupported by the Mlnlatry 01 Non-Conventional Energy 
&oun:. under Ita Energy Park Scheme. 44 dIetrict IeYel 
energy pelka wtIt1 the c.rtraJ Financial Alliltance of As. 
1.28 croree have 80 far been sanctioned in various dIItricta 
of Tamil Nadu Stale. 

(c) Aa per Energy Park Scheme, one State level 
energy park In each StateIUnIon Territory and two diItrIct 
Ie¥eI energy parka for ..ch dIItrict are supported. A 
lMXimum Central Flnanc'-I AaIIetance of Rs. 1.0 crore, 

eKdudIng the cost of land and civil wort. Is provtded for 

the Stata ,... *"'VY pMII. The district level energy parICa 
are IMOtIoned with WI outlay of upto R.. 10 latch with a 
Cer1IraI Financial Aaliatance of 76% for the flrat energy 

park and 50% for the eecond park In the dIItrict. HOWIIIer, 
for North-Eallem S1atee IncIudng 9IkIdm end Ladakh 

region of Jammu and KAIIhmIr, 10% of the C08t Is provided 

.. Central FInIncMt AIIIItance. BaIanoI COlt Is shMtd by 

the benefictIlfy agencylln8lllution. 

3573. SHRI SANAT KUMAR MANDAl : WID the 
MInIeter of SCIENCE AND TECHNOlOGY be pleased to 
ItaIII : 

(a) wheIher Government have formulated any 
ICheme for the har~ of fIowerI for odour and 
rnedIctnaJ use in the country; 

(b) If 80, ... cIItaIIe theNot; 
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(e) whether • .,y technical centre "- been set-up in 

thII regard· In. the counIIy; 

(d) If 80, the details thereof location-wise; and 

(e) the steps takenlbeing taken for marketing of 

these products In Indian as well as in Intematlonal 

markel8? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPil SIBAL) : (a) to (d) Some Cfntral Mlnlstrlell 

Depaltmentallnstltutes are' supporting various reeearch 

programmes for the ImprOvement, cullivation and-harveSt-

ing of suitable flOwers fo:recent and medicinal use' in the 

cOuntry. . Some constituent laboratories of Council of 
Scientific and Industrtal Research (CSrR) such as Central 

rnstltute of Medicinal and Aromatic' Plants (CIMAP). 

Lucknow, Regional Research Laboratory (ARL), Jan'lmu. 

RRL, Bhubaneswar; RRL. Jomat and InsUtute of Hima-

layan Bior_ouree Technology (IHBT), Palampur h.ve 

beeA carrying out research on Improvement and utilization 

ot IUltable flowers for pnt and medicinal UI8 along with 
Imparting training, to . the fanners on cultivation practlcea. 
The Indian Council of Agrlcultlolral R ... arch (ICAR) hal 
also eet up a National Research Center on Medicinal aod 
Aromatic Plants at Anand, Gujarat to carry out reeearch 
on differant aspects of medicinal and aromatic planta. The 

Mlniatry of Small-Scale .ndustrt.. has alao eatabliahed 

Fragrance and Flavour Development Cenke (FFDC) at 
Kannauj, Uttar Pradesh. aIongwith _. five Cluater Centres 

located at Jhalawar and Dhaulpur in Rajqthan, Ganjam 

in Orissa. Patna in Bihar and Nainitalln Uttaranchal State 

for specIfic croPs of the region: The main objectives of the 

centre 18 to HMt, ,ulQin and upgrade the staaus of 

farmers and industry engaged In aromatic planta cultivation 

and its processing so as to make them competitive both 
In local and global markets by assisting in adoption of 

agronomlcal practices to introduce aroma bearing plants 

of higher yields, providing' gUIdanCe on post-harvest 

technology, storage, packaging, sampling," mai1ceting. 

t .... ng and quality control .. rvtcw tqr t'- raw material and 

products. The Department of Biotechnology (DBT) ha. 

recently completed two projects on field demonstration of 

Improved agrotachnology including plOC8Sling of Damak 

1'088 and pyrathrum at· CIMAp, Lucknow and Identification 

of elite germplaam of kewda and developing their 
propagation techniques at RRL, Bhubaneswar. 

~e) The National Medicinal Plants Board (NMPB) 

hlij; a proposal to conduct study at national level to 8888S8 

t.he demand/availability status of medicinal plaots. A 

propoeel foratudying the volume/natura of export in 
.,. .. marketing haa been taken up in association with 
Agricultural and Proce8Hd Food Produc18 Export .DeVeI-
opment· AuIhortty (APEDA). 

[Translation] 

Self Employment and Rural 

Development 

3574.SHRI GANESH SINGH : Will the Minister of 

RURAL DEVELOPMENT be pleased to state : , 

(a) the names of such social organisations in the 

CO"'*Y which are working for selt employment in rural 

area and development of rural areas, State-wise;' 

(b) whether the Govemment is contemplating to 

send a Central team to study the works done by each of 

them particularty Deendayal Research Institute in Chltrakoot; 

and 

(c) It so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE 

IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRIMATI SURYAKANTA PATIL) : (a) to (c) The information 

Is being colected and will be laid on the Table of the 

House. 

[English] 

Silk Town 

3576.SHRI NARAYAN ,CHANDRA BQRf(ATAKY : Wig 
the Minister of TEXTILES be pleased to ..... : 
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Ca) whether Govemment has any propoeal to Nt up 
silk towns In the country; 

(b) if so, the details thereof. State-wiH; and 

(c) the other steps taken by the Govemment to 

boost the silk industry? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) No. Sir. 

(b) Does not arise. 

(c) Several programrnee and echemeeto boOIt the 
silk industry In the country have been instituted. The 
important ones are: 

1. During the X Plan period. under the Catalytic 
Development PrOgramme. a provision of 
As. 181.00 ero,.. has been made for providing 
assistance to aerlcuiture farmeralreelera to 
encourage them to adopt Improved technology 
aiming towards improvement In qualby and 
productJVhy; 

2. The Central Silk Board (CSB) hu evolved new 
bivoltlne breeds with assistance from the Japan 
International Co-Operatlon Agency (JICA). The 
commercial exploitation of these breeds has 
resulted in the production of international, 
standard import substitute grade of mulberry raw 
silk in the country; 

3. Through A and 0 efforts. the CSB has made a 
break through in tropicallslng the bivoltlne 
sllkworm and has developed new va~ of 
mulberry plants with higher yields resulting In .',. . . 
significant improvement In silk productivby; 

4. The CSB has developed Improved multi-end 
reeling unlta to encourage large scale produc-
tion of international grade quality 1IIk. these 
improved madIInea are being popularized 
among the ... ,.,. through the ,CataIVliC Deve1-
opmental Programme at Important ...ang cit.-
... aD eMIl' the country and are producing 

gradIbIe quality raw silk U8Ing the reeling package 
c:IeveIoped by Central Sile Technological Aesearch 
InstiIUIe of Central SIlk Board; 

5. The qualby of yam ~nd fabrics in. non-mulberry 
sector has also Improved considerably through 
the introduction of. motorized . silk reeling! 
spinning machines and seHlng up of Common 
Facility Centres. The CSB has developed new 
designs in non-mulberry sector and same 
are being popularized under the brand "Vanya 
Silk"; 

6. The CSB has launched the "Silk Mark" scheme 
through the Silk Mark Organisation of India 
(SMaI) which is a hallmark for the products 
made from pure natural silk and guarant .. the 
purity of lilk products. SIlk Mark scheme will allO 
play an Important role in brand' promotion of 
Indian silk In domeetlcand fomtgn'markets; 

7. The CSB has recently launched futures trading 
In cocoon, and rfl,w, 1iIk., ,through National 
Commodities and Derivatives Exchange Ltd 
(NCOEX) which. can be effectlv8iy·'used as a 
tool to cover the rI8b UIOClated wHh' '. price 
fluctuations to boost the production of sUk in the " 
country; 

e. 'Import of raw IIIIk has been ~idby-befng 
brought under OGL, WhICh has, .~, 

avallabllby of good q~alby silk enabling. the 
manufacturers to produce export quality 
goode; 

9. A number of schemes like DutY Entitlement Pass 
Book (DEPB), Outy Drawback. Duty . Free 
Replenishment Certificate (DFAC) have been 
made available to exportera Whereby the 
element of laX on the exported item i8 
reimbursed to them; 

10. Government h.. ratIOnalized valUe additlonl", 
Input-output norms IpecifIId under the EXfM 
PolIcy extended to eparte,.; 
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11. Th8 Govemment is providing ......... to the 

IndiM Silk Export Pramolion CouncIl. Mumbal 
for undertaking varioul export promation actIvI· 
ties such as participdon in International f •• 

orgMizlng generic promotion Itd8 In c:Ion.tIc 
falna like Tex Styles India. Publicity In foreign 
trade magazines. publication of rnlgUlne "Silk 
India- and colour folWCllt card for domallic IiIk 
manufacturers. diuemlnatlon of ove ..... trade 
Information among exporters, etc; 

12. ForTachnoIogicaI up-gradation of the InduItry loan 
at 5% point less than appUcabIe ra", under the 
Technological Up-gradatlon Fund Scheme for the 
Textilea aector is available Inter alia to the .. 
HCtor; and 

13. In 1he budget 2004-05 0UIt0ma duty on tmport of 
.tile prooe .. 1ng rMChIneryhM bien ·reduoM bV 
5%. 1huI factlltllttng IYIiIIIbIIIly ofmachl ... ryat 
lower prices. 

3578. SHRI BALASAHEB VlKHE MTiL : WII .. MIII ...... 
of NON-coNVENTIONAL ENERGY SOURCES be pla.ad 
to .... : 

(a) whelher the Government has c:onducIad q 8ludy 

on new uper'.menIa conducted by some OfgMINtlona on 
bIo-dieIeI as the fuIunt fuel; 

(b) If 10. the outcome of the study; 

(c) whether the Government hu decIdMt to apend 

money on ...... rch wortc: In thIa area; 

(d) If 10. the ..... 1heNof; and 

(e) If not. the reuona therefor? 

THE MINISTER OF S1iQ'E OF THE MINISTRY OF 
NON-ooNVeNT1ONAL ENERGY SOURCES (SHAI VILAS 
MUTTeMWAA) : (a) to (e) TM Minletry of Non-Conve"lionaJ 
Eneqw aoun.. have tpOnIOI'8d RandO Protecta under 
which financial IUfIPOI1 .. pnMIIId. to IIuCIy varIoua 
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upecIa of bIo-dIeHl. Major R and 0 projectl on f3i0.diese1 
have been sponaored by the MIni8try to liT. Deihl. liP. 
DehIadun and Delhi College of Engineering. Delhi. The 

RandO Project at 1fT. DeIhl 18 studying formulation and 
develcpment of prac88S conditions for production of BIo-
dIeeeI from pongarnia pinnaIa (Klnnj) all and utilisation 
of bio-dIeHI dewlaped In laboratory In diesel engine and 
dIeIeI car. The R and D PfOject aponeored at Itp, Oehradun 
II ItudyIng the proceu for production of bIo-dleael from 

Jatropha CUfCII (Ratanjot) 011 and evaluating its applica-
tion In dteIeI car. The R and D Project at Deihl College 
of Engln .. ring Is deQIopIng a bJo.diesel reactor for rural 
appIIcatlone. 

3sn.DR. ARUN KUMAR SARMA : 
SHRI S.K. KHARVENTHAN : 

WII the Mlnleter of SCIENCE AND TECHNOLOGY be 

pIeaaed to ..... : 

(a) whether the country has been bifurcated Into 
dlfferwnt IIIIImIc zones for compilation and collection of 
MIImIc f'8Iated information; 

(b) If 10. the ct.taIs thereof. zone-wiH; and 

(c) the zones found to be most active and the 

names of Stat.. which fall under these zon .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT 
(SHRI KAPIL SIBAL) : <a) to (c) Baaed on the varioUl 
ecientIfIc Inpull Including. pall earthquakes, their Intensity. 

geology and .smotectonica of the region. the country has 
been divided Into faur aelsmlc zon... namely Zone-II to 
lJ:Jtte.V. Zone-V Is conaideMd to be most .... mically active. 
while Zone-II Is the I ..... Broadly. Zone-V Includes entire 
HaIth, Eastern india, paI18 of Jammu and Kashmir (Jammu 
and KaIhmIr). HItnacMI Pradesh. UttIMnchal. Rann of 
i<I8h. patti of North Bihar and Andaman and Nicobar 
lalanda ,.". Zone-IV covers. parts of Jammu and 
KMhmIr and Himachal P' .... h. NCT of Delhi, Slkklm. 
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NoI'Ihem parta of Uttar Pradesh, Bihar and West Bengai, 

patti of Gu'" n Rajaethan and a amaH portion of 
Maharuhtra. Zone-III encompass.. Kerala, Goa, 

Lakshadweep Istands, remaining parts of UP, Gujarat and 

Weet Bengal, parts of Punjab, Rajasthan, Madhya 

Pradesh, Bihar, Jharkhand, Chhattisgarh, Maharashtra, 

0"', Anethra Pradesh, Tamilnadu and Kamataka. The 
remaining parts of the country lie In HI8mIc Zone-U. 

Exemption In c.ntNtI &xcl_ Duly 

3678. SHRI ABDUUAKUTTY : Will the Minister of 
FINANCE be pleased to IItIIte : 

(e) the list of Industries exempted from Central 

ExcIM Duty In K8f8Ia; 

(b) the criteria for such exemption; 

(c) whether the Govemment propoaes to increase 

the number of Iteme In the Hat; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) There is no 

specific central excise duty exemption scheme for 

Industries located In Kerala only on the buIa of their 

IocalIon In Kerala. 

(b) to (d) Does not arile In view of (a) above. 

tn8IItute of Biology 

3579.SHRI KRISHNA MURARI MOGHE : WIll the 

Mlnlater of SCIENCE AND TECHNOLOGY be pleased to ..... : 

(a) whether the Union Govemment has received 

any propoeaI from the State Govemments including 

Madhya Pradesh for setting up a wortd clasa Institute of 
biology; and 

(b) If 80, the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a> and (b) No, Sir. The Govemment 

has not received any proposal from the State Govemments 

including Madhya Pradesh for setting up a world CI888 

Instttute of biology. 

Revenue from Pet~Producta 

3580.SHRI JIVABHAI A. PATEL: 

SHRIMATI SANGEETA KUMAR. SINGH DEO : 

WIll the Minister of FINANCE be plealed to state: 

(a> the percentage share of duties Impoeed on 

crude oil and petroleum products In the total revenue 

receipts during the last three years, year·wIse; and 

(b) the Government's policy on the fixation of 
prtcee of petroleum products vis-a·vIs other consumer 

products? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The 

percentage ahare of duties Imposed on crude 011 and 

petroleum products In the total revenue receipts from 

customs and Central ExcIse during the last three years 18 

given below : 

Head 2002·03 2003.Q4 2004-05(Prov. ) 

%age of revenue of crude In total revenue. 8.9 9.1 9.6 

%age of f8VenUI of petroleum products In total revenue. 26.8 27.3 28.5 

%age of taIaI revenue of petroleum MCtor In total revenue. 35.5 38.4 38.1 
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(b) Pricing of Petroleum product Ie· subject matter 
allocated to Ministry of Petroleum and Natural Gas. 

{Eng/Ish] 

w .... Land .nd Surplu. Land 

3581.SHRI S.K. KHARVENTHAN : Will the Minister of 
RURAL DEVELOPMENT be pleased to state : 

(a) the details of waste land and surplus land 
available in the State of Tamil Nadu; 

(b) whether the Govemrnent propose to allocate 
such aurplualwaste lands to landless workers, peasants 

and business houses for development and cultivation, and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) 
Reports received from the Government of Tamil Nadu 
Indlca!e that 337 acres of ceiling surplus land was 
available upto June, 2005. This Ministry has no Information 
about waste land available In the State of Tamil Nadu. 

(b) .nd (c) Land .nd Its I1W18geInent comes under 
the exclusive jurisdiction of States. Ministry of Rural 
Development plays an advisory and coordinating role in 
thtt field of land reforms. Ceiling surplus land and 
Govemment W.stelands are distributed by the State 
Govemments to eligible landless rural poor including 
landless rural workers and peasants. This Ministry has no 
information about the Government of Tamil Nadu's 
proposal, If .ny, to allocate such surpluelwaste lands to 
bu8In8Ia houeee for deWIoprMld and cultivation. 

[Tians/ation] 

RehabllltIItIon of OU .... of DIImocW 
wiley Corporation 

3582.PROF. MAHADEORAO SHIWANKAR : 
SHRI MUNSHI RAM : 
SHRI MOHO. TAHIR : 
MOHO. SHAHID : 
SHRI NARENDRA KUMAR KUSHAWAHA : 
SHRI SHISHUPAL N. PATLE : 

Will. the Minister of POWER be pleased to state : 

(a) whether the Govemment has relocated vHlages 
to far off places living in the villages failing within • 

radius of 10 k.m. are. of the Damoder vaJley Corporation 

(DYC); 

(b) If ,so, the total number of villages 80 far relocated; 

(c) whether the relocated vlnagers have been 

provided all the basic facilities; 

(d) if not, the reasone therefor; and 

(e) the district of States where the villagers have 
been relocated by the DVC'a projects? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI) : (a) Vea, Sir. 

(b) 215 villages have been relocated. 

(c) Ves, Sir. The villagers have been provided with 

the basic. amenities. 

(d) Does not arise in view of (c) above. 

(e) The villagers have been relocated by Damoclar 

Valley Corporation (DVC) in the districts of Hazarlbagh, 

Bokaro and Dhanbad In the State of Jhartchand and district 
Bankura In the State of West Bengal. 

{English} 

Regional GeophY8lcal M.pplng Programme 

3583. SHRI SUGRIB SINGH : 
SHRI KISHANBHAI V. PATEL : 

Will the Minister of MINES be pleased to state : 

(a) whether regional geophysical mapping 
programmes have been taken up utilizing gravity magnetic 
methods; 

(b) if so, the details thereof; 

(c) the States ,covered under the said programme; 
and 

(d) the outcome of the said surveys? 
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THE MtNISTER OF STATE OF THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES CDR. oASARI NARAVANA RAe) : <a) and Cb) Vee. 

Sir. Geological Survey of India [GSI]. with the objective of 

praparing gravity and magnetic anomaly map8 of country. 

has taken up the geophysical survey by gravity and 
magnetic (vertical field) method over the last two field 

seasons with one station per 2.5 square km. of area. Areas 

fdlng In 350 Survey of India topoaheetl have been 

covered. 

Ce) Areas In almost all States. excepting a few 

inaccessible areas In.the North and North Eastem regions. 

MV. been taken, up. 

Cd) The maps thus generated would be useful for 

nineral exploration and subsurface structural studies. 

[»anslatlon} 

Violation of, RBI Instructions 

'3584. DR. oHIRENoRA MJAffNAL : 

SHRI HARISINH CHAVDA : 

Will the Minister of FINANCE be pleased to state : 

Ca) whether officers of some public sector banks 

have violated the Reserve Bank of India instructions 

regarding stock-Investment scheme; 

Cb) H so. the bmlk·wiIe detalla of euch offtcers 
who have violated the RBI instruatlona during the last two 
years; 

(e) the reasons for which the Government has not 
taken any action against them; and 

(d) the reaction of the Govemment thereto alongwlth 

the corrective steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM): Ca) Reserve 

Bank of India had dIacontinued and withdrawn the Stock 

Invest'Scheme with effect from 5th November. 2003. 

(b) to (d) 00 not arise. 

lIobile Banking Service 

3585. SHRI PANKAJ CHOWoHARY : 

SHRI BRAJA KISHORE TRIPATHV : 

SHRt MUNSHI RAM : 

Will the Minister of FINANCE be pleased to state: 

(a> whether the Govemment has lasued instructions 

to public sector banks to introduce mobile banking service 

in such YiHagas where banking facilities are not available; 

Cb) H so. the details thereof alongwith target fixed; 

and 

Ce) the time by which the aforesaid service is likely 

to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : Ca) to (c) Under 

the e~ant Branch Authorisation Policy of Reserve Bank of 

India CRBI). banks are free to open mobile offices and 

satellite oftIces In rural areas where they are unable to 

open fuH-fIedged branches. Such requests are considered 

sympathetically by RBI. However. no instructions are 

iasued in this regard. nor any targets are fixed. 

{English} 

Model Conceulon Pact 

3588.SHRI BALASHOWRY VALLABHANENI : Will the 

Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposel to prepare a 

model conceslion pact for core sectors; 

(b) If 10. the details thereof; and 

Ce) the time by which it Is likely to be finalised? 

THE MIMSTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yea Sir. 

(b) Committee on Infrastructure has decided that 

Inter Ministerial Groups (IMGs) constituted under the 

Chairmanship of Secretary. Department of Road. Trantport 

and Highways. Secretary. Ministry of CMI Aviation and 
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Secretary, Department of Shipping will evolve Model 

Concession Agreements (MCA) in respect of National 

Highways, Airport and Ports respectively. 

(c) The MCA for National Highways has been 
finalized and approved by the Committee on Infrastructure. 

The MCA for Airports and for Ports are being formulated 

by the respective IMGs. 

(Translation] 

Depo.lt of Surplu. Fund. of PSU. In 
Foreign Bank. 

3587. SHRI SIT A RAM YADAV : 

SHRI MITRASEN YADAV : 

SHRI BHUVANESHWAR PRASAD MEHTA : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposes to grant 
permiSSion to foreign banks to keep or take deposit of the 

surplus funds of Public Sector Undertakings (PSUs) 

ignoring nationalised banks, while this practice was 

dlacontinued after the security scam; 

(b) If so, the details thereof alongwlth the reasons 

therefor; and 

(c) the number of foreign banks which have been 

fined alongwith the details of the legal action taken against 

them Including the cancellation of their licences since April 
1, 2000-tlll date? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No 
proposal to relax the conditions enabling foreign banks to 

tap the Public Sector Undertaldngs (PSUs) deposits is 

under consideration of the Government. 

(c) The Information Is being collected and will be 
laid on the Table of the House to the extent available. 

{English] 

Priority Sector Lending 

3588. SHRt RAYAPATI SAMBASIVA RAO : WHI the 
MInI8ter of FINANCE be pleased to state : 

(a) whether World Bank has suggested that Indian 

Government may revise Ita policy of setting Interest 'caps' 

on deposit rates on rural lending rates and floors on 

deposit ratea because the high trans.ction cost, and 

collateral requirements are making banking unattractive for 

the rural poor; 

(b) if so, the details thereof; 

(c) whether the World. Bank has also suggested that 

Government may relook the priority sector lending since 

the prescribed quotas are not being fully observed by the 

commercial banks; 

(d) whether the Government has examined these 
obeetvatlons made by Wortd Bank; and 

(e> If so, the steps being taken by the Government 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes, 

Sir. World Bank has made certain observations In Its report 

(December 2004) titled -Scaling up Accees to Finance for 

India's Rural Poor". The report of the World Bank mentions 

that -One obvious area could be for Govemment to revisit 

Ita policy of setting Interest rate -caps" on rural lending 

rates and Mfioors" on the deposit rates. As noted above, 

caps and floors have the opposite effect of what is intended 

- poor borrowers are cut off from access and end up 

paying higher Intereet rates to Informal lenders. Meanwhile, 

banks face an implicit tax (cost) that is not insignHlcant." 

(c) to (e) RBI has deregulated Interest rates on loans 

given by the banks vide its olrcular dated 17th October, 

1994. Banks are free to determine the rate of Interest taking 

into account the cost of funds and the risk element 

involved. However, RBI has stipulated that interest rate on 

loans by Commercial Banks upto Rs. 2.00 lakhs should 

not exceed the Benchmark Prime Lending Rate (BPLR) 

and loans upto Rs. 50,000/- should be collateral free. 

Further, Indian Banks' Aasoclatlon hu advised public 
sector commercial banks In the year 2003 to charge 

Interest rate of not more than 9004 p.a. on crop, loan8 Upto 

Rs. 50,0001-. 
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Since October' 997, Reeerve Bank of India has given 
fl1Nldom to commercial banks to fix their own Interest rate. 
on domestic term deposits of various maturit1e8 with prior 

approval of their respective Board of Directors/Asset 

Liability Management Committee (ALCO). However, Inter-

est rate on Savings Deposits (Savings Banks Accounts) 

Is regulated by Reserve Bank of India. 

Government and RBI constantly monitor the credit 

needs of different sectors of the economy and undertake 

corrective measures, when required, to ensure that 

adequate funds flow to Agriculture, Small and Medium 

Enterprises and such other Important sectors. Keeping In 

view the continuous demand to include new areas such 

as Infrastructure within the ambit of priority sector and 
suggestion that the focus of the needy sectors of the 

economy and weaker sections of the society Is getting lost 

because of Inclusion of additional sectors in priority sector 

lending, RBI has set up an Internal Working Group to 

review the existing policy on priority sector lending. 

[Translation} 

National Conference of NOa. 

3589. SHRI KAILASH MEGHWAL : WIll the Minister of 
RURAL DEVELOPMENT be pleased to state : 

(a) whether the CouncU of Advancement of People's 

Action and Rural Technology (CAP ART) had adopted the 
Delhi Declaration at the national conference of the Non-

Governmental Organisations held In New Deihl from 25th 

to 27th April, 2005; 

(b) if so, the main objectives of the said declaration; 
and 

(c) the amount sanctioned so far for the implemen-

tation of the above declaration? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURA~ DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) to (c) Yes, Sir. The main 

objectives of DeIhl Declaration have been to IIrengIhen 

the NGO movement In rural India keeping In view the 

changes and technological advancement all over the 
globe and to extend the outreach of CAPART 80 as to 
make It more effective, transparent and accountable and 

ensure greater collaborations with the other developmental 

agencies and institutions and al.o reach the unreached 

drought prone, flood affected, remote, and difficult rural 

areas. Most of the objectives of the Delhi declaration are 

reflected In the various programmes of CAPART. 

3590.SHRI TUKARAM GANPATRAO RENGE PATIL : 
WII the Minister of RURAL DEVELOPMENT be pleased 

to state : 

(a) whether aelf-efl1)loyment schemes are financed 
by the Union Govemment; 

(b) If 10, the details thereof Indicating the Involve-

ment and responsibility of the local public representative 
In the Implementation of .uch schemes; 

(c) the details regarding the manner of implemen-
tation of such soheme8 alongwlth the main works and 
objectives of the said schemes; and 

(d) the remedial steps taken by the Government to 

review such schemes and to effectively monitor the work 

of Implementation and maintenance of accounts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) Yes, Sir. The Ministry of Rural 

Development has been Implementing the Swaranjayantl 

Gram Swarozgar Yojana (SGSY) as a major Self 

Employment Programme in rural India w.e.1. 1st April. 1999. 

The scheme is financed on 75:25 cost sharing basis 

between the Centre and the States. 

(b) and (c) The objective of the SGSY Is to bring the 
assisted poor famllfes (Swarozgarta) above the poverty line 

by organizing them Into Self Help Groups through the 

process of social mobilization, their training and capacity 

building and provision of Incorne-generatlng aslets 

through • mix of Bank Credit and Government lublidy. II 
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is credit linked scheme. wherein credit Is the key element 
and subsidy being an enabling component. 

The SGSY is implemented by District Rural Develop-
ment Agencies (ORDAs) wHh the active Involvement of 
Panchayati Raj Institutions CPR Is). the banks. the line 
departments and the NGOs. The ORDAs are expected to 
'Coordinate in effective implementation of the programme. 
The Panchayati Raj Institutions play a crucial role in 
Implementation of the scheme such a8 identification and 

approval of the list of beneficiaries. monitoring the 
performance of the Swarozgaris including repayment of 
bank loans by them and Identification of key activities etc. 

(d) A comprehensive system of monitoring has been 
adopted under the SGSY. The programme is monitored 
from the Central level down to the grass-root level. At the 
Central level, the Central Level Co-ordinatlon Committee 

CClCC) monitors and reviews the implementation of the 
Programme and lays down Polley Guidelines for d 
aspects related to credit linkages for the SGSY. The 
Performance RtlView Committee of the Department of 
Rural Development also r8vIews the Implementation of the 
SGSY. At the State level. a State Level Coordination 
Committee (SlCC) monitors the Programme. Implementa-
tion of the Programme Is monitored and reviewed through 
the Project Directors Workshops and periodic meetings 
with the State Secretaries. At the BlocklDRDA level. 
monitoring i8 done through field visits and physical 
verification of 88seta. 

As regards maintenance of accounts. ORDAs are 
required to maintain the accounts of expenditure annually 
and get It audited by the Chartered Accountant. The 
release of second Instalment of funds to ORDAs during 
every financial year Is subject to submission of Utllilition 
Certificate and audited statement of accounts by them. 

{English} 

Norma Violation In 8EZ'a 

3591.SHAI ASADUDDIN OWAISI : 
SHRI NIKHll KUMAR : 

Will the Mlniater of FINANCE be pleued to state : 

(a) whether several Special Economic Zones (SEZs) 
In the country are violating basic norma under which these 
zones were let up; 

(b) if so. the details thereof and nature of the 
violation these SEZs have committed; 

(c) whether this Issue was discussed with 
the Commerce Ministry while framing. rulas for the 

SEla; 

Cd) If 10. the SEZs Identified In the country Stat .. 
wise; 

Ce) steps taken or guidelines Iasued to these SEla 

to abide by the set guidelines; and 

(f) action taken or being taken by the Govemment 
against violating SEZs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : Ca) and Cb) No 
Sir. The norms for setting up of SEZ have been prescribed 

by the Ministry of Commerce and Industry vide Appendix 
1411 - 0 of Handbook of Procedures. The Ministry of 
Commerce and Industry has reported that no SEZ Is 

violating norms. 

(c) to (f) Does not arise in view of the reply above. 
However,' the Ministry of Finance has provided Its 
comments to the draft SEZ Rules, 2005, framed by the 
Ministry of Commerce and Industry. to be notified under 
the Special Economic Zones Act. 2005. 

Seizure 0' Arm. and Ammunition 

3592.SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA : 

Will the Minister of FINANCE be pleased to state : 

Ca) the quantum of live and used arms and 
ammunition .. Ized by the Customs Department during the 
last two yea .. ; 

(b) the action taken in each C8It against the 
concemed Importar(l); and 
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~c) the reaaons for allowing Import of unahredded 

metallic waste despite ban ? 

THE MINISTER OF STATE IN THEMlNtSTRV OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) The details 

of the live and used arms and ammunition seized by the 

Customs Department during the last 2 years 8re follows: 

.. ar 

2003-04 

2004-05 

2005-06 

Number of Live and used Arms and 

Ammunition Seized 

Rifles/Pistol Ammunltton (No.+Mt) 

16 1068 Nos + 0.890 MT 

04 15379 Nos. + ss.sn MT 

11 357 Nos. + 193.449 MT 

(b) In the cases detected by the Customs fletd 

formations. Show Cause Notices have been Issued, 

propoatng confiscation of seized goods and Imposition of 
penalty under the Customs Act, 1962. Wherever warranted, 

the persons Involved were arrested. 

(e) AI per provistons of Import policy, the Import of 

metal scrap In unstndded, compressed or loose form Is 

required to be accompanied by a pre-shipment Inspection 

certificate and luch metal scrap can be Imported at 26 

numbers of apecHied ports. Further, Import of scrap only 

In Ihredded form" atlowed from the port of Bandar Abbas, 
Iran. Thus, the Import of metal scrap In unshredded, 

compl'8lled or loose form from Bandar Abbas, Iran Is not 

permitted. 

. Housing Loan 

3593.SHRI ANIRUDH PRASAD ALIAS SADHU VADAV: 
SHRI JASHUBHAI DHANABHAI BARAD : 

WIH the Minister of FINANCE be pleased to state : 

(a) the amount eannarked for dllburaal of housing 

loan of banlatlF18 for 2006-08; 

(b) whether BankalFls have fixed target for Housing , 
loan during the currant year; 

'. 
(e) If 10, the details thetwof; 

(d) the number of housing' loan frauds reported in 

Banks during the last one year; and 

(e) if so, the steps taken by the Govemment to 

achieve the target and to ch.eck frauds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S. S. PALANIMANICKAM) : (a) to (c) No 

target of housing loan has been fixed for Banks/Financial 

Institutions during the current year. Banks are free to 

allocate finances for houllng baeed on their own appraisal 

and lOIn poIlcIee, as approved by their I'8Ip8Ctive Boards. 
However, under Golden Jubilee Rural Housing Finance 

Scheme (GJRHFS), the Govemment have fixed an 

indicative target of 2.75 lakh dwelling units for the current 

year I.e. 2005-06. 

(d) According to the information fumished by RBI, 

details of frauds In housing loans reported by banks during 

the calendar year 2004 and 2005 (up to June) are as 

under: 

(Rs. In lakhs) 

Category of Banks 2004 2005 (1.1.2005-

3O.6.200S) 

No. of Amount No'. of Amount 

Fraude Frauds 

Public Sector Banks 801 13965.64 409 10019.63 

Prlvat. Sector Banks 118 705.30 43 434.48 

Foreign Banks 31 433.13 07 61.53 

Total 950 15104.07 459 10515.84 

<e) The following steps have been Initiated by RBI 

to count.r the menace of frauds In home loana: 

(I) Requesting an State Govemrnen18 to bltng 

certain progreulve rneaeures such .1 marklnO 
the encumbrance of the banks on the mortgaged 

properties with the Registrar of UlUI'8f1C8I by 

payment of a nomIMI fee .. tHe rneaaure will 
go • long way In .....artg rnuIttpIe creation of 
mortgages by,'the f ........ ; 
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(il) cautioning the banka from time to time against 
fraudatera and their moc:Iua operandI. RBI _ued 
circulara to banks in May, 2002, October, 2003 

and September, 2004 suggesting series of 

measures for checking frauds In Housing sector 

loans; 

(III) Monltortng the fraud cues Involving Rs. 1 crore 

and above on quarterty basis; 

(iv) luulng of caution advise. to banks In reepect 

of fraud cases Involving bullderalun8crupulous 

borrowera; 

(v) Advtaing banks to carry out field level Inspec-

tiona at branches having large exposure to 

home loans; 

(vi) Calling the bank officials for dlecU8lion8 on 

different Issues relating to housing loan frauds 

and to impart them knowledge about the 

preventive steps to be taken; 

(vii) Lodging of complaints, wherever neceuary, 

with the local police or CBI or in the courts of 
law In cues of fraud to deter people and 

employees from Indulging In such activities. 

Cro.. Border Power TrIIdlng 

3594.SHRI BASU DEB ACHARIA : Will the Minister 
of POWER be pleased to state: 

(a) whether the Governments propoeee to CI'088 

border electricity trading with nelghbourtng countrlel; 

(b) If 10, detalla thereof; 

(c) whether there 18 any plan to jointly lit up a 

regional grid In South AsIan region for electltclty trading 
between member countries; and 

(d) H so, the detalla thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

India hal terms of co-operation for exchange of power with 
Nepal and Bhutan. 

Indle-Nepel 

Exchange of power between India and Nepal 18 taking 

place from the bordering States of India I.e. Uttaranchal, 

Uttar Pradesh and Bihar, at various points, at 132 kV, 

33 kV and 11 kV levels. These links are utilized for 

bilateral power exchange between India and Nepal for 

mutual benefit. 

india-Bhutan 

In terms 01 co-operatlon for exchange of power with 
Bhutan bulk of power generated at Hydro Electricity 

Projects at Chukha (4)(84 MW) and Kurichu (4x15 

MW) In Bhutan, which have been Implemented with 

technical and financial assistance of India. comes to 

India through 220 kV Chukha-Birpara transmission 
lines (3 Ckts.) and 132 kV Kurlchu-Gelaphu (Bhutan)-

BOhgalgaon/Salakati (India), SIC line. Tala Hydro 

Electricity Project (1020 MW) is being implemented 

with Indian technical and financial usistance and on 

Its completion bulk of power from this project will also 

come to India for which 400 leV, 2xDIC Hnes from Tala 
HEP-Siligurl (West Bengal) are being completed along 

with the Generation Project. 

(c) and (d) The tonowlng developmentl took place 

In the field of Regional Co-operation In South Asian 
Region. 

(I) A meeting of the experts from South Asian 

AIIoclation for Regional Cooperation (SAARC) 

countries to finalize the terms of Reference 

(TOR) of Study on Energy Trade was held on 

28ttI July, 2005. 

(II) The flm Bay of Bengallnlttative of Multi Sectoral 

Technical and Economic Cooperation (BIMSTEC) 

Mlnlstera' Conference on Energy Co-operatlon 
W88 held on 4th October, 2005 In New Delhi 
where the plan of action tor Energy Cooperation , 
In BIMSTEC WIllI formulated. 
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Corporate Excellence Centre 

3595. SHRI BAPU HARI CHAURE : 

SHRI SANJAY DHOTRE : 

Will the Minister of COMPANY AFFAIRS be pIeued 

to state: 

(a) whether the State Government of Maharuhtra 

has requested the Union Govemment to set up a 

Corporate Excellence Centre in the State; 

(b) if 80, the details thereof and the reaction of the 

Government thereto; and 

(c) the number of such Centres aet up 80 far State-

wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 

No. Sir. 

(b) Does not arise. 

(c) ND. 

(English] 

Accidents of Aahpond of NALCO 

3596. SHRI JUAL ORAM : Will the Minister of MINES 

be pleased to state : 

(a) the number of farmers aHected due to the 

accidents of the Ashpond of NALCO in Orlaaa; 

(b) whether all these aHected falm8l'S have not been 

given compensation ao far; 

(c) if so, the reasons theretor; and 

(d) the steps taken to expedite the payment of 

compensation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAe) : (a) The total 

number of holdings aHected due to the accident of ash 

pond breach of National Aluminium Company Limited 

(NALCO) on 31st December, 2000 were 1028 as asseased 

by District Administration, Angul, Orissa. 

(b) and (c) The compensation package as decided by 

State Govemment of Orissa has been disbursed to 990 

holdings out of 1028 holdings as on 12th December, 2005. 
Compensation for the remaining 38 holdings could not be 

dllbursed due to title dispute. 

(d) NALCO has requested Tahsildar, Angul to settle 

the dispute early, so that the compensation can be paid 

for the remaining aHected holdings. 

[71'ans'''tlon] 

Policy for Earthquake 

3597.SHRI RASHEED MASOOD : Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether the Govemment proposes to make any 

national policy to tackle the calamities like earthquake; 

(b) the so, the time by which It is likely to be 

finalized; 

(c> the number and details of States which have not 

I8t up the earthquake study centres; 

(d) whether there is dearth of latest laboratories and 

trained scientists In the earthquake prone areas; and 

<e) if 80, the steps being taken ~y the Govemment 

to make up the.. requl .... menta? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DE~RTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SISAL) : (a> and (b) The strategy adopted by 

the Govemment to tackle natural calamities like earth· 

quake is based on a holistic approach encompalling 

prevention, mitigation, preparednesa, response, relief and 

rehabilitation. With a view to facilitate action In purtuance 

of this strategy and strengthen the Institutional mechanism 
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for the purpose. the Government Is In the pl'OC8l8 of enacting 
a Central Legislation on Disalter Management. The Disaster 

Management Bill. 2005. Introduced by the Govemment In the 

Parliament on 11.()5.2005 has since been paseed by both 

Houses of the Parliament. The National Disaster Management 
Authority has also been constituted with the Prime Minister 

88 Chair Person to lay down plans and policies for disaster 

management to coordinate the effort. 

(c) India Meteorological Department (IMD) operates 
and maintains a country wide national seismological 

network consisting of seismological observatory located at 

selected locations in selected Stat... Department of 

Science and Technology also supplement the efforts of IMD 

and provide support for establishing seismic stations In 

selected areas in project mode. There is no State left which 

does not have a seismic station. 

(d) and (e) The Department of Science and Technology 

(DST). which I. mandated to promote research and 

development in various fields of science and engineering. 

has been playing a lead role in creating the required 

infrastructure and research facilities In North West and 

North East India. in particular, a. well as at other aelected 

locations. Also, under the Mission Mode Project on 
Seismology being implemented by DST In the 10th Five 
Year Plan. a M.Tech. level programme In Computational 

Seismology has been started In the current financial year 

at liT, Kharagpur and Tezpur University for manpower 

development. In addition, DST supports regularly specific 

workshopaltralnlng courses to create awareness about 

earthquakes and to train sclentlstalenglneers on selected 

aspecte of earthquake science/engineering. 

[English] 

Domeatle Savings 

3598.DR. VALLABHBHAI KATHIRIA : Will the Mini"er 

of FINANCE be pleased to state : 

(a) whether only Rs. 3,14,281 crores of domestic 
.. vlngs last year accounting for only 48.8% hal come to 
financial HCtor, 

(b) whether the large sums of domestic savings are 

stili invelted In Gold, Real Eltate and other uneconomic 

and unproductive sectors like Art and Paintings: 

(c) whether only 25.24% of domeltlc savings are 

deposited In commercial Banks and only 0.84% comes to 

Equity and Debt market; and 

(d) If so, the steps being taken to attract domestic 

savings In financial sector, by RBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) As per 

the Annual Report 2004-05 of the Re88rve Bank of India, 

the household saving in financlaf a ..... at As. 3,14,281 

crore In 2003-04 constituted 46.8 percent of hOlJsehold 

saving. 

(b) No separate information in this regard is 

available. 

(c) According to National Accounts Statistic:8, 2005, 

published by the Central Statistical Organisation, the share 

of commercial bank deposita accounted for 25.24 percent 

of household saving In 2003-04. The share of 'inveetment 

in shares and debentures' accounted for 0.84 percent of 

household saving In 2003-04. 

(d) The fiscal and monetary policies endeavour to 

maintain overall macroeconomic atabIUty, which 18 9Ondu-

cive to higher growth and saving in the economy. RBI plays 

a critical role In ensuring financial stability through 

Implementtng appropriate financial regutation and super-

vision policies, which facilitate building of confidence of the 

saving community in the financial system leading, In tum, 

to promotion of financial savings. 

aank. In Commodltle. Trade 

3599.SHRI N.S.V. CHITTHAN : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Govem""nt 18 planning to allow 

Banklto .transact in Commodities ~; 

(b) If eo, the detda'thenIof; 
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(c) whether Reeerve Bank of India wortdng gIOUp 

has recommended to thl, effect; and 

(d) if 80, the stand of the Govemment in this regard? 

THE MINISTER OF STATE IN THE MI'NISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) 

FoHoWing the announcement made in the Mid-Term 

Review of the Annual Policy Statement for the year 2004-
OS, Reserve Bank of India constituted a Wortclng Group 

on Warehouse Receipts and Commodities Futures, which, 

Inter-alia, recommended pennltting banks to deal In the 

busInees of agrlouttural commodItI.. including derlvatlve8, 

to permit banks taka independent proprietary position In 

commodity futures linked in a macro way to their credit 

portfolio, banks to adopt suitable risk control menures, to 

grant general permlsslon to the banks to become 
professional clearing members of commodity exchanges 
etc. RBI hH examined the recomrnendatlOl1l of the 

Working Group. TheGovernmenl has not eo far received 

RBI recommendation for notification under cia..... (0) of 
Sub-aectlon (1) of Section 8 of the Banking Regulation Act, 
1949 In this regaRi. 

(Translation) 

Complelntl under PMGSY 

3600.SHRI BRAJESH PATHAK: 

SHRI MOHO.' MUKEEM ; 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) the details and nature of complaints raceJve(;l 
from various public representatives particularly from Uttar 
Pradesh under Pradhan Mantrl Gram Sadak Yojena 

(PMGSY) during the last th .... years and current year, 

State-wtse; 

(b) the details of action taken on each such 

complaint; and 

(c) the directions iuued and steps taken by the 
Govemment for strict compliance of" guidelines meant 

for PMGSY? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (c) -Aural Roads- being a 

State lubject, the State Govemments are primarily 

reaponslble for ensuring proper Implementation of the 

PMGSY. Complaints/suggestions, If any, received from 

various public representatives are forwarded to the 

St... Governments for taking appropriate remedial 

measures. 

[Eng/Iah) 
Exlm Bank 

3801. SHRI VIKRAMBHAI ARJANBHAI MADAM : WHI 

the Minister of FINANCE be pleased to state : 

(a) the total number of Exim Bank Branches in the 

country, State-wise; 

(b) whether there Is any propoeal to set up more 

branch,ea in the country particularly in Gujarat; and 

(c) If so, the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) At present 

Exim Bank has 9 brenchesln the country. State-wise break 
up are given below:-

1. Gujarat Ahmedabad 

2. Kamataka Bangalore 

3. Tamil Nadu Chennai 

4. A88am Guwahati 

5. Andhre Pradeah Hyderabad 

6. Weat Bengal Kolkata 

7. Mahar •• htre Mumbai and Pune 

8. Deihl New DeIhl 

(b) No, Sir. 

(e) DoM not arise. 



223 Written AnsW81S DECEMBER 16, 2005 to Question 224 

Banking Code 

3602. SHRI BADIGA RAMAKRISHNA : 

SHRI KISHANBHAI V. PATEL : 

SHRI SUGRIB SINGH : 

Will the Minister of FINANCE be pleased to lIate : 

(a) whether the Govemment proposes to set up the 
Banking Code and Standard Board of India as reported 

in the Times of India dated the November 30, 2005; 

(b) if so, the aim and objectives of the said Board; 

(c) the steps taken to provide customer friendly 

across the country; and 

(d) the time by which the said board Is likely to start 

functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) In 

order to ensure that a comprehensive Code of conduct for 

fair treatment of customers Is established, the Committee 

on Procedures and Performance Audit of Public Services 

(CPPAPS) constituted by the Reserve Bank In December 

2003 had recommended setting up of a Banking Codes 

and Standards Board of India (BCSBI). 

(c) All commercial banks have been advised by 

RBI to constitute Ad hoc Committees to undertake 

procedures and performance audit on public services 

rendered by them. Banks have been advised by RBI 

to constitute a CUllomer Service Committee of the 

Board with a view to strengthening the corporate 

govemance structure in the banking system and also to 

bring about ongoing improvements in the quality of 

customer service provided by the banks. Nationalleed 

Banks have also introduced a lot of measures such as 

computerization of branches, lnatallatlon of ATMs, Single 

Window Concept, time norma, any branch banking, 

delivery channels etc. 

(d) No final decision has been taken in this regard 

10 far. 

(Translstlon] 

Chandel1lpur Power Project 

3603. SHRI TEK LAL MAHTO : Win the Minister of 

POWER be pleased to alate : 

(a) whether the Govemment proposes to enhance 

the power generation capacity of the Chanderapur Power 

Project; 

(b) if so, the details thereof; 

(c) the estimated cost amount likely to be spent 

thereon; and 

(d) the time by which the power generation capacity 

of the project Is likely to be enhanced? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) Vee, Sir. 

The power generation capacity of Chandrapura Thermal 
Power SIatIon, • unit of Demoder Vallay Corporation, 
located In dillrict Bokaro, Jharkhand Ie proposed to be 
enhanced by 500 MW by adding two additional units of 

250 MW each. A tumkey contract was placed on Mis. BHEL 

on 30th June, 2004 and the work at site had commenced 
in April, 2005. 

(c) The estimated coat of the project for both the 

units is Rs. 2066.45 Crores. 

(d) The units are expected to be cOmmi88ioned by 

March, 2007 and May, 2007 respectively. 

[English} 

Shortage of Powr 

3604. SHRI KINJARAPU VERRANNAIDU : Will the 
Miniller of POWER be pleased to state : 

(a) whether the country Is facing an acute Ihortage 
of power; 

(b) "so, whether the Government, propoHl to 
Import electricity from neighbouring countries; 
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(c) If 80, the details thereof along with tne namee 
of these countries; 

(d) whether the Govemment has asked the big 

business houses to set up their captive power plants; and 

(e) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) The average 

electrical energy shortage in the country during the period 
April-NCMtmber, 2005 was 7.4% and peak shortage was 

9.1%. 

(b) and (c) India has terms of co-operation for 

exchange of power with Nepal and Bhutan. 

Indla-Neplll 

Exchange of power between India and Nepal Is taking 

place from the bordering States of India I.e. Uttaranchal, 

Uttar Pradeeh and Bihar, at various points, at 132 kV, 

33 kV and 11 kV lewis. These links are utilized for 

bilateral power exchange between India and Nepal for 

mutual benefit. 

lndIe-Bhutlln 

In tanne of co-operation for exchange of powr 
with Bhutan bulk of power generated at Hydro 

Electricity Projects at Chukha (4)(84 MW) and Kurlchu 

(4)(15 MW) .In Bhutan, which have been Implemented 

with technical and financial auistance of India. Is 

received by India through 220 kV Chukha-Birpara 

tranamluion lin.. (3 Ckta.) and 132kV Kurlohu-
Gelaphu (Bhutan)-BongalgaonlSalakati (India), SIC 

line. Tala Hydro Electricity Project (1020 MW) Is being 

Implemented with Indian technical and financial 

assistance and on Its completion bulk of power from 
this project wtH al80 be Imported by India for which 
400 kV, 2)(DIC linea from Tala HEP-Slliguri (Welt 

Bengal) are being completed along with the Genera-

tion Project. 

A meeting of the .... rts t..om South Alian AsIocIa-tton 
for Regional Cooperation (SAARC) countrle. 

to ftnaIlIe the Terms of Reference (TOR) of Study 

on Energy was held on 26th July, 2005 to 
facilitate exchange of Energy among the "*'1ber 

countriee. 

The first Bay of Bengal Initiative of Multi Sectoral 

Technical and Economic Cooperation (BIMSTEC) 

Ministers' Conference on Energy Co-operatlon wu 
held on 4th October, 2005 In New Delhi where the 

ptan of don for Energy Cooperation In BIMSTEC 

was formulated. 

(d) and (e) Under Section 9 of the Electricity Act 2003, 
Captive Power Plant can be set up by any pel"lOn to 

generate electricity primarily for his own use In cooperative 

society or assoclatlona of peraona for generating electricfly 

primarily for use of members of such cooperative 80Ciety 

or association. 

A •• '.tllnce to Text'le Sector 

3605.SHA' SANAT KUMAR ·MANDAL WIll the 

Minister of TEXTILES be pIeaHd to aIIIte : 

(a) the Ioanallinanclal assl8tance betng extended by 

the Govemment to the textile sector for modemlsatlon of 

teJdiIiI urits, s..... .... ; 

(b) the eohievements made 80 far through .uch 
helps extended by the Govemment; and 

(c) the present allltus of the textile sector of the 

country In ccxnpartson to the other developing countries 

of the world? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) In order to provide necessary Impetus to 

the rnodemI;&aIIon of textile and jute induItry, 80 that Ita 
viability and cornpetItivenea In the domeatIc as well u 
Intemational markets may enhance, Government of India, 

Mtntatry of T_ has launched a Technology Upgradatton 

Fund Scheme (TUFS), which Ie In operation IInoe 
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01.04.1999. The Scheme mainly provides for relmbul'lelMnt 
of five percent inte ..... charged by the financial lnetltutional 

banlc8 for loaM provided by them .In reapect of technology 

upgrldatlon projecta In conformity wtth the Scheme. An 
amount of Rs. 9138.03 erore h~ been disbursed as, loan 

till 31 st October. 2005 in respect of various projects located 

Increased 

Annual tumover on domestic front 

Annual turnover on export front 

Operating profit 

Net profit 

Production of TUFS covered machinery 

Unit value realization for domeItIc .. lee 

Unit value realization for export ..... 

(c) The ~reaent poeItion of the textile Hctor of the 
country in comparlaon of the other developing countrIea 
of the wortd is given in the anclolecf ~-II. 

Statement-l 

(Amount In Rs. crore) 

Name of the State Loan dllbul'HCl under TUFS 
as on (31.10.2005) 

1 2 

Tamllnadu 2727.72 

Gujarat 1224.21 

Maharashtra 1117.53 

Punjab 1180.37 

Rajasthan 733 •• 

Uttar Pradesh 245.52 

Kamataka 337.38 

33% 

27% 

15% 

8% 

39% 

15% 

8% 

In different States. Datalil are given In the enclo8ed 
Statement-I. 

(b) The evaluation study on TUFS conducted by 

Mumbai University Institute of Chemical Technology 
(MUlCT) reveals the positive Impact of the Scheme on the 
textile industry 88 follows;-

1 

Colt per unit 

Wutage 

Andhra Prac:teah 

Dadra Nagar Havell 

Himachal Pradesh 

Hary.na 

Madhya Pradesh 

W_eeng.I 

Deli 

KerIIIa 

Daman and Diu 

a.1CIgIIh 

OrllBa 

NagIIInd 

Total 

Reduced 

12% 

10% 

2 

317.84 

343.16 

157.25 

167.42 

184.23 

130.58 

126.17 

1m.20 

15.10 

12.&1 

1.27 

0.43 

9136.03 
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............ 
I"." A:IIIIIIon In World TMtiIe Economy 

Unit WOfId India India .. IncIa'l Country 
% of Rank in with list 
WOfId the World rank 

2 3 4 5 6 7 

........... c.pecIIy 
A. SplMlng - 2003 

1. Spindle. (Cotton ayatem) Mn. No. 173.85 38.84 21.19 2 ChIna 

2. Spindles (Wool) Mn. No. 15.41 1.04 6.75 3 ChIna 

3. Spindle. (Cotton and Wool) Mn. No. 189.26 37.88 20.01 2 China 

4. Rotors Mn. No. 8.43 0.48 5.89 5 Rullia 

B. Wemng - 2003 

1. Shuttlle Looms Mn. No. 4.11 1.92 48.72 India 

2. Shuttlelell Looms Mn.No. 0.78 0.03 3.85 6 ChIna 

3. Hanclooms Mn. No. 4.80 3.90 84.78 1 India 

Total (Weaving) 9.49 5.85 61.84 India 

ProductIon 
FllnlYam 

1. Raw Cotton (2003-04) (Aug-JuI) Mn. Kg. 20610 3009 14.80 3 ChIna 

2. Cellulosic flbrelyam (2003) Mn. Kg. 2280 284 12.57 2 ChIna 

3. Synthetic flbrelyam (2003) Mn. Kg. 29498 1782 8.07 5 ChIna 

4. Wool (Greasy) (2003-04) Mn. Kg. 2195 49 2.23 9 AUIItr8IIa 

5. Silk (2000) Mn.Kg. 81 16 18.52 2 ChIna 

6. Jute (2003-04) Mn. Kg. 3036 1978 85.16 3 India 

TotIII 57680 7127 12.38 

Yam - (2004) 

Cotton Yam (Est.) Mn. Kg. 2248 10.10 2 
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1 2 3 4 5 6 7 

Fabrici - (2004) 

Cetton fabrics (Est.) Mn. Kg. 11891 1704 14.58 3 China 

Per capita fibre conlumptlon 

Total fibre - 2002 (P) Kg. 8.4 6.1 

World Trade -·2003 

Total textiles and clothing exports Bn. US$ 394.90 12.51 3.17 7 ChIna 

Machinery Ihlpped during 1194-2003 
A. SpInning 

1. SpIndles Mn. No. 39.17 11.04 28.18 1 India 

2. Rotors Mn. No. 2.62 0.15 5.73 5 China 

B. Draw texturing (1114-2003) '000 No. 1518.n 221.32 14.57 2 China 

C. WeavIng 

1. Shuttlele .. Looms '000 No. 492.50 7.19 1.46 11 China 

2. Shuttle Looms '000 No. 127.59 7.39 5.79 3 China 

D. Knitting (1885-2003) '000 No. 

Note: P • Provialonal. Elt • Estimated. 

Source: WTO, ITMF, ICAC, ISA, JMDC, AMFI, ASFI. 

Training to wave ... by NIFT 

3806. SHRI E.G. SUGAVANAM : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the National institute of Fashion Tech-
nology (NIFT) proposes to train local artisans In the 
country; 

(b) If so, the details thereof and the areas Identified 
for the same; and 

(c) the atepa taken to he."... the potential of local 
artlaana? 

THE MINISTER OF TEXTILES (SHRI SHANKER SINH 
VAGHELA) : (a) Yel, Sir. Under the Clulter Development. 
PrdgIamme, the NatIonal lnatltute of Fuhlon Technology 

92.74 5.52 5.95 4 China 

(NIFT) has propoaecl Inter-alia to train local artisans under 
the Swa .. nJeyantl Gram Swarozgar Vojn. (SGSY) Scheme 
of the Miniltry of Rural Development. 

(b) Cluster development Initiative aims at establish-
Ing a large number of micro-enterprises hi the rural a ..... , 
building upon the potential of the rural poor. It Is an effort 
towards offering a hollatlc programme covering all aspects 
of self employment such as organization of the poor Into 
aelf help groups (SHGs), training, credit, technology, 
Infrastructure and marketing. The programme has been 
designed to provide proper support and encouragement 
to tap the inherent talents and capabilities of the rural poor. 

NIFT has identified 5 craft clusters aqd operationalised 
the project In fl~ centefa of NIFT. 
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State Cluster NIFT Cerme 

Weat Bengal Blrbhum Kolkata 

Gujarat Surendranagar Gandhinagar 

Kerala Kozhikode Chennai 

Kamataka Hampi Bangalore 

Madhya Pradesh Dhar New Delhi 

(c) The steps taken to hamess the potential of local 

artisans: 

This Is being done by a three level holistic intervention 

by providing facilities such as Design Studio at NIFT 

center, Rural Development Enterprise Centre (RDEC) 

at Cluaters and Shared Resources and Technology 

Support Centre (SRTSC) at sub-cluster level. 

Centre for Pla.ma Physic. 

3607. DR. ARUN KUMAR SARMA: Will the Minister 

of SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether the Govemment Is considering to take 

over the Centre for Plasma Physics, Guwahati; 

(a) H so, the details thereof; and 

(b) the time by which the proposal is likely to be 

materialized? 

THE MINISTER OF STATE OF THE MINISTRY OF 

SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 

(SHRI KAPIL SIBAL) : (a) Yes, Sir. 

(b) The Expert Committee has recommend transfer 

of Centre for Plasma Physics Guwahatl, Assam from Stale 
Government to Central Government. The Draft CabInet 
paper has been circulated and the final Cabinet pap4tr'will 
be placed for consideration of the Cabinet with ~ 

on comments received from various DepartmentlMlnlstries. 

(c) Efforts are being made to obtain approval of ,the 

Cabinet by the end of eun.nt financial year. 

[Tl1IMIationJ 

Demand and Supply of Power 

3608. PRPF. MAHADEORAO SHIWANKAR : 

SHRI SUNIL KUMAR MAHATO : 

SHFU K.S. RAO : 

SHRI HARIKEWAL PRASAD : 

SHRI GANESH SINGH : 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

SHRI MUNSHI RAM : 

SHRI HITEN BARMAN : 

SHRI MOHO. TAHIR : 

MOHO. SHAHID : 

SHRI BALASAHEB VIKHE PATIL : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

SHRI ASHOK KUMAR RAWAT : 

SHRI HANSRAJ G. AHIR : 

SHRI SHISHUPAL N. PATLE : 

Will the Minister of POWER be pleased to state : 

(a) the per capita con8umptlon of electricity In the 

country, State-wise; 

Cb) whether electricity Is being supplied to all 

sectors as per their demand; 

(c) if so, whether eny a888l8ll18nt has been made 

of the ratio of electricity distribution In the domestic, 

agricultural and Industrial sectors; 

(d) H so, the percentage by which demand Is higher 

then the supply during the current year .s compared to 
the last three years; 

(e) whether any target has been fixed in regard to 

meet the demand of eleotrlctty during the current year; 

and 

(f) H so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

JS.t:tRI PRIYA RANJAN DASMUNSI) : Ca) State-wise per 
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capita consumption of electricity In the country during the 
year 2004-05 is given in the enclosed Statement. 

(b) The supply and distribution of electricity to the 
ultimate consumers/sectors including domestic, agricultural 
and industrial In a State Is the responsibility of the 
concemed State Government/State Power Utility which 
decides priority of power supply to various categories of 
consumers. There Is an overall shortage of power in the 
country which varies from Stale to State. During the period 
April-November, 2005, the average electrical energy 
shortage and peak shortage in the country was 7.4% and 
9.1 % respectively. 

(c) The percentage share of electricity 1n respect of 
domestic, agricultural and Industrial sector fn 2004-05 was 
24.77%, 22.93% and 35.63% respectively. 

(d) The average electrical energy shortage in the 
country during the current year 2005-06 (April-November, 
2005) was 7.4% as compared to shortage of 6.3% to 9.1% 
during corresponding period of 2002-D3 to 2004-05. The 
peak shortage during April-November, 2005 was 9.1 % as 
compared to 10 to 12.2% during the corresponding period 
of 2002-03 to 2004-05. 

(e) and (f) A generation programme of 6,21,500 mU110n 
unit (MU) has been drawn for the year 2005-06. 

Statement 

Gross Annual Per-captta Consumption of Electricity 

(kWh) 

StatelU.T. 2004-05* 

1 2 

Haryana 950.51 

Himachal Pradesh 760.01 

Jammu and Kashmir 648.71 

Punjab 1246.50 

Rajasthan 578.38 

Uttar Pradesh ~10.20 

1 

Uttaranchal 

Chandlgarh 

DeIhl 

Gujarat 

Madhya Pradesh 

Chhattlsgarh 

Maharashtra 

Goa 

D. and N. Havell 

Daman and Diu 

Andhra Pradesh 

Kamataka 

Tamll'Nadu 

PondIcherry 

BIhar 

Jhartchand 

Ort ... 

west Bengal 

A.and N. Islands 

Sikkim 

Assam 

Manipur 

to QuestIon 236 

2 

873.16 

1549.28 

1280.80 

616.12 

680.80 

898.65 

2178.88 

8289.87 

7360.28 

791.12 

679.84 

397.98 

1059.34 

347.85 

2044.75 

74.96 

548.12 

724.28 

430.33 

341.02 

983.55 

182.68 

283.04 

521.21 

180.67 

; 351.98 
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2 

Arunachal Pradesh 324.84 

MIloram 432.81 

Total All India 625.49 

*PnwIaIonal 

Note ;- Per-C..,tta Gross Electricity Consumption has been 
calculated using UN Methodology. 

[EnglIsh] 

Special Jut. Development Fund 

3809. SHRI SUGRIB SINGH : WIU the Minister of 
TEXTILES be pleased to state : 

(a) the criteria fixed for extending Interest free 
10M to entrepreneurs from Special Jute Development 

Fund; 

(b) the number of entrepreneurs benefited, State-

wise during the last one year; and 

(c) the steps taken by the Govemment to strengthen 

the jute Industry? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) There Is no ICheme under the SpecIal Jute 

Development Fund. (SJDF) In operation elnce April 2002, 
offering Interest 'ree loans to entrepreneurs. 

(b) Does not .... In view of (a> above. 

(c) The Govemment Is implementing several 

.charnel through the Jute ManufactuntS Development 
Council (JMOC) and the National Centre for Jute 

Diversification (NCJD> to strengthen the jute industry:-

The Schemes operated by JMDC are :-

1. The JMDC Incentive Scheme for Modernisation 

of Jute Industry. 

2. The Extemal Market Assistance Scheme. 

3. The Marlcet Development Scheme. 

The Scheme. operated by NCJD are:-

1. The Jute Service Centre Scheme 

2. The Jute Raw Material Bank Scheme 

3. The Marlcet Support Scheme 

4. The Design Development Scheme 

5. The Jute Entrepreneurs (Capital Subsidy) Assis-

tance Scheme (JEAS) 

6. The MIcro FlnancelNGO Assistance Scheme. 

The Govemment has also announced the National 

Jute PoIicy' 2005 which alms at, Inter alia, acceleration of 

modernisation and strengthening of the Jute Industry. 

{Tt'anslatlon] 

Power Finance Corporlltlon 

3610.DR. DHIRENDRA AGAFNIAL : 

SHRI BIR SINGH MAHATO ; 

Will the Minister of POWER be pleased to ~te ; 

(a) whether the Govemment has recently reviewed 

the working of the Power Finance Corporation; 

(b) if so, the outcome thereof; 

(c) the shortcomings noticed during the review; and 

(d) the remedial steps taken to revitalize the PFC? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : <a) to (d) Yes, Sir. The 
Ministry of Power conducts Quarterly Performance Review 

Meeting of the Power Finance Corporation on regular 

basis. The Last Quarterly Review Meeting was held on 15th 
NCMM'TIber, 2005 In New Deihl. 

In thle meeting PFC we. advieed to adopt a busln ... 

like approach to build Ita marlcet 8hare through measures 

like forming Power Sector Lender's Club compri8ing of 
REC and the various Banks which are malor lenders to 
the power NCtor, undertaking gap analysis In State 
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transmission sector, financing efficiency oriented projects in 

distribution and energy efficiency. 

(English] 

Venture Capital Fund 

3611. SHRI BALASHOWRY VALLABHANENI : 

SHRI RAYAPATI SAMBASIVA RAO : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has approved Rs. 48 
crores venture capital fund for agricultural-sector business; 

(b) if so, the manner in which his venture capital 

fund Is likely to help farmers; 

(c) whether In a recent National Sample Survey 

Organisation only 15 per cent farmers availed of any loan 

from this fund; 

(d) if so, whether farmers would be able to obtain 
higher loans from banks and the process wtIf be easier 

as a result thereof; and 

(e) if so, the extent to which it would help farmers 
and the total funds so far provided to these farmers from 
this fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) and (b) Yes, 
Sir. A provision of Rs. 48 crore to Small Farmers Agri-
Business Consortium (SFAC) for the remaining 10th Plan 

period with a view to providing Venture Capital Assistance 
to small fanners/marginal farmers involved in Agri-

Business Activities has been made. Under the scheme, 
SFAC provides financial assistance in form of equity to 
qualifying projects based on recommendations of the 

financing bank. 

(c) The National Sample Survey Organisation 
(NSSO) conducted a survey ·Sltuation Assessment Survey 

of Farmers - Indebtness of Farmer Households- the 
findings of which was released In May 2005. As per the 
survey report the percentage of Indebted farmers h0use-
holds to both formal and non-formal sources Is reported 
to be at 48.6% of total rural households. 

(d) Under venture capital assistance, project 

approach Is adopted and the appraisal of varied 

requirement of farmers is undertaken by the flnanclngs 

banks in a holistic manner paving way for acceas to 

enhanced credit. 

(e) Financial Assistance provided by the SFAC in 

the form of equity capital is repayable to SFAC after 
repaying the term loan of the financing bank. The quantum 

of venture capital assistance would be the lowest of the 

following: 

10% of the Project Cost assessed by the bank. 

26% of the Project Equity. 

Rs. 75.00 lakh. 

Higher Venture Capital Assistance can be considered 

by SFAC to deserving projects on merit and/or to projects 
that are located In remote and backward areas, North-
Eastern and hilly States and projects recommended by 
State Agencies. SFAC has so far accorded sanction for 
Venture Capital Assistance of Rs. 8.24 erore. 

Branch •• of Foreign BlInk 

3612.SHRI RAYAPATI SAMBASIVA RAO WIH the 
Minister of FINANCE be pleased tCl state : 

(a> whether the Government .is contempl.lng to 
provide more liberal market access to foreign bankt; 

(b) if so, the details thereof; 

(c) whether the limit bound with WTO as of now i8 

12 foreign banka branches every year in the revised offer 
on liberalizing market aCC888 In services submitted to tha 
WTO recently; 

(d) It so, whether the Government has decided that 
the number of bank branches that will be allowed every 
year could be bound at 20; 

(e) the extent to which this decision of the 
Government Is likely to improve the economy of India; 

(f) the conditions set forth by the MO on thie _ue; 
and 
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(g) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) In the 

-Road Map for presence of foreign banks In India- Issued 

by RBI on 28.02.2005, it is proposed to go beyond the 

existing World Trade Organisation (WTO) commitment of 

12 branches In a year for new and existing foreign banks 

and to follow a more liberal policy for under·banked areas. 

The number of branches permitted each year has already 

been higher than the WTO commitments. 

(d) Yes, Sir. However, this is only a preliminary offer 

for discussion in WTO. 

(e) The foreign banks bring in new banking 
products, technology and practices and Inject competition 

into the domestic market thus enhancing its efficiency and 

stability to the best global standards. 

(f) and (g) The concerned Governments are required 

to fulfill commitments made by them. 

(Translation] 

Energy from Tlda' Wav., 

3613.SHRI TUKARAM GANPATRAO RENGE PATIL : 

SHRI KASHIRAM RANA : 

Will the Minister of NON·CONVENTIONAL ENERGY 

SOURCES be pleased to state : 

(a) the estimated power generation potential from 
the tidel waveI' In the country at present; 

(b) whether the Government proposes to augment 
Its potential during the years 2005-2006; and 

(e) if so, the steps taken by the Government In this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) Over 15,000 MW of tidal power 
potential hu been f)8limated In the oountry at Gut of 
Kachchh and Gwf of Cambay In Gujarat and Ourpdl_ 

creek in Sundarbana in West Bengal. 

(b) and (e) .No, Sir. However, the Govemment hal 
provided financial support for the preparation of the 
Detailed Project Report and Environmental Impact AIsess· 
ment Study for a 3.6 MW demonstration Tidal Power Project 

f 

at Ourgaduani, Sundarbana, West Bengal. 

{English} 

Cla.,ltleadon of Cltle, 

3614.SHRI ASADUDDIN OWAIS. : WID the Minilter or 
FINANCE be pie ... to ..... : 

(a) whether u per the recommendations of the 5th 

Pay Commi .. lon cltlesltowna having population of 50 

lakhs and above are claaaified as A 1 cities for the purpoI. 

of HRAI CCA to Central Government Employees and State 

Government Employees; 

(b) if so, the census report on which such 

claSSification is based ; 

(c) whether any lacunae exists In thia; 

(d) if eo, the details thereof and ..... on. therefor. 

(.) Itap8 taken! being taken by the Union Govern-

ment to rectify the lacunae; 

(f) whether Hyder8bed hel been covered under A 
I clMs city after 2001 cenaue report; 

(g) if eo, the details thereof; and 

(h) if not, the reasons th.refor ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (8HRI 8.S. PALANIMANICKAM) : (a) Vel, Sir. AI 
per the criteria laid down by the 6th Central Pay 
Commission and aooepted by the GoYemment, the citiell 
towns having the population of 60 IaIeN and above within 

municipal limits are claaaified .. A·I clti .. for the purpo,e 

of grant of HouSe Rent Allowance (HRA) to ~ntral' 
Govemrnent empJoyen. However, the pop:.llatJon within 
UtWn Agglomeration (U~ ........ of the oily Is ~ Into 

coneIderatIon for cIaIIifIcIIIIon for grMt of CIty Compen-
IMOry AIIowenoe (COA). 
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(b) Census Report of the Registrar General of India, 

2001. 

(c) No, Sir. 

(d) and (e) Does not arise in view of reply to (c) above. 

(f) to (h) Based on the Census Report 2001, 
Hyderabad UA having population of 57.42 lakhs has been 

classified as 'A I' for the grant of CCA, whereas, Hyderabad 

(MC) having the population of 38.37 lakhs within the 

municipal limits haa been cluaifled aa 'A' clasa city for 
grant of HRA. As per clasalflcation of the city, HRA Is 

admissible in the entire area of Hyderabad (UA). 

[Translation] 

Aate of Int.rest for Weaker Section 

3615. SHRI ANIRUDH PRASAD ALIAS SADHU YADAV: 

KUNWAR MANVENDRA SINGH : 

Will the Mlnist.r of FINANCE be pleaaed to stat. : 

(a) whether the Govemment have announced to 

reduce the rate of Interest on loan given to the people 
belonging to weaker eactions of the IOcIety .. appeared 
In Hindi dally 'Hindustan' dated the November 19, 2006; 

(b) if 10, the details thereof; and 

(c) the criteria fixed for It? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S. S. PALANIMANICKAM) : (a) to (e) The 

.cheme of Differential Rate of Inte .... t (DRI) Ie already In 
exletence since 1972 to provide bank finance at • 
conceuIonal rate of Int ..... t at 4% per annum to the 
weaker HCtIone of the society for engaging In proCIuctIve 
and gainful acttvItiee. The salient featur.. of the DRI 
.cherne are .. under : 

Area of operation: The acheme Ie being Implemented 
throughout the country. 

Income orItert. : The Income ceiling for eiig1biiity II 
annua\ Income of AI. 72001- per family In ""'*' or 
MmI urban are88 and AI. ~- per family In MIll 

areas. Size of land holding must not exceed one acre 

of irrigated land and 2.S acres of unirrlgated land. 

Loan amount : The maximum assistance per 

beneficiary has been fixed at RI. 6500/- for productive 

purposes. In addition to this, physically handicapped 

persons can avail of assistance to the extent of 
Rs. SOOOl-(maxlmum) per beneficiary for acquiring 

aids, appliances etc. Similarly, members of SC/sTs 

satisfying the Income criteria of the scheme can also 

avail of housing loan up to Rs. 50001- per beneficiary 

over and above the loan of Rs. 6500/-. 

Security : No collateral security/ third party guarantee 

is required. Assets created out of the loan amount 

would only be hypothecated to the bank. 

Aepayment : Not exceeding five years including 

grace period of two y.ars. 

A ... rvatlon : The banks are required to ensure that 

at least 40% of their DRI advances flow to SCJSTs. 

TDS 

3818.SHRI BAPU HARI CHAURE : 

SHRI M. APPADURAI : 

Will the MInister of FINANCE be pleased to state : 

(a) whether the Tax deducted at Source (TOS) Is 
mandatory for doctors, lawyers, teach.rs, professors and 
other profellionala; 

(b) If so, details thereof; 

(e) whether the private Institutions In the health, 
education and other sectors comply with the law in thle 
regard; 

(d) If so, the details th.reof; and 

(e) If not, the stepa taken to ensure strict compliance 
of IT laws by such Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) :' (a) and (b) 

Where the payment made to doctors, lawyers, teachers. 
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prof8llOrs and other luchprol8llionals il in the nalwe ef 
....... '. tax deduction lit eource(TOS) from such a payment 

II required to be made. However. where the payment made 
to IUCh persons is in the nature of ..,.. for profelllonal 
services', TOS is required to be made under law only where 
such person is tendering profesaional services In the are .. 

of law, medicine, engineering. architecture, accountancy, 
technical consultancy, interior decoration, advertiling and 
other prof .. sional services as notified by the Central Board 

of Direct Taxea(CBOT). The occupation of 'eaching' doee not 

fall within the definition of 'proIe_onal HrvIce8' for the 
purposes of TOS, nor has been notified as a 'profe88lon' by 

CBDT. 

(c) to (e) The Income Tax Department examin .. the 
retulTll and books of accountl of various daductorl to 
ensure that the tax is properly deducted at source and 
deposited in the Govemment account. Surveys and spot 
verlficationa are also carried out to verify proper deduction 
of tax at source and timely deposit of TOS. In case of any 

default, the amount of tax not deducted or not depoaited 
Ia recovered from the deductor along with interest. Penalty 
Ia alao imposed for non-payment of tax and interelt. In a 
case where the deductor falll to dePOllt the TDS to the 
credit of Central Govemment, prosecution proceedinga are 
initiated against the defaulters. Moreover, the Govemment 
is alao conducting several seminars and work8hopI to 
educate the deductors about their liabilities with regard to 
tax deduction at source. 

Monitoring of uae of Loan 

3817.SHRI RASHEED MASOOO : Will the Minilter of 
FINANCE be pleased to state : 

(a) whether the Reserve Bank of India hal IaIued 
dlrecti0n8 to the banks for cl088 monitoring of the UH of 
loan. borrowed by the companies; 

(b) If so, the details thereof; 

(c) whether some companies are taking loans in the 
name of general purpoeu and investing their wortclng 
capiIaI In IdQck rna_ 

(d) If 10, the names of such companies and the 
action taken against the companies found guilty in this 
regard; 

(e) whether abnormal incre .. e has been found in 
loan figures of lOme companlee; and 

(f) If ... the detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 
Reserve Bank of India has IsIUed Instructions with regard 
to monitoring of the end use of funds by borrowers. ~I 
examinH the quality of advances portfolio during- 1he 
COUrM of Annual F1nanc1a1lnapect1ons (AFI.) 0' the banks. 

(c) and (d) RBI has reported that it has not come 
across any case of loan being taken for general pWp088I 

and the funds diverted to the stock market. H0W8Y8r, RBI 
and the coneemad bank take appropriate action In 
accordance with the laid ~ procedurellaw, whenever 
any such Instance is brought to their notice. 

(e) and (f) No, Sir. The banks fix single borrower and 
group borrower limits In telTl1l of the celHngs PrelCribed 
by RBI vide Ita guldellnee on credit and Inveetment 
exposure by banks to individual and group borrowers. 

{EngNsh} 
FDI In OUl.rat 

3818.DR. VALLABHBHAI KATHIRIA : Will the Minister 
of FINANCE be pleaHdto state : 

(a) the number of projects which are being 
Implemented with collaboration of foreign direct investment 
in the Sta.. of Gujarat; 

(b) the amount of FOI Involved In each of theM 
projects; 

(e) whether there is any propoaal to approve more 
projects In Gujarat for foreign direct Investment; and 

Cd) if 10, the detaiIIt thereof and the .target fixed In 
thle regard for the year 2003-2004, 2004-2005 and 2005-

200e? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM) : (a) to (d) 
Sector·wise FDllnfIows received. for the year 2003-04, 2004-
05 and April 2005-September 2005. by Reserve Bank of 

India's Ahmedabad Region (Gularat State) are given In the 
enclosed Statement. No Stale/region wise targets have been 
fixed for FDI Inflow. Investment decisions by investors are 
based on their commercial judgement. 

Statement 

Sector·w1N1F1""nclai year· ... of FDI Inflows from April 2003 to Septembar 2005 State: 
Gujsrat (RBI's Ahmedabad Region) 

(Amount As. in crore) 

Sf. Sector 2003-04 2004-05 2005-06 cumulative 
No. Apr-Mar Apr-Mar Apr-Sep Total 

1 2 3 4 5 6 

1. Metallurglcallndustrles 0.15 46.06 82.85 129.06 

2- Fuels (Power and ON Refinery) 337.18 100.00 0.00 437.18 

3. Electricals Equipment (IncI Saw and EIec) 45.98 120.97 8.98 175.93 

4. TeIecorm1unIcelI 0.45 323 0.01 3.68 

5. lhIneportation Industry 488.86 15520 112.50 756.55 

8. Industrial Machinery 0.00 7.49 0.42 7.90 
-

7. MIIceIIaneous Maohanlcal and engineering 0.00 0.34 6.55 6.89 

8. MedIcal and Surgical Appliances 0.00 1.80 0.00 1.60 

9. Chemicals (Other than Fertilizers) 0.14 1.51 25.86 27.51 

10. Drugs and Phannaceutlcala 26.17 15.38 7.63 49.18 

11. Textilee (Includ Dyed, Printed) 0.10 0.00 0.00 0.10 

12. Paper and Pulp Including Paper Product 0.00 0.00 0.76 0.76 

13. Food PlOC8IIIng Induatrtee 0.10 0.61 0.00 0.71 

14. Vegetable OIls and Vanaapatl 0.00 16.97 0.03 16.99 

16. Rubber Gooda 0.00 0.00 84.03 84.03 

18. Glaas 5.85 0.00 0.04 5.69 

17. CeramIcs 0.00 120.46 0.24 120.70 

18. Cement and GYP'um PIoductI 0.00 0.00 0.05 0.05 

19. ConIultancy ServIces 0.01 0.04 0.72 0.78 
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1 2 3 4 5 6 

20. Service Sector 10.79 7.09 0.00 17.89 

21. Hotel and Tourism 0.00 0.00 29.70 29.70 

22. Miscetlaneous Industries 1.53 13.58 2.47 17.59 

Grand Total 917.12 610.63 362.83 1890.48 

Note: 1. Amount includes the Inflows Received through SIAlFIPB route, acquisition of existing shares and RBI's automatic 
route only. 

2. Include8 'equity capital components' only. 

3. The Region-wise Inflows are clarified as per RBI's - Region-wise Inflows furnished by RBI, Mumbai 

State Financial Corporations 

3819.SHRI N.S.V. CHITTHAN : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Govemment. is aware that most of 
the State Financial Corporations (SFCs) are reeling under 
Serious Funds Problems and on the verge of closure; 

(b) If 80, the defaMe thereof; 

(c) whether any analysis has been made into the 
working of theH S.F.Cs; 

(d) if so, the finding thereof; and 

(e) the steps being taken by the Government to 
remedy the situation ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes, 
Sir. SFCs became Incapable of raising resources at 
competitive rates, with the Introduction of financial sector 
reforms after 1991. SFCs also faced poor recoverlee, riling 
non performing assets and increasing provisioning 
requirements. As a result, most of the SFCs have eroded 
their net worth. 

(c) 'and (d) Govemment of India had conetituted a 
Committee under the Chairmanship of Shrl G. P. Gupta, the 
then CMO, lOBI for looking into the functioning cf SFCs. 
The Committee recommended that the cost of Infusing 
Rs. 3600 crores should be shared by Govemment of Incla 

(Rs. 900 crores), RBI (Rs. 900 crores) State Govemments 
(Rs. 900 crores), lOBI (Rs. 450 crores) and SIDBI (Rs. 450 
crores). 

(e) Since RBI and Govemment of India are not 
shareholders of SFCs, It was not possible for Govemment 
of India to Infuse funds Into SFCs. However, Govemment 
of India worked out a package for restructuring the 

liabilities of SFCs In association with SIDBI subject to a 
tripartite Memorandum of Understanding between SIDBI, 
State Government and SFCs. The package Involves the 

following: 

a. Reduction in Interest rate on outstanding 

refinanceJLOC by 2%. 

b. Rebate of 2" on fresh lending. 

c. One year moratorium on repayment of refinance. 

d. Restructuring/refinance repayment over 10 years. 

Expanekm of Election Comml.alon 

3620. SHRI GANESH SINGH: win the Minister of LAW 
AND JUSTICE be pleased to state : 

(a) whether any proposal for expansion 01 ~Iectjon 
Commission is under consideration of the Go~nt; 

1·.4i/·~· I. 

(b) If so, the details thereof: 

(c) whether the Government are Ukely to convene 
all party meeting before taking any decision In this regard; 
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(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ) : (a) to (e) No proposal for expansion of the 

Election Commission of India or to hold any all-party 

meeting in this regard is under consideration. 

Unit Linked Inauranee Plan 

3621.SHRI BASU DEB ACHARIA : Will the Minister 

of FINANCE be pleased to state : 

(a) whether Unit Linked Insurance Plans (ULlP) are 

not only life insurance product but a mutual fund product 

and whether it Is being allowed to be marketed by the Life 
Insurance Companies in India; 

(b) ULIP has camouflaged as LHe Insurance 

products given Income Tax benefits at par with traditional 

life Insurance products; 

(c) whether staps have been taken to check seUIng 
of ULIP by Life Insurance Companies; and 

(d) the proportion of Investment following into social 

and infrastructure sectors through ULlPs and through 

conventional Insurance policies? 

THE. MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Ves, 

Sir. Insurance Regulatory and Development Authority 
(IRDA) has Infonned that ute inaurance companies have 
been allowed to market the Unit Linked Insurance Plans 

(ULlP8) and the tax benefits extended to traditional life 

Insurance products .... available to them also. 

(c) IRDA has reported that life Insurance companies 
appoint agents to dlstrbJte their products confonning to 

the regulations made by IRDA. As such, proper training 

Is I~ed to the agents so as to enable them to educate 

the p~ive policyholders about the ULIPs and other 

life Insurance products. 

(d) IRDA has Informed that In the c..- Qf ULlP8, the 
Invwtment risk Is borne by the poIlcyholQa,. and ..,. 

Inveatment of ULIP Fundi are made .. per the pettam 

agreed to by the Insurer and the policyholder. Hence, 

investments In ULlPs are diHerent from the conventional 

Insurance policies in view of the nature of the liabilities. 

IRDA has further reported that as on 31st March. 2005. 

the Investments by the life insurance companies in social 

and infrastructure sectors stood at 12.5% of their total 

Investment. 

Foreign Exchange through RRBWPoet Offtce. 

3622. SHRI BADIGA RAMAKRISHNA : 

SHRI BRAJA KISHORE TRIPATHV : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Reserve Bank of India (RBI) has 

relaxed the rules in regard to availability of foreign 

exchange through Regional Rural BankslPoat Offices as 
reported In Dalnlk Jagsran dated December 2. 2005: 

(b) if so, the details thereof; 

(c) the Regional Rural BankalPost Office branches 

Identified for the said purpose in .the country; and 

(d) the time by which the foreign exchange II likely 

to be made available through above Banks and Post 
OffICe? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) As 
reported by Reserve Bank of India, Regional Rural Banks 

have not been permitted to undertake foreign exchange 
transactione 80 far. ~r, an unified Full Fledge Money 

Changer (FFMC) license was laaued to the Department of 

Posts In Auguet. 2001 and the IIoen8e has been renewed 

for one year up-to August 15, 2006. Under thll llee".. 

Department of Poets II authorised to purchase foreign 

exchange from residents and non-residents visiting India, 

and to sell foreign exchange for certain approved 

purposes. Department of Posts hu also been given an 

approval on Octopar 31, 2000 to conduct Money Transfer 

Services Scheme (MTSS) with W"'em, Union Financial 

Services. 
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(c) As reported by Department of Post. ~~5 Poet 
0ffIc.. have been IdenIifIed for the purpose. 

(d) The Department of Post Is yet to start the service 
as the technical and commercial feasibility of It is being 
aacertained. 

PMGSY 

3623. SHRI SUGRIB SINGH : Will the Minister of 

RURAL DEVELOPMENT be pleased to state : 

(a) whether his Mlnlst1y has authorized to discuss 
resource augmentation for PMGSY with the Asian 

Development Bank CADB) and the World Bank (WB); 

(b) If 10, the States and projects identified for 

ualstance from each of these agencies during each of the 

lui three years; 

Cc) the loan agrHlt1ent for PMGSY signed with ADB 

and we during the laid period 10 far; 

Cd) the .... ance received by each of such Stat .. ; 

and 

Ce) the Pf'OSJA'tIS of such projects as on date, State-
wise? 

THE MINISTER OF STATE IN 'THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATll) : Ca) to (c) During 2004-05, the World 

Bank has approved credMoan worth US S 399.50 million 

CUSS 300 million as IDA credit and US S 99.50 mlllton as 

IBRD loan) for funding the World Bank Tranche I Project 

of Pradhan Mantrl Gram Sadak Yojana CPMGSy) In the 

States of Himachal Pradesh, Jharkhand, Rajathan and 

Uttar Pradesh. SImilarly. the Asian Development Bank 

CADB) has approved loan worth US S 400 million for 

tuncIng Pradhan Mantrl Gram Sadak Yojana CPMGSy) In 

the States of Madhya Pradesh and Chhattllgam under 

RRSP·I. Second tranche of Wortd Bank support worth 
US • 500 minion has been proposed to cover three new 
States viz. Bihar, Uttaranchal and Jammu and Kashmir 

plus any reaIduaJ requirement In the four Stable already 

covered under the first tranche. Asian Development Bank 

has agreed to provide RRSp·1I worth US S 750 milion for 

Assam. Orissa and West Bengal plus any residual 

requirement In the two Stat.. already covered under 

RRSP·I. 

Cd) and Ce) The value 01 project proposals cleared and 

amount releaeed upto November, 2005 under Wortd Bank 

and ADB funded PMGSY and Is as follows;-

State 

Himachal Pradesh 

Jharkhand 

Rajasthan 

Uttar Pradesh 

ChhaHisgarh 

Madhya Pradesh 

Assam 

Oriasa 

West Bengal 

Funding 

agency 

World Bank 

World Bank 

Wor1d Bank 

World Bank 

ADB 

ADB 

ADB 

ADS 

ADS 

Textile Export 

CRs. in orOI'8) 

Value of Amount 

project released 

proposals 

cleared 

234.72 41.14 

29.15 0 

721.80 200.11 

343.94 129.96 

685.36 50.00 

675.46 43.45 

501.42 0 

349.46 0 

313.71 0 

3624. SHRI BALASHOWRY VALLABHANENI : WUI the 
Minister of TEXTilES be pIeMed to .tate : 

Ca) whether good quality textiles and clothing 

products made by Incla would make country an obvIou. 
sourcing a"emative to China; 

(b) If 80, the details thereof; 

(c) whether the first five months of quota free 

regime, India.. export to US and EU have gone up: 

(d) If 10. details thereof month-wile; and 
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(e) the step Government proposes to take to help 

the exporters to develop their products better than Chinese 

one? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) According to various international 

studies, China will dominate She world trade in textiles 

and clothing in the post quota regime. The foreign buyers 

who are heavily dependent on China are also keen to 
find alternate reliable source of supply In the region 

(India followed by Pakistan). India's textiles and clothing 

Month US 

exports In the post quota regime would be driven by 

value added made-ups and apparell as India has 

comparative advantages over its competitors In relation to 

(I) availability of relatively inexpensive and skilled 

workforce (II) design expertise (iii) large production baae 

of basic raw materials. 

(c) and (d) As per the Directorate General of 

Commercial Intelligence and Statistics (DGCI and S), 

Kolkata, India's month-wise exports of textile items to US 

and EU during January-May, 2005 are given as follows :-

(In US$ MlUion) 

EU 

2004 2005 % change 2004 2006 % change 

Jan 234.15 293.n 25.46 

Feb 282.74 267.54 -5.38 

Mar 324.49 310.72 -4.24 

Apr 209.16 281.08 34.39 

May 265.99 290.74 

Source: DGCI and S, Kolkata 

As per the import data of US and EU, India's exports 

of textile and clothing to these countries during the period 

January-June, 2005 have shown remarkable growth of 

29.08% and 18.38% respectively over the corresponding 

period of previous year. 

(January-June) (In US$ Million) 

2004 2005 % Change 

US 1939 2603 29.08 

EU 2895 18.38 

Source : World Trade Atlas 

(e) The following steps have been taken by the 

Government to make India a "trend ..... ,. tn textile exporta 

In the global market;-

9.30 

404.12 385.94 -4.50 

491.79 380.74 -22.58 

582.17 424.27 -24.53 

320.92 392.88 22.42 

389.13 439.00 18.93 

(I) 100% Foreign Direct Investment Is allowed In the 

textile sector under the automatic route. 

(n) The Government has de-resetVed the readymade 

garments, hosiery and knitwear fl'9m the SSI 

sector. 

(iii) The Technology Upgradatlon Fund Scheme 

(TUFS) has been made operational from 

1-4-1999 to facilitate the modernisation and 

upgradarion of the sector. 

(Iv) To Improve the productivity and quality of colton, 

Government has launched the Technology 

Mission on Cotton (fMC). Incentives ant pr0-

vided for better farm practices. quality seedl, 

Improvement In market . in~raltrUcture and 
modemiaatlon of ginning .and PMUtng lector. 
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(v) To provide the Industry with world cl818 

Infrastructure facilitiea for I8ttIng up their textile 

unlll, a new acheme namely, Scheme for 

Integrated Textile PIWks' has teen launched by 

merging existlng two acheme8 I.e. Textile 

Centres Infrastructure Development Scheme 
(TCIDS) and Apparel Parks for Exports Scheme 
(APES). Government of India support under the 
scheme by way of grant or equity ahall be limited 

to 40% of the project coat subject to • ceiling of 
RI. 40 crores. 

(vi) Apparel Parte for Exports Scheme (APES), was 
I.unched wfth the objective of np.lting • 
focUIecI thrust for letting up appantI unitI of 
Intematlonal standards at potential growth 

centres, and to give .flHip to exportl. Under 
APES, 12 projects have been sanctioned with 

art estimated eupport from Govemment of 1ndI. 
of As. 191.70 crorel. Against the lupport of 
RI. 191.70 crorel, the Govemment hal reIeued 
RI. 59.48 cro.... so far. 

(vII) For upgrading Infrastructure facilitlel at lmpor-
tant textile centres. the 'Textile Centre Inf ..... rue-
ture Development Scheme (TCIDS), w.e 

launched. Under TC1DS, 18 projectl h.ve been 
sanctioned with .n estimated aupport. from 
Govemment of Indl. of Rs. 270.80 ororee. Of this, 

the Govemment has released Rs. 52.67 Crontl. 

(viii) The fiscal duty structure has been generaHy 

ration.lIsed to achieve growth .nd maximum 

value .dditlon within the country. Except for 
mandatory excise duty on man-made filament 
yams and man-made staple ftbrel, the whole 
v.lue addition ch.ln has been given .n option 

of excl,e exemption. 

(ix) The Import of specified textiles and, garment 

machinery Items hal been allowed at • 
conceeeionaI rate of cuetorna duty to enoouI'IIg8 

anve.tmenta and to mae our texIIIe producta 

competitive In the global me"'. The co.t of 

(x) For the tpeedy modem_lion of the textile 
proceeling MOtor, GcMtrmMtnt has Introduced, 
w.e.f 20.4.2005, a CI8CIit Hnked capital IUbIIdy 

ICheme 010% under TUFS, In addition to the 

eJdltlng 5% Interest reimbuf'Hment. 

(xi) The Nation.1 lnetitute for Fashion Technology 
(NIFT), Ita seven brMches. and the Apparel 

Training and DeIign CenINs (ATOCe) .re 

running vartoul COUI'I8IIprognImmes to meet 

the IkIIIed manpower requintrnentl of the textile 

Industry. eapectaIIy apparel. In the field of 
deIIgn, rnerchandlling .nd marteetlng. 

(xII) FacHItiea like eco-teltlng I~ haw been 

cre.ted to enable exportera to get garmen1ll 

textiles p ..... teltec:l eo th.t they conform to the 

requirementl of the Importing countries. 

3825.SHRI !ANAT KUMAR MANOAL Will the 

Minister of FINANCE be pIeued to state : 

(a) whether... number of banke, including 
naUonaIlzecl banka. of the country .re adopting malprac-

tice8 towardi their cuatomerI by overcharging from crec:lll· 

card hoIdera with chafgeI like exorbitant and ft.t· ..... 

Interwtl. ooIIIctlon cMrgee. I8fvIoe ch.rgee. etc., If they 

failed to repay In due date; 

(b) If eo. the action takenIbeIng Iak.n by the 

Government to ... u.. that fair buaIMIa praoticeI be 

.dopted by the lanka towMta their CUItomera; 

(c) whether the Government I8C8fved .ny c0m-

plaints In thla ,.rd from luch afIected ouatomera, 

(d) If eo, the deIdI IheNof Met the action taken 
agaInIt euch banks f8IOrtIng of IUCh practiceI; and 

(.) the ..... of variouI ....... rdI IIVaIIabIe to 
the genuine bMIdng ~ of the ccuttry from IUCh 
maIpracIIcee by the bIInkI? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (c) 
Reserve Bank of India (RBI) has reported that they have 
been receiving several complaints regarding credit cards 
against banks, Including nationalized banks, alleging 
improper and unfair practice" relating to iSlue, such as 
unstated and hidden charges, unsolicltecl cards, ulurious 
nature of Interest rates, non·transparent billing procedures 
and charges. wrong billing. use of harasament and 
Intimidation for recovery of dues. charging of late fees. 
charging high fees for delayed payment etc. 

(b) RBI has formulated the -Fair Practices Code for 
Lenders-, the guidelines In respect of which were 
communicated to banks for Implementation In May 2003. 
RBI has Issued instructions to all Scheduled CommeR:lal 
Banks regarding Credit Cards Operations vide CIR:Ular 
dated Nove.mber 21. 2005. This contains detailed guide-
linea to banks on credit card operations. 

(d) RBI have further reported that the complaints 
when received are taken up with, the respective banks for 
explanation and redr .... I. 

(e) The RBI CIR:uiar of November 21, 2005 quoted 
above Itlpulatea that the Standing; Committee on CIa· 
tomer Service In each bank may review on a monthly buis 
1M credit cerd openlttona including credit CIIrd related 
complaints. Further, the card lsaulng bankl are required 
to COM1Itute GrIevance Redreaal Machinery within the 
bank and give wide publicity about It through eIectranlc 
and print media. The name and contact number of 
delignated grievance red ...... , offlcar of the bank Is 
required to be mentioned on the credit caret bills. The name 
designation. addrea and contact number of Important 

executlvee.as wei as the grievance redr8lla1 offtcer " also 
required to be dleplayed on the website of thebenk. 

Poww 1'IIrttr Polley 

3826.SHAI RAYAPATI SAMBAS IVA RAe : 
DR. CHINTA MOHAN : 
SHAI RAMJILAL SUMAN : 
SHAI IQBAL AHMED SAAADGI : 
SHAI BHANU PAATAP' SINGH VERMA : 

win the MInl8ter of POWER be pleuec:t to state : 

(a) whether the Draft Power Tariff PolIcy is being 
discussed by the Committee of Secretaries (COS); 

(b) If 80. the composition of the CoS; 

(c) whether the regulators have suggested that 
the method of fixing surcharge be left to the regulators 
only; 

(d) If 80, the decisions takenlbeing taken by CoS on 
Draft Power Tariff Polley; and 

(e) the time by which the final Draft Power Tariff 
Policy is likely to be announced? 

THE MINISTER OF PAAUAMENTARY AFFAIRS AND 
MINISTEA OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUNSI) : (a) to (e) Under the 
provi8ionI of MCtion 3 of the Electricltx Act, 2003, the 
Central Government Is required to be prepare the tariff 
policy In conaultation with the State Govemrnents and the 
Central EIeGtrlcIty Authority. Under HCtIon 79 of the Act, 
,the Central Electricity Regulatory Commiatlon Is required 
to adVise the Central Government on formulation of the 
Tariff Policy. The draft tariff policy has been prepared after 
~lIowIng the above consultation procna and is preeently 
under conllderatlon of the aovemment. 

Growth Rate 

3827.DR. VALLABHBHAI KATHIRIA : 
SHRI KINJARAPU YERRANNAIDU : 

Will the Minister of FINANCE be pleased to state : 

(a) the sector·wis8 growth rate recorded by Indian 
Economy during each of the last three years; 

(b) the comparison of growth rate In Industry, serVice 
and agricultural sectors during the period. to the growth 
rate in the three sectors during the first six months of 2005-
2006; 

(c) the sector·wlle target set for achievement of 

growth durtng the current year; 

(d) the... taQn by the Union Govemment to 
achieve the targets. Hctor·wiae; and 
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ee) the achievement made, sector-WIle, till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : Ca) and (b) As 

per the data reIeued by the Central Statistical Organisation, 

the lector-wlle growth rate of Groll DomestIc Product at 
factor COlt (constant prtcee) during the lut three yea ... and 

durtng April-September 2005-08 are as follows : 

(in percent) 

2002-03 2003-04(0) 2004-05 CR) 2005-08 

L Agrtoulture and Allied 

L Induetry 

1. Mining and Ouarrylng 

~. Manufacturing 

3. Electricity, Gu and Water Supply 

4. Construction .. Servlc •• 

5. Trade. Hotels. Tranaport and Communications 

6. Financial Services 

7. Community. Social and Personal Servicel 

IV. Total GDP at Factor Co.t (1+11+111) 

o III: Quick Estimates R III: Reviled Estimates 

(c) to (e) The Government does not set sector-wile 

epecHIc growth targets. Taking meuures to achieve .r 

growth of the economy II a continuous Procell, which 

Includes inter alia, emphasis on enhanced public Invest-

ment. diversifying agriculture, promotion of publlc-private 

partnership for Infraatructure development and facilitating 

growth in Industries' and services' sectors through an 

enabling policy environment. The various meuures are 

expected to have a favourable Impact on the economy. 

Schem •• for HandloomIHandlcraft 

3828. DR. ARUN KUMAR SARMA : Will the Mlnlater 
of TEXTILES be pleased to _ .. : 

-7.0 

••• 
9.0 

6.5 

3.1 

7.3 

7 .• 

9.8 

8.7 

3.9 

4.0 

(Aprll-

September) 

'.1 1.1 2.0 

I.' 7.7 I.' 
6.4 4.5 1.1 

6.9 9.2 10.2 

3.7 5.5 5.8 

7.0 5.2 7.8 

'.1 ••• 10.0 

11.8 11.4 12.2 

7.1 7.1 9.1 

5.8 5.9 8.4 

'.5 ••• 1.1 

(a) the details of projects being executed for the 

development of Handloom and Handicraft through the 

North East HandIoom and Handicraft Development 

Corporation CNEHHDC); 

(b) the details of ongoing projects for development 

of Handl~ndlcraft and Mriculture Including the 

export oriented production and marketing; 

(c) the detaHs of pending propoeals submitted by 

North Eastem Stat .. ; and 

(d) the time by which these propoMll are likely to 

be cleared? 

." 
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THE MINISTER OF T~XTILES (SHRI SHANKERSINH 
VAGHELA) : (a) The detalla of projecI8 executed for the 
development of Handooma and HandicrattI through the 
to(orth East Handloom8 and Handicrafts Development 

.corporation are as under : 

(5) Bamboo Buad Convnan FaciUly Centr ... 

(6) Development of Exportable ProcIuc::ts and Mar-

keting (DEPM). 

(7) Deen Dayal Hathkarga Protsahan Yojna. 

SI. 
No. 

(1 ) Design and Technical Development Projects In 
Handicrafts. 

(2) Baba Saheb Ambedkar Hatshllp Vlkas Yojna. 

(3) Special Handicrafts Training Programme. 

(4) Publication of Product Catalogues, Brochu,.. 
and CD - ROM on the North Eastem Hand1craft8 
and Handloonw. 

(8) Special North East Crafts Fair for Promotion 

of N.E. Crafts and exhibitions with live demon-
stration of crafts by master craftsperson. 

(b) and (c) The detail. of major ongoing Schemeal 
Projectl and pending proposals In I'eIpect of .theH 
acheme8 In HandloomlHandlcrafts .,d Serlculture HCtofl, 
Including the expoft oriented production and marketing, 
are as under: 

Sector Name of Scheme 'Pendtng 

proposall 

2 3 4 

1. Handlooms Handloom Expot1 Scheme (HES) Nil 

2. Handicrafts 

> 

DHn Dayal Hathkarghll ProtI8han Yojana (DDHPY) 

Integrated Handloom TraIning Project 

Marketing Promotion Programme 

Worksheckum-HOUI!ng. Scheme 

Weavers' Welfare Scheme 

Scheme for re-Imburaement of one-time rebate • 10% 

Babe Saheb Ambedkar Hastlhllp Vlku Yojana 

Export Promotion Scheme 

R .... rch and Development Scheme 

0eIign and Technical Upgradatlon Scheme 

Marketing Support and SeMceI Scheme 

Special Handle ...... Training Programme (SHTP) 

Sima Yojana for Handicrafts ArtIsans 

Credit Guarantee Scheme for handicraft artisanl 

107 

51 

4 

4 

5 

20 

Nil 

Nil 

7 

13 

5 

Nil 

Nil 
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2 3 4 

3. SertcuIlunt (a) Catalytic Development Programme Nil 

(b) Central SUk Board AssIsted State specific Projects : 

L Development of Mugs and EriCuiture In Bodo Territorial 

Autonomous DIatrIcta of Assam 

Nil 

IL Manipur Serlcuhure Project Nil 

Ii. Development of Mulbery Serlculture In Lai, Mara and Chakma 

Districts of Mizoram Nil 

Iv. Development of Muga and Eri Silk In Allam (Sonall Sutha 

Prakalpa) 

Nil 

v. Development of Mugs and Erl Silk In Arunachal Pradesh Nil 

vi. Development of Erl Silk in Nagaland Nil 

vii. Project for the dell8lopment of Oak Tasar In Manlpur Nil 

viii. Perspective plan for the development of Vanya Silk in Arunachal 

Pradesh 

Nil 

(d) TheM proposals are stuck-up due to procedural 

deIIcIencIes, lack of funds, non fumlshlng of Utilization 

Certificates, etc. therefore, no specific time frame could be 

given for clearance of theee pr0p08als. 

Rural Development Inetltute. 

3629. PROF. MAHADEORAO SHIWANKAR : 

SHRI ASHOK KUMAR RAWAT : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

WID the Minister of RU~ DEVELOPMENT be 

pleased to state : 

(a) whether the Union Govemment have made an 
.......,.,.". of training programmes being conducted by 

State Govemment lnatltutea; 

(b) If 80, the total amount apent thereon out of the 
amount allocated for this programme during the year 2004-

2005; 

(c) the total amount releaNd 80 far to the State 

Institutes for Rural Development (SIRD): 

(d) whether the Aid lnetttulee had set any target in 

regard to the number of training programmes for the year 

2004'()5; 

(e) If 50, whether the said institutes have been able 

to achieve the above target; 

(I) if 80, the details thereof; 

(g) the number of Individuals imparted training out 

of the targeted number of beneficiaries under the aforesaid 

programme; and 

(h) the States which lagged behind In the aforesaid 

programme aIongwith the efforts being made by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) The 

performance of training programmea being offered by State 
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Institutes of Rural Development Is assessed in the National 
Colloquium organized every year with State Secretaries of 
Rural Development and Panchayatl Raj and Heads of 

State Institutes of Rural Development. 

(b) An amount of Rs. 26.13 crore has been spent 
out of the allocated budget of Rs. 27.33 crore for this 

programme during 2004-2005. 

(c) An amount of Rs. 130.70 crore has been 
released so far to the State Institutes of Rural Development 
since commencement of the scheme. 

(d) to (h) A Statement showing targets set for 
conducting training programmes by State Institutes of Rural 

Development and achievement made during 2004-2005 Is 
enclosed. The States which have lagged behind in 
achieving the targets have been repeatedly reminded by 
the Govemment for achieving the target. 

Stltemlnt 

Statement showing tarpets set by the Stete Institutes 
of Rural Development for Training Programmes 

and Achievemen' during 2004-2006 

S. 
No. 

State Training 
Programmes 

Participants 

Targets Achieve- TaJg811 AchIeve-
ment mant 

1 2 3 4 5 6 

1. Andhra Pradesh 220 200 18019 18818 

2. Arunachal Pradesh 52 34 1595 1192 

3. Aaam 350 232 16000 15818 

4. Bihar-

5. Chhattlsgarh 74 118 2590 4248 

8. Goa 39 73 1580 2787 

7. Gularat 350 372 8600 8839 

8. Haryana 40 35 1800 929 

9. Himachal Pradesh 80 83 _~400 1410 

1 2 

10. Jammu and 

Kashmir 

11. Jharkhand 

12. Karnataka 

13 Kerala 

14. Maharashtra 

16. Madhya Pradesh 

18. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikklm 

24. Tamil Nadu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. West Bengal 

Total 

3 4 5 6 

55 67 1800 1880 

17 20 408 478 

54 82 1354 50889 

84 70 3115 3150 

512 512 20817 19094 

194 168 7241 

96 96 3840 3685 

77 77 2925 2814 

28 18 900 690 

51 44 3200 3105 

106 83 8105 4930 

22 162 881 11505 

148 88 8795 2987 

53 29 1808 

94 85 2820 3151 
-. 

75 89 1800 1780 

41 41 1007 1007 

81 42 4540 1556 

188 149 7095 4555 

3181 3029 121538 177804 

-After the bifurcation of Bihar, SIRD In Bihar Is being newly 
set up. 

(English] 

SpecI8l Bonul 

3830.SHRI BALASHOWRY VALLABHANENI 
SHRIMATI MANORAMA MADHAVARAJ : 

Will the Minister of FINANCE be pleased to state : 
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Ca) whether Ufe Insurance Corporation CLIC) has 
announced special bonus to.1Om8 poIiciee; 

(b) If 10, the details thereof; 

(c) whether LIC has aI80 reduced Ita bonUI on 
endowment policies by more than 20% for the year 2005; 

Cd) If 10, the reasons therefore; and 

Ce) the stepI being taken by LIC to widen the LIC 
networte to compete In the marteet? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : Ca) and (b) val, 
Sir. As Informed by L1C, a one-time Special Bonul ranging 
from RI. 5/. per thousand Sum Allured to Rs. 50/. per 
thousand Sum ~ured depending upon the date of 
commeneement of the policy has been announced. 

Cc) and (d) LIC hu reported that In view of the 
continuoul fall In the Interest rates on Ita Investmenta there 
haa been a reduction In the bonus rate by around 10% 
during the year 2004-05. 

(e) L1C has reported that It has 2048 branches 
apread throughout the country. In order to widen Ita 
networte, LIC has planned to open 30 Satellite Samparte 
OffIoeIln the current financial year of which 20 offIceI have 
already started functioning and 100 more such offIce8 are 
going to be opened In the next financial year. These officel 
would further facilitate its customers to contact the offIcel 
and deposit premia more eully. 

LIC haa also further Informed that It has 10.32 lakh 
agents on Ita rolla u on 30.11.2005 of which 88,382 have 
been recruited since April this year. 

Rural Honing 

3631.SHRI SANAT KUMAR MANDAL : WUI the 
MInister of RU~L DEVELOPMENT be pleased to ..... : 

Ca) the names of various rural housing IChemea 
which are undertaken at pntHnt In the country; 

(b) the target set and achieved so far. during the 
current year; 

(c) whether the Govemment hal received any 
complaints about ineligible beneflciarlee who benefited 

through these schemes; 

(d) if 10. the details thereof and the Statal where 
Ineligible benefICiaries were selected and amount Involved 
In such ca ... : 

Ce) the action taken against such Ineligible benefi-
ciaries; and 

Cf) the details of number of cases/schemes wherein 
hOU888 could not be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS CSHRIMATI 
SURYAKANTA PATIL) : Ca) and Cb) At present, the Ministry 
of the Rural Devel~ment Is Implementing Indira Awaal 
Yojana ClAY) for the construction of houses for the rural 
below the poverty line CBPL) famlliel throughout the 
country except DeIhl and Chandlgarh. Under the Scheme, 
against the target of 14.41 IaIch houses. 5.88 lakh hoUHl 
have been constructed during the current finanelal year 
2005-2006 so far. 

Cc) to Ce) Under the lAY, selection of beneficiaries II 
done by the Gram Sabha from the list of eligible 
households. aa per criteria fixed. restricting the selected 
number to the allotted target. Whenever the Ministry 
receives complaints regarding selection of ineligible 
beneficiaries. the matter II Immediately taken up with the 
coneemed State Govemment for suitabltt remedial action. 

CI) The construction of lAY houses is required to be 
done by the beneficiaries themselves. In 2003-2004 and 
2004-2005. the target number of houHI to be constructed 
under the scheme waa 14.84 lakhs and 15.62 lalchl. 
AgaInst this. the achievement wu 13.61 lakha and 15.16 
Iakha reapectiveIy. The hOUleI under construction are usu-
ally completed In the initial ata"" In the next financial year. 

Lant8nll ca..... ProJect 

3e32.MAJ. GEN. (AETO.) B.C. KHANDURI : WIll the 
MInIaIIr of TEXTILES be plelled to etate : 
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(a) whether the Govemment has sponsored any 

Project on utilization of Lantana Camara; 

(b) if so, when this project was sponsored and the 

financial outlay of the project; 

(c) the broad objectives of this project alongwith the 

success achieved so far; and 

(d) the time by which it is likely to be completed? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) to (d) No project has been sanctioned for 

utilization of Lantana Camara in handicraft sector. 

However, a design development workshop was conducted 

in Lantana Craft through MIs Raghvendra Rural Develop-

ment Reseearch Organisation, Lucknow (U.P.) at 

Khawaspurwa Balrampur Disrict (U.P.) during the year 

2003-04 with the objective to develop new design proto 

types to diversify the product line to enhance sale. An 

amount of Rs. 1.80 lakh was sanctioned for this purpose. 

In all 18 prototypes were developed and 33 craftperaons 

benefited from this WOf'kahop. 

Kayamkulam Power Protect 

3633. DR. K.S. MAN OJ : Will the Minister of POWER 

be pleased to atate : 

(a) the present position of the Stage-II (1950 MW) 

expansion of NTPC combined Cycle Project at Kayamkulam 

an LNG Baaed Power Project; 

(b) whether the process of sourcing LNG for the 

exl8ting stage-I (MW 350) has been chalkout; and 

(c) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) to (c) The 

Feuibility Report for Rajlv Gandhi CombIned Cycle Power 

Protect Stage-II (1950 MW) at Kayarnkulam In Kerala wa. 
prepared by NaticJfwI Thermal Power Corporation (NTPC) 

In February, 2003 coneldering RagaSllfted LIquefied 

Natural Gas (RLNG»lNatural Gas as fuel to be sourced 

through International Competitive Bidding route. However, 

the complete bids were not received for the fuel supply. 

Subsequently, in May, 2005, Government of India decided 

that Gas Authority of India Ltd. (GAIL) would ensure 

procurement/sourcing of RLNG for the project, both for 

Stage-I (350 MW) and its proposed expansion Stage-II 

(1950 MW). Heads of Agreement has already been 

finalized between GAIL and NTPC. Land is already 

available for the project. State Government has already 

cleared "in principle" availability of water fo, the project. 

Necessary clearance has been obtaInecI from Airport 

Authority of India. Rajiv Gandhi Combined Cycle Power 

Project Stage-II expansion is planned to be commissioned 

during 11th Plan Period. 

[Translation] 

Mlnera' Excavation 

3634. SHRIMATI KIRAN MAHESHWARI : 

SHRI AVINASH RAI KHANNA: 

SHRI RAJNARAYAN BUDHOLlYA : 

Win the Minister of MINES be pleased to state : 

(a) the production of minerals including aluminium 

during the last th.... years, company-wise; 

(b) whether there is a huge decline in production 

in some of the companies over the previous years; 

(c) H so. the reason therefor; and 

(d) the steps taken by the Govemment to boost 
the production of minerals including Aluminium in the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a> As per available 

information, the value of mineral production (excluding 

petroleum and. natural gas and coal and lignite) In public 

and private sector companies during the last three years 

is given below:-
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Mineral Production 

Company 2002 

Public Sector companies 3610 

(Value In Re. Crores) 

2003- 2004-
(Provis-
Ional) 

4087' 4446 

Private Sector companies 10376 10678 13345 

Total 13986 14765 17791 

Aluminium Is a metal, not a minerai, which Is 
processed from bauxite. The value of production of bauxite 
i8 included in the value of minerai production. The value 
of production of aluminium is given below : 

Aluminium production 

(Value in Rs. Crores) 

Company 2002 

Public Sector companies 1993 

Private Sector companies 3480 

Total 5473 

(b) No. 

(c) Does not arise. 

2003-

2496 

3976 

6472 

2004-
(Provis-
ional) 

3197 

4548 

7745 

(d) Some of the steps taken by the Ministry of Mines 
to boost production of minerals are as under:-

(i) Enunciated the National Mineral Policy in 1993. 

(ii) Opened up the non-fuel and non-atomic mineral 
sector for private sector investment, Including 
foreign direct investment (FDI). 

(iii) Permitted 100% FDI under the automatic route, 
In all minerals e)(cept diamond and precious 
stones; for diamond and precious stones FDI is 
allowed upto 74% under the automatic route and 

upto 100% through the Foreign Investment 
Promotion Board. 

(Iv) Introduced the concept, of reconnaissance permit 
(RP) as a stage distinct from and prior to actual 
prospecting operations, 

(v) Delegated further authority to State Govemment. 

To review the National Mineral Policy, 1993 and further 
Improve the Investment environment In the mining sector 
a . High Level Commmee has been set up under Shrl 
Anwarul Hoda, Member, Planning Commission to recom-
mend appropriate measures in this regard. 

Though there Is no decline In the value of production 
of aluminium, the Govemment has approved the second 
phase elCpanelon of National Aluminium Company Umlted, 
a public sector undertaking under administrative control of 
Ministry of Mines to Increase the production of aluminium. 

[English] 

Law Collegeallnltttutiona 

3635. SHRI AVTAR SINGH BHADANA : 
SHRI S.K. KHARVENTHAN : 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(8) the number of Colleges/Institutions relating to 
law courses which have been recognised by the 
Govemment so far; 

(b) the details of these Colleges/Institutions loca-
tion-wise and State-wise; 

(c) whether the Govemment proposes to open new 
such CollegeS/SchOOls in the counbydurir1gthe current 
year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) The total 
number of collegeslinstitutions imparting law courses is 
689. 
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(b) The details of the collegesllnstitutlons State-

wise and location-wise as provided by the Bar Council 

of India are given In enclosed Statement-I and Statement-
II respectively. 

(c) and (d) On the basis of recommendations of a 

Special SubJect Group on the Administration and Legal 

Simplification constituted by the Prime Minister's Council 

on Trade and Industry on 19.9.1998. a proposal for 

establishment of National Law University as Institution of 
excellence having world wide recognition and acclaim with 
three National Law Schools in eastem. westem and 
northern region of the County is under consideration. 

Statement .. 

Number of Law Colleges and Universities In the 

Country as on 1411012005 

I. Number of Law Colleges In the Country as on 6II7 

II. Number of law colleges State wise 

1. Andhra Pradesh 45 

2. Assam. Meghalaya. Manlpur. Mizoram. 

Nagaland and Trlpura 30 

3. Bihar and Jharkhand 26 

Statement .. 1 

4. Chhattlsgarh 

5. Deihl 

6. Guiarat 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Karnataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharastra and Goa 

13. Oriua 

14. Punjab and Haryana 

15. Rajasthan 

16. Tamil Nadu and Pondichery 

17. Uttaranchal 

18. Uttar Pradesh 

19. West Bengal 

Total 

List of Law Colleges State wise/locatlon wise In the Country 

College Name CouI'888 Imparted 

1 2 

4NDHRA PRADESH 

L ANOttRA UNIVERSITY. WALTAIR 

1. University Law College. Andhra Unlv., Waltalr 3 year course 

2. Veeravalll College of Law, Rajahmundry 3 year cou ... 

3. D.N. Raju Law College, Bhlmavaram 3 year and 5 year cou .... 

4. RaJIv Gandhi Institute of Law, Kakinada 3 year and 5 year course 

5. P.S. RaJu Law College. Kakinada 3 year and 6 year course 

276 

17 

7 

33 

4 

9 

73 

9 

91 

86 

28 

26 

57 

9 

12 

107 

18 

887 
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6. M.P.A. Law College, Srikakulam 

7. Shri Shiricll Sai Vidya Parishad Law College, Anakapalli 

8. M.R.V.R. G.R. Law College. Viziayanagaram 

9. N.B.M. La_ College. Vlsakhapatnam 

10. N.V.P. Law College. Visakhapatnam 

11. Shri Shirldl Sal Vldya Parlshad Law College. Amalapuram 

12. All Saints Christian Law College. Vlsakhapatnam 

13. G.S.K.M. Law College. Rajahmundry 

14. C.R.R. Law College, Eluru 

15. Department of law. Dr. B.R. Ambedkar P.G. Centre, Etcherla, 
Srlkakulam 

I. ACHARYA NAGARJUNA UNIVERSITY, NAGARJUNA NAGAR 

1. A.C. College, Guntur 

2. V.D. Siddhartha Law College, Vijayawada 

3. D.S.A. Hindu Law College, Machllipatnam 

4. Indira Priyadarshini law College, Ongol8 

5. J.C. College, Guntur 

II. KAKATIYA UNIVERSITY, WARANGAL 

1. University College of law, Kakatiya Unlv., Warangal 

2. Adarsha Law College, Warangal 

3. Manair College of Law, Khammam 

4. Justice Kumarayya College of law, Karim Nagar 

IV. NATIONAL ACADEMY OF LEGAL STUDElES AND RESEARCH, HYDERABAD 

V. OSMANIA UNIVERSITY, HYDERABAD 

1. University College of Law, Hyderabad 

2. Sultan-UI·Uloom law College, Hyderabad 

3. Padala Ram Reddy Law College, Hyderabad 

to Question 278 
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3 year and 5 year course 

3 year course 

3 year and 5 year COUM. 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and S year course 

3 year and 5 year course 

3 year and 5 year course 

3 year course 

3 year and 5 year cOurse 

3 year and 5 year course 

3 year course 

3 year and 5 year cou ... e 

3 year and 5 year course 

3 year course 

3 year and 5 year course 

3 year course 

3 year course 

5 year course 

3 year course 

3 year course 
. -

3 year and 5 year course 
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4. Or. Ambedkar Law College, Chikadapalli, Hyderabad 

5. Ponugoti Madhva Rao Law College, Secunderabad 

6. K. V. Ranga Reddy Law College, Hyderabad 

7. College for Women, Andhra Mahila Sabha, Hyderabad 

8. Mahatma Gandhi Law College, Hyderabad 

9. Pentakantl "Law College, Hyderabad 

10. Vijaya Law College, Nalgonda 

VI. SRI KRISHNADEVARAYA UNIVERSITY, ANANTAPUR 

1. University College of Law, S.K. University, Anantapur 

2. Sree Vijaya Nagar Law College, Anantapur 

3. Sri Prasunna ColI.!ge of Law, Kurnool 

VI. SRI PADMAVATI MAHILA VISWAVlDHYALAYAM, TlRUPATI 

1. Department of Law, Sri Padmavati Mahila Viswavidyalayam, Tirupati 

VIII. SRI VENKATESWARA UNIVERSITY, TIRUPATI 

1. R.K.M. Law College, Chittoor 

2. Or. B.R. Ambedkar law College,Tirupatl 

3. V.R. Law College, Nellore 

4. Sri Basi Reddy College of Law, Cuddapah 

5. Smt. Basava Rama Tarakam "Memorial Law College, Cuddapah 

6. Sri Venkateahwara College of Law, T1rupati 

ASSAM 

L ASSAM UNIVERSITY, SILCHAR 

1. Karimganj Law College, Karlmganj 

2. otphu Law College, Otphu 

3. A.K. Chanda Law College, SIIcha 

U. Dl8RUGARH UNlYEMITY, DlllRUGARH 

1. Jorhat Law College, Jorhat 

to Quest/on 
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3 year course 

3 year and 5 year course 

3 year course 

3 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5" year course 

3 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year course 

3 year course 

3 year course 

3 year course 
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2. North Lakhin1'Ur Law College, North Lakhimpur 

3. Tinlukla Law College, TlnBukia 

II. GAUItATi UNIYERSTIY, GUWAHATI 

1. Unlvel1llty Law College, Gauhatl UnlY8rs1ty. Gauhati 

2. B.R.M. Government Law College, Guwahati 

3. Barpeta Law Conege. Barpeta. 

4. Dhubrl Law College. Dhubn 

5. Tezpur I aw College. Tezpur 

6. Goalpara Law College, Goalpara 

7. Bongalgaon Law College. Bongalgaon 

8. Nowgong Law College. Nagaon 

9. Dispur Law College, Dispur 

10. Kokrajhar Law College. Kokrajhar 

11. Mangaldal Law Co/lege, Mangaldal 

12. J.B. Law College, Guwahatl 

13. Nalbarl Law CO/lege. Nalbarl 

BIHAR AND JHARKHAND 

L BABASAHEB BHIMRAO AMBEDKAR UNIVERSITY, MUZAFFARPUR 

1. S.K.J. Law College. Muzaffarpur 

2. Munshl Singh Law College. Motihari 

L B.N. MANDAL UNIVERSITY, LALOO NAGAR, IlADHEPUAA 

1. Suryadeo Law College,. Katlhar 

2. C.K.M. Law College, Ararla 

3. Biraja Mohan Thakur Law College, Purina 

4. R.M.M. Law College, SaharA 

5. S.p. MandaI Law College, MacI1epura 

3 year course 

3 year course 

3 yMr course 

3 year COUI'M 

3 year course 

3 year course 

3 yur courae 

3 year coul1le 

3 year· Coul1le 

3 year coul1le 

3 year course 

3 year course 

3 year CoUI'M 

3 year course 

3 year coul1le 

2 

3 . year and 5 year course 

3 year COlII'M 

3 year COUr18 

3 year COUr18 

3 year COUI1I8 

3 yeIII' courwe 

3 year COUrI8 
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1 .. LN. MITHILA UNIVERSITY, DARBHANGA 

1. C.M. Law .College, Darbhanga 

2. Samastlpur Law College, Samastlpur 

IV. MAGADH UNIVERSITY, BODH GAYA 

1. Nawada Vidhl Mahavldhyalaya, Nawada 

2. R.P'S. Law College, Patna 

3. Bihar Institute of Law. Patna 

4. College of Commerce, Patna 

5. Anugrah Memorial Law College. Gaya 

V. PATNA UNIVERSITY, PATNA 

1. Patna Law College, Patna 

VI. RANCHI UNIVERSITY, RANCHI 

1. Chhotanagpur Law College, Ranchl 

2. Cooperative College, Jamshedpur 

VII. TlLKA MANJHI BHAGALPUR UNIVERSITY, BHAGALPUR 

1. T.N.B. Law College, Bhagalpur 

2. Mahadeo Singh Law College,Bhagalpur 

3. Biswanath Singh Institute of Legal Studies, Munger 

VII. VEER KUNWAR SINGH UNIVERSITY, ARRAH 

1. Maharaja College, Arrah 

2. Shri Karpurl Thakur Vldhl Mahavidyalaya, ~uxer 

3. Rohtas Mahavidyalay~, Sasaram 

IX. VINOBA BHAVE UNIVERSITY, HAZARI BAGH 

1. Law College, Dhanbad 

2. Imamul Hal Khan Law College, Bokaro Steel City 

3. Jharkhand Vidhi Mahavidyalaya, Kodarma 

to Question 

3 year course 

3 year course 

2 

3 year anc 5 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year and 5 year course 

3 year course 

3 year and 5 year course 

3 year course 

3 year course 

3 year course 

3 year course 
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CHANDIGARH (PUNJAB AND HARVANA) 

I. PUNJAB UNIVERSITY, CHANDIGARH 

1. Deptt. of Law, Punjab University, Chandigarh 

2. Deptt. of Law, Punjab University, Regional Centre, Mukatar 

3. Rayat College of Law, Rallma)ra, Oisrict Nawanahahar 

CHHAmSGARH 

L GURU GHASIDAS UNIVERSITY, BILASPUR 

1. Kaushlen1ra Rao Law College. Bllaepur 

2. Swami Balkrtshna Purt law College, Raigarh 

3. Government Law College. Amblkapur, Zlia SlrguJa 

4. Government Thakur Chedllal Law College, JanJglr 

5. D.P. Vlpra law College. Bllaspur 

II. HIDYATULLAH NATIONAL LAW UNIVERSITY. RAIPUR 

III. Pt. RAVI SHANKAR SHUKLA UNIVERSITY. AA1PUR 

1. The SchOOl of P.G. Studies in Law. PI. Ravl Shankar University, 
Ralpur 

2. Government Chhattlsgarh College, Ralpur. 

3. S.K.T.D. law Cotlege, Ralpur. (Sau Kuaum Tal Dabke Law College) 

4. Government Cotlege. Dhamtart. Ralpur. 

5. Government O.K. College, Balodabazar. Ralpur 

8. Government College. Buter, Ranker. (B.P. Deo Government P.G. 
College, Kanker) 

7. Kalyan law College. Bhllalnagar 

8. Govem,...,t Post Graduate College. Jagdalpur 

9. RCS Law College. Durg 

10. PI. KI8horI Lal Shulda Law College. RaJanandgaon 

11. Government ScIence. ArIa Md Commerce Law College, BaJod 

to Question 286 

2 

3 year course 
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DELHI 

I. DELHI UNIVERSITY, DELHI 

1. Campus Law Centre, Unlv8r8lty, of Deihl, Deihl 

2. Law Centre No-I, University Campus, Deihl University, Delhi 

3. Law Centre NOoII, A.R.S.D. College, Dhaulakuan 

H, GURU GOBIND SINGH INDRAPRASTHA UNIVERSITY, KASHMIRI GATE, 
DELHI 

1. Vlvekananda Institute of Profe88ional Studies Shivaji Marg, New Deihl. 

2. School of Law and Studies, Guru Gobind Singh Indraprastha University, 
Deihl 

3. Amity Law School, New Delhi 
i 

... JAMIA MILLIA I&LAMIA UNIVERSITY, NEW DELHI 

1. ~. ulty of Law, Jamla Millia Islamia, Jamia Nagar, Delhi 

GOA 

L GOA U IVERSITV, BAMBOUM 

1. 

2. 

V.~. Salgaoncar College of Law, Panaji 

G.R. Kare College of Law, Goa 

GUJARAT 

I. BHAVNAGAR UNIVERSITY, BHAVNAGAA 

1. Sheth H.J. Law College, Vidyanagar, Bhavnagar 

n. GUJARAT UNIVERSITY, AHMEDABAD 

1. Vivekananda College of Commerce and Law, Ahmedabad 

2. Sir L.A. Shah Law College, Ahmedabad 

3. I.M. Nanavati Law College, Lal Darwaja 

4. Motilal Nehru Law College, Ahmedabad 

5. Maneklal Nanavati Law College, Ahmedabad 

6. Daulatbhai Trivedi Law College, Ahmedabad 

7. Law College, Godhra 

to Question 288 
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8. Sheth Doaabhai Lalchand Law College. Bhuj (Kutch) 

9. M.S. Bhagat and C.S. SonanlB Law College. Nanded 

10. Siddharth Law College. Gandhi Nagar 

a GUJARAT NATIONAL LAW UNIVERSITY, GANDHI NAGAR 

IV. MAHARAJA SAYUI RAO UNIVERSITY OF BARODA 

1. Faculty of Law. M.S. University, Yadodara 

V. HEMCHANDAACHARYA NORTH GWARAT UNIVERSITY, PATAN 

1. Shrl S.M. Shah Law College. Mehsana 

2. SM N.S. Patel Law College. Modasa 

3. Seth M.N. Law College. Patan 

4. Seth V.S. Law College. Uncha 

5. Himmet Nagar Kelwani Mandai Law College. Motipura. Himmat Nagar 

6. Banukantha Mercantile Co-op. Bank Ltd. Law College. Palanpur 

VI. SARDAR PATEL UNIVERSITY, VALLABH VlDYA NAGAR 

1. Anand Law College. Anand 

VII. SAURASHTRA UNIVERSITY, RAJKOT' 

1. Law College. Junagadh 

2. D.O. Kotiwala Municipal Law College. Porbandar 

3. A.M.P. Law College. Rajkot 

4. Smt. S.S. Ajmera Municipal Law College, Gondal 

5. K.P. Shah Law College. Jam Nagar 

6. MSO Kotak Law College. Amrali 

7. K.A. Pandhl English MeClium Law College. RaJkot 

8. SM H.M. Patel Mahlla Law College. Junagadh 

va SOUTH GWARAT UNIVERIITV, SUAAT 

1. V. T. ChobI s..".nik Law College. Sural 

2. DinIhaw Daboo Law College. NaVIBri 
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3. MIN ............... SrI KrIIhnIndJI UIw College, Bhlirullh 

4. Slddharth UIw College, KMnJ 

5. S.K.M. UIw CoIegI, TIIMI Roed, VIIIad 

HARYANA 

I. CHAUDHARY DEVI LAL UNIVER8n'Y, 8IA8A 

1. DeparImenI 01 UIw, Chaudhary Devt LaI Untvel'llly, SI ... 

I. KURUKlHETRA UNIVERSITY, KURUKIHETRA 

1. Department of Law, Kurukahetra Univerllty. Kurulc8hetra 

2. NatioMl Institute 01 Law, KuruUhetra University, Kurukahetra 

3. Chhaju Ram Law College, Hlear 

.. MAHARIHI DAYANAND UNIVERSITY, ROHTAK, HARYANA 

1. Department of Law, M.D. Univerllly, Rohtak 

2. Bharat Institute 01 Law, Faridabad 

3. P.S.D. Girls Law College, Khanpurkalan. 

HIMACHAL PRADESH 

L HIMACHAL PRADESH UNIVERSITY, SHlIlLA 

1. Faculty of Law, Himachal Pradelh Unlver8lty, Shlmla 

2. School of Legal Studiel, RegIonal Centre. H.P. UnIversity, Dharmsala 

3. Himachal PradeIh College of • Law. Sirmour 

4. L.R. Institute of Legal StudIea, Solan 

JAMMU AND KASHMIR 

I. KASHMIR UNIVERSITY, IRINACAR 

1. Department of Law, Kalhmlr UniYerllty. Srlnagar 

2. Sopore Law College. Sopore 

3. KMhmIr Law College. Srinagar 

L UNlVER8ITY OF JAMMU, JAMMU 

1. Department 01 Law. UnIversity of Jammu, Jammu 

3 year courM 

3 year course 

3 year course 

5 year course 
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5 year course 
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3 year and 5 year courae 
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2. Dogra Law CaIIge, ........ 

3. K.C. Law CGIIege, ........ 

4. C.M.H. CGIIege fill L..gII SIudIeI, ........ 

5. AIhoIca Law CoIIIge, K.tIItuR 

e. c.IIape SehGal fill lAIII!I SIudIeI, ........ 

KARNATAKA 

1. UnMrIIly CGIIege fill Law, BangIIIo,. l.InIYeNIly, BMgIIcHe 

2. B.M.S. College fill Law, BIIngaIcn 

3. K.L.E. SocIMy'a Law College, ~ Har, B'Icn . 
4. Dr. Ram Manohar Lohia College of Law, Jayanagar, B'Iofe 

5. BangaIore InetiluIe of 19l Studies, Jayanagar, &.nplore 

e. M.S. RameIah Law College, BMgIIcHe 

7. Vlvekananda College of Law, Rajajt Nagar. B'Io,. 

8. B.E.S. College of Law, Jays Nagar, Bangalont 

9. Babu Jageevan Ram Law College, BangaIore 

10. Govemrnent Law CoIIegB, Kolar 

11. K.G.F. Law College, Kolar 

12. Rajiv Gandhi Law College, Bangalore 

13. AI·Ameen Law College. Bangelo,. 

14. Biahop Cotton Women'. Christian Law College, Bangalore 

15. VISV88W8rapur8 College of Law, Bangalore 

16. Se8hlldrlpuram Law College, BangaJont 

17. Vidyodaya Law College, Tumkur 

18. PIInchmi College of Law, Bangalore 

19. Sree KriIhna lnItIlute of Law, Tumkur 

20. Oxtord College of Law. &ang.Iore 
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5 year COUfH 

5 year course 



DECEMBER 18. 2006 

21. C.M,A. ,-"-w School, Bengalore 

22. Shrl Jagadgun.l Renukacharya College of Law, BangaJore 

23. Setvodya Law College, Bangalore 

24. Indira Prlyadarlhlnl College of Law, Bangalora 

25. Sr. BaIeii College of. Law, B'lora 

28. Teachers' Law College, B'lora 

27. Sri R.E.T.S.R.K. Law College, Bangalore 

28. Baaavashree College of Law, Kolar 

29. Kempegowda Law College, Chikkaballapur 

30. Arunodaya Institute of legal Studies, Bangalore 

II, GULBAAGA UNIVERSin. GULBARGA 

1. H.K.E. Society" Seth Shankarlal Lahotl Law College, Gulbarga 

2. K.P.E. Society's Slddharth law College, Gulbarga 

3. S.S. Seth Chunilal Amarchand BoharaLaw College, . Ralchur 

4. K.R.E. Society'. R. V. BIdap law College, Bidar 

5. Shrl Mahadevappa Gaddagi Law College, Bidar 

6. V.V.V. Sangha" Vunki Sannarudrappa Law College, Bellary 

7. Jawahar law College,. Vaclgir .. KARNATAK UNIVERSITY, DHARWAD 

1. University College of Law, Karnatak University, Dharwad 

2. K.P.E.S. Law College, Dharwad 

3. Hurakadli Ajja Law College. Dharwad 

4. G.S.K. law College, Vidyanagar, Hubli 

5. S.A. Manvl Law College, Gadag 

6. K.L.E. Society" B. V. Bellad Law College, Belgaum 

7. Raja lakshma Gowda Law College, Belgaurn 

8. B.V.V. Sangh's S.C. Nandimath Law College, Bagalkot 
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5 year cau ... 
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3 year cou ... 
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3 year course 

3 year and 5 year course 

3 year course 

3 year course 

5 year course 

3 year course 

3 year course 

3 year and 5 year cou .... 

3 yearcou .... 

3 year and 5 year COUIU 

3 year Md 5 year course 

3 year and 5Y"f COUfH 
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9. J.S.S. Sakrl Law College, Hubi 3 yeIIr c:oura.e 
10. M.E.S. College of Law, SinIi 3 year COUfH 

11. Anjuman Law College, ~ ~ year COUrM 

12. R.T.E.S Law College, RMebennur 3 yeIIr COUrM 

13. K.R.C.E. SocIety'a Law College, 8aIIhongaI 3 yeIIr COUI'M 
. :~~. '. ' 

14. Shri Laxmanrao Jarklholl Law College, Gokak 3 year COUI'M 

16. K.L.E. SocIety's Law College, Chikodi 3 ~r and 5 year course 

18. SM SIdt1eshwar Law College, sq.pur 3 yelr COUrM 

17. B.L.D.E. A880ciatlon's 5 year Law College, Jarnkhlndi 5 year. COUIU 

18. A.S.N.S'. Mahatma Gandhi JI Law College, Sankeshwar 3 year course 

Iv. KUVEMPU UNIVERSITY. SHIMOGA 

1. M.K. Sreeniva .. Setty Law College, Chlkmangalur 3 year course 
.~. :. l 

2. Sagar Gangotrl College of Law, Sagar 3 year course 

3. C. Bheama Sena Rao National College of Law, Shlrnoga . 3 year and 5 year COO'" 

4. S.J.M. Law College, Chltradurga 5 year course 

5. R.L. Law College. Davange,. 3 year and 5 year course 

6. Saraswati Law College. Chitradurga 3 year and 5 veer COUl'H. 

V. MANGALORE UNIVERSITY, IlANGALORE 

1. Valkunta Ballga College of Law, Udupl ~ year and 5 year cou .... 

2. Shri Dharmastala Manjunatheawa,. Law College, Magalo,. 3 yaar and 5 year couru 

3. K.V.G. Law College. Suliia 5 year course 

4. Vlvakananda Law College, Puttur 5 year course 

VI. NATIONAL LAW SCHOOL OF INDIA UNIVERSITY. B'LORE 5 year course 

VI. UNIVERSITY OF MYSORE, MYSORE 

1. Sarada Vilas Law College, Myaont 3 year and 5 year COUfH 

2. J.S.S. Law College, Mysore 3 year and 5 yeIIr COUfH 

3. Vldya Vardhaka Law ~. Mysore 3 yaar and 5 year COU .... 
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4. MItt.,.,. Law e.g.....,.... ........ ___ 

5. M. KrIIhna Law College, ~ 

I. P.E.S. Law e.g., .... 

7. K.N. Nageogowda Law College, .... 

aULA 

L CALICUT UNIVIRIITY, ICDZtIKOOI 

1. 

2. 

I. coc:e. UNlVERII1'Y OF .. Nee AND TECHNOLOGY, c:octM 

1. School of Legal StudIeI, CacNn 

2. National lnatilute for Advanced Legal StudIeI, Cochln 

•• KANNUR UNIVERIITY, ICAM'tUR 

1. Cenn for legII StudIeI, Kannur UnIYerIIIy, Thalanery 

IV. KERALA UNIVERSITY, THlAUVANANTHAPURAII 

1. GcMtmment Law College, ThInMnanIhIpuram 

2. I<8raIa Law ~ Law College, Thlruvananthapuram 

V. MAHATMA GANDHI UNIVER8n'Y. K01TAYAII 

1. Government Law College, Emakulam 

2. The School of Indan Legal Thought, Kottayam 

MADHYA PRADESH 

I. AWADHE8H PRATAP IINGH UMVER8ITY. REWA 

1. T.R.S. College, Rewa 

2. Government S.K.N (P.G.) College, Mauganj 

3. N.S. College, Chakghat 

4. S.V. College, Teonthar 

6. Law College, Satna 

I. College of Law and legal aid, Shadol 

2 

3 year and 5 year coc.ne 

3 yMr Met 5 ,.. COUI'M 

3 ,... and 5 year COUI'H 

3 year c:our.. 

3 year and 6 year cou ... 

3 year and 6 year courae 

3 year cou ... 

5 year cou ... 

3 year and 5 year COUI'l8 

3 year and 5 year course 

3 year and 5 year course 

3 year course 

3 year and 5 year cou ... 

3 year cou ... 

3 year cou,.. 

3 year cou,.. 

3 year course 

3 year courae 

3 year COUI'I8 

300 
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7. GovernmenI CoIIIQI. SIcH. 3 yell' CGUrM 

8. AM lind .... College ..... 3,.. CGUrM 

8. RanI DurgllWd ~. s.n. 3 ~ COUrM 

10. 3 YHI' CCMn8 

11. Vidhyan Chat MahavidyIIaya. Rewa 3 yeIIr COUrM 

12. MangaIMI Law College. Rewa 3 year COUrM 

13. Shrl Yut VIdhI MahavIdyaIaya. Rewa 3 year course 

14. Swami ~'ettlkan1h Mahavldyalaya, Rewa 3 year COUrM 

15. Department of ..... A.P'S. University Aewa 5 year COUrM 

18. Janta Vldhl fMhavIcIyaIaya. GohpaN. 3 year COUrH 

L IlARKATULLAH UNIVERSITY. BHOPAL 

1. Saifia Arta. Commerce and Law College. Bhopal 3 yea' COUfH 

2. Aavindra College. Bhopal 3 year COUrH 

3. Aajeev Gandhi College. Bhopal 3 year and 5 year COUrM 

4. Government P.G. College. Sehore 3 year COUrH 

5. S.S.L. Jain College. VIdi8ha 3 year COUrH 

8. L.B.S. College. Gary Buoda 3 year COUfH 

7. Government P.G. College. Naraingharh 3 year cours. 

8. Government College. Aajgarh 3 year COUrH 

9. Government Narmada College. HoIhangIbad 3 year COlIrH 

10. Government P.G. College. Pipriya 3 year cou ... 

11. .... College. BetuI 3 year COlI'I8 

12. Clner Collage of Law. Bhopal 3 year and 5 year COUfI8 

13. Depam.d of ..... Barkatullah UnMtrIily. ~ 5 yea' course 

14. Madan Maharaj Law College. Bhopal 3 year and 5 year course 

16. Bonnie Foi College. Bhopal 3 year COUrM ' 

18. AajIv Ga~ College •. ltara! ,3 ~ COUrM 
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17. Government State Law College, Bhopal 3 year course 

18. Bhoj Vldhi Mahavidyalaya, Bhopal 3 year cou,.. 

19. Jat Hind Defence College of Law, Bhopal 3 year courae .. DEVI AHILYA VIBHWAVIDYALAYA, INDORE 

1. Govemment Arts and Commerce College. Indore 3 year course 

2. Indore Chrlltlan College. Indore 3 year course 

3. M.N.L. Law CoIIege,Khandwa 3 year courae 

4. Government P.G. College, Dhar 3 year course 

5. Government College Jhlbua 3 year cou,.. 

6. Government College, Khargone 3 year cou,.. 

7. Seva Sedan Mahavidyalaya. Burhanpur 3 year course 

8. Govemment P.G. College, Barwant 3 year course 

9. Govemment Law College, A1lrajpur 3 year course 

10. Indore Institute of Law, Indore 3 year course 

11. R.C. Jail Law College, Mhow 3 year cou .... 

12. Shri Vaishnav Inllltute of Law, Indore 5 year course 

13. Guru Gob/nd Singh Law CoIlege,lndore 3 year course 

14. M.B. Khalsa Law College, Indore 3 year course 

15. School of Law, Dev/ Ahilya Viawa VIdyaIaya, Indore 5 year cou,.. 

18. Chriltlan Eminent Academy of Management, Prof8lllonal Education 3 year course 
And R .... rch, Indant 

Iv. DR. HARI SINGH GAUR UNIVERSITY, SAGAR 

1. J.L. V. Law College, Damoh 3 year COUrH 

2. Government P.G. College. Blna 3 year cou,.. 

3. Satpura Law e.g., Chtndwara 3 year coo .... 

4. Department of law, Dr. HarI Singh Gaur VIahwavIdyaIaya, Sagar '6 year ~rse 

5. PI Mot! LaI' Nehru VIdhI MahavIdyaIaya, Chhattarpur 5 year courae 
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8. DBC Mahavidyalaya. Panna 

7. Government P.G. College. Chlndwara 

V. JlWAJI UNIVERSITY, GWALIOR 

1. Madhav Mat.vtdyalaya. o.allor 

2. Maharani L.axmI Sal College of Excellence. GwaJlor 

3. Mahatma GancItI Law College. Gwallor 

4. Government M.J.S. Mahavldhvalava. Bhind 

5. Government PaM Graduate College. Shivpurl 

6. Govemment P. G. College. Morena 

7. Institute of Law. Jlwati University. Gwalior 

8. Govemment P. G. College, Guna 

9. Gurukul College of Law. Datia 

10. J.P. Gupta Institute of Law. Gwalior 

11. Government Nehru College. Ashok Nagar 

VI. NATIONAL LAW INSTITUTE UNIVERSITY, BHOPAL 

VII. RANI DURGAWATI VISHWAVlDVALAYA, JABALPUR 

1. 

2. 

3. 

4. 

5. 

8. 

.., 

8. 

9. 

Department of Law. Rani Durgawati University. Jabalpur 

Hilkarini Law College. Jabalpur 

N.E.S. Law College. Jabalpur 

Government P.G. College. Narsinghpur 

Government P.G. College. aalaghat 

Government P.G. College. Saoni 

Govemment S.S.P. Post Graduate Collage. Waraaeoni 

Government R.D.S. Poet Graduate College, Mancla 

SanJav Gandhi Law College. Katnl 

10. CentraJ India Law Institute, Jatpur 

11 Neelkanth VIdhi MahaYkfyalaya. JabaJpur 
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2 

3 year COUI'I8 

3 year course 

3 ywar cou,.. 

3 year and 5 year course 

3 year and 5 year COUrse 

3 year course 

3 year course 

3 year and 5 year couru 

5 year course 

3 ywar COUIH 

3 year course 

3 year and 5 year course 

3 year course 

5 year courae 
Inspection pending for Recognition. 

3 year and 5 year course 

3 vear course 

3 year course 

3 year couru 

3 vear course 

3 vear couru 

3 year couru 

3 year course 

3 year course 

3 year coUrse 

3 year course 
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1. Oowmment Nehru College. Agar. M.twa 

2. Government K.P. College. Oewa 

3. K.N. Katju Law College. RatIam 

4. B.S.N. Govemment College. Shajpur 

5. Government J.N.S. College. Shujalpur 

8. Madhav College. Ujjain 

7. Sandipanl Law College. UJjaln 

8. ShrI J.N. VidhI Mahavidyalaya. MandMur 

9. Gyan Mandir College, Neemuch 

10. Nav Samwat Law College. Ujjain 

IIAHARASTRA 

I. SAHT GADaE 8A8A AllARAVAn UNIVERSITY, AIIARAVATI 

1. Dr. Panjabrao Deehmukh College of Law, Amravatl 

2. Smt. Sltabal Arts College, Akola 

3. Amoiakchand Mahavldyalay&. Yavatmal 

4. Advocate Rarnakriahnaji Rathl Law College, Wahlm 

S. Vinayak Vidyamandir Cotlege of Law. Amravall 

6. Shri Rambhau Shelke Law College. Khamgaon 

7. Mukul Waanlk College of Law, Buldana 

8. Akola Law College. AkoIa 

L BHARATI VlDYAPEETH UNIVERSITY, PUNE 

1. Sharall VIdyapeeth'. New Law College. Pune 

.. DR. BAIIAUHEII ... EDKAR IIARA1HWADllNVER8f1'Y, AURANGAIIAD 

1. Dr. Ambedkar Law College, Aurangabad 

2. N.P.V.N. Palll Law College. Clooo, Aurangabad 

3. M.P. Law College, Arungabad 

3 yMI' CCMne 

3 yMI'.~ 

3 year c:our. 

3 year GOUII8 

3 ynr courI8 

3 year COUI88 

3 year COlA ... 

3 year courae 

3 year eotne 

3 year cou,.. 

2 

3 year and 5 year cou ... 

3 year cou ... 

3 year and 5 year couree 

3 year cou ... 

5 year cou ... 

3 year and 5 year COUI1I8 

3 year cou ... 

5 year COUrI8 

3 year and 5 yeIIr COUrI8 

3 year and 5 year COUrI8 

5 year COUI'M 

3 year and 5 year courae 
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4. SwamI VMkMand stiIIc8Mn Law College, ~ 3 year and 5 year COUf8e 

6. M.S.P' MancWa Law College, Seed 3 yar and 6 year cou ... 

8. MatayodM. ShIbtwI s.n.tha Law College, JIIIna 3 year and 5 year cou ... 

IV. IIUIIIIAI UNIVERSITY. IIUMBAI 

1. Govemment Law College, Church Gate, Mumbal 3 yar and 5 year cou ... 

2. New Law College, Matunga. ~ 3 year cou,.. 

3. Siddharth College of Law, Fort, ~ 3 year cou ... 

4. K.C. Law College, Church gate, MumbaI 3 year cou,.. 

5. GopaIcIat Jharnatmal AMIni Law College, Sandra, MwnbaI 3 year cou,.. 

8. Dr. Ambedkar College of Law, WadaIe, Mumbal 3 year courae 

7. Jitendra Chauhan College of Law. Vile Paris. Mumbal 3 year and 5 year cou,.. 

8. V.p. Mandai's Thane Mu".1 Council's Law College. Thane 3 year cou ... 

9. Nalanda Law College. Mumbal 3 year and 5 year cou,.. 

10. Padmuhree Dr. O. Y. Palll College of Law, Mumbel 3 year and 5 year course 

11. RIzvI Law College. Mumbel 3 year and 5 year course 

12. Mahatma Gandhi Million's ColJege of Law. Navi Mumbal 3 year and 5 year course 

13. M.G.E. Society Pillal's Law College, Navl Mumbal 3 year course 

14. Ad\Iocate Oalhl Patll CoIJege of Law, AIIbag 3 year and 5 year cou,.. 

15. Lata Lajpat Rai College of Law. Mumbal 3 y.ar and 5 year course 

16. Hyderabad(Sind) National Collegiate Board's Navi Guraahani Law 3 year and 5 year course 
College, Ulhunagar 

17. R.E. Sociely'I Shrlrnan Bhagojlsheth Keer Law Col,. RatnagiFi 3 year and 5 year course 

V. NAGPUR UNIVERSITY. NAGPUA 

1. Dr. Ambedkar CoIJege of Law, Nagpur University. Napr 3 year course 

2. Dr. Ambedkar College of Law, Deekaha Bhooml 3 year and 5 year course 

3. N.M.O. Arta and Commerce College, GondIa 3 year course 

4. YeIIfwanI MahavicIhyaIaya, Wenlw 3 year cou,.. 
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5. G.H. RaiIonI Law School, Napr 

8. Jal MahakaH ShIkIhan Sanstha Law College, Wardha 

7. Shanta .. m PotduIche National Academy for Legal Studlet and 
Relearch, Chandrapur 

8. Dr. BabaNheb Ambedkar College of Law, Bhandara 

9. Central India College of Law, Napr 

10. M.B. Patel Degree College 01 Law, Shandara 

VI. NORTH MAHARAITRA UNIVERTSITY, JALGAON 

1. K.C.S. Society .. S.S. Manlyar Law College, Jalgaon 

2. Dr. Babasaheb Ambedkar Memorial Law College. Ohule 

3. Nandurbar Taluka Vldhayak Samiti's College of Law, Institute of Legal 
Education and FWR~h, Nandurbar 

4. Dr. Ulhas Patll Law College. Jalgaon 

5. K.E. Society', Law College. Amalner 

VI. PUNE UNIVERSITY, PUNE 

1. The New Law College, Ahmednagar 

2. M.G. Vidya Mandl,.s K.B.H. Law College, Malegaon 

3. I.L.S. Law College. Pune 

4. A.B.M.S.P.Y. Rao Chava~ Law College Pune 

5. M.C.E. Society's A.K. Khan Law College. Pune 

6. N.B. Thakur Law College. Nashlk. 

7. Vldya Partishtan's Law College. Baramati 

8. Khudur Govinc:lrao Adik Law College, S~ur 

9. Padmashree Dr. D. Y. Patll Law College, Puna 

10. Navjeevan Law College, Na'hik 

11. Law College, Kharadi 

12. S.p. Sanltha's Law College. Sangamner 

13. Balali Law College, PURe 

2 

3 year and 6 year COUI'I8 

3 year and 5 y...- cou .... 

3 year and 5 year cou .... 
5 year SA l.L.S (Hons.) 

5 year COUI'H 

3 year and 5 year course 

5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year ant' 5 year course 

3 year and 5 year cou .... 

3 year andS year course 

3 year and 5 year course 

3 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year COUI"I8 

3 year and 5 year course 

3 "ar and 5 year course 

3 year n 6 year Course 

.~ 
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14. Singhad Law College, Pune 3 year and 6 year COUrie 

15. AetMhree ShIvntI P .......... MIIharMtra lAw College, Pune .a YIIrand 5 lIM' co.n. 

18. Sh" ShIvajI ....... Sociely'a lAw College, Pune 3 year COUIW 

17. P.E.S. Modem Law College, Puna 3 ~r and 5 yell' COUI'M 

18. D.E.S. Law College. Pur. 3 year and. 5 year OOUIM 

19. N.D.M.V.P. Samaj" Law College. NaIhIk 3 year Ind 5 year cou_ 
20. Abhinav EducItIon SocIeIy'I Law College, Pune 3ynr and 5 year cou .... 

VII. IHIVAJI UNIVERSITY, KOLHAPUR 

1. Shahajl Law College, KoIhapur 3 year and 5 year COUrM 

2. New Law College, KoIhapur 3 year and 5 ear COUrM 

3. N.S. Law College, Slngli 3 year and 5 year COUrM 

4. I,mail 51Mb Mulll Law College, Slllra .3 year and 5 year COUrM 

5. D.G.B. Dayanand Law College, SoIapur 3 year and 5 year course 

6. Rajarahi Shahu Law College. Barsl 3 year and 5 year course 

7. Priyadarshini Dnyan Prabodhlni Law College, Phaltan 3 year course 

8. Vuhwantrao Chavan Law College, Karad 3 year and 5 year course 

9. New Law College, Sangli 3 year and 5 year course 

10. Karamveer Audumbar Patil Law College, Pandarpur 3 year and 5 yea' course 

IX. 8WAMY RAMANAND TEEATH MARATHWADA UNIVERSITY. HANDED 

1. Dayanand College of Law, Latur 3 year and 5 vear course 

2. Shri Shiv';l Law College, Kandhar 3 ye.r and 5 year course 

3. Shri Sarada Bhavan Education Society', Law College, Nanded 3 year and 5 year course 

4. Shri Shlvaji Law College, Parbhani 3 year and 5 y.ar course 

5. B.B.S.P. Mandai', Slnt Tukaram Law College, Udglr 3 year and 5 year course 

6. Shri Sewadu Shiklhan Pa,..rak Mandai', Mahatma Gandhi Law 3 year course 
College, Nanded 

X. IYIIBI08I8INTRMT1ONAL EDUCATIONAL CENTRE, UNIVERSITY. PUtE 

1. SymbioIiI SocieIy', Law College, Puna 3 year Md 5 v-r COUIH 
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IIANIPUR 

L ...... UNIftRIITY, MIttAL 

1. LM.S Law CoIege, tmpheI 

2. .... AcMIrn, of Law, 0rUm 

3. LM.B. u.ma.tId Law College, Churachandpur 

_ClHALAYA 

L NOImf IASTEfIN tILL UNIVERSITY. ItILLONQ 

1. Shlllollg Law College, ShIIIong, 

2. 1la Law College, 1\n 

3. IChIHr - 00loI law College, JowaI 

IIIZORAII 

L I8ZORAII INVERIITY. AlZWAL 

1. MIzcnm Law College, AIzwaJ (Old name It Alzwal Law College) 

NAGALAND 

L NAOALAND lNVERIITY, KOHIMA 

1. 

2. 

3. 

0RI88A 

KohIma Law College, Kohima 

Mokokch Law College, Mokokchung 

City Law College, Dlmapur 

L BERHAllPUR UNIVERSITY, BERHAMPUR 

1. LIngnI,I Law College, Berhampur 

2. GanJam Law College, Berhampur 

3. Jeypore Law College, Jaypore, Berhampur 

4. Brahmapur Law College, BrMmapur 

I. FAlOR MOHAN UNIVER8ITY, BALASORE 

1. BaIacn Law College, BeIa8oN. 

2. BhedrIIk Law COllege, 8hachk 

3 year COUI'Ie 

3 year course 

3 year COUt'88 

3 year cou ... 

3 year cou ... 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year courae 

3 year course 

3 year cou .... 
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PUNJAB 

I. GURUNANAK DEV UNIVERIITY. AllRITSAR. PUNJAB 

1. Department of Law, Gurunanak Dev University. AmrItsar 

2. . Department of Law, Unlv. Regional Centre, Gurunanak Dev 
University, Jelandel' 

3. Regional Centre, Gurunanak Dev University, Gurudaspur 

4. School of Legal Studlee. Gurunanak Dev University, Jalander 

5. Lovely Institute of Law, Phagwara 

e. V.M.S. College, Batala 

7. St. Soldier Law College, Jalander 

8. K.C.L. Institute of Laws for Women, Jalandhar 

L PUNJABI UNIVERSITY. PATIALA 

1. Department of Law, Punjab! Unlwrllty, Patlala 

2. Army Institute of Law, Patlala 

3. Guru Kashi Regional Centre, Punjabi University, Bathinda 

4. Bhai Gunia. College of Law. Sangrur 

5. L/ncon CI"'.I.Jg8 of Law, Patlala 

6. Baba Farid Law College, Farldkot 

7. Sardar Amarjit Singh Memorial lnatltute of Law. Dhanthal 

8. Rayat and Bahara'. College of Law, Sahauran 

RAJASTHAN 

L JAI NARAIN WAS UNIVERSITY. JODHPUR 

1. Faculty of Law. Jei Narain Vyas University. Jodhpur 

2. Mahlla VIdhi MMavldyalaya, Jodhpur 

3. Jodhpur UlW College Md R .... rch Centre. Jodhpur 

L MAHARISHI DAYANAND IARAIWATI UNIVERSITY. AJMER 

1. Shri M.L. V. GcMmrnent. Co/IegI. Bhl/wara 

320 

2 

3 year cou .... 

3 year cou .... 

5 year cou,.. 

5 yea, cou .... 

3 year and 5 year COUr88 

5 year course 

3 year and 5 year course 

3 year and 5 year cou .... 

3 year cou .... 

5 year course 

3 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year and 5 year ~ourse 

3 year and 5 year course 

3 year and 5 year cou .... 

3 ye., cou .... 

3 year COlII'M 

3 year course 
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2. Government College, A;nIr 

3. 

4. Shrt B.R. Mintha Government College, Nagaur 

5. Dr. Ambedkar VIcIli MahllvidyelaVa, Tonk 

6. Ranthamb<l:'8 Law College, Swai Madhopur 

7. Rajiv Gandhi Mahavidyalaya. Tonk 

.. IIOHANLAL SUKHADIA UNIVERSITY, UDAIPUR 

1. University College of Law. M.S. University. Udaipur 

2. Dr. Nagendra Singh College of Law. Bharatiya VIdya Mandir, Sanawara 

3. Govemmenl Law College, Sirohi 

4. Bhopal Nobel'. Law College, Udaipur 

5. Vardhman College, Udaipur 

6. Owarkesh Law College, Rajlamand 

IV. NAnONAL LAW UNIVERSITY, JODHPUR 

V. RAJASTHAN UNIVERSITY, JAiPUR 

1. B.S.R. Govemment Arts College, Alwar 

2. University College of Law, University of Ra;uthan. Jalpur 

3. S.K. Govemment College, Sikar 

4. M.S.J. College, Bharatpur 

5. Govemment College, DhoIpur 

6. Khandelwal Law CQIIege, Bharatpur 

7. Jaipur Law College, Jaipur 

8. Vldyaathali Law College, Jaipur 

9. Manatma JyotI Rao PhooIe Women'. Law College. JaIpur 

10. Maharshi Dayll18nd Law College. Jaipur 

11. ~ GandhI College of Law. Jaipur 

12. ReJpuIana Law College, Jaipur. 

3 year course 

3 year couru 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year course 

3 year cou .... 

3 year course 

3 year course 

3 year course 
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2 

BBA LLB . B.Sc. LL.B Recognised 

3 year couree 

3 year course 

3 year cou,.. 

3 year cou,.. 

3 year course 

3 year course 

3 year course 

3 year cou,.. 

3 year course 

3 year couree 

3 year course 

3 year courM 
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13. Seth Motllal. Law College, Jhunjhnu 3 . year course 

14. University Law College, Centre II, Rajasthan Unlwrslty, Jaipur 3 year course 

15. Bhagwan Mahaveer Law College and Research Centre, Jaipur 3 year course. 

16. Shaheed Bhagat Singh Vidhl Mahavldyalaya, Jaipur 3 year course 

17. Akshadeep Girll Law College, Jaipur 3 year course 

18. Dausa Law College, Dausa 3 year course 

19. St Wilfred', College of Law, Jalpur 3 year course 

20. Mahaveer Law College. Jaipur 3 year course 

21. Shri Bhawani Nlketan Law College, Jalpur 3 year course 

22. Rajasthan Law College. Sikar 3 year COUrN 

23. Arya Kanya Viethi Milhavidyalaya, Alwar 3 year course 

24. Rajasthan Law College. Chlrawa 3 year course 

25. Shri Krishna Academy of Legal Studies. Alwar 3 year course 

26. Rajdhanl Law College. Jaipur 3 year course 

VI. UNIVERSITY OF BIKANER. BIKANER 

1. S.J.S.R. Jain College, 81kaner 3 year course 

2. Govemment Dunger College, Sikaner 3 year course 

3. Government Lohla P.G. College, Churu 3 year course 

4. N.M. Law College, Hanumangarh 3 year course 

5. Seth G.L. 8ehani S.D. College. Sri Ganganagar 3 year course 

6. S.G.N. Khalsa College. Sri GangaNagar 3 year course 

7. Government P.G. College. Sri Ganganagar 3 year course 

8. Gyan Vidhl Mahavldyalaya. Sbner 3 year course 

9. Maharishi Dayanand Law College. Sri Gangilnagar 3 year course 

VI. UNIVERSITY OF KOTA, KOTA 

1. Sharat Law College. Kota 3 year course 

2 Govemment College. KOla 3 year course 
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1 

3. GOvemment College. Jhalawar 

4. Govemment . CoUeg8. Bundl 

5. Veena MemorIal Law College. KarauU 

SlKKIII 

L NORTH BENGAL UNIVERSITV. RAJARAIIIIOHANPUR 

1. SIfdcIm GovemmentLaw College. Sikkim 

TAMIL NADU 

L TAMIL NADU DR. AMBEDKAR LAW UNIVERSITY. CHENNAI 

1. Central Law College,. Salem 

2. Government Law College. ThiNnelvel1 

3. Government Law College. Thlrchy 

4. Govemment Law College. Colmbatore 

5. Dr. Ambedkar Govemment Law College. Chennal 

6. Govemment Law College. Madurai 

7. School of excellence. Tamil Nadu Dr. Ambedkar Law University. 
Chennai 

8. University Law Collage. The Tamil Nadu Dr. Ambedkar University. 
Chengalpattu 

TRIPURA 

L TRIPURA UNIVERSITY. AGARTALA 

1. Trlpura Government Law College. Agartala 

UTTARANCHAL 

L HEMVATI NANDAN BAHUGUNA GARHWAL UNIVERSITY. GARHWAL 

1. D.A. V. College. Dehradun 

2. S.R.T. Const College, Tehri 

3. Dr. B.G. Reddy Const College. Pauri 

4. Government Degree College. Gopashwar. Garhwal 

5. Suahlla Devi Centre for Professional Studies and Research'S Law 

College •. Dehradun 

2 

3 year courae 

3 year courae 

3 year courae 

5 year COln8 

3 yea, and 5 year course 

3 year and 5 y .. , COUIP 

3 year and 5. y ..... course 

3 year and 5 year course 

5 year (B.L.) Hons. 

3 year and 5 year course 

5 year (B.L.) Hons. 

3 year· and 5 year course 

5 year course 

3 year course 

3yearcourae 

3 year courae, 

3 year coursft 

3 y!'ar and 5 year course 



327 DECEMBER 18, 2005 
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6. Unleon Law College. Dehrudun 

7. Bishamber Sahel Law InIIIIute. Roorkee 

8. B.S.M. Law College. Roork .. 

9. Roorkee Law College, Roork .. 

I. I.C.F.A.I. UNIVERSITY, DEHRADUN 

1. School of Law, l.e.F.AI .. Unlverally, Dehradun 

... KUMAON UNIVERSITY, NAlNlTAL 

1. The Faculty of Law. Kumaon UniversItY, Aimora 

2. Chanalcya Law College. RudrllPUr 

UTTAR PRADESH 

L AUGARH IIUSUM UNlYf.RSITY, AUGARH 

1. Faculty of Law. Aligarh Muslim Univel"lity. AIigarh 

I. ALLAHABAD UNIVERSITY, ALLAHABAD 

1. Faculty of Law. Allahabad. Univel"lity, Allahabad 

2. Allahabad Degree College. Allahabad 

3. C.M.P. Degree College, Allahabad 

II. SAMARAS HINDU UNIVERSITY, VARANASI 

1. University Law School, Bana,.. Hindu Unlvel"llty, Varanaai 

IV. BUNDELKHAND UNIVERSITY, JHANSI 

1. Bundelkhand College. Jhanal 

2. B.J.R. Institute of Law, Bundelkhand UnIvereIty, Jhanai 

V. CH. CHARAN SINGH UNIVERSITY, MEERUT 
(fonnerty MEERUT UNIVERSITY) 

1. Meerut College, Meerut 

2. N.A.S. College, Meerut 

3. J.V. Jain College. Saharanpur 

4. D.A. V. College. Muzaflllmagar 
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3 year and 5 year course 

3 year courae 

3 year course 

3 year course 

3 year and 5 year cou ... 

3 year cou ... 

5 year cou .... 

5 year cou .... 

3 year and 5 year course 

3 year course 

3 year course 

3 year cou .... 

,. 
3 year course 

3 year and 5 year course 

3 year course 

3 year course 

3 year cou .... 

3 year course 
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5. N.R.E.C. College, KhuIja 3 year cou ... 

6. TI'MIIam College 01 Law, Meerut 5 ~ COUrM 

7. Sardllr Patel SUbhanIII InIIIlute 01 Law, Meend 5 yeIIr course 

a. U.M.T. Law College, Meerut 3 year and 5 year course 

8. 3 year and 5 year cou .... 

10. I.M.E. Law College, SahIIIbad 3 year and 5 year COUrM 

11. I.P.S. law College, Ghuillbad 3 year COUfM 

12. t.A.M.R. lew College, Ghazlabad 3 year and 5 year COU .... 

13. Janhlt College of Law, Greater Noida 3 year and 5 year course 

14. Integrated School 01 Law, Ghazlabad· 3 year COUrH 

15. Lloyd Law College, GreMer Noida 3 year and 5 year cou .... 

16. S.D. College 01 Law, Muzzafarnagar 5 year cou ... 

17. Ooon Law College, Sunderpur, 3 year and 5 year course 

18. B.O.S. School 01 Law, Meerut 3 yea, course 

18. I.T.S. Law College, Mohan Nagar 3 year and 5 yea, cou ... 

20. Modem College of Law, Ghaztabad 3 year COU .... 

21. Hart College of Law, Sharanpur 3 year cou ... 

22. Hartal School 01 Law, Greater Noida 5 year cou ... 

23. I.M.S. Law College, Noida 5 year cou ... 

24. Deen 0" College of Law, Muzaffamagar 3 year cou ... 

26. Dewan Law College, Meerut 5 year cou ... 

26. Amity Law School, Greater NoIda 5 yea' cou ... 

27. IneIIlute 01 Law, Ch. Charan Singh UniverIIIy, Meerut 5 year cou ... 

28. PhooIwati Devi Instilute 01 Law, Tatirl 3 year and 5 year courae 

28. SanIcaIp InIIItuIe 01 Law, GhazNIbed 3 year cou ... 

30. 3 year ccxne 

31. 9warm VMIcanand Law College. HIPUI' 3 year OOUI'M 
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32. Bhagwatl College of Law. MeerLlt 

33. Shrl Ram College of Law. Muzaframagar 

34. Unique Law College. Muradnagar. Ghazlabad 

36. S.V.M. Law College. Bulandsahar 

36. Deepanlhu Law College. Sharanpur 

VI. DR. BHlMRAO AMBEDKAR UNIVERSITY, AGRA (Formerly Agl'II 
UnlY.,.lty) 

1. Babu Shlvnath Aggarwal College. Mathura 

2. Sri Varshney College. AIIgarh 

3. D.S. College. AJigarh 

4. Adltya College of Law. Agra 

5. Harl Das Institute of Legal Studies and Research, Mathura 

8. Shrl Glrraj Maharaj College of Law and Professional Studies, Mathura 

7. Vrlndavan Law College. Mathura 

8. Shri JH Saba College of Law. Mathura 

9. Department of Law. Dr. B.R. Ambedkar University, Agra 

10. Smt. Laungshree Devl College of Law. Disrlct : Mahamayanagar 

11. Vivekananda College of Law. Allgarh 

12. H.S. Law College, Etah. ,Agra 

VII. DR. RAM MANOHAR LOHIA UNIVERSITY, FAIZABAD (Formerly Awadh 
Unlver.'ty) 

1. K.S. Saket Post Graduate College, Faizabad 

2. Kamla Nehru InstltLlte of Science and Technology, Sultanpur 

3. Nandlnl Nagar Law College, Nawabganj 

4. Rajesh Pandey College of Law, Ambedkamagar 

VII. D.D.U. GORAKHPUR UNIVERSITY, GORAKHPUR 

1. Faculty of Law, GorBkhpur University. Gorakhpur 

2. St. Andrews" "College. Gorakhpur 

to Question 

2 

3 year and 5 year course 

3 year and 5 year course 

3 year course 

3 year course 

3 year COUI'88 

3 year and 5 year course 

3 year COUI'88 

3 year course 

3 year and 6 year course 

3 year and 5 year course 

3 year and 5 year course 

3 year course 

3 year and 5 year course 

3 year course 

3 year course 

\3 year course 

3 year and 5 year co~rse 

3 year course 

3 year and 5 year course . 
3 year course 

3 year course 

3 year course 

3 Year course 
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3. Sant Vlnoba College. Deorta 

4. A.P.N. College, BaatI 

5. Oriental Law lnatilute. Deorta 

IX. LUCKNOW UNIVERSITY, LUCKNOW 

1. The Faculty of Law, Lucknow Unl\lerslty, lucknow 

2. Sri Jal Naraln Degree College, Lucki'low 

3. Shia P.G. Degree College. Lucknow 

4. D.A.V. ~Ie. College. Lucknow 

5. Unity law College, Lucknow 

6. Narvde8hwar Vldhl Mahavldyalaya. lucknow 

7. Baba Saheb Bhimrao Ambedkar Law College. lucknow 

8. City Academy Law College. lucknow 

9. Heeralal Yadav Law College. Lucknow 

X. MAHATMA GANDHI !(ASHI VIDHYAPITH, VARANASI (Form .... y KIehl 

VldhYIIPMth) 

1. Faculty of Law, Mahatma Gandhi Kashi Vldyapeeth Varana,1 

XI. SHRI CHATRAPAn SHAHWI MAHARAJ UNIVERSITY, KANPUR 

1. V.S.S.D. College, Kanpur 

2. Brahmanand College, Kanpur 

3. Mahmoodabad Law College, Mahmoodabad 

4. Dayanand College, Klnpur 

5. Shaheed Bhagat Singh Vldhl Mahavidyalaya, BIthoor 

6. Major Shiv Dayal Singh law College, Farukhabad 

7. Khaitanji law College, Sitapur 

XI. VEER BAHADUR SINGH PURVANCHAL UNIVERSITY, JAUNPUR 

1. Shibali National College, Azamgarh 

2. Tllakadharl Mahavtdhyalaya, Jaunpur 
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3 year course 

3 year course 

3 year cou .... 

3 year and 5 yelr course 

3 year course 

3 year cours, 

3 year course 

5 year course 

3 year and 5 year course 

3 year course 

3 year course 

3 year cou .... 

3 year course 

3 year course 

3 year cou .... 

3 yetlr cou .... 

3 year COUI'H 

3 year cou .... 

3 year course 

3 year course 

3 year course 

3 year COUIH 



335 Written An....,. DECEMBER 16. 2005 10 Question 338 

1 2 

3. Maharaja Balvant Singh College. Gangapur. Varanasi 3 year COUl88 

4. Harichandra Mahavidhyalaya. Varan .. i 3 year course 

5. Sant Keenaram P.O. College. Sonebadra 3 year course 

6. Sn Harahheti MahavldyaJaya. BaHia 3 year course 

7. ..... Sareds Law College. Azarngarh 3 year course 

8. Dr. RIzvi College of Law. Kararl. Kauahambl 3 year and 5 year course 

9. Baldeo SM Dhar Law College, Ghazjpur 3 year course 

10. Klaan Vidhl Mahavldyalaya, Murlyarl, Jakhanlan 3 year course 

11. Shivanl Gaurav Memorial Law College, Jaunpur 3 year course 

12. Shrl Jagrup Yadav Smarak Vidhi MahavidyaJaya, Mau 3 year course 

13. Sudhakar Women', Law Degree College, Varanul 3 year course 

14. Harl ~hankar Prasad Law College, Ballia 3 year course 

15. Lok Bhandhu Raj Harain Vldhl Mahavtdyalaya, Varanasi 3 year course 

18. M .. Khandwarl Vldhl Mahavtdyalaya. Chandaull 3 year course 

17. R.S. eanaras Law College, Varan .. i 3 year course 

18. Uma Nath Sing" Vlethl Mahavidyalaya, Faridpur 3 year course 

XII. ".J.P. ROHILKHAND UNIVERSITY, BAREILLY 

1. Bareilly College, Bareilly 3 year course 

2. K.G.K.CoIIege.~dabad 3 year course 

3. Krishna College of Law, Bljnor 3 year course 

. ~ 4 . Shrljl Institute of Legal and Vocational Education and ReIMn:h', 3 year course 

Silver Law College. Bareilly 

5. Model Public Law College. Chandaual 3 year COUfH 

e. Swami Sukhdevanand Law College. ShIJIIhanpur 3 year course 

7. VIvek College of Law. Bljnor 3 year and 5 year COUfH 

e. Hafiz Rehmat Khan Law College. PUlbhit 3 year course 
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WEST BENGAL 

I. BURDWAN UNIVERSITY, BURDWAN 

1. Deptt. of law, Burdwan University, Burdwan 

2. Hoogly Mohsln College. Hoogly 

I. CALCunA UNIVIRSITY, CALcunA 

1. Unlvel"lity College of law, Calcutta Unlvel"llty, KoIkala 

2. Surendra Nath Law College, KoIkata 

3. South calc,*- law Col., Kolkala 

4. Jogesh Chandra Choudhury law College, Kolkata 

6. Kingston Law College, Barasat 

II. NORTH BENGAL UNIVERSITY, RAJARAMMOHANPUR 

1. Unlvertsty College of law, North Bengal University. Rajarammohanpur 

2. Jalpeiguri Law College. Jalpalgurl 

3. Balurghat law College, Balurghat 

IV. VlDYASAGAR UNIVERSITY, MIDNAPORE 

1. Midnapore Law College, Mldnapore 

2. Haldia law College, Haldia 

3. law College. Durgapur. Burdwan 

4. Sarsuna law College. Sarsuna 

V. UNIVERSITY OF KALYANI, KALYANI 

1. Blmal Chandra College of Law, Murshidabad 

2. Snehangshu Kanta Acharya Institute of Law, Kalyani 

VI. WEST BENQAL NATIONAL UNIVERSITY OF JUDICIAL SCIENCES, 
KOLKATA 

898 

2 

3 year cou .... 

3 year COUrH 

3 year cou .... 

5 y .. rcou .... 

3 year course 

5 year cou .... 

5 year course 

3 yearcours 

5 year cou .... 

5 year cou .... 

3 year and 5 year courae 

3 year and 5 year course 

3 year courae 

3 year cou .... 

5 year cou .... 

5 year course 

5 year courae 

(English} 

Mutuel Fund. 

3838. SHRI PRAlHAD JOSHI : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Govemment II sertously conelder-
Ing the proposal of permitting leading Mutual Funds 
including UTI and AMC for inveeting In 'Fortune-SOO' 
companlea; 

(b) H 10, the detalle thereof; 
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(c) whether the Govemment has al80 .propoeaIe to 

permit thee. mutual fundi to Inveet In Multinational 
Companies; and 

(d) if eo, the details th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S. S. PALANIMANICKAM) : (a) to (d) The 

mutual funda are permitted to inv.st In Indian companies, 

Including 'Fortun. 500' companies and 'multinational' 

companies Incorporated in India subject to Investment 

restriction. prescribed In the Regulations. HOWIMIr, mutual 

funds hav. been permitted to Invest In equltiee of ov ....... 

companies, including 'Fortune 500' companies and 

'multinational' companies not Incorporated In India only if 
such company Is listed ove ...... and has a Ihareholdlng 

of at least 10% in an Indian listed company. They are also 
permitted to Invest In fore g;, debt securities in the 

countries wnh fully convertible currencies. 

{Tians/atJon} 

Delay In NIM .. of Foodgl'llin. under SGRY 

3637.SHRI MOHO. TAHIR: 

MOHO. SHAHID : 

SHRI ASHOK KUMAR RAWAT : 

SHRI MUNSHI RAM : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) whether the Government has assessed the 

reaeon8 for delay in re .... ing foodgralns during 

calamities like drought and floods under special compo-

nent of SGRY: 

(b) if so. whether the Govemment Is enquiring into 

the delay involved in completing the formalitlea regarding 
rele... of foodgrain8: 

(c) if 80, the de ... thereof; 

(d) whether such foodgratna were not diatrbded to 
the Stat. Govemmenta during ~ list year; 

(e) if 80, the reasons therefore; 

(f) whether the stock of such foodgrainl available 

with the States hal been ...... ed; and 

(g) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARliAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (c) Under Special Component 

of SGRY, foodgralns Is allocated to the natural calamity 

affected are.. .. per recommendatton of a High Level 

Commlttee(HLC) headed by Min... of AgriculturelHome 

Affall'8 baaed on the Report of a Central Team deputed 

to ...... the damage by natural calamity. As recom-

mended by HLC, foodgralna Is released after due 

notification of natural caIamiIy ant88 by the State 

Govemment concerned and on receipt of district-wise 

allocation of foodgralns from concemed State. The Central 

Govemment gIvea top priority In completion of all 

formalities splMdlly and release foodgralna as early as 

possible . to take up relief works to provide wage 

employment. 

Cd) Foodgralnsln the tune of 2595236 MT has been 

authorized to 13 State Govemments during the last year 

2004-2005 for natural calamity affected areas. 

(e) Question does not ari ... 

(f) and (g) Implementing Agenclel under Special 

Component of SGRY request for additional requirement 

of foodgraln only after full utilization of available food-

grains to take up ranef works In the calamity affected 

areas. 

{Eng/;"'} 

Repayment of BorrowIng. 

3638.SHRI SUNIL KUMAR MAHATO : 

SHRI KASHIRAM RANA : 

WHI the Minister of FINANCE be pie •• to Itat8 : 
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(a) the...,.ymn 88 pen:entage of bOilow!ngl • 

on date and ten yurabefoM;. 

(b) whether It II correct that the :"8rcentage of the 
repaymentborrowinga hae inontMed: 

(e) If 10. the detaIIa thereof; and 

(d) the st. taken by the Government to check the 

unnecessary borrowings? 

THE MINISTER OF STATE IN Tt1E AND MINISTRY OF 

FINANCE (SHRI S. S. PALANIMANICKAM) : (a) to (c) The 

sha,., of gross market borrowings raised through ISlue of 
dated aec:uritiel required for redemption 01 such securities 
contracted earlier to finance fiscal deficit is .. tlmated to 

Increase from 14.4 percent In 1995-96 to 25.6 percent in 

2005-06 (BE). How8ver. aha,., of gross extemal loans 

required for repayment of extemal loans is estimated to 

decline from 95.3 percent to 43.8 percent during the &arne 

period. The general increase in the domestic redemption 

burden during the period Is on account of increase in the 

quantum of domestic debt and Increase in ,.,Iat/ve 

dependence on luch debt. Inter-year varlationl arise due 
to, Inter alia. bunching of repayments, debt-buyback 

scheme and prepayment of extemal loans. 

(d) Central Govemment h .. been following a policy 
01 fiscal rectitude so .. to ,.,duce gross fiscal defICit and 

thereby contain borrowings. 

. Allocation of FoocIgralna under SGAY . 

3639.SHRI P.S. GADHAVI: Will the Minister of RURAL 

DEVELOPMENT be pleased to &late : 

(a) ~elher the Govemment has Introduced special 

components In SGRY; 

(b) If 10. the details thereof; 

(c) whether IIIIocaIIon 01 ,oodgrainl and fu,. a,., 
made to the 8Iatea on the bMIa 'of r.quirement to deal with 

caIamItIee IUch .. drought, earthquake, cyclone. floods 
etc; and 

(d) If 10, the daIaI8 of foodgratnI and funds 

re"lIld to each State' aeparately who fac8d aevere 
natural caIamItiea in recent yea .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURVAKANTA PATll) : (a) and (b) Yes. Sir. Under Special 

Component 01 SGRY, only foodgrains a,., provided to the 
affected Statn to take up ,.,Iief works to provide additional 

wage employment In the calamity affected are... Cash 

Component for the Scheme is provided by the States either 

from the State Sector Scheme or Centrally Sponlored 

Scheme In which foodgrains are utiHzed. 

(c) No allocation of foodgrains a~ fundi a,., made 

/n advance under the SGRY to the Stat .. on the baais of 

requirement to deal with natural calamities. Only foodgrains 

are allocated ~ed on recommendation of a High Levell 

Committee headed by Minister of AgricultureJHome Affairs 

after due notification by the concemad State Govemments. 

(d) Foodgraln8 released to the calamity affected 

States during 2004-2005 and 2005-2006 are given in the 

enclosed Statement. 

SI. State 

No 

2 

1. Andhra Pradesh 

2. Aesam 

3. B/har 

4. Chhatisgarh 

5. KM1ataka 

6. K8raIa 

7 .. Mlldhya Pradesh 

8. MahaIMhIra 

Statement 

2004-05 

3 

402000 

100000 

384000 

90000 

353620 

42000 

50000 

300000 

2005-06 
/n MT 

4 

210000 

3000 

. 2OODO 

50000 
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1 2 3 

9. Meghalaya 3116 

10. Mlzcnm 500 

11. Orilsa o 100000 

12. Rajuthan neooo 
13. SlkkIm 2000 

14. Tamil Nadu 150000 

15. A and N 7500 

18. Jammu and Kuhmir 7000 

17. Pondicheny 1500 

Total 1092968 

eonaultlltlon on Rural Economy and 
Development 

3640. SHRI MADHU GOUD YASKHI : Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

(a) whether a 3-day national consultation on 

empowering livelihood was held recently to discuss the 

eoncema relating to rural economy and development with 

a focul on over 300 million people living below poverty 

line In the country; 

(b) If 10, the details thereof; 

(c) whether Poorest Areas Civil Society Programme 

with the help of British Govemment II implementing thl8 

programme In 81x States; 

(d) If 80, the details thereof alongwlth the criteria 

adopted In selecting the States; and 

(e) the reasona for not Incfudlng Telengana Region 

of Andtua Pradesh In the above programme? 

THE MINISTER OF STATE IN THE MINtSTRV OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTA~ AFFAIRS (SHRIMATI 

SURYAKANTA PATll) : (a) ... d (b) The MInistry of Rural 

Development did not hold any National Consultation on 
empowering livelihood in the recent put. 

(c) to (e) As per information furnished by the 

Department of Economic Affairs, the Poorest Areas Civil 

Society (PACS) Programme Is being Implemented in 

various States of India under the funding by Department 

For International Development (OFID), Govemment of U.K 

Currently the programme i8 spread across In six States in 

India I.e. Bihar, Chhattisgarh, Jhartchand, Madhya Pradesh, 

Maharashtra and Uttar Pradesh. The PACS 18 an NGO 

Programme directly funded by DFID and the criteria 

adopted in selecting the States or the project or the NGO 

rests with DFID. 

Violation of SGRY .lul.lI ... 

3641. SHRI B. MAHTAB : Will the Minister of RURAL 

DEVELOPMENT be pleased to state : 

(a) whtlther the Government is aware that 

Sampoorna Gramln Rozgar Yojana (SGRY) is not actually 

benefiting the beneficiaries for whom It Is intended for; 

(b) if 80, the details thereof and the rea80ns therefor: 

(c) whether certain Statel have iaued separate 

guidelines thereby violating the provilion8 set by the 

Government; 

(d) If 10, the details thereof; and 

(e) the steps taken by the Government to rectify the 

same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) and (b) The Sampoorna 

Grameen Rozgar Yojana (SGRY) 18 open to all rural poor 

who are In need of wage employment and desire to do 

manual and unskilled work. As per Concurrent Evaluation 

Study Report, by and large the scheme tIas fu1fliied the 
desired objectIvea. 



345 AGRAHAYANA 25. 1927 (SAKA) 

(e) Met Cd) No, Sir. State Governments hav. not iIIued 
any separate guideIineI for Implementation of SGRY In 
their Sta .... 

(e) Does not arlle. 

3642. SHRI HITEN BARMAN : WIN the Minilter of 
NON-CONVENTIONAL ENERGV SOURCES be pleased to 
ltate : 

(a) whether a large number o.t vllIagee In the counby 

are without electricily particularly, In wa.t Bengal III now; 

(b) If so, the details theraof State-wise; 

ee) the number of villages proposed to be electrified 
during 2005-06 and In the next year State-wise; 

(d) whether any proposal has been received for 
funding of Solar Powr projects in the non-electrlfled 
villages; 

Ce) If so, the details thereof, State-wile; 

(f) the details of Solar Power projeCtl under 

implementation in the country; and 

(g) the amount of subsidy/grants disbursed year-
wise for Solar Power projecta State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGV SOURCES (SHRI VILAS 
MUTTEMWAR) : (a) to (c) AI per the 2001 census data 
1.19,570 inhabited vlHages are yet to be electrified In the 
country out of which the number of unelectrilled Inhabited 
villages In West Bengal Is 6240. The State-wise detalia of 
unelectrlfied villages are given in the enclosed Statement-
I. Under the Rajiv Gandhi Grameen Vldyullkaran Vojana of 
Ministry of Power. a tentative target for electrification of 
50,000 villages has been proposed during 2005-06 and 
2006-07. State-wise targets have not been set. 

(d) to (f) Vea, Sir. The Ministry is implementing Remote 
VIllage Electrification Programme for electrification of thole 
unelectrlfled vlII8gea where grid COf'.lIectlvlty Ia eIIher not 

feasible or not coat effective. These villages are being 

electrified with various non-conventlonal energy IOUrceI 

including IOIar power. The State-wiae break-up of the 
vtIIIIgea anady electrified and under eIectdfIcmton 
through solar power ant given in the enclosed StaIement-
n. 

(g) The State-wise details of aubaidy released under 
the Remote ViRage Electrification Programme since 2001-
02 are given in enclosed Statement-III. 

State-wise details of Un-electrlfied 

vI'''ges in the country 

SI. State Un-electrified 

No. 

2 3 

1. Andhra Pradesh 48 

2. Arunachal Pradesh 1528 

3. Assam 6043 

4. Bihar 19764 

5. Chhattilgarh 1212 

6. Gujarat 126 

7. Haryana 5 

8. Himachal PradHh 604 

9. Jammu and Kalhmir 118 

10. Jharkhand 21713 

11. Karnataka 710 

12. Madhya Pradesh 1643 

13. MaMraIhtra 744 

14. Manipur 272 

16. MeghaIaya 2786 

18. Mizorwn 1e 

village. 
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1 2 3 1 2 3 

17. NagaJand 62 21. Tripura 40 

18. 0rI ... 9868 22. Uttaranchal 2630 

19. Rajasthan 2477 23. Uttar Pradesh 40900 

20. 5ikkim 46 24. West Bengal 8240 

s.twnent-n 

State-wise number of Villages Electrified and under Electriflt:stion through Solar Power Systems 

51. State 2002-03 2003-04 2004-05 2005-06 Under 
No. Implementation 

1. Arunachal Pradesh 3 Q 9 13 

2. Assam 36 3 

3. Chhaltisgarh 30 152 53 

4. Gujarat 22 

5. Jammu and Kashmir 90 50 

6. Jharkhand 24 84 

7. Madhya Pradesh 48 

8. Maharaahtra 18 

9. Manipur 106 28 

10. Mizoram 
:1 ..... ;,.;. .... ',' 

7 13 

11. Meghalaya 24 1 
:1Ir 

12. Otiaaa 8 10 

13.~ 24 

14. ~ 18 30 

15. unr.nct.I 1. 52 132 

18. Utter PfIIdIIh 250 

17. West Bengal 245 312 80 38 145 



AGRAHAVANA 25. 1927 (SAKA) .... .....,. ... 
(Rupees in Laiche) 

St. 2001-02 aocM-06 
No. 

1. Andhra PradeIh 108.50 

2. An.nachalPntdeIh 108.83 484.00 88.08 

3. Assam 88.50 23.00 

4. Chhattilgarh 241 595.00 332.13 8.00 

5. Gujarat 8.61 

6. Haryana 83.88 

7. Himachal Pradesh 12.00 15.00 

8. Jammu and Kashmir 744.30 607.00 511.50 

9. Jharkhand 105.80 837.41 

10. Uadhya Praciel>h 109.25 

11. Maharashtra 313.83 

12. Manipur 730.00 33.00 79.01 

13. MeghaIaya 322.55 175.85 

14. Mlzoram 144.75 

1S. Ort ... 42.89 

18. RaJasthan 184.50 176.22 

17. Silddm 8.60 

18. TM1iInadu 367.00 

19. T., .. 93.00 741.50 1(J62.40 

20. UItaranchaI 165.00 344.81 720.05 50.52 

21. Ultar Pradeah 199.40 1342.70 0.57 

22. WMt8enga1 150.00 367.00 2388.95 72.05 
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Computerlutlon of Land Recorda 

3843. SHRI SUBODH MOHITE : Will 1M Miniiter' of 
RURAL DEVELOPMENT be pleased to state : 

(a) whether the Govemment has fixed any time-

frame for computerlsation of 'and records and formulated 
plan for the purpose; 

(b) If so, the details thereof; 

(c) whether the Govemment is facing any probleml 

In computerlsation of land records in some Stat .. ; 

(d) If 10, the details thereof; and 

(e> the steps taken to overcome the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENDRA> : (a> and 

(b> The progress of the scheme of Computerisation of Land 
Records (CLR) was reviewed during the Conference of the 
Revenue Ministers of States held on 22.11.2004 and Stat. 

wise targets for completion of various activities of the 

scheme were fixed. State Govemments were requested to 
adhere to the targets fixed by this Ministry. A statement 
lhowing Stat.wlse targets set by this Ministry for 

completion of various activities of the scheme of CLR is 

enclosed. 

(c) and (d) Problems faced in the implementation of 
the scheme of CLR:-

In most of the States, Survey/Resurvey Settle-

ment Operations have not been carried out 

regularly. Thus. the ground reality like Sub-

DIvtSlon of plots. uptodate HI... Numbers and 

village maps are not available. Therefore. States 

wanted to update their records before undertak-
Ing computerization. 

Due to technological advancements there have 

been continuous changes in technologies from 

DOS (Single User System) to UNIX-FOX 8aHI 
ORACLE (Multiple UHr)IWindowsllllnguage in-
terface which resulted in delay In completion of 
basic data entry. 

Non-availabHlty of private data entry agencies In 
some States to undertake the mammoth task of 
data entry In local tanguage. 

Delay in release of funds from State Headquar-
ter to the Implementing authority at district level. 

In some of the States. resistance of Revenue 
staff to take up the task of data verification and 

validation has hindered the progress. 

Lack of trained staff for undertaking the job of 
completion of data entry work and managing the 

computer centers. 

Lack of effective monitoring mechanism at State 

and District Level. 

(e> Steps taken by this Ministry to overcome the 

problem :-

States were advised to complete the data entry 
work on campaign mOde. They were allowed to 

engage private data entry agencies/vendors to 

complete the work. which has acceterated the 
implementation of the scheme. 

Suitable software was developed by Nle to port 
legacy land records data into user-friendly 
Window platform. 

States were requested to update the land 
records on continuous basis and conduct 
resurveys using latest equlpmentltechnlques. 

Funds were provided to States to impart 
computer awareness and application software 
training to Revenue officials for smooth opera-
tion of the project. 

Ministry conducted qualitative monitoring and 
reviews through conferences of Revenue Min-
istersiRevenue Secretaries of States and through 
Video Conferencing and Field visits of 
Programme Division Officers. 

Stat.. were asked to prepare a plan of action 
to complete the varioUl actlviliel, uncler the 
scheme in a time bound manner. 
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sa. Category and Name ActtvItIes 
No. of State CompletIon Develop- SettIng up ProvIdng StoppIng Imparting 

of data ment of of computer legit of paraDeI training to 
entry and Mutation Centre at sanctity to 8ystem of Revenue 

III vaIdatIon Software sanctioned computertz- laaulng of OffIcfafa 
andbacktog Teh8iII ad ROR ROR and 

Updation Talutcs andCanying levying 
out on-line user 

mutation and charge •. •• 
updatIon and 
dIatrbItIon 
of ROR 

1. Special Category - Kamataka. ~ed Already Already Already Completed eoq,teted 
Tamilnadu. Goa developed done done 

2. Category-A 6 months Already 3 montha 6 month, S months Completed 
Gujarat, Madhya Pradesh. Rajasthan. developed 
West Bengal. U.P. Chhattlsgrah, SlkkIm, 
NCT-Delhl, Pondlcherry 

3. Category-B Andhr. Pradesh, 9 months Already 6 months 1 year year 6 months 
Haryana, Himachal Pradesh, Orisaa. developed 
Maharashlra. Dadara and Nagar. 
Chandigrah 

4. category-C Arunachal. Aaaam, 1 year 6 months 1 year 18 months 18 months 1 year 
Kerala, Manipur, Mizoram. Nagaland, 
Tripura. Uttranchal, Jharkhand 

5. Category-D 1 year 6 month8 1 year 1 year 18 months 1 year 
Punjab. Bihar, Jammu and Kashmir 

6. Category-E (Meghalaya, A and N 18 months 1 )'ftar 

Istands Lakshadweep) 

··Categories are based on actual performance of the Stat.. as reported. 

Wortd Benk LoIIn for Au .. 1 Electrlflcdon 

3844. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of POWER be pleased to etate : 

(a) whether Wortd Bank Ioanl .......... extended 

for rural electrification of the country; 

(b) if so. the dele/fa thereof and the quantum of 

Wortd Bank usIItance extended 'or this purpose during 

the lUI three years; 

(c) the number of villages tdentified for electrifica-

tion through the Wortd Bank IHiItance and the dele/II of 
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wiegel without electricity In the country and also thole 
in the West Bengal Slate; and 

(d) the action plan of Govemment to provide power 

to d the vIIIaget In W'" Bengal and other Statea? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) No, 

Sir. 

(c) No viUage hu been ldentlfiedlelectrtfled for 

electrification through Wortd Bank 88Ilstance. There are 

1.18.750 un-electrified villages u per 2001 cenlUl In the 

entire country which are to be electrified. 

In West Bengal around 6,240 villages are un-

electrified as per 2001 census. 

(d) The Govemment " India in April, 2006 intro-

dur.ed -Rajiv Gandhi Grameen Vidyutikaran Vojana-

(RGGVVl for providing acce88 to electricity to all rural 

househOlds in the entire country by the year 2009. The 

scheme cove,.. electrification of all the villages In the 

country except the villages under the programme of 

Ministry of Non-conventional Sources (MNES) for providing 

electricity from non-conventional energy sources under 

their remote village electrification program"",. 

Under this scheme 90% Capital Subsidy of the project 

cost will be provided for:-

1. Au,.1 Electricity Dl8trlbutIon BlCkbone (AEDB) 

Provision of 33111 KV (or 66111 KV) sub-stations 

of adequate capacity and line. In blocks where 

theM do not exist. 

2. C,..tlon of Village EJectrltlcMlon Intraatrue-
tu,. (VEl) 

EIectriflcatIon of un-electrlfled vlJlagea, Electrlfi-

ClItion of un-electrtfied hIIbItationa and Provialon 

of dIatrtbuIIon trenatonners of appropriate capac. 
Ity In wlwcblfted .~a) 

3. Decent,.II... Dletrtbutecl 0enerIItI0n (DOG) 
and Supply 

Decentrallsed generation-cum-dl8trlbutlon from 

conventional sources for vI1IageI where grid 

connectivity is either not feulble or not coat 

effective provided It is not covered under the 
programme of Ministry of Non-conventional 

Energy Sources for providing electricity from 
non-conventional energy sources under their 

remote village electrification programme. 

The scheme Inter-alia provide8 for financing of 

electrification of aH un-electrified Below Poverty Una (BPL) 

households In the country with 100% capital subsidy. 

West Bengal hu entered into agreement with Rural 

Electrification Corporation Ltd. (REC) and Central Power 

Sector Undertakings (CPSU) for implementing the RGGVY 

for rural electrification. Out of total 18 districts of West 

Bengt"l. proposals have been received for 13 districts. all 

of which have been approved by REC. Notice Inviting 

Tenders (NITs) have been issued for projects of 12 districts 

and awards have been placed for 11 districts. These 

projects for 13 districts will electrify 4283 un electrified 

villages and 145918 un-electrlfied rural households of 
which 97847 are Below Poverty Line (BPL). 

The Action Plan during the Tenth Plan Period for rural 

electrification In the entire country under RGGVY Is as 
below: 

Number of villages targeted for 

electrification during 2005-06 

Number of villages targeted for 

electrifICation during 2008-07 

caah ..... rve Ratio 

10.000 

40.000 

3645. PROF. M. RAMADASS : WHI the Minister of 
FINANCE be pleased to state : 

(a) whether there .. a proposal to give flexibility to 
the ReIerve Bank of Inda (ABI) to cut C8Ih Reserve Ratto 
below 3%; 
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(b) If 10. the ..... thereof; 

(0) whether IhiI move wtI affect. the price Iiluation 
In the country; 

(d) if 10, the detalll thereof; and 

(e) the new InItNmentI that would be Introduced 
tor covering Interest rate riskl In the event of the above 
policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RNANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) CUh 
R ... rve Ratio (CAR) II one of the Inetrumenta of monetary 

control. ~ per the extant provisions of the R8I8Mt Bank 
of India Act, '934 there Is a floor (3.0 per cent) and a 
cenlng (20,0 per cent) on CRR to be pr8lCrbId by the 

Reeerve Bank of India (RBI). The Relerve Bank of India 

(Amendment) Bill, 2005 proposes to remove these limits 
to facilitate a more flexible conduct of monetary policy. The 

prescribed CRR has come down from a high of 15.0 per 

cent of net demand and time liabilities (NDTL) In 1991 to 

the current level of 5.0 per cent, conaIatent with the 

medium-term objective of reducing It to 3.0 per cent. RBI 

In the Annual Policy Statement (April 2006) and the Mid-

Term Review of the Annual Policy Statement (October 

2005) haa reiterated that it will continue to ensure 

appropriate liquidity In the syatem so that all legitimate 

requirementa of credit are met. consistent with the objective 

of price atIIbIlity. RBI has the freedom to employ all the 

policy instruments at Ita disposal flexibly, as and when the 

situation warrants. 

Inftated Tax Demands 

3846. SHRI RAGHUNATH JHA : Will the Minister of 

FINANCE be pleased to state: 

(a) whether the income tax authorities have raiMd 
Inflated tax demands which were later on refunded along 
with Intereet to the tax payera during the last three year; 

(b) If 10. the details thereof. y .... -wlle; 

(c) the reasonl for railing Inflated tax dernandl 
causing financial lola to the State; and 

(d) the action takenlpropoMd to be taken against 

the concerned· officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RNANCE (SHAt S.S. PAlANtMANICKAM) : (a) No, SIr. 
Income tax .........,.. are completed taking Into 

consideration the facts and cln:umstanceI of each cue 
and the demands, If any, are raised by making· additions 
to the returned Income on the basis of the available 
evidence and provisions of lew. 

(b) to (d) In view of (a) DMt. not 1PPIJcabIe. 

Construction 0' .... houMs under 
1ncII .. A.s Yof8M 

3847. SHRI SUBHASH MAHARIA : Will the Minister of 
RURAL DEVELOPMENT be pIeaHd 10 state : 

(0) whether the Government II aware that 

ahelterleuneu wa.almed to be removed In rural areas 

under the Indira Awae Yojana by the end of the Ninth FIve 
Vear Plan period but only 50.34 Iakh hou... were 

conslructeci'upgraded upto March. 2002 against the target 

of 108.53 Iakh housing units; 

(b) If 10, the reuone for constructing/upgrading .... 

number of hoU181 particularly In Rajaethan State as 

compared to other Stalea; 

(e) whether the Govemment Ie allo aware that the 

money released for rural housing was not spent in many 

States on the programme but ml .. pproprlated or expen-

diture incurred In exe... of the approved norma; 

(d) if so, the detaile thereof; 

(8) the reasons for the .. me; and 

(I) the 8tepI taken towards achieving the targets 
within etipulated time and fuR utiHution of funds meant for 

the purpoee? 

THE MIMSTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a' and (b) AI per the information 
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available with thia MInistry, around 85.95 Iakh houIeI were 
COftItructedlupgraded in Nral areas under the Indira 

Awaaa Yojana (lAY) upto the end of the NInIh five Year 

Plan i.e. March, 2002 IInoe 118 Inception agaInet the I8rget 

of 95.26 Iakh houMa. The year-wlee targets are fixed on 
the bull of unit coed of the Indira IwIua Yojana houIeI 
and annual budget available. The marginal ahortage Is due 
to unspent opening balance with the StatHlUnlon 

Terrltorle8. By the end of the Ninth Five Year Plan, the State 

Government of Rajasthan was implementing the lAY 

aatlafactorfly ~ constructing 381633 lAY houses against 

the target of 315831 hou ... C114.5O%). 

Cc) to Ce) Some CU8I of mia-utfltzationlmie-appropna-
tlon or expenditure incurred in exC811 of the approved 
norma, as reported in Comptroller and Audit General CC 

and AG)'s Report, were brought to the notice of the 
concemed State Govemments for remedial measures, as 

the rural housing schemes ilre Implemented by the State! 

Union Territories Governments. 

Cf) The Indira Awus Yojana ClAY) is an ongoing 

allocation based scheme. Under this Scheme, targets for 
the construction of houses are fixed annually based upon 

the availability of funds. The progress under the scheme 

is constantly monitored and the States are advised 
wherever necessary to streamline the implementation 

process. The Bharat Nirman Programme of the Government 

of India which il a businelS plan designed to tackle the 

infrastructure needs of the rural sector also addresses the 
issue of rural housing shortage. To be implemented over 

a four year period starting from 2005-2006, a total of 60 
lakh house. are proposed to be constructed for the rural 

shelterless families under thll programme. 

MRP Unked £Xci .. Duty In Guta ... t 

3648.DR. TUSHAR A. CHAUDHARY : 

SHRI RATILAL !<AUDAS VARMA : 

Will the Minister of FINANCE be pleased to state: 

Ca) whether excise duty linked with MRP hu 

aHected the Small Scale Industry In Gularat adveraety and 
'Gujarat Government hal asked for rationalization of rates 

and duty Itructure; 

(b) If 80, the Government reaction thereto; and 

(c) the stepI being taken to protect the Smal Scale 
Industry of Gujarat which Is aHected adversely by thia duty 

structure? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE CSHRI S.S. PALANIMANICKAM) : (a) to (c) On 

the Issue of MRP Iinkect'excise duty affecting the small 

sector industry, the Chief Minister of Gujarat has made a 

reference to the Govemment requesting to consider (I) 
increase in abatement from retail price from 40% to 50% 

while determining 888e ... bIe value of medicines and (ii) 

for reduction in excise duty from 16% to 8%. The matter 

wee examined and it was decided not to make any change, 

for the present, in the level of abatement and excise duty 

rates, on medicines. 

{1i'ans/at#on} 

Conference of MJ 

3649.SHRI BRAJESH PATHAK: Will the Minister of 

FINANCE be pleased to state : 

<a) whether 23rd Conference of Accountants Gen-

eral was organised in Delhi between 20-22 September, 

2005; 

(b) if so, the details thereof; 

Cc) the important decision taken at the conference; 

and 

Cd) the action taken/proposed to be taken by the 

Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE CSHRI S.S. PALANIMANICKAM) : Ca) and (b) Yes, 

Sir. The Conference deliberated on Ci) enhancing effective-

ness of AudIt CH) Adopting best practices from the 

Anociation of Supreme Audit of India Guidance on Audit 

Quality Management System (iii) Audit Challenges and 

Prospects and Clv) Midterm review of Indian Audit and 

Accounts Department Perspective Plan 2003-08. 

(c) and (d) No decision has tNten taken at the 

Conference. On the recommendation. of Conference, 
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Internal follow up IICIion wIIhIn indian AudIt and AccounII 

Department Is under eXllfNnatlon. 

[English} 

3850. SHAI S.K. KHARVENTHAN : WIN the Minister of 

POWER be pleased to state : 

(a) the number of thermal power plants in the 
country, State-wlae; 

(b) the quantity of power generated from those 
power plants in the country during the IaIt three years, 

year-wise and State-wi .. : 

(c) whether the Govemment proposes to Increase 

the power generating capacity of the thermal power plants; 

and 

(d) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) State-wise 

number of thermal power plants In the country 88 on 
31.03.2005 is given in the enclosed Statement-I 

(b) The quantity of power generation from thermal 

power stations In the country during last three years is 8S 

under: 

Year Energy Generated (MU) 

2002-03 4,48,538 

2003-04 4,66,824 

2004-05 4,86,075 

Details of year-wise and State-wise power generated 

from thermal power plants during 2002-D3, 2003-04 and 

2004-05 ara given in the encloeed Statement-II. 

(c) and (d) During the 10th Plan, thermal capacity 
addition of 7,446 MW hu ..... dy been achieved. Further 

45 thermal projedl totaling 23,889 MW .ra under 

c:onstNction at ~ Out of theI8 about 13,780 MW Is 
likely to come up during 10th Plan. 

Number of Power Stations In the Country State-rMeI 
Mocte-wiae as 'on 31.3.05 

SlateJU.Ts. 

Haryana 

Himachal Pradesh 

Jammu and Kalhmlr 

Punjab 

Rajasthan 

Uttar Pradesh 

Uttaranchal 

Chandigarh 

Deihl 

Central Sector NR 

Sub-Total (NR) 

Gujarat 

Madhya Pradesh 

Chhattlsgarh 

Maharashtr. 

Goa 

o and N Haven 

Daman and DIu 

Central Sector WR 

Sub-Total (WR) 

Andhra Pradeeh 

Karnataka 

Steam 

2 

3 

o 
o 
3 

2 

5 

o 

o 
2 

6 

21 

11 

4 

9 

o 
o 

o 

2 

27 

5 

2 

Ole.el 

3 

2 

1 

4 

o 
o 
o 
o 

o 
o 

8 

10 

o 
o 

o 

o 
o 

o 
o 

10 

3 

4 

o 
o 

o 

o 
o 
o 
1 

4 

7 

8 

o 
o 
3 

o 

o 

2 

14 

5 
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1 2 5 

Bihar 5526 8324 6238 

Jharkhand 6813 6431 7242 

Orlua 12482 17893 23704 

Slkkim Not Not 0 
available available 

west Bengal 35151 37910 40237 

ER Total 59972 68558 77550 

NER Auam 1809 2423 2507 

Trlpura 845 1016 1057 

NER Total 2754 3439 3583 

All India 448538 466824 486075 

Note: Thermal Generation figur.. includes generation 

from steam units 01 capacity more than 20 MW and 

all gasldielel unitl 8upplying committed power to the 
grid. 

UcencH to Fo .... gn Money Cha,..,. 

3651. PROF. M. RAMADASS : Will the Ministe, 01 
FINANCE be pleaaed to atate : 

(a) whether the... 18 any proposal to isaue more 

licenses to money change,. to meet the increulng day 

to day needs of foreign exchange transactions; and 

(b) If 10. the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
Fir~ANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) To 

liberaJlse and ratlonallte the scope of activities cunently 
undertaken by the Authorized Persona handling foreign 

exchange transactions. the Reserve Bank of India (RBI) 

constituted an Intemal group to study the related ...... 
and make recommendatIonI. RBI hal IIIued Pntas 
R ...... on 1at December. 2005 to invite fHdback on the 
report of the Internal Group on "Ucen8Ing PolIcy' for 
AuthoriIed PerIons: LIberaIiIetIon- which Is available on 

RBI webeIte www.rbI.org.ln. 

PrtntInt of NIw NotM 

3852. SHRI BALASAHEB vtKHE PATIL WII the 
Miniater 01 FINANCE be pIeued to ... : 

(a) whether Government iI considering of iuuing 
Ten Thousand Rupees note; and 

(b) If 10. the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No. Sir. 

(b) Does not ariM. 

3853. SHAI RAGHUNATH JHA : Wit the MInIer of 
RURAL DEVELOPMENT be pleased to state 

(a) whether the number of BPL persons estimated 

during Census·2002 a ... IfI()N than those Identified during 

1999-2000 IUrvey; 

(b) If 10. whether the Government had taken a 
decision according to which the number of BPL persons 

Htimated were not to exceed than thole identified a. per 

1999-2000 lurvey; and 

(c) it 80. the ,..alOns the ... for? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIl) : Ca) to (c) The Ministry of Rural 

Development had Iuued guidelines to the StaInIUTI to 
undertake the BPL Cenaua. 2002 baed on door to door 
IUrvey of all the rural households. The ..... of the BPL 

Cenlul 2002 could not be finaUzed because of the order 

palled by the Hon'ble Supreme Court of India In • Writ 

Petition No. 188 of 2001 In the matter of PUCl V. UnIoI, 
of \IdIa. The StateIIUT. hIM been given adeqI .... 
flexlbllly to determine the totaf number of BPl ..",.,. 
either equal to the povefIy eetImaIeI of PIanNng 
ComnUIIon for the year 1998-2000 or the Adjuated Share 
worfced out by the PIan'*'Sl ComndIIkwI, whichever Is 

higher. AnoIt.- ''''' fIedIIIIly .... ..., ..... given to the 
SlalellUTI to .... ~ of the ,..,. .. vMIIIonI. 
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Guideline. for Foreign Money ehlln.,. 

3854. SHRI KISHANBHAI V. PATEL: Will the Minister 

of FINANCE be pleased to state: 

(a) whether the Govemment,proposes to issue new 

guidelines for foreign money changers; 

(b) if 10, the details of guidelines issued by Central 

Bank in this regard; 

(c) the extent to which money laundering will be 

checked by these new provisions; and 

(d) the time by which new changes will be effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a), (b) and (d) 

To liberalise and rationalise the scope of activities currently 

undertaken by the Authorized Persons handling foreign 

exchange transactions, the Reserve Bank ot India (RBI) 

constituted an intemal group to study the related Issues 

and make recommendations. RBI has Issued Press 

Release on 1 at December, 2005 to Invite feedback on the 
report of the Internal Group on "Licensing Poticy' for 

Authorised Persons: Llberalisation" which is available on 

RBI website www.rbi.org.ln. 

(c) To enabl" t\uthorized Money Changers (AMCs) 

to put in place the policy framework and systems for 
prevention of Money Laundering while undertaking money 

changing transactions, RBI has issued Anti Money 
Laundering guidelines for Authorized Money Changers on 

2nd December, 2005 which is also available on RBI 

website www.rbi.org.in. 

Aura' Electrification 

3655.SHRI E.G. SUGAVANAM : Will the Minister of 

NON-CONVENTIONAL ENERGY SOURCES be pleased to 

state : 

(a) the number of remote villages lind remote 

hamlets electrified In the country under the Remote Village 

Electrification Programme and the target fn.cl during the 

Xth Plan period under the .:heme, State-wtse; 

(b) whether the Govemment have identified more 

villages under the scheme; 

(c) if so, the details thereof State-wise; 

(d) if not, the reasons therefor; and 

(e) the funds allocated for the purpose during the last 

three years; State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) 2195 remote unelectrified villages and 

594 remote unelectrified hamlets have been electrified 

under Remote Village Electrification (AVE) Programme of 
MNES since inception in 2001-02. The State-wise details 
are given in the enclosed Statement-I. A. target ot 

electrification of 5000 villages with a budgetary outtay of 
Rs. 735 crores has been set during the Xth Plan period. 
Under the Remote Village Electrification programme, State-

wise targets are not set and the villages are taken up for 

electrification depending upon the availability of funds after 

the proposals are received from the States. 

(b) to (d) The responsibility for identification of remote 
villages which cannot be electrified through grid and hence 

will have to be electrified through non-conventional energy 
sources has been entrusted to the Rural Electrification 

Corporation (REC). The REC has identified part lists of 964 

villages In 5 States, details of which are given in the 
enclosed Statement-II. 

(e) The State wise details of the funds released 

under the Remote Village Electrification (AVE) Programme 
during the last three yeara are given in the enclosed 
Statement-III. 

S. 
No. 

1 

State 

2 

1. Anethra Pradesh 

Statement .. 

Cumulative Achievements 

(No. of Remote Villages and 

Hamlets Electrified) 

Villages Hamlets 

3 4 
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1 2 3 4 2 3 4 

2. . AIunacMI PradHh 78 29. W'" Bengal 1028 2 

3. ~ 39 30. A and N l....a 

4. BIhar 31. ChandIgIIh 

5. a.tIIIgaih 325 32. Dadra and Nagar Havell 

8. DelhI 33. Daman and Diu 

7. Goa -, 34. l.aIcIhachwep 

8. Gujarat 2 35. PondIcherry 

9. Harylna TabII 2195 594 

10. Himachal Pradeah 1tIItiIrMnt~ 

11. Jammu and Kashmir 90 _'e-wi .. dtltalls of villages identified by REC for 

12. Jharkhand 53 electrification through Non-Conventfonal 
Energy Source. 

13. Kamataka 

14. Ker* 558 S. Name of the State No.of Villages 

No. Identified 
15. Madhya Pradesh 

1. Kamataka 16 
18. Maharuhtra 

2. Madhya Pradesh eo 
17. ~r 108 

3. Aaam 413 
18. MeghaIayII 24 

4. Maharuhtra 257 
19. Mizoram 7 

5. Meghalaya 158 
20. Nagaland 

Statement .... 
21. Orla .. 18 

22. Punjab 
State-wise details of Funds released under the 

Remote VIUage Electrification Programme 
23. Rajasthan 

Sl. State 2002-03 2003-04 , 2004-05 
24. Sikldm No. 

25. Tarnilnadu 2 3 .. 5 

26.lI1pura 31 1. . Andhra PracIeIh 108.60 0.00 0.00 

27. UttaranchaI 395 34 2. A and N IIIand 

28. Uttar PradeIh 3. Arunchal Pradesh 108.63 484.00 66.08 
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1 2 

4. Auam 

5. BIhar 

6. ChhatII8garh 

7. DelhI 

8. Goa 

9. Gujarat 

10. Haryana 

11. Himachal Prade.h 

12 .. Jammu and Kaehmlr 

13. Jharbnd 

14. Kamataka 

15. Kerala 

16. Madhya Pradesh 

17. Maharuhtra 

18. Man~r 

19. MeghaJaya 

20. Mizoram 

21. Nagaland 

22. Orissa 

23. Punjab 

24. RaIasthan 

25. Slkkim 

26. Tamil Nadu 

27. ~ra 

28.Uttranchal 

29. Uttar Pradesh 

30. W8It Bengal 
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3 4 5 

88.50 0.00 23.00 

595.00 332.13 8.00 

0.00 8.61 0.00 

0.00 83.88 0.00 

0.00 12.00 15.00 

807.00 511.50 0.00 

105.80 837.41 . 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

109.25 0.00 0.00 

0.00 313.63 0.00 

730.00 33.00 79.01 

322.55 0.00 175.85 

0.00 144.75 0.00 

0.00 0.00 0.00 

0.00 0.00 42.89 

0.00 184.50 176.22 

0.00 8.60 0.00 

0.00 367.00 0.00 

0.00 741.50 1062.40 

344.61 720.05 50.52 

0.57 

357.00 2388.96 72.05 

2 3 4 5 

31. Others (TERI) 0.00 84.46 13.90 

32. I and PAlAdmn-ll 
wesp meeting 

0.00 0.00 1028.58 

Total 3476.84 8578.87 2812.07 

{Tmnslallon} 

Slow prog,. •• of Centnlily SponlOred 
SchetMa 

3656. SHRI BRAJESH PATHAK : Will the Mlnietlr 01 
RURAL DEVELOPMENT be pleased to state : 

(a) whether Central Monitoring Authority of certain 

States convened a meeting in capital Deihl In the month 

of October. 2 005; 

(b) if so, the details thereof; 

(cl whether deep concern has been expl'tSled In 

the meeting regarding irregularities and. slow pac. of 
central schemes like 'Food for Work Programme', Sampoorn 

Gramin Rozgar Yojana, Pradhan Mantrl Gram Sadak 
Yojana etc.; 

(d) if so. whether the Government hal formulated 

any effective echeme to check the irregularities and slow 
pace of these echemes; 

(e) if so, the details thereof; and 

(1) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (c) The Ministry of Rural 

Development convened a 2 days National Workshop of all 

the Projact DiredorsIChlef executive OffIce,.. 01 the Diltrlct 
Rural Development Agenclel (DRDAIZlIIa Parlshade) In 

DeIhl In the month of October.2005. The objective of the 

Workshop wa. to take Itock of fl8ld level problema and 

to ttnd out ways for smooth and effective Implementation 
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of RunII DeveIopIMI It PIOgf8I!IIMI 10 that the benefit of 
the echerMI may IHCh the target groupI. 

(d) to (f) The MInistry of AU,. Development has 

evolved a comprehanalve system of monitoring the 

~ of the programmes, Including the utilization 
of funds, through the periodical Progresa Reports received 
from the Stat8llUTs, field visits by the Area Officers of 

the Ministry and review8 with the State Secretaries 
and with the project Directors of the District Rural 

Development AgencIeWChief Executive OffIcers of Zilla 
ParlshadalPanchayats as well as monitoring by the District 

level Monitoring Agencies and National Level Monitors. 
Besides, Concurrent Evaluation· and Impact Asse .. ment 

Studies are also conducted to find out more effective ways 

of achieving the programme objectives. The Ministry of 

Rural Development has al80 adopted a four pronged 

strategy comprising (i) creation of awareness about the 

scheme (il) transparency (iii) peoples partnership and (Iv) 

accountability, in order to expedite the implementation of 
the IChemeI. 

[English] 

. LoaM to Hlndu"n Copper Ltd. 

3857.SHRI E.G. SUGAVANAM : Will the Minister of 
MINES be pleased to state : 

(a) whether the Hindultan Copper Limited (HCl) Is 
Incurring huge IOS888 during the last few years; 

(b) If 80, the details thereof during the last three 

years; and 

(c) the stepa taken by the Govemment to improVlt 

the profits and performance of HCl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
I 

COAL AND MINISTER OF STATE ,IN THE M.NISTRY OF 

MINES (DR. DASARI NARAYAN RAe) : (a) and (b) 

Hindultan Copper Umtted (HCl) Incurred IossH from 

1888-97 to 2003-04. Detait8 of Io88e8 Incurred by HCl 

during the last tine years Is .. foIIows:-

(in RI. crore) 

.... , Net Lou 

2001-02 184.04 

147.70 

58.16 

(c) Some of the steps taken by the Government to 
Improve the performance of HCl are as foIIows:-

(I) etoeure of unvtabte mIneI. 

(ii) Reduction of surplus manpower through Volun-
tary Retirement Scheme with the fund provided 

by the Govemment .. grants-In·ald. 

(IIi) Provision of Govemment guarantee for raising 

working capital loan. 

(Iv) Provision of plan fund In the form of equity 'or 

replacement and renewal actMtlel. 

(v) Waiver of outstanding Interest on Govemment 

loan . 

(vi) Conversion of Govemment loan Into preference 

capital. 

HCl has posted a net profit of RI. 52.06 cro,.. 

during 2004-05 and the .tntnd has been auataIned In 

2005-06. 

Ru,., ElectrIfication 

3658. DR. ARUN KUMAR SARMA : 

SHRI TEK LAL MAHTO : 

WiU the Minister of NON·CONVENTIONAl ENERGY 

SOURCES be pleased to state : 

(a) whether the Govemment has taken up I8V8ral 

propoAIl for electrification of remote villages In Allam by 

the Non-Conventional Energy Sources; 

(b) If 10, the details thereof; Md 
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(c) the dlatrlct-wiM number of villages being 

identified for the Implementation of the programme and 

IIk8Iy time by which Protects are likely to be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) to (c) Under ita Remote Village 

Electrification Programme for electrification of those 
unelectrifled village, where grid connectivity will either not 

be feasible or not cost effective, the Ministry has '0 far 

provided eupport for electrification of 39 vlllagee In Cachar 

Dlatrlct of Assam through ,olar photovoltaic home. Ughtlng 

eyeterna. Rural Electrification Corporation hal further 

identified a part list of 473 remote vlltagee in the State 

where grid connectivity will not be feaalble and hence will 
have to be electrified with non-conventional energy 

sources. The district-wise details of those villages are given 

In the enclosed Statement. '"' t State has been requested 

to aubmlt project propoaals for their electrification. The 

projects are generally c0"'f)leted within one to two years 
depending upon the type of non-conventional energy 

option adopted. 

81. 
No. 

1. 

2. 

3. 

4. 

5. 

8. 

8. 

7. 

8IMemen' 

District-wise details of Remote Villages 
IdentlfHKI In Assam 

District No. of Remote Villages 

identified 

2 3 

Barpeta 15 

Bongalgaon 11 

Cachar 18 

Darrang 21 

Dhubrl 4 

Dibrugarh 5 

Golaghat 10 

Hallkandl 2 

1 '2 G 

·8. Karbi Anglong 302 

9. Lakhlmpur 10 

10. Mongaon 8 

11. North Cachar Hills 56 

12. Slbeaga, 7 

13. Sonitpur 8 

14. Tinaukia 1 

[Translation] 

3659. SHRI MUNAWAR HAS~AN : 

DR. R. SENTHIL : 

SHRI JASHUBHAI OHANABHAI BARAO : 

MOHO. MUI<EEM : 

Will the Minister of FINANCE be plea~ to state : 

(a, The foreign Assistancelloan received by the 

State Govemment from bilateral and multilateral sources 
during each of last. three years, State-wile and InatilUilon-

wise; 

(b) the interest charged on the Ctt~traI Govemment 

on account of each of these loans; 

(c' the Interest rate charged on the State Govem-
ment by the Central Government of them;· 

(d) whether Govemment are consi('ering passing 

down the benefits to the States; 

(e) If so, the details thereof; and 

(f, If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAMj : (a) Foreign 

Loan assistance is received from varioue bilateral arid 
multilateral development partners by the Central· Govern· 
n'ient are released to the States as AddItiOnal cent,., 

\ 

Asslatance (ACA). State-wiee and ~netItuIion-wiIe detdI 01 
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the foreign loan usistance relelled during the last three 

years are given In the enclosed Statement I. 

(b) Details are given In the enclosed Statement 
II. 

(c) The rate of intere8t on Central Government loans 

to States during the lut three yea ... were: 

2002-03 2003-04 2004-05 

11.5% 10.5% 9% 

on external ..... tanee on the same terms and condltlona 

on which It was received IUbject to the condItton that 
the 88IVIce cast and exchange rate fluctuatlona would aIIo 
be puMd on the StaIee under thle an-angement. 

AccoIdingIy, In cue of new projecllllgned on or after April 

1, 2005, the external ualltance will be paued on 'back-

to-back' basis. Howeya" it hal been decided to continue 
wIIh the exllllng arrangements tor ongoing pro;ects 
regarding release of external us .. nee i.e. it would 

continued to be provided In the tonn of Additional Central 

Aulatance (ACA) In the loan/grant ratio of 10:90 tor 
(d) to (f)' The Government of India hu accepted the SPecial Category States and 70:30 for Non Special 

recommendation ot the 12th Finance Commiaaion to pus . Category Statea. 

Statement-. 

In Re. Crore 

Gennany France Japan IBRD ADB IDA IFAD 

1 2 3 4 5 8 7 

Andhra Pradesh 2002-03 o -0.00 388.34 995.78 0.00 447.28 

2003-04 o 0.00 256.34 1151.18 0.00 950.51 13.85 

2004-05 o 0.00 173.00 216.41 0.00 436.00 0.00 

Allam 2002-03 o 0.00 0.00 0.00 0.00 82.62 0.00 

2003-04 o 0.00 0.00 0.00 409.50 58.22 0.00 

2004-05 o 0.00 0.00 0.00 198.45 95.55 0.00 

Chhattlagarh 2002-03 o 0.00 4.59 0.00 0.00 0.00 0.00 

2003·04 o 0.00 7.92 0.00 0.00 22.64 0.00 

2004-05 o 0.00 6.65 0.00 0.00 0.23 0.00 

2002-03 o 0.00 0.00 1.43 0.00 0.00 0.00 

2003·04 o 0.00 1.48 0.00 0.00 0.00 

2004-05 o 0.00 0.00 O.SO 0.00 0.00 0.00 

Gujarat 2002·03 o 0.00 20.58 144.63 172.38 421 .• 0.00 

2003-04 o 0.78 13.79 . 228.49 830 .• 348.63 6.80 

2004-05 o 0.97 0.00 238.13 314.82 277.81 1.98 
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1 2 3 4 6 8 7 

Hary.n. 2002-03 0 0.00 0.00 0.00 0.00 28.79 9.14 

2003-04 0 0.00 0.00 0.00 0.00 0.00 9.51 

2004-05 0 0.00 24.05 0.00 0.00 0.00 5.77 

Himachal Pf'8deIh 2002-03 0 0.00 0.00 0.00 0.00 0.00 0.00 

2003-04 0 0.00 0.00 0.00 0.00 0.00 0.00 

2004-05 0 0.00 0.00 0.00 0.00 0.00 0.00 

Kamataka 2002-03 0 21.79 212.80 79.84 44.73 38.70 0.00 

2003-04 0 11.88 279.37 182.51 105.73 39.08 0.00 

2004-05 0 17.17 153.31 346.09 166.55 197.73 0.00 

Kera .. 2002-03 0 0.00 10.35 83.24 481.00 48.13 0.00 

2003-04 0 0.00 21.19 82.22 0.00 51.97 0.00 

2004-05 0 0.00 24.90 165.97 435.20 84.24 0.00 

Madhya Pradeeh 2002-03 0 0.00 96.89 0.00 432.87 22.34 0.00 

2003-04 0 0.00 100.63 0.00 293.47 73.41 0.00 

2004-05 0 0.00 113.79 98.08 182.88 87.56 0.00 
Maharalhtr. 2002-03 1.1.9 0.00 183.83 205.16 0.00 85.58 0.87 

2003-04 1.99 0.00 0.00 78.51 0.00 93.58 10.78 

2004-06 1.99 0.00 0.00 18.11 0.00 124.48 0.00 
Manlpur 2002-03 0.00 8.83 0.47 0.00 0.00 0.00 0.00 

2003-04 0.00 10.95 42.43 0.00 0.00 0.00 0.00 

2004-05 0.00 23.22 3.21 0.00 0.00 0.00 0.00 ...... ,.y. 2002-03 0.00 0.00 11.71 0.00 0.00 0.00 0.00 

2003-04 0.00 0.00 1.32 0.00 0.00 0.00 0.00 

2004-05 0.00 0.00 0.00 0.00 ·0.00 0.00 0.00 

Mizoram 2002-03 0.00 0.00 0.00 0.00 0.00 19.15 0.00 

2003-04 0.00 0.00 0.00 0.00 0.00 33.21 0.00 

2OCM-05 0.00 0.00 0.00 0.00 0.00 67.62 0.00 
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1 2 3 4 5 e 7 

OrteN 2002-03 0.00 0.00 47~81 14e.71 0.00 158.01 0.00 

2003-04 0.17 0.00 48.17 222.78 0.00 158.48 4.55 

2004-05 0.10. 0.00 41.83 332.88 0.00 414.M 0.00 

Punjab 2002-03 0.08 0.00 37.41 0.00 0.00 0.00 0.00 

2003-04 0 0.00 58.70 0.00 0.00 0.00 0.00 

2004-05 0 0.00 44.28 1.75 0.00 0.00 0.00 

R ......... n 2002-03 0 3.e8 0.83 144.43 78.48 80.71 0.00 

2003-04 0 0.00 20.48 182.41 214.88 208.e8 0.00 

2004-05 0 5.38 82.49 82.10 223.27 24O.7e 0.00 

SlkkIm 2002-03 0 1.24 0.00 0.00 0.00 0.00 O~OO 

2003-04 0 0.00 0.00 0.00 0.00 0.00 0.00 

2004-05 0 0.00 0.00 0.00 0.00 0.00 0.00 

Tamil Nadu 2002-03 0 0.80 71.31 40.90 0.00 182.37 0.00 

2003·04 0 0.57 73.05 142.75 0.00 84.55 0.00 

2004-06 0 0.00 18.88 58.71 0.00 71.74 0.00 

unar Pradeeh 2002-03 0 1.41 48." 227.01 0.00 244.01 0.00 

2003-04 0 0.46 0.00 289 .•. 0.00 302.82 0.00 

2004-05 0 0.00 0.00 204.41 0.00 303.82 0.00 

Uttaranchal 2002-03 0 0.00 0.00 0.00 0.00 0.00 0.00 

2003-04 0 0.00 0.00 0.00 0.00 0.00 0.00 

2004-05 0 0.00 0.00 . 0.00 0.00 17.48 0.00 

West Bengal 2002-03 0 11.M 0.00 0.00 29.88 0.00 0.00 

20Q3.04 0 8.87 0.00 0.00 21.88 0.00 0.00 

2004-05 0 1.72 000 0.00 •. 10 0.00 0.00 

Mulll-Stale 2002-03 0 0.00 000 243.11 0.00 520 .• 0.00 

·2003-04 0 0.00 000 307.14 0.00 317.25 2.04 

2004-05 0 0.00 t·OO 1.52 0.00 174 .• 15.54 
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atetement-ll 

General Terms and CondItIon. 01 External Loans to Govemment of India 
(N of Augu,t. 20(6) 

SI. Source Currency Type of Grace Period Period of Current Rate 

No. o Loan (ConcI (Years) Repayment of Interest 

Mixed) after Grace (In %) 
period (Year) 

2 3 4 5 6 7 

MULTILATERAL 

1. I.B.R.D. US Dollar Semi 5 15 Variable-
ConceSlional 

-(I) Interest-Variable f1V8ry 6 months. 

US • Floating Rate Single Currency Loan. 

Commitment 

Charges on 

undisbursed 
loan amount 

(In %) 

8 

0.75 

Interest rate is determined based on 6 months L10R rate plus a variable spread. The rate applicable for interest payment 
date beginning 15.07.2005 to 14.01.2006 is as foltows:-

Where negottation was Issued prior to 31.07.1998 - 3.99% p.a. (with a spread of 21 baSis points). 

Where negotiation was iesued on or after 31-07-1996 - 4.24% pa. (with a spread of 44 basis points). 

(I) Inte,.., Waiver far Prompt Payment - As notified by Bank. the wavier applicable 'for 2005 is as under ;_ 

Loans for which invitation to negotiation was Issued prior to 31.07.98 - 0.05%. 

Loans for which invitation to negotiation was Issued after 31-07-98 - 0.25%. 

(II) Commitment Charge. - payable on the undisbursed loan amount at 0.75%. Bank have been notifying waiver of 
0.60% since July. 91. 

(III) Front End Fee - 1% (one time payment) reduced to 0.50% for approvals alter 1.7.2004 of the loan amount is payable 
in reapect of loans negotiated after 1.7.1998. 

2 I.D.A. S.D.R. Concessional 10 25 0.75 0.35 

(i) In reapect of credits finalised till My 1988. the repayment period was 50 years including a grace period of 10 'yea,.. 
IDA credits presently enjoy a grace period of 10 years with a repayment period of 26 years. 

(Ii) Commitment charge Ie payable at 0.35%. wef. 1.1.05. 

(iii) 0.75% shown under Intent .. Cotumn is termed as Service Charge. 

3 I.FAD. S.D.R. Conce .. lonal 10 40 0.76 

The payment of 0.75% shown under In...... Column is termed .. Service Charge. 
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1 2 3 4 5 8 7 8 

4 A.D.a. us DoIar 3105 12 to 20 Variable" 0.75 

........ - vartabIe every IIx monthI. The InIer8et rate II deteuNlled on llBOR+O.4O% baled average cost of bon'OWInga 

CommltlMnl a.v- - 0.75'% on oodIIbursed loan amounts. However, the undlabu~ amount Is reckoned on a graded 

ball In raepect of protect loans. For programme loans It Is on the entire loan amount. 

5 O.P.E.C. US Dollar Concessional 5 12 3.00 

BILATERAL 

1 Germany EUR (A) Government 10 30 0.75'% 0.25 

Portion 

(B) Bank PortIon 2 10 5.07 to 6.79 0.25 

2 France EUR IIlxed 5 17 2.8% 

3 Japan Yen Concesslonal 10 30 1.3% 

Interest Is charged at a ftxed rata as indicated in each loan agreement. 

4 U,S,A, US Dollar Concesaional 10 30 2,50 

5 Swltzertand S,Fr. Export Credit 3 8.5 Variable 

Intereet payable is 0.5% over the Swiss Export BaH Rate plus an annualised Export Risk Guarant ... The interest payable 
ranges between 4% to 8.38% linked to the period of utilisation. 

6 RUSlian Fed. US S Concessional 

7 EE.C.(SAC) U.K. Pound Concesaional 

Note: "Interest rate Is variable every six months. 

11.00 tn. 

The Lole Sabha ,..assembled at ·Fifteen 

of the CIocI<. 

[MR. SPENCER in the Chait'! 

• Lok Sabha adjourned at 11.52 a.m. to meet again at 1.00 
p.m. But subsequently, a. directed by the Speaker, 

members were informed that Lok Sabha would meet at 

3.00 p.m. 

6 

10 

14 4.00 

40 0.75 

OBSEVATION BY THE SPEAKER 

Re: Reported threat perception within 

Parliament Hou .. 
[English] 

MR. SPEAKER: Hon. Members, I adjourned the Houle 
at 1152 hours today on receipt of an intimation from the 
Security personnel regarding a threat perception within the 
precincts of the House. Security personnel immediately 

combed the entire Complex. No untoward incident 

happened and no 8U8picious article wu found. 
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We may, nevel1heletl8, take this opportunity to relt.rate 

our reeolve to be alert and be In preparedn881 to combat 

all such threat. Nothing can cow us down. 

THE MINISTER OF DEFENCE (St1RI. PRANAB 

MUKHERJEE) : Sir, I join you In our resolve to fight against 

all sorta of terrorism and these types of activities which are 

going on. We are lOrry that the business of the House had 

to be disrupted and the Houae had to be adjourned. But, 

at the same.,tlme, in an occasion like this, we could not 
take any risk. Therefore, I reassure you that all possl~e 

measures will be taken so that the business of the House 

can go on without any Interruption. 

(Translation) 

SHRI L.K. ADVANI : Mr. Speaker Sir. I associate myself 

with the resolution that you have reiterated and the leader 

of the House has affirmed. Bu~ at the same time, I would 

like to submit that the Informer I would not mention him. 

should be tracked down because he has disrupted the 

business of the House. It could be a prank or could have 

been done deliberately but efforts should be made to find 

him out. 

Secondly, in the wake of this incident. the attack made 

eariier and prospective attack. security personnel should 

be asked to conduct drill l'8gularly for the Parliament 

including the members of treasury and oppoSitIon. for the 

prealdlng offlc.r as they conduct drill to tackle such 

situations. What has happened today made us feel that we 
were so confused that we could not understand as to what 

was happening. I would not mention It but I feel It. when 

I tried to contact people to gath.r Information about this 

Incident. Despite that; I remained Sitting there. I would 

.xp ..... my gratitude to Hon. Minister of Home Affairs who 

came to me hImself and apprised me of the situation and 

acIvIaecI me to go from there. I think that we IhouId give 
It a thought. 

(English) 

MA. SPEAKER : l'htInk you l"8ry muCh. But. I .... very 
happy that no biMch' hal been fOW1d In our I8CUIfty 

arrangements and the security personnel Immediately took 

action. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF lNFORMATION AND ,BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : They must be 
complimented. , . . (Interruptlons) 

MR. SPEAKER : There is also a suggestion and we 
shall take note of it. 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Sir. the 

Govemment should intimate the House the background 

of all theae things. The nation is entitled to know about 

it. 

MR. SPEAKER : Let us not show this. We are totally 

unperturbed. 

(Translation) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL) : Sir. what has happened today. is known to all 

0' us. An information about It was received 'rom Chennal. 

Someone sent an e-mail to Chennai based ~merican 

consulate stating that bombs have been implanted in 
American Consulate In India and the Parliament of India 

which would blast at 11.45 hours. Consulate officials 

informed the Tamil Nadu Police about it which intum 

flashed the information to Delhi. We contacted Delhi based 

American Embassy. They told that they have got such an 
Information and the Delhi Police was also informed about 

it. And when we got said information In the House. we 

acted quite aptly and got the entire building vacated 

immediately. On an earlier occasion also 6 uch information 

was received and a need to vacate the horne was felt. But 

now the Iltu8tion has endrely changed. Every step was 
taken in the right direction .. It was neceslary to do. Had 

we not vacated the House. it would have been di88ltrous. 

As I have already told, we have contemplated conducting 
drill In such a situation and I win hold taIk8 with you and 

the Chairman of Rajya Sabha. We would dIscu .. It with 

SGe of both the Hou.a. Our officera would also dl8cuu 
thie iuue with you. Delhi PolIce provIdee outside ~ 
CCMtr and for security of premlMe we have Parllament's own 
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...". All poaslble meuures wli be. taken to ensure safety 
on boIh the fronts I.e. IMIde the Partlament Complex .nd 
out8Ide also .nd your InetNctton, If .ny, would be fully 
complied with. 

[Eng/IIIh/ 

MR. SPEAKER : Thank you very nu:h. 

Now, papers to be laid on the T.tJIe. 

11.01 hn. 

PAPERS LAID ON THE TABLE 

[English] 

THE MtNISTER OF TEXTILES (SHRI SHANKARSINH 
VAGHELA) : I beg to lay on the Table-

(1) A copy each of the following papers (Hindi BAd 
'EngIl8h vanslona) under sub-section' (1) of section 619 A of 
the Comp.nie. ,Act, 1956:-

(.) (i) Review by the Govemment of the 
working of the Conon Corporation of 
India Limited. NavI Murnbai, for the year 
2004-2005. 

(Ii) Annual Report of the Cotton Corpora-
tion of India Limited, Navi Mumb.i, for 
the year 2004-2005, .Iongwlth Audited 
Accounts and comments of the Comp-
troller .nd Auditor General th.reon. 

[Placed In Library. See No. LT 3244J2005] 

(b) 0) Review by the Govemment of the 
working of the Birds Jut. and Exports 
Umlted. Kolka .. , for the year 2004-
2006. 

(Ii) Annual Report of the Birds Jute and 
Exports Limited, KoIkata. for the ye.r 
2004-2005, aIongwith Audited AccoLW1I8 
and comments of the' Comptroller and 
AMditor GenenI1.Ihereon. 

[Placed in Library. s.. No. LT 3245120(5) 

(2) (I) A copy of the Annual Report (Hindi .nd 
Engliah v.1'8Iona) of the Export Promotion 
Council for Handle ...... New Delhi, for the 
YM' 2Q04.2OO6, ...... AudIted AI:-..... 

(iI) A copy of the R.view (Hindi .nd English 

vel'lions)by the Government of the wortcing 

of the Export Promotion Council tor Handi-

crafts. New DeIhl, for the ye.r 2004-
2005. 

[Placed in Library, See No. LT 324812005] 

(3) (i) A copy of the Annual Report '~i .nd 
EngIIIh veraionl) of the Norther.n Indi. 

Textile R ... n:h Auoclatlon, Ghaziabad. 

for the year 2004-2006. alongwlth Audited 

Aocounts. 

(iI) A copy of the Review (Hindi .nd Englilh 

veraions) by the Gov.rnment of the wortcing 
of the Northem India T.xtil. R .... rch 

Aaoci.tlon, Ghaziabad, for the year 2004-
2005. 

[Placed In library. See No. LT 324712006] 

(4) (i) A copy of the Annual Report (Hindi .nd 
Engilah ~ions) of the South India T.xtil. 

R •••• rch A.loci.tion. Coimbator., for 

the year 2004-2005. aIongwith Audited Ac-
counts. 

(ii) A copy of the Revi.w (Hindi .nd Englilh 

versions) by the Gov.mment of the working 

of the South India T.xtil. R .... rch 

Association, Coimbatore. for the year 2004-

2005. 

[Placed in Library, s.. No, LT 324812005) 

(5) (i) A copy of the Annual Report (Hindi .nd 

English veraionl) of the Bombay T.xtile 

A .... rch MlOciation. Mumb.i. for the 
ye.r 2004-2005, .Iongwith Audited 

Accountl. 



391 Papers LsJd DECEMBER 16, 2005 on ",. T__ 392 

[Shrl Shankarsinh VaghelaJ 

• 

(II) A copy of the Review (Hindi and English 

veI'8ione) by the Govenwnent of the wotIdng 

of the Bombay Textile ReMarch AIIociatIon, 
Mumbal, for the year 2004-2005. 

[Placed In Ubrary, See No. IT 324912005) 

(6) (i) A copy of the Annual Report (Hindi and 

English versions) of the Ahmedabad 

Textile Industry's Research Association, 

Ahmedabad, for the year 2004-2005, 
alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Ahmedabad Textile Industry's 

Research AssOCiation, Ahmedabad, for the 
year 2004·2C )5. 

[Placed in library, See No. IT 325012005] 

(7) (I) A copy 0' the Annual Report (Hindi and 

English versions) of the Central Wool 

Development Board. Jodhpur. for the year 

2004·2005, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Central Wool Development 

Board, Jodhpur, for the year 2004-2005. 

(Placed in Library, See No. IT 325112005] 

(8) (I) A copy of the Annual Report (Hindi and 
English versions) of the Synthetic and Art 

SDk Mills' Research Association, MumbaI, 

for the year 2004-2005, alongwith Audited 
Accounts. 

(II) A copy of the Review (Hindi and English 

versions) by' theGovemment of the 
WOIttIng of the Synthetic and Art SDk MIlls' 
R .... rch AuocIation, Mumbal, for the 
year 2004-2005. 

[Placed In library, .see No. IT 325212005) 

(9) (I) 

Reaearch Association, Surat, for the year 

2004-2005, aIongwith AudIted Accounts. 
: ... ~,~~. 1 . 

(II) A copy of the Review (Hinci and English 
versions) by the Government of the 
working of the Man-Made Textilel Re-
search Association, Sural, for the year 

2004-2005. 

[Placed in library, See No. IT 325312005) 

(10) (i) A copy of the Annual Report (Hindi and 
English versions) of the Serdar Vallabhbhal 

Patel IN1IIlute of T ..... Management, 

Coimbatore, for the year 2004-2005, 

alongwith Auditec1 Accounts. 

(iI) A copy of the Review (Hind and Englah 

versions) by the Government of the 
working of the Serda, VaIIabhbhai Patel 

Institute of Textile Management, 

Coimbatore, for the year 2004-2005. 

[Placed in library, See No. IT 3254120(5) 

(11) (i) A copy of the Annual Report (Hindi and 

English versions) of the All India Hancloom 
fabrics Marketing Co-operatiYe Society 
lImiIed, New Delhi, for the ye.r 2004-

2005, alongwith Audited Accounts. 

(II) A copy of the Review (t-indI and English 

versions) by the Gover .ment of the 

working of the All India Hanc800m Fabrics 
Marketing Co-operative Society UmIted, 

New Delhi, for the year 2004-2005. 

[Placed In LInry, See No. IT 3255flOO5] 

THE MINISTER OF PJ\RUAMENTARY AFFAIRS AI«J 
MINISTER OF INFORMATION AND ~nNG 
(SHRI PRIVA RANJAN DASMUNSI) ; On behalf of Shri p.M. 
Saywd, I beg to lay an the T .. ;-



(1) A CGPJ cit. Annu.I Budget CtIndi ... EngIIIh 

wnione) cI .. Dernact.r YaIIIr CorpcnIian, for 

.. ~ 2008-2007. 

(PIKed In LIary, See No. LT 32W2005] 

(2) A copr each of the following PIP8I8 (Hid 

... EngIah V8I8iona) wmr alb l'cliOI, (1) 

of I8CIion 819 A of the eomp.nies Act. 
1958:-

(I) Review by the GovemmanI of the working 
of the Power Grid CorpondIon of IncIa 
Umiled. New Delhi, for the year 2004-
200:; 

(li) ArnIIII Report of the Power Grid C0rpo-

ration of India Umitad, New Delhi, for the 
year 2004-2005, aIongwith AudiIed N;-

counIa and coma....... of the COlliplioller 
Met Audlor General thereon. 

[Placed in 1.iIrary. See No. LT 3257flOO6J 

THE MINISTER OF LAW and JUSTICE (SHRI H.R. 
BHARDWAJ) : I beg 10 lay on the T.,. 

(1) (I) A copy of the Annual Report (HIndi and 

English versions) of the National Judicial 

Academy. Bhof*. for the year 2004-2005. 
aIongwtIh Audited Accounta. 

(II) A copy of the Review (HIndI and Engg.h 

vet'Iiorw) by the Govemmeid of the 
working of the NatioIi8I Judicial AaIderny, 

Bhopal. for the year 2004-2005. 

[Placed in LInry. See No. LT 3258I2OO5J 

(2) A copy each althe faIIcMIng ..".. (HIncI ... 
EngIIIh veralona) of .. LIIW CoImllllon;-

(I) 182nd Report on ,..,.1IIan of V ..... 

UIigIdion, ..... 2005. 

(PIeced In ~ See No. LT 325RflOO5] 

(Ii) 1Dd Report on ~ L.MiptioI .. 

ConIIct of Lawe-t..w of UmIIaIIon. ..... 
2005. 

(P*Ied in Ubnuy, See No. LT 328Or.!OO6] 

(iii) 1941h Report on Verification of SIan1» 
Duties _ RegiIIration of AlbinI AWMiI. 

..... 2005. 

. [Placed In ~ See No. LT 326112005] 

(3) (I) A copy of the Annual Repoi1 (HindI and 

EngIiIh V8f8ionI) of the Indian Law 
Institute. New Delhi. for the year 2004-
2005. alongwilh Audited Ac:counta. 

(II) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the working of the Indian Law Institute. 
New Delhi. for the year 2004·2005. 

[Placed in Library. See No. LT 3262I2OO5J 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 

OF THE DEPARTMENT OF OCEAN DEVELOPMENT 
(SHRI KAPIL SISAL) : I beg to Jay on the Table-

(1) (I) A copy of the Annual Report (HIncI Md 

English versions) of the Agharkar Re-

search Institute. P ..... for the year 2004-

2005. aIongwiIh AucIted AccounIe. 

(il) SIatement regarding Review (HIndI and 

EngIiIh YefIionI) by the Government of 

the wortcIng of the Agharkar ReIeM:h 
lnstIIute. Pune. for the year 2004-2005. 

[PIKed In Ubrwy, See No. LT 3283I2OO6J 

(2) (I) A copy of the Annual Report (Hinci Met 
EngIIIh veNIona) of the Cern for Liquid 

~ ~, 8Mg11cn, for the year 
201)4.2005, aIong_. AudIIed Accoura. 
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(II) Statement regarding Review (HIndi and 

Englilh verslona) by the Govemment of 
the working of the Centre tor liquid Crystal 
R .. arch. BangaIore, for the year 2004-

2005. 

[Placed In library. S- No. LT 326412(05) 

(3) (i) A CQPY of the Annual Report (Hindi and 

Englieh versions) of the Indian National 

Science Academy, New DeIhl, for the 

year 2004·2005, atongwlth Audited 

Accounte. 

(Ii) Statement regarding Review (Hindi and 

Engllah versions) by the Govemment of 

the working of the Indian National Science 

Academy. New Deihl, for the year 2004-

2005. 

[Placed in Library, S- No. LT 326512005) 

(4) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian National 

Academy of Engineering, New Delhi, for 

the year 2004-2005, alongwith Audited 

Account •. 

(ii) Statement regarding Review (HIndi and 

English versions) by the Govemment of 

the working of the Indian National Acad-

emy of Engineering, New Deihl, for the 

year 2004-2005. 

[Placed in Library, ~ toIo. LT 3266120(5) 

(5) (I) A copy of the AnnUal Report (Hindi and 

English versions) of the Indian Institute of 

Geo-magnelllm, Mumbal. for the year 

2004-2005, aIongwIth Audited Accounts. 

(II) Statement reganllng . RftIew (Hindi and 

Engll8h versions) by the Govemment of 
the WOt1cing of. the indian Inltitute of 

GeomagnetIsm, Mumbal, for the year 

2004-2005. 

[Placed in Library, See No. LT 3267/2005J 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Association 
for the Cultivation of Science, Koikata, for 

the year 2004-2005, alongwith Audited 

Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) by the Govemment of 

the working of the Indian Association for 

the Cultivation of Science, Kolkata, for the 
year 2004-2005. 

[Placed in Library, See No. LT 326812oo5J 

(7) (I) A copy of the Annual Report (Hindi and 

English versions) of the Indian Academy 

of Sciences, Bangalore, for the year 2004-

2005, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 
the working of the Indian Academy of 
Sciences, Bangalore, for the year 2004-

2005. 

[Placed in library. See No. LT 326912005) 

(8) (i) A copy of the Annual Report (Hindi and 

English veraions) of the Indian Institute of 

Aatrophyalc&. Bangalore. for the year 

2004-2005, alongwith Audited Accounts. 

(iI) Statement regarding Review (Hindi and 

English versions) by the Govemment of 
the working of the Indian Institute of 
Astrophyaics, Bang.tore, . for the year 

2004-2005. 

[Placed In Library. See No. LT 327012005J 

(9) (I) A copy of the Annual Report (Hindi and 

EngIiIh versions) of the Intemational 
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Advanced Centre for Releardt In Powder 
Metallurgy and New Materiall. Hyderebad. 
for the year 2004-2005. aIongwith AudIted 
Accounts. 

(iI) Statement regarding Review (Hindi and 

English versions) by the Government of 

the working of the International Advanced 

Centre for Research In Powder Metanurgy 

and New Materi.,s. Hyderabad. for the 
year 2004-2005. 

(placed in Library. See No. LT 327112006) 

(10) (I) A c\JPY 0' the Annual Report (HIndi .nd 

English versions) of the Jaw.harlal Nehru 

Centre for Advanced Scientific Relearch. 

Bangalore. for the ye.r 2004-2005. 
.'ongwith Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 

English verstons) by the Govemment of 
the working of the J.waharl., Nehru 

Centre for Advanced Seientific R .... rch. 

Bangalore. for the year 2004-2005. 

(Placed In Library. See No. LT 327212OO5J 

(11) (I) A copy of the AMual Report (Hindi and 

English versions) of the National Academy 

of Selene ... AHahabad. for the year 2Q04.. 

2005. alongwith Audited Accounts. 

(tl, Statement regarding Review (Hindi and 

English versions) by the Govemment of 
the working of the National Academy of 

(II) Statement regarding R.w.w (Hindi and 
English versions) by the Govemment of 
the working of the Raman ReIean:h 
IrwIItut •• Bangalore. for the year 2004-
2005. 

(Placed in Library. See No. LT 327412005) 

(13) (i) A copy of the Annual Report (Hindi and 

English wrstona) of the. Vlgyan Pruar. 

Noida. for the year 2004·2005. alongwith 

Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

Engliah verslona) by the Govemment of 
the working of the Vlgvan Praser. Noida. 

for the year 2004·2005. 

(14) (i) 

(Placed in Library. See No. LT 32'5I2oo5J 

A copy of the Annual Report' (Hindi-and 

English versions) 01 the Wadla Inatitute of 
Himalayan GeQlogy. Oeluadun. lor the 

year 2004·2005. alongwith Audited Ac· 
counts. 

(ii) . Statement regarding Review (Hindi and 

Ehglish versions) bV tl'!e Govemment of 

ttlewollClng of. the Wadia Institute of 

Himalayan Geology. Dehradun. for the 

year 2004·2005. 

(Placed In Library. See No. LT 327&'2005) 

(15)' (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 
of Immunology. New Delhi. lor the year 

Sclencea. AHahabed. for the year 2fM' 2004·2005. alongwith Audited Account •. 
2005. 

[Placed In library. See No. LT ~3f200SJ 

(12) (I) A copy of the Annual Report (Hindi and 

English veralona) of the Raman R .... rch 

lnItJIute. BangaIore. for the year 2004-
2005 •. aIongwtth AUcItect AccountI. 

(iI) Statement regarding Revtew (Hindi and 
Englieh versionl) by the Government of 
the working of the National Institute of 

Immunology. New DelhI. for the year 2004- • 
2005. 

(Pliad in Lbary. &Ie No. LT 3277I2OO5J 
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(18) (I) A copy of the Annual Report (Hind Met 
EngIIh versiona) C?' the CenIr8 for DNA 
Fitgerpr'.ntIng and DiagnoIticI, Hyderabad, 
for the year 2004-2005, aIongwiIh AudIted 
Aa:ounta. 

(II) Statement regMIIng Review (Hind Met 
English Y8I'Iione) by the GcwemmenI of 
the working of the Cenbe for DNA 
FIngerprInting Met Diagnoetic:l, Hyderabad, 
for the year 2004-2005. 

(Plalced In Library, See No. IT 327812005] 

(17) (I) A copy of the Annual Report (HIndi and 

English versIonI) of the National BrHt 
R .... rch Centre, Maneaar, for the year 
2004-2005, aIongwlth Audited Accounts. 

(II) Statement regarding Review (Hindi and 

EngItIh veralona) by the Government of 

the working of the National Brain Reo 
aearch Centre, Me,....r, for the year 2004-

2005. 

(Placed In Ubrary, See No. IT 327912005) 

(18) (i) A copy of the Annual Report (Hindi and 

EngtiIh venIionI) 01· the National Centre 

for Antarctic and Ocean RHearch, Goa, for 

the year 2004-2005, alongwith Audited 
Accountl. 

(II) A copy 01 the Review (Hindi and Englilh 

Y8f'Iiona) by the Government of the 

working of the National Centre for Antarctic 

and Ocean Reaearch, Goa, for the year 

2004-2005. 

[Placed in Ubrary, See No. IT 328012OO5J 

(19) A copy each of the following papers (Hindi and 

English versiona) under lUb-aection (1) of 
eectlon 619 A of the COmpanies Act, 1958:-

on ",. r__ 400 

Ca) (I) Review by the GowmmanI of the 

wortdng of the mean Yaccinea C0rpo-

ration limited, Gwgaon, for the ye..-
2004-2005. 

(II) Annual Report of the Indian VaccInee 
CoIporation Limited, Gurgaon, for the 

year 2004-2005, alongwith AudIted 
Accounts and commenIII of the eoq,. 
troller and Auditor General thenIon. 

[~ In l.Ixary, See No. IT 328112005] 

(b) (I) Review by the Government of the 

wortdng of the National Reeearch 
Development Corporation, New Delhi, 

for the year 2004-2005. 

(iI) Annual Report of the National Re-
March Development Corporation, 

New Delh, for the year 2004-2005, 

alongwilh Audited Accounts and com-
menta 01 the Comptroller and AudItor 
General thereon. 

[Placed in library, See No. LT 328212005] 

(c) (I) Statement regarding Review by the 
Government of the working of the 

Sharat Immunologicals and Biologicals 

Corporation limited, Bulandshar, for 

the year 2004-2005. 

(ii) Annual Report of the Bharat 

Immunologicala and Biologicals Cor-

poration Limited, Bulandshar, for the 
year 2004-2006, aIongwith Audited 
Accountt and comments of the C0mp-

troller and Auditor General thereon. 

(Placed In Library, See No. LT 3283t2005) 

(d) (I) Review by the Government. of the 

working of the Central Electronics 
Limited, New Delhi, for the year 2004-
2005. 
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(II) Annual Report of the Central Electron-

lei Umited. New Delhi. for the year 
2004-2005. alongwith AudIted k-
counta and commenta of the C0mp-

troller and Auditor General theraon. 

[Placed In Library. See No. LT 328412005] 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 

versions) of the Centre for Wind Energy 

Technology. Channal. for the year 2004-2005. 

aIongwIth Audited Accounts. 

(2) A copy of the Review (Hindi and English 

versions) by the Govemment of the working of 
the Centre for Wind Energy Technology. Chennal. 

for the year 2004-2005. 

[Placed In library. See No. LT 328512005] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : I beg to lay on 

the Table-

(1) A copy each of the following Notifications (Hindi 

and English versions) issued under sub-section 

(1) of section 23A of the Regional Rural Banks 

Act. 1978:-

(i) S.O. 1263 (E) published in Gazette of India 

dated the 12th September. 2005 regarding 

amalgamation of Gorakhpur Kshetrlya 

Gramln Bank and Basil Gramln Bank Into 

a lingle Regional Rural Bank to be known 

as Purvanchal Gramin Bank. 

(ii) S.O. 1284 (E) published In Gazette of India 

dated the 12th September, 2005 regarding 

amalgamation of Kuhl Gramln Bank. 

Gomti Gramln Bank and Samyut Kshetriya 

Graniln Bank Into a lingle Regional Rural 

Bank to be known as Kaahi Gomti Samyut 

Gnunin Bank. 

(III) S.O. 1285 (E) published in Gazette of India 

dated the 12th September. 2005 regarding 

amalgamation of Gurdaspur-Amrlt.ar 

Kshetriya Gramin Vikas Bank. Kapurthala-

Ferozpur Kshetrlya Gramln Bank and 

Shlvallk Kshetriya Gramin Bank Into a 

slngfe Regional Rural Bank to be known 

as Punjab Gramln Bank. 

(iv) S.O. 1266 (E) published In Gazette of India 

dated the 12th September. 2005 regarding 

amalgamation of Valsad - Dangs Gramin 

Bank, Surat Bharuch Gramin Bank and 

Panchmahal Vadodara Gramin Bank into 

a single Regional Rural Bank to be known 

as Baroda Gujarat Gramln Bank. 

(v) S.O. 1287 (E) published In Gazette of India 

dated the 12th September. 2005 regarding 

amalgamation of Akola Gramin Bank. 

Yavatmal Gramin Bank and Buldhana 

Gramln Bank into a single Regional Rural 

Bank to be known as Vldharbha Kshetrlya 

Gramin Bank. 

(vi) S.O. 1268 (E) published In Gazene of India 

dated the 12th September. 2005 regarding 

amalgamation of Kutch Gramln Bank. 

Banukantha - Mehsana Gramln Bank 

and Sabarkantha Gandhinagar Gramin 

Bank into a single Regional Rural Bank to 

be known as Dena Gularat Gramln Bank. 

(vfl) S.O. 1269 (E) published in Gazette of Inma 

dated the 12th September. 2005 regarding 

amalgamation of Tungbhadra Gramin Bank. 

Chitradurga Gramln Bank. Kolar Gramin 

Bank and Sahyadri Gremln Bank Into a 

lir)gle Regional Rural Bank to be known 

as Pragathl Gramln Bank. 
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(viii) S.O. 1270 (E) published In Gazette of India 

dated the 12th September, 2005 regarding 
amalgamation of Malaprabha Grameena 

Bank, Bljapur Grameena Bank, Netravati 

Grameena Bank and Varada Grameena 

Bank into a single Regional Rural Bank to 

be known as Karnataka Vlkas Grameena 

Bank. 

(Ix) S.O. 1271 (E) published In Gazette of India 

dated the 12th September, 2005 regarding 

amalgamation of Begusaral Kshetriya 

Gramln Bank, Bhagalpur - Banka Kshetriya 

Gramln Bank and Monghyr Kshetriya 

Gramln Bank into a single Regional Rural 

Bank to be known .. Bihar Kshetriya 

Gramln Bank. 

[Placed in Ubrary, See No. LT 328612005] 

(2) A copy each of the following Notifications (Hindi 

and English versions) issued under section 230 

of the Regional Rural Banks Act, 1976:-

(i) S.O. 1414 (E) published In Gazette of India 

dated the 28th September, 2005 regarding 

di8Solutlon of the Gorakhpur Kshetriya 

Gramin Bank and Basti Gramin Bank by 
reason of amalgamation. 

(II) S.O. 1416 (E) published in Gazette of India 

dated the 28th September, 2005 regarding 

dissolution of the Kashi Gramin Bank, 

Gomtl Gramln Bank and Samyut Kshetriya 

Gramin Bank by reason of amalgamation. 

(iii) S.O. 1416 (E) published in Gazette of India 

dated the 28th September, 2005 regarding 

di8S0lution of the Gurdaspur·Amritsar 

Kshetrlya Gram!n Vlkaa Bank, Kapurthala· 

Ferozpur Klhetriya Gramin Bank and 

Shivalik Kshetriya Gramin Bank by reuon 
of amalgamation. 
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(iv) S.O. 1417 (E) published in Gazette of India 

dated the 28th September, 2005 regarding 

di8eolution of the Velsad - Danga Gramin 

Bank, Surat Bharuch Gramin Bank and 
Panchmahal Vadadara Gramln Bank by 

reason of amalgamation. 

(v) S.O. 1418 (E) published In Gazette of 
India dated the 28th September, 2005 

regarding dissolution of the Akola 
Gramin Bank, Yavatrnal Gramln Bank and 
Buldhana Gramin Bank by reason of 

amalgamation. 

(vi) S.O. 1419 (E) published In Gazette of India 

dated the 28th September, 2005 regarding 

dissolution of the Kutch Gramln Bank, 

Banaskantha - Mehsana Gramln Bank 

and Sabarkantha Gandhinagar Gramin 

Bank by reason of amalgamation. 

(vii) S.O. 1420 (E) published in Gazette of India 

dated the 28th Septemb8r, 2005 regarding 

dia80lutlon of the Tungbhadra Gramin 

Bank, Chltradurga Gramln Bank. Kolar 

Gramin Bank and Sahyadri Gramin Bank 

by reason of amalgamation. 

(viii) S.O. 1421 (E) published in Gazette of India 

dated the 28th September, 2005 regarding 

dl8Solution of the Malaprabha Grameena 

Bank. Bijapur Grameena Bank, Netravatl 

Grameena Bank and Varada Grameena 

Bank by reason of amaIg.Amation. 

(ix) S.O. 1422 (E) published in Gazette of 

'ndla dated the 28th September, 2005 

regarding di8S0lutlon of the Begusarai 

Kshetriya Grarnin Bank. Bhagalpur -

Banke Kshetriya Gramin Bank and Mor9¥ 
Klhetrtya Gramln Bank by reason of 

amalgamation. 

[Placed in library. See No. LT 3287~J 
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(3) A copy .ach of the following papers (Hindi 

. and Engliah versions) under .ub-eectIon 
(1) of section 819 A of the CompanieI Act, 
1956:-

(I) Review by the Government of the working 

of the Balmer Lawrie 1nvestmen18 Limited, 
KoIkata, for the year 2004-2005. 

(H) Annual Report of the Balmer Lawrie 
Irweetmenta Limited, KoIkata, for the year 
~2005, alongwlth Audited Accounts 

and 

[Placed in Library, See No. IT 328812005) 

(4) A copy of the Consolldaled Review (Hindi and 
Engll.h v.rslon.) of th. Working of the Regional 
Rural Banks for the y.ar .nded 31st March, 
2005. 

(Placed in library, See No. IT 328912005] 

(5) A copy each of the following Notifications (Hindi 
and Englilh versions) under HCIIon 159 of the 
Customs Act, 1982:-

(I) The Customs House Agents LIc.nsing 
(Firat Amendment) Regulations, 2005 
published in Notification No. G.S.R. 653(E) 
in Gazett. of India dated the 7th Novem-
ber, 2005 togeth.r with an explanatory 

memorandum and Corrigendum thereto 
publilhed in Notification No. G.S.A. 679(Er 
dated the 22nd N9vember, 2005. 

(II) S.O. 1610 (E) published in Gazett. of India 
dated the 16th November, 2005, together 
with an .xplanatory memorandum regard-

ing RevI8ion of Tariff Value on Crude Palm 
Oil, RBO Palm OIl, Other·Palm OIl, Crude 
PaimoIein, ABO PalmoI.In, OIhera -
PaImoIein, Crude Soy~ Oil and Brue 
Sc....,. 

(iii) S.O. 1658 (E) pubfilhed in Gaz.tt. of India 

dated the 25th November, 2005. together 
with an explanatory .memorandum regard-
Ing AWl8ion of rate for conY8f8Ion of 

certain foreign currenci.. into Indian 
currency or vlce-versa for the purpose of 
...... ment of import. 

(iv) S.O. 1659 (E) publlahed 1n Gazett. of India 
dated the 25th November. 2005, togeth.r 
with an explanatory memorandum regard-
Ing revl8lon of rate for conversion of 
certain foreign currencies into Indian 
currency or vlce-v..... for the purpose of 
aaaHSment of export. 

(v) S.O. 710 (e) publiahed in Gazette of India 
dated the 7th December, 2005, together 
with an explanatory memorandum seeking 
to specify the area of Nokia T.lecom, SEZ, 
at Sriperumbudur In the State of Tamil 
Nadu .. a "8pecIal economic zone-. 

(Placed in Library, See No. LT 329012005) 

(6) A copy of the Life Insuranc. Corporation of Inella 
(Daily Allowance and Hotel Chargee to Emplo-
yees on Tour) Amendment RuIe8, 2005 (HIndi 
and Englieh veralon8) published in Notification 
No. G.S.R. 573 (E) in Gazette of India dated the 

9th September, 2005, under 8Ub-HClion (3) of 
section 48 of the Life Insurance Corporation Act, 
1956. 

[Placed in Library, See No. LT 329112005) 

m A copy each of the following Notifications (Hindi 
and EngHsh verAJn8) under MCIlon 298 of the 
Income Tax Act, 1861:-

(i) S.O. 2489 published In Gazette of India 
dated the 18th July, 2005 regarding 
exemption to the "Maharaehtra Energy 
Development Agency, Mumbai- under 
aectIon 10 (230) of the Income-Tax Act, 
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1961 for the period covered by the 

assessment years 2002-2003 to 2004-

2005, subject to certain conditions. 

(ii) S.O. 2470 published in Gazette of India 

dated the 16th July, 2005 regarding 

exemption to the "Prajapita Brahmas 

Kumarls Ishwarlya Vishwa Vidyalaya, 

RaJasthan~ under section 10 (23C) of the 

Income-Tax Act, 1961 for the period 

covered by the assessment years 2006-
2007 to 2008-2009, subject to certain 

conditions. 

(iii) S.O. 2471 published in Gazette of India 

dated the 16th July, 2005 regarding 

exemption to .he ·Society of Sisters of 
Charity of Saint B. Gapltanio and Saint V. 

Gerosa, Kolkata~ under section 10 (23C) 

of the Income-Tax Act, 1961 for the period 

covered by the assessment years 2001-

2002 to 2003-2004, subject to certain 

conditions. 

(Iv) S.O. 2472 published In Gazette of India 

dated the 16th July, 2005 regarding 

exemption to the "Intemational Commis-

sion on Irrigation and Drainage, New 

Delhi" under section 10 (23C) of the 

Income-Tax Act, 1961 for the period 

covered by the assessment years 2005-

2006 to f007 -2008. subject to certain 

conditions. 

(v) S.O. 2473 published in Gazette of India 

dated the 18th July. 2005 regarding 

exemption to the "Federation of Indian 

Export OrganisatiOn. New Deihl" under 

section 10 (23C) of the Income-Tax Act, 
1961 for the period covered by the 

assessment years 2004-2005 to 2006-

2007. subject to ce~in conditions. 

on the Table 408 

(vi) S.O. 2474 published In Gazette 01 India 

dated the 18th July, 2005 regarding 

exemption to the "Sharat Sevuhram 

Sangha. Kolkata~ under section 10 (23C) 

of the Income-Tax Act, 1961 for the period 

covered by the assessment years 2Q05-

2006 to 2007-2008. subject to certain 

conditions. 

(vii) S.O. 2475 published in Gazette of India 

dated the 16th July, 2005 regarding 

exemption to the "Nathdwara Temple 

Board, Nathdwara (Rajasthan)" under 

section 10 (23C) of the Income-Tax Act, 

1961 for the period covered by the 

assessment years 2006-2007 to 2008-
2009. subject to certain conditions. 

(viii) S.O. 2810 published in Gazette of India 

dated the 13th August. 2005 regarding 

exemption to the "Krishna Gopal Ayurvedic 

Dharmarth Aushdhalaya Trust. Ajmer, 

Rajasthan" under section 10 (23C) of the 

Income-Tax Act, 1961 for the period 

covered by the assessment years 2004-

2005 to 2006-2007. subject-to certain 

conditions. 

(Ix) S.O. 3094 published In Gazette of India 

dated the 3rd September. 2005 regarding 

exemption to the "Victoria Technical Insti-

tute, Chennai" upder section 10 (23C) of 

the Income-Tax Act. 1961 for the period 

covered by the assessment years 2002-

2003 to 2004-2005. subject to certain 

conditions. 

(x) S.O. 3095 publi~ In Gazette of India 

dated the 3rd September. 2005 regarding 

exemption to the ·'ndlan Merchants' Cham-

ber, Mumba'" under section 10 (23C) of the 

Income-Tax Act. 1961 for 'the period 

covered by the _ment year1 1998-
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1999 to 2000-2001, subject to certllJn 
conditions. 

(xi) S.O. 34S4 and S.O. 3456 published In 
Gazette of India dated the 11t 0ct0beI: , 
2005 regarding exeq»tlon to the "The 
Institute of Road Transport, Tararnani 

, ' 
Chennar under section 10 (23C) of the 
Income-Tax Act, 1981 for the period 

covered by the ......,..,. years 1997-

1998 to 2002-2003, subject to certain 
conditions. 

(xli) S.O. 3456 published in Gazette of India 
dated the 11t October, 2006 tegardlng 
exemption to the -Indian National Trust for 
Art .nd Cultural Heritage, New Delhr 

under section 10 (23C) of the Income-Tax 
Act. 1961 for the period covered by the 
88I8ssment years 2005-2006 to 2007-
2008, subject to certain conditions. 

(xiii) S.O. 3457 and S.O. 3458 published In 
Gazette of Indl. dated the 11t October, 
2005 regarding exemption to the -Shrl Jain 
Sw8tamber Nakoda Parsavanath Tlrth. 
RalUlhan- under section 10 (23C) of the 
Income-Tax Act, 1981 for the period 
covered by the ...... ment yeara 1999-
2000 to 2004-2005, subject to certain 
conditione. 

(xlv) S.O. 3891 published In Gazette of India 
dated the 29th October, 2005 tegardlng 
exemption to the -Anandashram Trust. 
Kanhangad, Kera .. - under section 10 
(230) of the Income-Tax Act, 1981 lor the 
period covered by the ...... rnent yea ... 
2002-2003 to 2004-2005, eubject to cer-
tain condItionI. 

[Placed In Ubrary, See No. LT 329212(05) 

(8) A copy of the Thirty fifth YaIuation Report (HindI 
.nd English vel'lione) Or the life lneurance 

CorpondIon of Incia .. on 3181 March, 2006, 

II'tder I8CIion 29 of the ute IneunP1C8 C0rpo-
ration Act, 1158. 

(9) (i) 

[Placed in Library, See No. LT 329312005) 

A copy of the Annual Repon (Hindi and 
English versionl) of the National IMtIIute 
of Public Flnarq and PolIcy, New DeIht. 
for the year 2004-2005, aIongwtth AudIted 
Accounts. 

(N) A copy of the RevIew (Hindi and English 

versions) by the Government of the 
working of the Natlon.1 Institute of Public 
FIn.nce .nd Policy, New Deihl, for the year 
2004-2005. 

[Placed In library, See No. LT 329412005] 

15.07 hn. 

MESSAGES FROM RAJYA SABHA 
AND 

BILLS AS PASSED BY RAJYA SABHA 

{English] 

SECRETARY-GENERAL : Sir. I have to report the 
following meuages received from the Secretary-Gener., 
of RelYa Sabha:-

1. (I) -In accordance with the provleions of rule 
111 of the Rul.. of Procedure and 
Conduct of Buslne .. In the RaJYI Sabh., 
I am directed to encloee • copy of the 
Chartered Accountants ,(Amendment) BIO, 

. 2005 which hu been paned by the RlIYa 
Sabha a' its silting held on the 13th 
December. 2005." 

(II) -In accordance with the provisions of rule 
111 of the Rules of Procedure '.nd 
Conduct of Bualneu In the Rawa Sabha, 
I .m directed to encIoee • copy of aha ~ 
.nd wOrb AccounIanta (Am8ncn.nt)'I!JtII. 
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2006 which has been paaed by the Rajya 
Sabha at Its sitting held on the 13th 

December, 2005.-

(Iii) -In accordance with the provisions of rule 

111 of the Rules of Procedure and 

Conduct of Business In the Rajya Sabha, 

I am directed to enclose a copy of the 
Company Secretaries (Amendment) Bill, 
2005 which has been passed by the Rajya 

Sabha at its sitting held on the 13th 

December, 2005.-

(Iv) -In accordance with the provisions of sub-

rule (6) of rule 186 of the Rules of 

Procedure and Conduct of Business In the 
Rajya Sabha, I am directed to retum 

herewith the Appropriation (Railways) 

No.5 Bill, 2005, which was passed by the 
Lok Sabha at its aIttIng held on the 12th 
December, 2005 and transmitted to the 

Rajya Sabha for its recommendations and 

to etate that thl. House has no recommen-

dations to make to the Lok Sabha In' 

regard to the .ald BIB.-

2. Sir, I I8y on the Table the Chartered Accountants 

(Amendment) Bill, 2005, the Cost and Wol1ca 

Accountants (Ame~t) Bill, 2005 and the 

Company Secretar1e8 (Amendment) Bill, 2005. 

as passed by RaiYa Sabha on the 13th 

December, 2005. 

1S.Gm hr.. 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

1701h and 171.. Aeporta 

[Ttanslaflon/ 

PROF. RASA SINGH RAWAT (~ : Sir, I beg to lay 

on the Table a copy each of the following Reports (Hindi 

usa No. 1822 dt 2.12.05 

and English veralons) of Standing Committee on Human' 

Resource DeveIopment:-

(1) One Hundred s.v.ntleth Report of the Depart-

ment-related Parliamentary S1andtng Committee 

on Human Resource Development on Action 

Taken by the Government on recommendational 

observatlona contained in Hundred Sixtieth 

Report on Demands for Granta (2005-2006) of 

08partrnent of Women and Child Development; 

and 

(2) One Hundred Seventy·flm Report on ActIon 

Taken by Govemment on recommendations! 

observations contained in Hundred Fifty-Eighth 

Report on Demands for Grants (2005-2006) of 
Department of Elementary Education and Lit· 

eracy. 

15.01 hr.. 

(i) STATEMENT CORRECTING REPLY TO 
UNSTARRED QUESTION NO. 1622 

DATED 2.12.2005 REGARDING 
MODERNISATION OF HANDLOOMI 

HANDICRAFTS SECTOR 

[English) 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : Mr. Speaker, Sir, the copies of the reply 

(English veraion) in respect of Lok Sabha's Unstarred 

Question No. 1622 by Shri Jalubhai Dhanabhai Barad, 

M.P., Lok Sabha and anlwered on 2.12.2005, were not 

having replies to Parts 'A' and 'B' 01 the Question fully 

pAnted due to printer-related error and oversight. 

I laye on the Table of the House a copy 01 completely 

printed reply of the Question; and the error is regretted. 

• Laid on the Table and al80 Placed in Library, See No. 
LT 329512005. 
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*1622. SHRI JASHUBHAI DHANABHAI BARAD: WIt 
the Minster of TEXTILES be pleaaed to state : 

(a) whether the Government has any pfOPOllll for 
modemlzatlon and development of handicrafts and 

handloom Industries In the country; 

(b) If eo, the detalIe thereof; 

(c) the amount allocated for the purpoee during 

each· of last three years; and 

(d) the details Ji the work undertaken In this 1'8g8rd? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) Yes, Sir. 

(b) The schemes being implemented for modemlza-

tion and development of handicraft sector Include Baba 
Saheb Arnbedkar H .... hllp Vlkas Yojana (AHVY) for 

Integrated cluster development, D88lgn and Technology 

Upgradation, Marketing and Support Services, Export 

Promotion, Training etc. A new component for setting up 

Facility Centre for Exporter and Entrepreneurs on PublIc 
Private Partnership (PPP) model has been Introduced from 

the current financial year under Saba Saheb Ambedkar 

Hastshllp Vikas Yojana (AHVY). Besides, the scheme of 
Credit Guarantee, which was Introduced In the year 2003-

04 In the State of Jammu and Kashmir haS been extended 

to other parts of the country to facilitate flow of cradIt to 
the handicraft artisans without any Collateral. 

Aa far as handloom sector is concerned, the Dean 
Dayal Hatkargha Protehan Yojana (DDHPY) Is being 

Implemented to provide asslatance for such facilities which 
would enable the weavers, both within the cooperative fold 

and outside, to take up production as per market demand. 

The scheme attempts to look at the needs of the weavers 

for working capital, basic Inputs, creating awareneaa and 

attempts to support quality fabric production though 
appropriate design Intervention etc. A new scheme titled 

-Integrated Handloom Cluster Scheme- has al80 been 

launched from the current financial year to provide 

888iItance In a comprehensive and coordinated manner 

towards seaIng '" of infrutructure, up-gradation of 
technology, supply of raw matertaI, dalign Inputs, marketing 
support etc. 

(c) The amount allocated during uch 01 the Jast three 

yetlrs for the IChemes for handicrafts and DDHPY for 

hancloom 88ClOr ... under:-

(Rs. in croree) 

SI Sector 

No. 

1. Handcrafts 88.00 103.55 103.00 

2. HandIoomI 81.20 63.84 76.61 

(d) In the handlcrafta lector, coverage of 481 craft 
cluate,. under AHVY, organization of 799 marketing 

events, 78 export promotion events, 1139 design devel-
opment worbhope and training to 39,171 artisans was 
undertaken during the last three years. Under DDHPY, 

assistance was provided to 14,54,860 Weavers for various 

Interventions during the last three years. 

15.0I~ hl'l. 

(Ii) STATEMENT CORRECTING REPLY TO 
UNSTARREO QUESTION NO. 1926 

DATED 5.8.2005 REGARDING 
AUOCATION OF FUNDS 

(English) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : On behalf of Shri P.M. 

~, I beg to make a statement (I) correcting reply, 
given on 06.08.2005 to Unstarred QuestIon No. 1928 by 

Shrl ~aawant SIngh 8i8hnoi and Shri Raghuraj SIngh 

Shakya regarding 'allocation of funds' and (iI) giving 
reasons for delay in correcting the reply. 
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[SM Prlya Ranjan DumunslJ 

"'The reply given In Hindi to part (d) of the Lok Sabha 
Unltarred Queatlon No. 1828 dated 06.08.2005, may be 
read as under: 

-rhe propoeals recommended by the kC are 

considered by the' Steering Committee which are held 

af regular intervals and decided on merits.-

In place of-

"The proposals recommended by the Al;C are 

under consideration by the Steering Committee 

which are held at regular intervals and decided on 

merits: 

2. The mistake occurred due to error In translation from 

Englilh to Hindi. 

3. Inconvenience caUied is regretted. 

15.01 hre. 

STATEMENT BY MINISTER 

StiltUI of Implemem.tlon of recommendldlonl 
contained In the Sixth report of the Standing 

CommlttH on Pereonnel, Public grleQflCH, 
uw and Juetlce on Demandl for Granta 

(2005-2001) pertaining to the Mlnlltry 
of uw and JUltlce 

(English] 

--THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ) : I am making this statement on the status 

of impIernentation of recommendations contained In the 

Sixth Report of Partlamentary Standing Committee on 

Pef8onnel, Public Grievancee, Law and JUItice on 

Demandl for Grantl (2005-08) of the Ministry of Law and 

Justice. The preeent ItatuI of implementation of the 

recommendationl made by the CommIttee II Indicated In 

·Placed in Ubrary. see No. LT 329612005 
·-AIIo placed In Ubrary, See No. LT 329712005 

the Annexure to my Statement, which Is laid on the Table 

of the House and I request that the same may be 

considered .. read. 

15.10 hra. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : With your permilsion 

Sir. I rise to announce that Govemment Business during 

the week commencing Monday. the 19th of December, 

2005 will consist of:-

1. Consideration of any item of Govemment 

Business carried over from today'. Order paper. 

2. Consideration and passing of the Criminal Law 
(Amendment) Bill. 2005, aspused by Rajya 

Sabha. 

3. Consideration and passing of the Central Sales 

Tax (Amendment) Bill, 2005. 

4. Consideration and passing of the following Bills 

88 passed by RaJya Sabha:-

The Chart,red Accountants (Amendment) 

Bill. 2005; 

The Cost and Works Accountants (Amend-

ment) Bill. 2005; and 

The Company Secretaries (Amendment) 

Bill. 2005. 

5. Consideration and passing of the following 

BIIII:-

The Constitution (One Hundred and Fourth 

Amendment) Bill, 2005; and 

The Warehousing (Development and Regu-

latlon) Bill, 2005. 
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[Tran_tion} 

SHRI MOHAN SINGH (DeorIa) : The following Items 

may be Included In next week's agenda:-

The need to hold a discussion on ouster of great 

world class cricket player Saurabh Ganguli from Indian 

Cricket Team by BCCI selectors despite his excellent 

perfonnance. 

SHRI SHAILENDRA KUMAR (Chall) : The following 

Items may be Included in next week's agenda: epilogue 

(1) The need to ensure access of free and 

compulsory education ~or children of poor 
labourers of the age group of 4-18 years and 

abolition of child labour. 

(2)-.. The need to enact Permanent Employment. 

Employment Guarantee law for rural unem-

plqyed labourers and also provides pension of 

Rs. 1000 per month to all the labourers above 
50 years of age. 

SHRI BACHI SINGH RAWAT BACHDA (Almora) : 

The following items may be included In next week's 
agenda:-

(1 ) The need to upgrade Ranikhet Cantonment 

Board of Uttaranchal to Municipal Committee 

Immediately. 

(2) In view of unabated Increase in prtces the need 

to rationalize pay and salaries of Members of 
Parliament through Introduction of Pay and 

Allowances of Members of Parliament (Amend· 

ment) Bill. 

(English} 

DR. K.S. MANOJ (Alleppey) : The following Items may 

be included In the next week's agenda ::-

(1) Need to expedite the construction of two road 

overbridges along the Alappuzha National 
Hlghway-47 byepasa. 

(I) Need for manning of the level croaslng No. 54 
along Mararikulam-~lIeppey rail line at 51/1()()· 

300 metres. 

MR. SPEAKER : Shrfmati Kiran Maheshwari - Not 

present Shri Y.K. Tummar - Not pre~t Shri Haneraj G. 

Ahir - Not present 

[Translation} 

PROF. RASA SINGH RAWAT (Ajmer) : The following 

items may be Included in next week's agenda:-

(1) The need to provide a two minutes stoppage of 
Super Fast Ashram Express (910519106) at 

Byawar, a famous Industrial and commercial 
town having a population of more than one lakh, 

in public Interest 

(2) In view of special geographical, natural condi· 
tIons and bordering location of Rajasthan and 
also in view of the fact that It has been in the 
grip of famine and drought for the last several 
years, there is a need to grant a special 
economic package to the State of Rajasthan on 

to remove Its economic backwardness on the 
lines of other States. 

DR. DHIRENDRA AGARWAL (Chatra):-

(1) The need to direct the State Governments that 
they should invariably seek recommendation. of 
local Members of Parliament before Implement· 
ing Centrally Sponsored Schemes. 

(2) The need to frame rule. for monitoring of 
Utilization of funds by local Members of 
Parliament to check Its misuse by N.G.O. and 
seek their suggestion in this regard. 

SHRI SUNIL KUMAR MAHATO (Jarnshedpur) 
Following Items may be Included In the next week's 
agenda :-

(1) LeaSing out of the residential quarters of the 
Hindustan Copper Umited to the ex-employees 
of the Hinduatan Copper Urnited, Jamshedpur. 
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(2) AcqulsltionoftheairportpresentlyundertheTISCO, 

Jamshedpur and starting the air service therefrom. 

15.16 h,... 
MOTION RE: TWENTIETH REPORT OF 

BUSINESS ADVISORY COMMITTEE 

(English) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI) : I beg to move : 

"That this House do agree with the 1Wentieth Report 

of the Business Advisory Committee presented to the 
House on the 15th December, 2005." 

MR. SPEAKER The question is : 

"That this House do agr~tI with the Twentieth Report 
of the Business Advisory Committee presented to the 

House on the 15th December. 2005." 

The motion was adopted. 

15.17 hrs. 

SECURITIES CONTRACTS (REGULATION) 

AMENDMENT BILL. 2005* 
[English] 

THE MINISTER OF STATE IN THE MINISTRV OF 

FINANCE (SH~I 5.5. PALANIMANICKAM) : On behaH of 

Shri P. Chidambaram, I beg to move for leave to introduce 

a Bill further to amend the Securities Contracts (Regula-
tion) Act, 1956. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce-- a Bill further to 

amend the Securities Contracts (Regulation) Act, 1956." 

The motion was adopted. 

* Published in the Gazette of India, Extraordinary, Part-II, 

SectIon-2, dated 16.12.2005. 
"Introduced with the Recommend8tion of the President. 

15.1' h,... 

SUBMISSION BY MEMBERS 

Re : PropoMCI Shifting of National Institute 
of Science from art ... 

(English) 

SHRI BRAJA KISHORE TRIPATHY (Puri) : Sir, I wanted 

to raise a very important matter of urgent public importance 

during 'Zero Hour'. But today there was no 'Zero Hour' 

because of this bad' incident. 

Sir, the Leader of the House Is here. You know how 

injustice is being done to Orissa in regard to the National 

Institute of Science. 

MR. SPEAKER He has raid that he will make a 

statement. 

St-IRI BRAJA KISHORE TRIPATHY : Now the students 

and intellectuals of Orissa are sitting on dhama at Jantar 

Mant.. The hon. Minister and Leader of the House on 

30.11.2005 had assured this House that the Govemment 

will come with a reply. In the prevIOus Session also the 

hon. Minister of State for Parliamentary Affairs had assured 

this House on 29th August, 2005. So, both the Ministers 

have assured this House in this regard. But nothing has 

happened so far. No reply has come from the Government. 

I would like to know why the Government is callous. The 

Leader of the House, Shri Pranab Mukherjee is here. Why 

he is silent? Let him inform the House when the reply will 

come from the Government. Today, students and intellec-

tuals are sitting on dharna at Janter Mam sr. Hundreds of 

students are sitting there in severe cold ... . (Interruptlons) 

MR. SPEAKER : Hon. Members, you are entitled to 

raise it. I have been informed that the atatement will be 

made on Monday 

(Interruptions) 

MR. SPEAKER : Do you not trust the Speaker? 

SHRI BRAJA KISHORE mlPATHY : Sir. we trust you. 
.. . (lnterruptlons) 
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THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : The hon. Minister of Parliamentary Affairs 

mU8t have told the hon. Members but I will make the 

statement on Monday ... . (Interruptions) 

MR. SPEAKER : He will make a statement on Monday. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Sir, 

we do not want a statement alone. Sir, Arjun Singh ji has 

already said ... . (Interruptions) It will not remain there . 

. . . (Interruptlons) Already, decisions have been taken. So, 

what statement will he make? Shri Arjun Singh is on record 

saying that It will be shifted. . . .(Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : Sir, I said it earlier 

al80 and I repeat that the statement will be made by the 

Leader of the House on Monday ... . (Interruptions) 

MR. SPEAKER : He has said that he will make a 

statement on Monday. 

PROF. VIJAY KUMAR MALHOTRA : But till that time 
no decision should be taken. 

(Translation) 

SHRI MOHAN SINGH (Deoria) : Sir, I would like to 
bring an important subject into your cognizance. The 

discuBSion on the political games has always been 

discussed In the House, however. the politics In aports has 
never been dlscuBSed. 

MR. SPEAKER: Next week the dlscuBSion on this topic 
will be held. 

SHRI MOHAN SINGH : The discussion 8hould be held 

in the House on the politics going on in the Cricket Control 
Board of India. 

[Eng/i8h} 

MR. SPEAKER Next week. we shall have a 

Bill and resolutions 

(Translation) 

SHRI MOHAN SINGH : The selectors of the Cricket 

Control Board of the country have oUlled the great and 
the celebrated player of the country like Saurav Ganguli 

from the team India. It i8 on account of this that there Is 

resentment and annoyance among the sports lover and 
the common people of the country ... . (lnterruptions) It is 

8uch a subject ... . (lnterruptions) 

[English} 

MR. SPEAKER : We are going to have a discussion 

in the next week on sports. 

SHRI MOHAN SINGH : Sir, this politics of game is the 
game of the politics ... . (Interruptions) It will adversely affect 

the morale of the good sports persons ... . (Interruptions) 

It will create disappointments among the sports lovers. 
. . . (Interruptions) 

15.20 h .... 

MOTION RE: SIXTEENTH REPORT OF 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 
[English} 

SHRI CHARNJIT SINGH ATWAL (Phillaur) : Sir, I beg 
to move: 

"That this House do agree with the Sixteenth Report 

of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 14th 

December. 2005." .. . (Interruptlons) 

MR.· SPEAKER : Nothing will be recorded except the 
statement of Shri Atwal. 

(Interruptions) • 

MR. SPEAKER : Mr. Paranjpe, you a,. 8uch a 

responsible Member. Moreover, you are not even speaking 

from your seat. 

dIacu .. ion on Sports. -Not recorded 
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The question Is : 

"That this House do agree with the Sixteenth Report of 

the Committee on Private Members' Bills and Resolu-

tions presented to the House on the 14th December, 

2005." 

The motion was adopted. 

(Eng/ish) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : Sir, I understand that 

since the time for the Private Members' Business has been 

advanced and is being taken up now, so there is no official 

business in today's List of Business. 

15.21 hra. 

[MR. DEPUTy-SPEAKER in the Chaitj 

MR. DEPUTY-SPEAKER : The House will now take up 

Private Members' Business. 

PRIVATE MEMBERS' RESOLUTIONS 

(I) Re: Special economic package for speedy 
construction of National Highways and railway 

lines In Keon,har and Sundergarh districts 
of Oris .. - contd. 

(Translation) 

SHRI JUAL ORAM (Sundergarh) : Mr. Deputy Speaker, 

Sir, on I If had initiated a discussion on 25.8.2005 

regarding the transportation of Iron Ores, Manganesas and 

growrnore from Sundergarh and Keonjhar district of Orissa 

which are in great demand In the international market. Two 

national highways, highway No. 23 and 215 and one rail 

lina from Talecher to Blmlagarh are proposed to be 

constructed. A provision for providing fund to the tune of 
RI. 5 crorae h .. been made MCh year for last two years. 

A rail link from Dlatart to Banspani is also proposed to be 

construct. The Minister of Road 'Transport and Highways 

is sitting here however, who will reply regarding the matter 

related to the Railways as there is mention of two railway 

lines in the resolution. I would like to draw your attention 

in this direction. 

{English] 

I would like to know as to who will reply to my queries 

In regard to the Railways. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : Sir, I would reply 

on behalf of the Railway Minister. I will reply for both the 

Ministries. 

(Trans/ation) 

SHRI JUAL ORAM : Though discussion are not held 

in the House regarding any Specific Road or Railway 

Project, however, it is on account of this road that several 

peop:e have died and the law and order situation has also, 

deteriorated. 

I woulr1 like to give details about two-three things. I 

would like to quote few lines from the letter that has been 

written to the Transport Minister by the Chief Secretary, 

Orissa. It is different thing when any political figure makes 

any remark. On 31 October, Shri Subhash Panigrahi, the 

Chief Secretary Orissa Govemment has written a letter to 

the Transport Minister. It takes 4 hours to cover merely 40 
k.m. of distance. If there is any accident or if one has to 

take a pregnant woman to hospital, sometimes, it takes four 

to eight hours. In my previous speech I had submitted that 

first thing two S.p.'s of the districts, have to do each day 

is to take stock of the situation in that wi lether the National 

Highway is free from traffic jams or not. They gather 

information on their wirelesa seta whether the traffic on the 

highway is smooth or not as it is top priority job for both 

the SPs in the morning. Fourteen thousands trucks pass 

through this road. When I go to my home town Lohinlpada, 

fNe k,m. away from Block headquarters, I have to intimate 

SP and the concerned Incharge ofIicent of ,the PoIce StatIon 
in advance so that they may take care of the route. If they 

do not cooperate, I will not be able to reach my home. This 
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" the situation the.... I had given the detaill in writing to 
the hon'ble Miniatar and the speaker and 

haw also prepared C.O. I had sought permiallon from the 

Chair to lay the C.O. on the Table of the House to apprise 
the ~ about the condition of the said national 

highways. 

Hon. Minister has written me a latter stating that the 

development projects of National Highway No. 23 and 215 

would be covered under this phase. I would like to ask 

the hon. Minister why is It so? The completion date of third 

phase 18 2009. What would happen there till 20097 The 

legislators and Members of Partiament of that area have 

to face a very unpleasant situation. One can imagine the 

situation if it takes four hours to cover a distance of 40 

kilometers. The hon. Minister should pay attention towards 

this. 

Several of my colleagues would take part in this 

discussion but I just want to say two-three important things. 

It is a very important matter and the hon. Minister might 

take immediate action if he 80 desires. Firstly the national 

highway covers a missing link which would connect 

Thammar to Thinakagarh. It was declared as miSSing link 

in 1981, even then work has not been started on it and 

same is the situation regarding the existing missing link. 

Work has not begun there also because it would be 

denationalized. I would like to request the hon. Minister to 

expedite the works If he has accorded clearance to the 

missing link of national highway. If he is not going to 

accede to my request then he should at least get that 

stretch of national highway widened and repaired. Shri 

Oharmendra Pradhan who is a member of Oeogarh would 

corroborate these facts about the area. No work has begun 

on· the missing link declared so in 1981 and other part 

of the national highway al80. 

{English} 

You are not doing the work In the rnIaIng link _ well 

as the rerne"lInO portion CII the NatIonal· HIghw., beaI_ 
thai" would be de-nationallzed. Thla Is not right. The han. 
Minister should pay attention towards this. 

National Highway 215 is almost closed. 

{Translation} 

Very few vehicles pass through it. There is a State 

highway quite nearby, half of which belongs to Steel 

Authority of India and half is owned by PWO. If the hon. 

Minister wants. he can convert it into national highway 

215A because it is a parallel shortcut to national highway 

215. 

I made a request when I initiated discussion on 25th 

August and that was my most important demand that work 

would begun if the hon. Minister allocates money for it. The 

hon. Minister should visit that area to take stock of the 

situation. I would like to reiterate that construction work 

might be delayed but it would take place. But this would 

not satisfy us. He should visit the area to see the condition 

of the national highway. The hon. Minister should visit to 

see the dilapidated condition of national highway even 

after 50·55 years of independence. There would not be 

another such national highway all over India. 

{English} 

I would request the hon. Minister to kindly go there 

once. 

{Translation} 

He should alight at Bhubaneshwar and make a rounP 

of both the national highways. We can arrange for a 

helicopter for him if he does not want to go by road. The 

hon. Minister would know the real situation only if he sees 

it with his own eyes. At times the ,ituation is such that 

thouaand trucks stand there stuck in jam waiting to pass 

through the highway. It becomes difficult to maintain law 

and order at such times. It is not the job of the Collector 

or the SP. The Chief Secretary of the State had written a 

leiter In diatress. 

Mr. DIpuIy Spee_, r ............ new 
railway line. Raourkela St... Plant II in my conatItuency. 
You must be aware' of its geography. For the Jalt 30 yeer8, 

., 
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[Shri JuaJ Cram] 

people of this area have been demanding for a new railway 

line. They have launched several agitations including 

"Jail bharo" movement, infact they have left no stone untumed 

for this line. This railway line was sanctioned after requests 

were made to the then Chief Minister, Shri Nitish Kumar for 

the construction of this 125 kilometer long railway line. 

The NDA Government was voted out of power. Even then 

I laid that If the Govemment can not get it done, then it 
should be handed over to a private party on the basis of 

BOLT. 

As far as national highway is concemad, if the han. 

Minister gets it conltructed, it would coat around RI. 500-

6(;0 emr". The Government would get it back in the form 

of toll tax in one or two years. It Is, my request to get this 

work done on priority basis. Although the Govemment 

allcx:ated Rs. 5 crores in the last two budgets but at 

present the Govemment Is not doing anything. I have 

requested the hon. Minister that irrespective of whether he 

gets the work done or not he should go and lay the 

foundation stone at lealt. If he can not do so, we would 

make alternate arrangements. The han. Minister agreed to 

go there once but tailed to put in an appearance due to 

some reaeons. 

As tar as Daltari - Banspani railway line is concemed, 

It II a longstanding demand since the time of fonner 

Chief Minister, Shrl Biju Patnayak of Biju Janta Dal. 

The delegates of Chattlsgarh and Jharkhand alongwith 

those of Coal Mining Association and Orisea Chambers 

ot Commerce have met the hon. Minister in this regard. 
Their plea was that It would provide ealY access to 

Pardip Port and facilitate loading of goods if Karel line is 

sanctioned. 

The people are waiting with the supply order for the 

last two years. They can not export iron are. So DaIlari-

Banspanl rail line Is required. I represent Kaunjhar district. 

We are fighting for power and drinking water, however, It 

Ie a different Issue and hope that fund will alao be allocated 

tor this. I would like to requeM the hon'bIa Mlnl8ter to invest 

one or two thousand erore rupees there. The Gowmment 
would definitely get Its return. Oris.. Ie a very poor State 

as neither there is sufficient rail networtc nor road network. 
We want to export are but, how can it be transported In 

the absence of railways or roads? The State does not have 

transport facilities, SO, I request the hon'ble Minister to 

provide this facility as when I visit my constituency I get 
perplexed to think as to how many people will meet me 

and what will they say? I get 8-mall from America like 

{English] 

"you are a Member of Parliament and you should be 

ashamed of it. 

{Translation] 

It took four hours to cover 40 k.m. distances resulting in 

death of one patient on the way to hospital. Will you take 

responsibility for this or not?" I find It difficult to say anything 

to them. It a person dies on the way to hospital what will 

we answer to the people as a people's representatives? 

So, I would like to request the Minister of National 

Highways to get two national highways constructed. 

Sir, I have taken more than half an hour time to 

express my views while the total time allocated for the 

discussion is only two and half hour. Right now several 

hon'ble Members are to express their opinion on this issue. 

I am requesting only to construct railway line and national 

highways in poor and tribal areas of the State. I would once 

again request the hon'ble Minister to announce for the 

construction of two railway lines and two National 

Highways No. 23A and 215A. Though there is State 

Highways, we have to face difficulties in the absence of 

National Highways. We can also blockade National 

Highways but we do not want to create hindrance in the 

way of development. We can also resort to agitation. 

We have launched countless agitations. Besides, we 
have written countless letters to the president of India 

for the roads. I receive countless letters and e-mail. I 
would like to request the hon'bIa Minister to ponder over 

It. I once again extend my thanklto you for giving me time 
to apeak. 
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[Eng/IIIh} 

SHRI CHANDRA SEKHAR SAHU (Berharnpur -

Orissa) : Mr. Deputy·Speaker, Sir, first of all, I thank you 
very much for giving me the time to epeak on this Private 

Member's Resolution brought forward by the hon. Member 

Shri Jual Oram regarding a special economic package for 
the National Highway No. 215 and the National Highway 

No. 23 as also regarding the railway linea from Talcher to 

Birnlagarh and Daitari to Banapanl. 

At the outset, I thank the hon. Minister because, 

recently, he had been to Orissa to attend the Indian Road 

Congress meeting where he announced that the Central 

Govemment would render all help regarding the develop-

ment of the National Highways in Orissa. I just want to give 

some Information about them. 

There are 16 numbers of National Highways measur· 

ing 3594.844 kilometres In length which are passing 

through the State of Orissa. Out of the 3594.844 kilometres 

of total length of the National HighWays in Orissa, a stretch 

measuring 2996.044 kilometres has been entrusted to the 
State Govemment of Orissa and 514.8 kilometre has been 

entrusted to the National Highways Authority of India for 

Improvement under the NHDP and Port ConnectMty 

Scheme. There are a lot of State Highways. If I am conect, 

a proposal has been sent by the Govemment of Orissa 

to declare the 13 State-roads. as National Highways. 

Sir, I feel, out of this, Berhampur to Koraput - 313.6 

kilometers and Jey Pore to Motu - 323.0 kilometers 

requires special consideration. Sir, if these two can be 

declared as National Highways then two districts -
Gajapati and Raygada - of Orissa will come under 

National Highway networking. So, I would request the hon. 

Minister to consider the .. two on priority basis. I fully agree 

with our hon. Members Shri Jual Oram regarding the 

development of National Highways In the State. At the 
same time, I have already thanked the Miniiter' because 
he hu also given apecial attention. I am sony to say here, 

Sir, when the annual plan from the Oriua Gov8mment 
came for inclusion of delMlapment of National Hghway. 

not a eingIe propoeal from South Orissa side came. Only 

the proposals of Western Orissa have come to the 

Govemment of India. I personally met the han. Mlnllter. 

. . .(Interruptlon.) 

MR. DEPUTY·SPEAKER : Please sit down. Do not 

disturb. Please address to the Chair. 

SHRI CHANDRA SEKHAR SAHU : I have told him 

because the Minister as well as the Secretary comes from 

Westem Orissa, that is why they have given this. I showed 

him the list also. I am very much thankful to the hon. 

Minister because he has given special fund for NH·217, 

which is in a very bad condition and that is passing through 

the main town of Berhampur city. I do not dispute and I 

do not object for giving money for development of these 

National Highways but at the same time I also want that 

the State Govemment should also give equal importance 

all over the State and send the proposal accordingly. 

. . .(Interruptions) 

MR. DEPUTY·SPEAKER : Silence pleasel 

SHRI CHANDRA SEKHAR SAHU : There is a proposal 

of having a bypass for National Highway 217. I came to 

know that a consultant agency has been engaged for this 

project. This will take more time so hon. Minister has given 

money for the development of NH·217 within the 

Berhampur city. But, till today that work has not been 

started. I have met him personally also and he has ordered 

accordingly. So once again I would request him to see to 

it so that the road within the town shall be in a trafficable 

condition. 

Sir, communication propels progress. As per national 

standards, as per other States, Orissa is definitely lecldng 

In deIIeIopment of National Highway. As our Govemment 
is committed to provide better and Improved communlca· 

tIon system in the un-accesslble areas, so I would request 

the hon. Minster to give special attention to aN the roadI, 
as demanded ... brought out by our hon. cone.gue Shri 
Jual Cram and others, and to see that the National 
HIghwIIy In OrIlla be taken special care 01 as per the 
.a.ndard of India. Thank you. 
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[Translation} 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Deputy 

Speaker, Sir, I rise to support the resolution moved by Shri 

Jual Oram regarding providing special economic package 

for the construction of national highways and rail lines in 

Kaunjhar and Sundergarh districts of Orissa at the earliest. 

.. . (Interruptions) 

Sir, the hon'ble Prime Minister might have become 

pleased. I am emphasing on this demand. At the same time 

through you. I would also like to submit to the hon'ble 

Minister that a national highway has been approved for 

Etawah in Uttar Pradesh. The construction material for the 

roads has also been supplied there, however, the 

construction work has not yet been started. So, I would like 

to request that construction work should be started there 

at the eariiest. 

Sir, along with that, I would also like to submit that 

the quality of national highways is also varying. . . . 

(Interruptions) 

{English] 

MR. DEPUTY SPEAKER: Please do not beat around 

bush. 

{Translation] 

Shri Shailendra Kumar, please express your views in 

brief. 

SHRI SHAllENDRA KUMAR : Sir, I am bringing it to 

the notice of the hon'ble Minister as it is a very serious 

issue. There is a variation in the quality of the national 

highways being constructed in Varanshi. So, there is a 

need to hold inquiry to ascertain as to why the quality is 

varying. 

Sir. it is good thing that national highways are 

constructed in Orissa or any other part of the country but 

It Is not good thing that discrimination Is being done in 

providing compensation to those whose agrtcuHural land 

is being acquired and whose houfIM are being demo!-

ished and orchards are being destroyed. Though you, I 
would like to submit that there should be no discrimination 

at least in giving compensation. There should be no 

discrimination in providing compensation to the poor 
people who have small land holdings and SC and ST 

farmers who have small holdings of one or one and half 

'Bigha'. I would like to request that the adequate 

compensation should be provided 0Ii priority basis to those 

SCs, STs and poor people whose lands are being 

acquired, houses demolished and orchards destroyed. 

Sir, along with that, I would also like to request that 

wherever, there is diversion on the national highway, the 

road connecting the city should be constructed properly. 

For example, " a national highway is constructed at a 

particular place, and a river comes on the way, then the 

national highway is diverted after constructing a bridge on 

the said river and suppose the distance from the bridge 

to the city is 40, 50 or 60 km. in such cases the Govemment 

should make a proper road connecting the city from the 

bridge. Just now, Shri Jual Oram ji was saying that it takes 

4 hours to cover 40 km. of distance. It should not happen. 

The Govemment should construct these roads also. Only 

then the objective of this resolution and the Government's 

commitments to repair and maintain th., national highways 

of the country at the eariiest possible would be fulfilled. 

I conclude while extending my support to this resolution 

regarding providing special financial package for expedi-

tious construction of national highways and railway lines 

in Kyonjhar and Sundergarh districts of Orissa. 

{English] 

SHRI B. MAHTAB (Cuttack) : Thank you Sir. It is my 
pleasure to participate on the Resolution, which has been 

moved by Shri Jual Oram because we all understand that 

it is only speed which brings in development. 

When the United States was not United States and 

when America was America, when slowty development 

process was taking up and when the people. who were 

settled in dHferent colonies. wanted dfvelopment, the 
development came through Railways. The colonies Invited 
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RaIlway companiee to build RaIlways 10 that commerce 

can' come and wealth can be created. That wu the Idea 

300 years ago. 

In India, say, about 115 years back, when certain 

companies of England started building Railways, the same 
Idea also we propounded that· commerce and trad.e 

activities can flourish In this vast country If Rallwaya can 

be bulh connecting different parts of the nation. Roadways 

were nothing new for us. There were roads during Sher 

Shah's time, and during Ahllyabai Holker's time when 

major roads connecting East, West, North and South were 

constructed. But, after Independence, National Highways 

came into being after the Third Ave Year Plan, and many 

National Highways have been built. I am confining myself 

to the Motion which Mr. Jual Oram has propounded. The 

request here is - the greater stress Is - to provide a special 

package for these specific projects. Special packages have 

been given by the Central Govemment for the underde-

veloped areas, and special packages can be given on 

special occasions, keeping special areas in view. That is 

the main reason why the hon. Member, Shri Oram, has 

propounded that for these two specific roads and for 

developing connectivity to the Port, special package should 

be provided. SM Chandra Sekhar Sahu, the hon. Member 

from Behrampur, has also said that. Recently the hon. 

Minister for Shipping, Road Transport and Highways 

had been to Orissa to attend the Indian Road Congress. 

He not only attendeli the Indian Road Congress, but 

also paid a visit to the Paradip Port, which is the Gateway 

of eastern India today. He stayed there, made a review -

we read about h in the newspapers - and interacted 

whh different trade organisations. I am sure he is very 

much aware of the problem which Orissa Is facing today. 

It Is beeaute the roads are choked, and the Railways are 

not in a position to carry the iron ore or the finished 

products from different plants to their destinations. It 

appears as If everything is In a very bottIed-up position 

today In Orissa. 

I would be specific. In the. case of the National 

Highway 215, the request is to widen it and convert it to 

a 'our-lane Highway under NHDP Phase III where AI. 66 
crore have been dOUed, and it Is likely to be completed 

In Decemb8r 2009. ~our years are atlB .there for its 

cmnpIetion. Shri Oram had mentioned In the pnwIous 

d18C~, and today also he. mentioned, that there are 

roads where the whole administration ':" local as welt as 
DIstrict administration - Is focuued only on maintaining 

law and order on roads, and to 'clear the roads so that 

vehicles can ply, the students can come from their houses 

to attend their schools and colleges and after attending 

the schools and colleges they can go back safely. It Is 
beeause everyday accidents are taking place. 

There are 16 National Highways in Orissa or passing 

through Orissa. This Includes 403 kilometres of Highways 

which have been declared as National Highways. State-

wise allocation of funds Is made for development of 

National Highways. The total length of National Highways 

In Orissa today is 3704 kilometres. In Bihar - I am just 

comparing it - the total length of National Highways is 

3537 kilometres, and the average annual allocation is 

Rs. 79 erore. In Kamataka the total length of National 

Highways is 3843 kilometres, which Is little higher than 

Bihar, and the average annual allocation Is Rs. 74.61 crore, 

which Is around Rs 75 erore. Orissa Is In between. The 

total length of National Highways in Orissa is 3704 

kilometres, but we did nol get Rs. 79 crore; we did not get 

Rs. 74 erore. Our share, though being in the middle. is 

Rs. 67 erore. Why is It so? Why Bihar, where the total length 

of National Highways is 3600 kilometres, gets Rs. 79 

crore? When Kamataka with 3843 kilometres of total 

length of National Highways gets Rs. 75 crore, we are 

getting Rs. 67 erore whereas the total length of our 

National Highways Is 3,700 kilometres. 

Therefore, I draw the attention of the Minister. through 

you, and also the Government to this dlscf'8P'ncy. Why this 

discrimination? This is actually agitating us. Adequate fund 

should be allotted according to the kilometre length of the 

national highway that is there in the State. Accordingly, the 
fund should be distributed. This Is the general problem 

which I am saying. 
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The total length of the National Highway No.21S is 289 
kilometres. It starts from Panikolli. It means It starts at the 
point of National Highway No.5 and it goes up to 

Rajamunda. Thia road waa declared aa a National 

HighWay in 2000 during' the NDA Government. This has 

stili a alngle lane road and It has a length of 143 kilometres. 

Intermediate road ia of 111 kilometres length. The position 

of double lane today is only 14 kilometres. Our request 

is to make It a double lane so that the minea can be 

connected to the National Highway No.5 and by that way 

;t will be connected to the Paradeep Port. That is the main 

reason why we are insiating only on this road. About the 

other miSSing links, Mr. Jual Oram has already spoken. 

Why has this problem arisen within the last five years? 

Why 17,000 trucks are plying Of I"at road? It takes for them 

not Isss than four to five days to cover a distance of 150 

or 200 kilometres. A truck carrying around nine tonnes of 

load will take not less than four to five days to reach the 
destination. This Is the position there. There is a maximum 

length of 250 kilometres. Why has this problem come up? 

It is because a number of factories have been established. 

Sponge Iron Plant and a number of other factories have 

come up. 

Nobody had conceived that this much would be the 

transport load. They have a specific usage. They call it, 
'PCU' per day. Nobody had conceived that this number of 

trucks would ply on that road. I will not take much time 

but I will confine myae" by saying that it is necessary to 

build these roads immediately. 

It is al80 necessary to say something about the railway 

position. The hon. Minister had visited that place, Paradeep. 

Doubling of Talcher~Paradeep rail line has been going on 

for the last more than sbc to seven years. The major 

problem II construction of the second rail bridge over 

Mahanadl. I have been agitating about this repeatedly for 

the fait three years In this HOUle that a second rail bridge 

over River Mahanac:li is n8C8118ry. Fundi have been. 

available but the wortc Is not progreSsing as It ahould have 

been. 'Not Only the second bridge over Mahanadlbut alia 
the whole doubling line from Talcher to Paradeep is aIIo 
not In full progress. , would like to know' categorically ~ 
you on which date-becaus. the date that was apecif\H 

has already paaHd-this doubling of Talcher-Paradeep will 

be completed and. the goods train will be commlllioned 

for use by the railways. 

At the same time, I would also mention that when you 

are constructing new lines, the load capacity of the line 

should also be Increased. Some lines were constructed 

100 years ago. Some lines were constructed 40 years or 

25 years ago. But now when new lines are being 

constructed, when more plants are coming up and it Is 

envisaged that within another five to ten years' time, 

Rs. 1,50,000 crore of investment is coming into industry 

that are going to be set up in Orissa, the load capacity 

should be increased. The major single foreign direct 

investment, POSCO, is coming up in Paradeep. That will 

increase a lot of traffic both on the roadways and also In 

the railwaya. Tt-at is the main reason why it is necessary 

that investment should also be done in a greater way so 

that these plants can come up. The Orissa Government has 

also come with an idea that you also have a number of 

joint venture companieS. 

11.00 h .... 

Orissa Govemment will participate, those respective 

companies will also participate and. the Centre can also 

participate. I am not aware If the Minister can throw some 

light on that as to whether some concrete p-oposala have 

been finalized because construction of Haridupur.Paradip 

rail line has been going on for the lut 10 years and some 

money haa been provided by the Rallwaye. Now, we hear 

that it will be a JVC project. Accordingly, the Handaspur-

Paradip line can be constructed and It II necessary. When 

number of Industriea are coming up and investment II 

being made, they should be asked or directed to invMt 

on the Infrastructure development. They shputd not come 

only to make money. They should also Invest for the 

infrastructure and for the development of that specific State 
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from which they will aIIo earn someIhlng. That 18 our 

rwqueet that when you talk of national highway deve1op-

ment, you 8houk:I allO talk of railway development and 

dIMIIopment of Paradlp Port. At the .. me time, I am also 

reminded - I do not know .. to whether Mr. Sahu has 

mentioned it or not - of connecting GopaIpur. Port via 

Jeypore-Koraput-Therwall 10 that the loop can be 
organized. Three alu"nlnum plants are coming In that area; 

Gopalpur Port can also be developed. 

Similarly, Dh.mra Port should also be connected to 

Angul. .. . (Interruptions) 

SHRI CHANDRA SEKHAR SAHU : Development of 

Gopalpur Port 18 with the State Goyemment ... • (Interrup-

tloM) 

MR. DEPUTY-SPEAKER : No. This is not to be 
recorded. 

(Int8rruptionsr 

SHRI B. MAHTAB : Today, Gopalpur Port is a small Port. 

. . . (Interruptions) 

MR. DEPUTY-SPEAKER : He is speaking without my 

permission. Whosoever speaks without my permission, he 

should not be recorded. 

(Int8rruptionsr 

SHRI B. MAH1AB : Today, Gopalpur Port 18 a smaH Port 

but our idea Is that Gopalpur Port should become a major 

port ... . (Interruptions) 

. MR. DEPUTY-SPEAKER : Please do not disturb. 

(Interruption.) 

SHRI B. MAHTAB : My idea here is that Angul 

connected with Sukinda road and Suklnda ro.d connected 

with Bhadrak and the line can come up to Dhamra Port 

so that Dh.mra Port can a180 come up in a bigger way 

where TISeo and L and T are thinking of putting up green-

~ steel plant. These are the major Ide .. when we talk 

of infrastructure development. I would lnallt through you 

to the Govemment and the Minister for a special package 

for Increasing connectivity to Paradlp Port and olIO for 

providing funds for these two apecIfIc national highways. 

He Is aware of It and I am very much hopeful that we will 

hear something. This Is our demand. 

SHRI GIRIDHAR GAMANG (Koraput) : Mr. Deputy-

Speaker, Sir, the Mover has given a seppe for debate on 

Orissa Economic Package. Though It is related only to 

national highways yet the mover has rightly chosen two 
districts, namely, Keonjhar and Sundargarh, which come 

under the area of Fifth Scheduled Area of the Constitution. 

Likewise, Mayurbunj, undivided Koraput, Gajapatl and 

Kandamal, all these areas also come under the Fifth 

Scheduled Area of the Constitution. When I am saying the 

Fifth Scheduled Area, naturally our demand will be for the 

development of these areas on the basis of a special 

package; not only road sector but also In other sectors. 

Sir, North-Eastern States have got Sixth Scheduled 

Area and remote area as well as intemational border area. 

Therefore, the economic packages are given to them as 

well as special Central assist.nce which they deserve to 

get and they are getting. Sir. so far I have completed 30 
years. I know that the Fifth Scheduled Area is yet to get 

the due share of development by different sectors. 

Although we have got maximum funds for the development 

of this region by the Govemment of India yet when we are 

talking of sector-wise, we could not get priOrity by the 

Govemment of India for the development of the area . 

When the Tribal Sub-Plan was formulated in 1975, it 

was indicated that not only would the Tribal Affairs Ministry 

be the nodal Ministry but all the Departments in the 

Govemment of India, whether It is the roads sector, railway 

sector or whichever sector, would also have a nodal 

division for development of these areu. So far, very few 

Ministries have come forward earmartdng funds for these 

.,.... Therefore, the national highways which .re desired 

for the development of the region InctudIng undivided 

Kcnput Met KaIahandI and other backward are.. need 

to be cora"18Cled. 
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The highways In the State of Orissa are divided into 

two parts: those executed by the State Government and 

those executed by the National Highways Authority directly. 

Due to the non-_ completion of the National Highway at . 

Panikoili, last year, I met with an accident and I could be 

saved only by the grace. of God. That road was in ,.n 

incomplete state and It was very difficult to move on that 

road. Therefore, I met with an accident and God saved me. 

I am saying this because when a work on a National 

Highway has been undertaken by the Government of India, 

it would have to be adequately funded so that It could be 
completed. 

The new national highways which are proposed by 

the State Government of Orissa would also have to be 
taken up on priority. Mostly, \"It' have suggested national 

highways only in scheduled areas, tribal areas and 

backward areas where the mineral resourcet? are 

maximum. Those proposals are pending with the Govem-

ment of Orissa. When I was the Chief Minister of Orissa, 

I recommended a number of national highways in those 

areas and also In some other areas. These new national 

highways would have to be tak.en up on priority but 

whatever projects have already been taken up should also 

be completed. Apart from that,' many schemes in the 

Ministry of Road Transport and Highways also would have 

to be given priority. 

The Inter-State projects are of economic importance 

In linking up with bordering States so that there would be 

economic development naturally on the basis of movement 

of vehicles on the national highways. Secondly, where 

national highways are to be connected with State 

highways, they should also be taken up on priority. 

So far as railway linee are concerned, there are very 
few railway lines in the remote areas where maximum 

mineral resources are available. One project which Is &tin 
pending ts the project for conversion of the Nuapara to 

Gunpur from metre gmJge to broad gauge. this gauge 
converalon project has to be taken up and the broad 

gauge line should be Hnked right up to Ralgara and 

Thiruvalll. 

The Gopalpur Port is a minor port which could be 
developed into a major port. The Government of India . . 
would have to consider It on the basis of the recommen-

dation by the Government of Orissa or It has to take it up 

directly; if that is not possible, it would ha~e to be t)an~ 

oVer to the private sector. 

There are also other secto~ in which there are. 

Government of India projects for Orissa which have to be 

given priority. This is a discussion on economic package 

to be given by one Ministry. I think, other MiniStries would 

also have to come up with that type of an approach by 

which each and every Ministry would provide an economic 

package to the backward are,,~, tribal areas and 

scheduled areas and the projects of those Ministries would 

get priority. 

With these remarks, I request the hon. Minister to give 

priority for alloration and execution of projects meant for 

Orissa and also for monitoring that the implementation is 

done on time. 

(Translation] 

'SHRI ANANTA NAYAK (Keonjhar) : Hon'ble. Oy. 

Speaker Sir. I thank you for allowing me to speak on the 

resolution brought in by Hon'ble Member Shri Jual Oram 

regarding the construction of NH and railway lines in the 

di.stricts of Keonjhar and Sundargarh. Sir I am panicularly 

conce~ed about NH 215. Sir I have sent almost 5 years 

in the Parliament. In every year and in every ~ession, either 

in question hour or in special mention I have always made 

it a point to raise the issue of NH 215. Out of .the total 

length. of 279 km of this NH, 198 km falls under my 

constituency th, two end points are Panikoili and 

Rajamunda. This is not a new road. It was constructed by 
the British in .the pre' Independence era to facilitate 

movement of people from Ranchl to Jajpur. In, thelaUer 

stage In 1912 when mining work started it encouraged 

*Translation of the apeech originaHy delivered In· Orlya .. 
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mining actIvItIH and eubMquent commercial uee. Thua the 
Importance of the road increased. In 1999 It was declared 

a NH for the first time. But In 2002 the construction work 
really started. As a declared NH the pace of work Ihot,dd 
have been accelerated but that h~ not happened. The 

huge number of truck that ply on thle road on a dally bull 

hai further worse~ the condition All my previous 

speakers including Shri Oram has already spoken about 

the maseive traffic pressure on that road. On an average, 

about 15000 trucks use that road daily.· As far al my 
Info~tion goes, after the Bombay-Pune road, this is 

probably the busiest road in whole of Asia. Sir at about 

91km from the beginning of the road, Is my native village. 

As. per the Instructions of the Government 28000 peas. 
were to be set up In the adjoining area, the Hon'ble 

Minister is here. I would like him to answer. Should this 

be the condition of a road after being declared a NH? The 

stretch from 80 km to 91 km was to be widened and 

strengthened for Which funds were sanctioned In 2003-04. 

An amount of 487.08 lacs was to be spent on this 11 

km Itretch. Work has been compltfted only on 3.6km.l want 

to Inform the Hon'ble Minister, that now the construction 

work has stopped abruptly. Sir It is adjacent to my village, 

and I have verified personally. Tenders were aSfSigned to 

5·6 contractors none of whom Is to be seen these days. 

Sir In that locality the famous holy temple ~f Ghatagaon 

Tarinl is situated. In religious importance this is second only 

to the Jagannath temple of Purl. Everyday hundreds of 

pilgrims use to flock to this holy place. But because of the 
~r road conditions now the number of vllltOrs has 

drastically reduced. PeOple are facing a lot of h.ardshrp 

while commuting on this road. Sir jhis is only one example. 

I have got a list from the NH authorities regarding the roads 

to be completed by 2006. Sir there II hell and heaven 
difference between the projected figures and the ground 

realllles .. Even half of the estimated roads have not been 
made double II~. 

Hon'bIe Dy. Speaker'Sir, through you I want to Inform 
.. the houH about •. recent development In my .... Few 

daya back about 10000 ItudenII from my COftIIIIuMcy 

have wrIIten a letter to H/a Excellency Preeldent of India 

regarding the difficulty they face In going to their 1Ch001. 
The concerned school Is Greenfield School and II a CBSE 

aftillated one. It Ie Iituated about 11 km from KeonJhar. Sir 

the IltUdenta coUld not ruch their IChooI In lime to appear 
In . their examination' Becauae of the rni8erable road 

condition, they had ~o take an. aItarnative road of 50km to 
reach their destination. Sir you can well imagine the 

condttion of that road which made the students /ole 
academically vital years. That is why they have requested 

H.E. President of India to take tome Initiative. 

Sir I have personally experienced the hardst'lip while 

travelling on' NH 215. I have even acted as traffic 

policeman. The road is always jammed In heavy traffic 

innow. Especially after Spm one can see trucks in bumper 

to bumper condition lined up for as long as 15 km.lnevery 

month I have at least on 5-6 occasion acted as • traffic 

regulator. There Is hardly any movement on both the 

eastern and westem side of the dlatrict Has. Sir the road 

conditions are unimaginably difficult. Keonjhar has a 

population of about 18 lacs. As per the OM's report of the 

previous year this district II responsible for eo.05 million 

metric tonnes of Iron ore production and in this year till 

date 49.37 lac metric tonnes of Iron ore has been extracted 

from this district. It II because of Keonjhar in Orissa that 

the Government of India is eaming crore. of foreign 

exchange by exporting iron ore. It is a matter of pride and 

we are happy for our nation. But this does not mean that 

16 lac people of my constituency will give up their lives 
for no fault of theirs. Today I want to place some facts before 

you. In the last 4 years 536 people have lost their lives 

only In Keonjhar city. In this year as per the administrative 

report around 400 people have died In road accidents. 
Mont than 1000 people have been Injured. Sir this Is a 

very sad state of affairs. I am in deep mental agony. My 

constituency .. a malaria prone area.. I have repeatedly 

brought this to notice of the houIe. In the whole of India 

maximum number of people In my area succumbed to thII 
deadly dIIeaIe. In moet 'CU8I the patients die In the 
ImbuIance IIIeIf .. the roads are leYerely jammed and 

patients do not reach the hoIpIta/I In time. 
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ThiI year 17 people have Io8t their IIvee In ambulance. 

Sir mine Ie a tribal am where huge depoIIlt8 of Iron ore 
manganese and chromlte extat and are contributing to the 

national wealth. II it fair that people of this area lhould 
die In road, will be deprived of the buic facility like 
tl'8fllPOl1? Is It fair that students of this area will not be 

able to appear In examinations and people will lose their 

lives In accidents and malaria? Is it the reward they are 

getting for their contribution to the national growth? For this 

reason there has been repeated strikes and agitations. The 

Keonjhar citizen forum has raised this Issue. Keonjhar 

Suraksha Mench too has staged strike for 17 days. 
Recently even a yajna was arranged 80 that divine 

intervention will ensure change. 

Sir my neighboring districts are now facing the 
problem of Naxalism. I atrongly condemn Naxallsm 

regionalism and separatism. But the Central apathy and 

deprivation has emotionally charged the people. Now they 

are lhowing inclination towards eeparatlsm. The Banlpani 

Jakhpura Railway lines falll In my area. Sir pte ... allow 

me to apeak. I'n give only one example. The Banepanl 

Railway line spans over a atretch of only 10 kms., which 

was to be completed In 1898. But It got completed in 2000. 

But thll 10km of Railway line has earned a revenue of 

almoet 100 CI'Ol'8l of Rupees to the Railway Department. 

All per their own lUrvey, this Ie the moat visible and 

arnbItIol8 project and within 3 years the Railways will get 

back all Ita Inveatrnents. 

The work hal been completed upto Kenojhar, only due 
to a snag In the I8fety 1Ignal, train hal not plied on the 

track. Sir I would f8CIU"I the Hon'ble Minister to extend 

the line from Keonjhar to larnka, which Ie a atretch of 98 

kmI and will be highly beneficial to the people. Since this 

Ie a very ambitious project and likely to eam plenty of 

revenue, the work should be accelerated. I spoke to the 

GM who says that the environment In not conducive to 
furtherance of work. Sir I, tunbIy request' you and the 
Hon'ble Min .. to start work on the project soon or It will 

give rile to local dlaatilfaction and Naxalilm may rall8 

b ugly head. 

·SHRI SUGRIB SINGH (Phulbanl) : Thank you Dy. 

Speaker Sir. 

I thank honble M.P., SM Jual Cram, for bringing In 

this resolution In the Private Members Business. All my 
previous speakers have spoken about the current situation 

of NH in Orissa as well as India and also about shipping 

and port connectivity. But I will confine myseH only to those 

NH which are located In Orissa and are connected to my 
constituency. I will place my demands before the honObia 

Minister. I want to apeak about two NH In particular and 

am sure the Minister Is aware about them. The first one 

NH224 which stretches from Khurda to Bolangir and 

covers a distance of about 300 kms. Sir the condition of this 

road is deplorable. This road was handed over to NH 

authorities In 2004-05. However no special fund has been 

aUocated to improve and upgrade the road condition. So far 

only for minor repair work some 47 lakhs has been 

sanctioned which is too meagre an amount to carry on full 

fledged work. Sir this road covers the districts of Khurda, 

Nayagarh, Boudh, Sonepur, Bolanglr and some other 

districts. 

Sir, travelling on this road is painfully slow and tiring. If a 

four-wheeled vehicle covers 60 kms.in one hour, on a normal 

road, It will cover only 20 kms. In this road. Hon'ble Minister 

is here. Sir, this road is in a very deplorable condition from zero 

to 148 kmB. In order to Improvise the situation the State 

Govemment has submmed estlmat" before the Central 

Government several times In the past. You have periodical 

renewal system for allocation of funds. You can allocate some 

additional funds on this basis. Otherwise the condition of the 

road will further worsen. The road is In a mess from 138 km 

to 184 kmB. In the last 9 days at the behest of the State 

Government the WOOC (Weat Orissa Development Council) 

has taken the initiative to apply the first coat of tarcoal on the 
I8id road. 

.,.raneIation of the Ipe8Ch ortgInaIIy delivered In 0rIya. 
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Unlela the aecond coat II applied lOOn the IIIualian wli 

further deteriorate. For this reuon the Government of Orilla 
has written a letter to the Ministry for allocation of additional 
funds of 3 croraa of rupees. Please enaure the compliance 

of this request. Especially from Khurda to Daapalla from zero 

to 138 km and from 138 km to 299 km the road i8 very 

narrow and in a nlghtmartsh condition. Sir this work should 

be taken up on an emergency basis. 

Hon'ble Minister had recentty visited Oriua and has 

first hand experience "if.lPrding the existing condition. Sir 

Mr. T.R. Baalu had attended the meeting of the Indian 

Road Congress In Ori8sa. He had promised In an press 

conference that he will pay special attention to this road 

because of the heavy flow of traffic. Today I want him to 

announce here about the package he has in mind for Orissa 

and what his plan of action is going to be. I hope that he 

will keep his promise. 

Another important NH is 217 which connects Gopalpur 

to Raipur. This road was accorded NH status in the 2001. 

Meanwhile some steps have been taken and some are 

on the anvil. Some amount has also been allocated for 

which I want to thank the hon'ble Minister. However some 

roads stili remain neglected. One such road Is from 

Nuagaon to Tumudlbandha stretching from 176 km to 222 

km. This road Is full of potholes. The State Government for 
this reason has sent an estimate' of 7.42 crores to the 

Central Govemment. Sir if you can release the fund under 

the IRC(lmproving Road Quality) Programme It wiH be 

highly beneficial for the commuters. Sir I know Mr. Baalu 

Is a down-to earth peraon with a genuine Intel'8lll to serve 

the common good. I am sure he has the political will to 
make thing happens. Hence I expect him to be generous 
enough to take special initiative to further the C8UH of NH 

217 'and NH 224. 

SHRI DHARMENDRA PRADHAN (Oeogarh) : Mr. 

Deputy Speaker, Sir, I .upport the Resolution brought in 

by Shrt JuaI 0nIm who repN •• nII Slnlergarh P.aiamenIary 
~ of OrIlla. This ReIoIuIIon was brought In the 

last monaoon ....... also. The hon. Miniater went to 0ItIIa 
to attend the meeting of National Road CongreII. ThIs 
ReeotuIIon has been moved on a apeeIII .... When hon'ble 

Minister vIeIted 0rIIIIa, we expected him to make eome 
anncKWlC8lMl1t but he dIaappoInted ... Hon. MInIster 18 dtIng 

here and he has made certain good announcements. He has 

announced the four laning of certain portions of NH 215. I 
congratulate and thank him for thiI. However, I would like 

to give the hon. Minister a few suggeetIonI. More than two 

thousand RMlds of Orlll8a were provided the statua of NH 

during the regime of NDA Government but required 

Inveetment W8I not done thereon. I feel that State 
Govemment allo, has a rote In it and should play their role 

actively. Ort ... 18 a backward State but It contributes a tot 
In the form of revenue from Coal, Iron, Chromlte, Bauxite. 

This national highways Is the tlteline of Ort.... It Hnks the 

distric18 of Sundergarh Kyonjhar, Angul and three porta of 
Paradlp. Jhamrapur, Gopalpur. Two-three roads like 215 and 

23 and two railway lin .. of Talcher and Blmtagarh are the 

lifeline of Ort .... 

Sir, the railway line of Talcher, Bimlagarh and 

Jasalbandpan which I have mentioned Is economically 

viable. Orissa is not at the mercy of anyone. We are self-

reliant because of our natural resources. Yesterday, the 

hon. Minister of Finance was saying that in the coming 

times, the economic growth rate of the country would be 

8 percent. He also 8I8ured that the Govemment would 

extend aaslstance generously to the State which Is rich 
from the angle of natural wealth. Sahujl was trying to give 

It a political cotour. He Is not aware that during the last 

as we" as the present regime of the State Govemment, 

Southem OrIssa has received maximum benefits. Hon. 

Member, Shrl Mahtabjl was suggeatlng to link Bauxite rich 

area of Kolhapur with Gopatpur port through a tooptlne. 

In addition I would like to submit that Iron, chromlte and 

coal aectors a .. the ...... of 0rIeIa. ,... work IhouId be 
completed keeping In vtew the Importance of tMee MClOf'I. 

Our infl'8llrUchn would be developed if the Government 
spend onty 6 ~ of the beneftt8 and royatty accrued 
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to the Government of India and public sector from three 

MCtorI of coal, chromlte and Iron. It would Increase 
employment opportunltiee and seIf-emplOV""'nt. Thera 18 
a IIogan eave oil, eave nation. I would not like to repeat 

it. DespIte thil, lots of oil and diesel goes waste. A huge 
quanllty of coal and dieael can be saved if our 
Infrastructure 18 developed. Besides, railway connectivity 
would facilitate the pasaengera and the backward districts 
of Orissa Hke Tarunjar, Sundergarh, Angul, Deogarh etc. 
The country would develop once the infrastructure 18 
developed. I would request the hon. Minister to pay 

attention towards this. I have a suggestion. Is it possible 
to carry out these construction works under a joint venture 
and the Govemment can get back Its money through toll 
tax? Several parties would agree to it. The Govemment 
should explore the possibilities of mining sector there. 
These ara my augge8llons. Orissa is not at the mercy of 
anyone to be self retiant. Sir, through you, I only request 

the Union Govemment to discharge ita responsibility. 

{English] 

MR. CHAIRMAN : Shri Brahmananda Panda, You can 
either associate or speak for only two minutes. 

(Interruptions) 

SHRI BRAHMANANDA PANDA (Jagatsinghpur) : Sir, 
we are new Membera. . . .(Interruptlon.) 

MR. CHAIRMAN: I would tell you the difficulty. With 
utmost sincerity, I would like to inform that we have another 
ReeoIutton also to be taken up for discussion. 

(Interruptions) 

MR. CHAIRMAN: Hence, let him conclude within two 

minutes. 

SHRI BRAHMANANDA PANDA (Jagatainghpur) : Hon. 
Chairman, Sir, I extend my hearty thanks for giving me an 
opportunity to participate In this debate on the ReeoIutton 

moved by our aenlor Member, Sh~ Jual Cram, who has 

been fight throughout his life for the development of l'1li1 
and road connectlvities, which are the lifelines of our 

country. So far as my constituency ia concerned, It starts 

from Paradlp port and ends at Konark Tempe, which Is 

.,.,. of the wondera of the world. 

Hon. Chairman, Sir, Paradlp is the gateway of not only 
India's economic prosperity but -Paradlp has also Its unique 
Importance in the port map of India. I muat congratulate 

the hon. Shipping Minister, who was kind enough to visit 
my constituency and has himself reIeasacI a8 to how 
Paradip port is making progress and as to how It Is 
Immensely contributing for the economic prosperity of this 

country. 

Before entering into the details, I would like to state 
here that whatever we speak in this august House or 

whatever demand we made In this august House, the . 
same Is immediately materialised. But, I am really surprised 
that till loday we, people of Orissa, are shouting for the 

rail and road connectivltles to Paradip port. 

In the lasl meeting at Amritsar when the Shipping 
Minister was there at the time when the Consultative 
Committee meeting was going on, I urged upon the hon. 
Minister that the National Highway 215 is the lifeline of 
Orissa's economic prosperity. As you know, we have been 
supplying iron ore, coal etc., for years together for the 

economic prosperity of India. We have to realise how the 
Centre has been discriminating this peaceful and 
backward State. We always shout for the development of 

SC and ST community and Dallts. If that is the real spirit 
of the Centre and if the Centre wanta that 'every State 
should come to the mainstream of country's development, 
then, Orissa should not be discriminated in any manner. 
AI you know, Lord Jagannath is the real combination of 
peace, love, brotherhood and preaching the theme of 
peace and tranquility for yeara together. We belong to that 

holy land of Lord Jagannath. 

Since hon. Chairman has already drawn my anention 
to confln. to a few points, I am doing 80. Our hon. Senior 
Member Shrl B. Mahlab hu already highHghted with 
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regild to the cor.-WCIivIly fdIty to Paradlp. The Nallanal 

HIghway which connecI8 from Rajamunda. PanIkoiII via 
Keonjhar to Rajamunda and then to the NatiorwI Highway 

23. There .. an expreearIay from. ChandIpur to ParadIp 

COIMI tromDhublt. The han. MlnIIter hM ........t that II 
wi! be • four-lane road. We welcome the dectIIon. We 

want that the work IhouId be expedited and IhouId be 
done on a top priority balls. 

We have been urging .ince long for the ~ial 

package for Orissa. Orlasa should be declared as a 

'Speclal category State'. But. nobody in this august House 

Is I .... ning or considering our demand. The Orissa 

AasembIy has unanimously reeoIved that Ortssa should be 
given apeclal package in all reepecI8. That apart. now the 

National Science Institute Is going to be .hlfted to some 

other State. This type of dllcrimination is really shocking. 

It pula impediments in the development of the State. I find 

that our State I. rich in natural resources. 

[TransMtion} 

·Orlssa is the land of temples. filled with forests, 

minerals and all the bounties of nature. Despite all these 

resources. we are still regarded as • poor State. only 

because of the step-mother1y attitude of the Central 

Govemment.· 

[English} 

In this context, hon. Chairman, Sir, I would like to urge 

upon you that road connectivity to Paradip i. the lifeline 

of Paradip'. prosperity. Secondly, doubling of the second 

railway bridge on Mahanadi is very important. These issues 

should be given attention by the Govemment of India. I 

would. therefore. urge upon the hon. Minister of Shipping. 

Transport and National Highways as well as the Railway 

Minister that special package .hould be given to the Or1ssa 

State. Orissa State should be allowed to march with the 
development of other· State. and then only Lord Jagannath 

will bellow all the benevolence on the Centre. 

•. . . -This part of the speech was originally delivered in 

Ortya. 

SHRI TATHAGATA SATPATHY (Dhenkanal) : Mr. 
I' 

ChaIrman. Sir. thank you very nu:h. for giving me this 

opportunily. I reaIIIe the paucity of time because perhaps 
the han. MinI8ter has to .. ave now. 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : I wiH be always with 
you. 

SHRI TATHA~TA SATPATHY : Thank you very much. 

We hear a lot about the hon. Minister in hi. home State 

of Tamil Nadu. It i. a welcome thing. If every Minister 

actually concentrate. and puts into effect the development 

activities at the ground level, people ~an perceive that. 

Then and then only. I usume that country can 

develop. Had the .. been the attitudes of Govemments in 

the previous years. then I am .ure thi. nation would have 

had a different perspective now and a different scenario 

now. I would like to draw the attention of the hon. Minister 

,and I would beseech upon him to con.ider Orissa as hi. 

land and as his area. Orissa i. the State which is rich -

like all my colleagues who spoke prevlou.ly .. id - which 

i. Capable of proapering. which has a lesser population 

compared to the square km. area. that I., density is lesser 

than many other Sta .... Compared to the northem States. 

we are much less in population, which is keeping In mind 

the· aim and the target of this nation - that I., population 

should be controlled. Ori .... as such, is a consclou. race 

and we have tried to keep pace with the rest of the nation. 

But Ills somehow a pity that Govemment after Govemment 

- I am not blaming any one political party; we all know 
that who had ruled this nation - did this. But over a period 

of time, Ori.... in· spite of contributing very heavily to the . 
Union Exchequer ha. somehow been left behind. 

I would like to draw your attention to one or two facts. 

I~ the previous y...... Ort... has been ~ 

Something around 8 million tonnes 01 iron ore· through 

roads. mostly through Paradip Port and a little portion 

through Vizag or Haldia. All this come. from the districts 
of Sundargarh and Keonlhar because..... are the 

mineral belts of the State. They are the richest mineral 
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bearing areu of ttlle whole nation. But II you ... the road 
connectivity in OriSla, It Is a pity that development has 
been very fragmented and very staccato because of which 

the roads are extremely poor. 

. Orisaa is one of the States where there are highest 

road accident deaths In the whole nation, In running 

kilometre measurement, which is again a very big damage 

to the country and to the State. Last year, there were more 

than ',000 road accidents on National Highways. I am 

talking only about the National Highways, which is 

definitely higher than many. other States. We have National 

Highway connecting Manguli Chhak to Sambalpur and 

onwards to Mumbai, which Is the National Highway 42. 
That National Highway Is the main artery, on both sides 

of which we are 888lng a lot Jf minerai based Industries 

coming up like BALCO, Oswals, Shushans, Jlndals, and 

many other steel and minerai based plants. That National 

Highway needs to be four-laned Immediately. If It cannot 

be made as four-Ianed, then the Government must 

consider If they would like to propose to the Industries -

with the Federal Government's help - that they build a 
separate four-Ianed Highway under BOT Scheme, that 

would solve a lot of problems. 

Another Highway, I would like to draw attention to, 18 

National Highway 200 that connects Talcher to Paradlp. 

That has tremendous amount of traffic and many accidents 

take place every single day. That needs immediate 

attention. That also Is a high-Income road; the Government 

of India earns a lot of revenue from those roads. They 

should be willing and coming forward to reinvest in thole 
roads for the development of those roads. I would like to 

welcome, like the Golden quadrilateral, if these National 

Highways could also have check-gates and toIl-gates. That 
way, the Govemment can get back Its own investment. We 

do not care and we do not get Into whether the 

Government Invests In It or It would like to go Into 

participation with private parties. But It would be a good 

thing If the Government conslde... going along with the 

private parties who would build these roads and operate 
them. 

There is. tremendou8 tourist potential In Purl, the land 

otLord Jagannath, which our colleague Shri Panda hal 
also mentioned. That Is allo connected by a National 
Highway to Shubaneswar. I am not very lura, I think It II 
NH-203, and it needs to be four-lane. That probably·1I the 

only patch in Orl888 which holds attraction for tourists. 

When Tamil Nadu, KeraJa, your State, Sir, II booming 

ahead with God being there in your land, please allow the 

God to come to our land also. . . .{Interruptlons} 

SHRI T.R. BMLU : What is there? 

SHRI TATHAGATA SATPATHY : Kerala is trying to take 

away the God land. So, I would request the hon. Minister 

to consider National Highways 42, 200 and the 
Bhubaneawar-Purl National Highway to be four lane in the 

coming years so that if they could be Included in this 

Budget, the work will start and the Lord's blessings will 

be on the Chairman and on the hon. Minister also. 

SHRI T.R. BMLU : I have to thank all the hon. 

Members who have participated In the lively c111CU881on 
that we have. They are : SlShri Jual Cram - my former 

colleague in the NDA Govemment - Sahu, Mahtab, 

Girldhar Gamang and all other Memba... who have 

participated in this dlacussion. 

MR. CHAIRMAN : Who Is your fonner colleague? 

SHRI T.R. BMLU : Shri Jual Oram, Sir. 

MR. CHAIRMAN : He 18 stili your colleague. He ia a 

Member of this Houle. 

SHRI BRAJA KISHORE TRIPATHY (Puri) : Sir, the 

MInister has left us and that Is why he il referring Shrl 

Oram as • former colleague. 

SHRI T.R. BAALU : All my trienda have lhown deep 
concern and It II a tact. Whatever they bave deliberated 

here is not only the concem of a particular State but also 
the concem of the entire nation. During my last visit to 
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0 .... I Ipent two full day. and travelled abQut 900 Krna. 
within Orilla. I have peraonally viIIted the State and Men 

the conditions of the roadl which my friend has mentioned. 
I dilcU8l8d the matter wtth senior officers of 0ri8A 
s.clWtartat. I dlecUlHd the matter wtth the han. Chief 
Mlnllter, my old friend and have understood the problem. 

My friends should not think that having understood the 

problem I would kMp quiet. I will definitely take some 

action and that action will be Implemented. Members will 

have to give me some time to see that all these actions 
are tranalated Into reality. 

My friends have mentioned about the National 

Highways 215, 23 and Talcher to Bimlagarh and Daltari 

to Banspani rail lines, about the milling links and that 

enough money Is not provided. Secondly, bridge over 

Mahanadi has not been completed. All these things are 

real problems but they should understand that Orissa is 

having a multifarious development. Its economic develop-

ment is multifarious. It is not like it was 10' or 15 years 

ago. These roads are totally congeated because of export 

and import of Iron ore. Whatever Members have said, It 

Is not exaggeration but a reality. What shall we do? We 

cannot construct roads ovemight. It is not cash and carry 

busineas where you just go to the shop and come out. It 

is a matter of Infrastructure. which means It has to be 

developed In a proper way. 

Sir, I went to Bihar. I saw there that many roads have 

not been attended to properly for years together. They have 

laid roads and have created the Infrastructure. But one-

third of Bihar is under water for almost eight months In 

a year. For that matter, the roads had not been properly 

developed. proper embankment was not there and proper 

contour was not there. I enquired from the oHicers whether 

there is any contour for some particular road. They replied 

that they have not provided it. When we create lOme 

infrastructure, we should have a proper Detailed Project 

Report (DPR). Un .... we prepare a DPR, we cannot lay 

the roads properly. For having a proper DPR, it will take 

not leIS than 8 to 12 '!lOnths. So the delay is reasonable. 

We cannot just take some numerical and multiply or divide 

them. We cannot juet prape1'8 some estimates and go for 

the construction activity. So, the delay Is reasonable. I want 

to mention ..... projecte one-by-one. 

As regards National Highway - 23, ,It Is an inter-State 

highway. It connects Jharkhand and Ori.... In Ori .. a 

portion, 209.2 kmI. road IhUctU1'8 18 there. Banarpal to 

Ranchl; Banarpal to Pallahara and Pallahara to Blrmitrapur, 
there Ie one stretch. The next at..ach Is from Blnmitrapur 

to Ranchi. This .... tch of 208.2 kmI. Is In Jharkhand. In 

Orisu atretch, 139 kmI. is two-Iane; 16 krns.ls intermediate 

and 54.2 II single lane. It means even the single lane 

roads have been declared as National Highways. 

As regards Jharkhand, out of 208.2 kms., 138.2 kms. 

is two-lane, 2 kms. is intermediary lane and 68 kms. is 

single lane. In the last three years, Rs. 25.08 crore have 

been spent for the improvement of the Orissa road for a 

length of 45.39 kms .. This year in the Annual Plan, we have 

provided Rs. 18.85 crore. As far as Jharkhand road Is 

concemed, in the last three years we have provided 

Rs.30.74 crore for 78.45 kms. of road improvement. In this 

Annual Plan, we have provided Rs. 13 crore. 

What is the total length of the National Highways 

throughout India? It is 65,569 kms. Out of 33 lakh kms. of 

road network conSisting of State roads, MDR, ODR. all put 

together, It is two per cent only. This two per cent road is 

equal to 65,569 kms. which carries 40 per cent of the road 

traHic of entire India. Out of 65.569 kms., 35 per cent form 

part of single lane; 53 per cent form part of two-lane and 

12 per «'ent Is four lane. 

As far as National Highway - 23 is concemed, my 

friends have very vociferously asked me why enough funds 

have not ·been provided and so on and so forth. In the 

past three years, under the head IRap. we have provided 

Rs. 3.31 crore and the funds have been utilised. As regards 

conversion into two lanes, for 22.3 kms., As. 11.7 crore 

have been provided and the work is In progress. My friends 

have mentioned something about the missing link. As 

regards missfng liok of 7.69 kms., we have sanctioned 

As. 9.6 erare and the work is in progreas. All put together, 
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45.39 lema. of road have been Improved.during the pMt three 

years. 

Now, the Govemrnent. In the current year. has 
provided for a lum of RI. 3.89 crore for the IRQP alone. 

The contract for thll project Is yet to be awarded. This Is 

not a matter to be settled by the Central Govemment. 

The Implementing agency, the State GOII8mment, wUI call 

for the bids and definitely the IRQP workawill be underway. 

This Is one reason as to why some of the stretch of 

National Highway - 23 may not have been completed, but 

this aspect would certainly be attended to by the State 

Govemment. 

Now, I would come to National Highway No - 215. Aa 
has been mentioned by everybody, this Is the Atellne for the 

area. There II no problem In con.;lderlng this stretch as the 

lifeline of the area since this stretch connects Rajamunda 

to Paradeep. This is a feeder road. Iron ore and various other 

minerals are brought from far-flung areas through this stretch. 

Keeping In view this fact it has been proposed to be made 
Into a two-lane road. Except for a stretch of seven kilometres, 

the total stretch in its entirety II proposed to be made into 

a two-lane road. Even for that seven kilometres stretch, a 

sum of Rs. 4 crore has been provided to make that into a 

two-Iane road. 

The 249 kms stretch from Panlkoili to Rajamunda hu 

been Included in NHDP III A. This was not done during 

the NDA Govemment of which myself and my friends from 

that side were a part and parcel, but this has been done 

during the UPA. regiMe. this project has been included in 

NHDP '" A mean. that it has been accorded a priority. 
Under the National Highway Development Programme, 

there I. also a provision to Include a project under NHDP 

III B. but the Govemment ha. not done 10 in the case of 
this project and this project hu been Included in NHDP 

III A taking note of the Importance of thia Itretch and. 

theretor., hu accorded prlorttf to this particular area. We 

have given priority becaUH by. """'Ig priority to this 
particular ~rea we would be able to dewlap the po,t and 

also the State will benefit and exportl from thlt area wII 
Improve. Keeping all. these things In view we haw Included 

this stretch In NHDP III A. 

Apart from this, the stretch betwHn RGKY to 
Rajamunda Is the mlsllng link. PnMoueIy, the GcMIrnment 

did not consider thit stretch. But now the Government 
proposel to have a four-lane of 20 km8 In this stretch. So, 

having taking note of the importance of this area and to 

develop the area which leads finally to the area where 

mining activities take place, the Govemment f.11 that thie 

area must Improve and so this 20 kms stretch is also being 

conlidered to be constructed. The DPR will be prepared 

and definitely this stretch would be considered for 

construction. In the last three years, a sum of Rs. 76.72 erare 

has been sanctioned for the construction of a stretch of 

208 kms. The balance will be attended to by the State 

Government. 

SHRI B. MAHTAB : The State Govemment has asked 

for a amount of Rs. 250 crore. 

SHRI T.R. BMLU : Sir, I can only assure my friend 

and the State Govemment that funds are not any 

constraints as far as this Government Is concerned. The 

State Govemment could uk for more funds after the funds 

released for the project have been spent. 

The State Govemment can send the Chief Secretary 

or the concemed officers to the Government at the Centra 

for this and they may also send their utilisation certHlcate. 

As soon 88 we receive the utilisation certificate, according 

to priority, we would provide the funds. 

Sir. my friends hera were talking about not only 

National Highway. - 23 and 215 but also about various 

other things. NHSA is about port connectivity. This port 

connectivity Is from the Paradlp port to Chandlkhol. This 

particular stretch Is now being made into a four-lane road. 

There were some problema In regard to this project which 

I cannot ahare with the hon. Members here. It wuln ,.rd 

to land acquiIItIon and other things. Those mattera haYa 
been sorted out after a meeting with the han. Chief MInINr. 
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The ChIef Secretary WM aIIo there In the """18 and • 

wu lOfted out 1mmecIateIy, within 24 houri. Hon. MIn'Ibera 
here mentioned something about the Chief Secretary. I am 
lOrry to Inform my trtendI here that they limply blown thII 
iIIue out of proportion. The Chief Secl'8lary wu oded the 
next day after my villi to the State. He came here and I 

had a long two hours diacusslon with him and everything 
wu sorted out. I do not wf8h to mention everything here 

because those would not be palatable to the Members. 

The stretch of n kilometers under NH5A II going to be 

made Into a four-lane road. The Govemment has decided to 
IP8I1d a sum of Rs. 428 crore on this project. The amount 
hal already been aandloned. It would be completed by 
Jlnt, 2007. That Is what 1 wanted to Inform the han. Members 

here. 

17.00 hra. 

this Is what I want to tell you. In NH 200, between 

Chandikhol to Dhubri, we are going to have a new four-
lane activity. DPR has been approVed for 39 kms. and the 
approximate cost wID be Re. 200 crore. In NH 200, the other 

stretch between Dhubri and Talcher Is the most Important. 
That has been taken up. We propose to develop It as a 
four-lane stretch. The length will be 98 kms. and the COlt 
will be approximately Rs. 500 crore. 

Now, I am going to talk about State highways. The 
hon. Members said that H Orissa II neglected, they will 

agitate for separation and that they will declare 0rt8Ia 

as a separate natton or eomethlng fike that. I won't allow 

them to agitate. I will deprive of them that opportunity. The 
etretch between Dhubl1-BrhamanIpal-Harlchandpur and 

Narayanpur comes under State highway. It Is of 98 kms. 

It is the InOfI Important stretch. It Is an economically 

Important str8tch. That Is why wa have requested the Siate 

Govemment to provide for at least fifty per cent of the fundi. 
The Slate Govemment has agreed to It. The Central 
Govenvnena Ie going to provide fifty per cent for .,. 

paIticuIar economically Important atretch. . . .(lnIefrIJpIIoM) 
I know the State wi! .... to It becalM my frtend .. there 

M Chief Min....,. Thent wan't be ." prabIem _ ... n 

friends. The total COlt of the project II Rs. 110 crore. The 
State win definitely come forward to give Rs. 55 crore; I think 

I can gel It through Shrt MiIhtab or Shrt Tripathy. 

Under the Golden Quadrilateral, 443 kms. II covered 

throughout the State of Ori .... Another State highway, that 

Is State highway 12, Is actually f~ngParadeep. It 116id 
that there II a lot of congestion and that people are not 

able to travel. True, people are not able to go because this 
road II not meant for present day's traffic. It Is meant for 
traffic thet Wal there 20 or 30 ye. ago. It Wal constructed 

twenty or thirty years ago. It was j,od for thet kind of traffic. 

It was .. rvlng well. But it is not good for today's vehicle 
population. So, we have to improve It. The Chief Minister 
came once and asked me to provide for more funds. The 
Government of India has provided Rs. 26 crore. Not only 
that. Paradeep Port has been requested by me personally 
to provide for funds. They have agreed to provide another 
Rs. 15 crore. AHogether, Rs. 26 crore plus Rs. 15 crore, 

Rs. 41 crore have been provided. The IOC hal been 
contacted by the State Govemment for providing Rs. 40 
crore; It hal contacted the Mining Corporation to provide 

Rs. 30 crore; the balance amount will be provided by the 
Govemment of Ort .... Within these financial arrangements 
there Is going to be an interaction with aU these people 

and this particular road will be constructed. Pnrvlously. they 
were discussing that this road would be constructed as per 
the usual procedure. Now, they want to have concrete road. 
That Is why the delay has occurred. I am not responsible 

for that. Let them pi .... ask their people whether they are 
responsible or the Central Govemment is responsible. 

Under NHDP III A we want to have four-laning for 

10,000 lema. The Cabinet has considered It. They have 
permitted me to go for 4,000 kms. Out of this 4,000 lema., 
we have provided Chandlkhol-Dhubrl 39 kmI. and 
Panlcoill-Roxy 249 kms. Under NHDP III, oyer and above 
the 4,000 kms., Nattonal Highway 203 Ie being proposed 
for four-lanlng between Bhubaneswar and Purl, which II 
of 69 kmI. Lord Jagannath II theN In Purt. We have not 

IgnoMd Lord Jagllnnath. lord JagannaIh II being provided 

wIh paper fouHanIng. In NaIIoMI HIghway 8 there Ie a 
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IIretch belwMn Sambalpur .... Chattilgarh. It II of 89 krnI. 
Both roads will be taken up under National Highways 

Development Programme 3B. 

~~, You have aIeo prCpoI8d to have Roxy and RaJamunda, 
a atIItoh of 20 kilometre. Dhubrl to Talcher is 98 IdIometrea. 
So, this 118 kilometre hal been put In National Highway 

Development Project, Phaae III A. National Highways 

development hal been given priority. These are all the 

thlnga which I have .. lady attended to. 

The third point is about the TaJcher-Blmlagarh railway 
line. It II a RI. 726.96 crore project with 154 kilometre 

length. Rnal location survey has been completed. DPR is 
under preparation. In 2005-06, the Railways has provided 

Rs. 5 crore. Targets will be known only after detaHed 
eetimates are prepared. 

As far as Daltari-Banspani is concerned, It is Rs.750 
erore project with 155 kilometre. This line's conltruction is 

in progress. They have spent RI. 529.14 crore. FIfty-88Y8n 

kilometre hal already been commisaloned. In the current 
year, they have provided As. 128 crore. By March 2007, 
It wlY be completed. As on date, 74 per cent of the railway 
Hne hal been completed. As far .. Mahanadl is concerned, 

the eecond overbridge will be completed by March 2008. 
I think, I have answered all the questions. 

About the doubling of Talcher and Paradeep, there 18 
already a double line now except Mahanadl Bridge, which 
II In progreaa. I can request my hon. friend to kindly 
withdraw the ReeoIutIon ... . (lntelTllptiolw) 

SHRI TATHAGATA SATPATHY : Sir, National Highway 
No. 200 and National Highway No. 42 ... . (Interruptlons) 

MR. CHAIRMAN : No. 

SHRI T.R. BAALU : It II not within the ambit of the 
Resolution. 

SHRI JUAL CRAM : Sir, the hon. MInIIter has replied 

aImoet au the things that .. raIud:' But, he has not replied 

to two or three thingl. One II, in National HIghway No. 23, 
you haw declared a milling Hnk arid you have provided 

fundi. But, I tall to underatand why will you not give money 
for the exlatlng lingle lane? I would request that you must 
provkIe It tlU thle milling link II completed 80 that National 

Highway No. 23 II up-to-date. The maximum length II in 
double lane and four lane. This lingle lane stretch is a 
NatIonal Highway. I cannot say anything on the fact that 

as to who declared It or how it has been declared or under 

what conditions they declared it. That is a past thing. But, 

money Ihould be given for that portion. 

Now, the National Highway No. 215 is In a bad Ihape. 
All the traffic. Is commuting through a State Highway 
palling through Kolra to TanIa, a SAIL town, to 

Lahunlpara. The National Highway has been abandoned 

or It il not being used. So, when this parallel road is there 
and the provilion il also there in the National Highways, 
you c~n declare National Highway No. 215. That Is my 

demand. 

My another demand Is about National Highway 
No. 215A. Again, this could not be connected through 

National Highway No. 23. Again, the traffic is coming 
through State Highway No. 10A. I would like to tell that 
originally that was a National Highway No. 23. At that time. 
our political leader thought that if the National Highway 

Is not diverted In this State. sub-divisional headquarters, 
we cannot get a bridge. So, they diverted this National 

Highway and the existing National Highway is in a bad 

shape. Originally, this National Highway was through 
Barkuta to Lahunlpare. This wal the original shape. You 

can declare It .. National Highway No.23A and provide 
money. That is my demand. 

Regarding this railway link from Talcher to Bimlagarh, 

detailed project reports are going on. My point is that 

when you have provided money of RI. 5 crore each In 
two Budgets, why cannot the foundation stone be laid 
there? 

Why can the Railway authority 01' the hon. RaIlway 
Minister or aamebody not go there? Theee are the limple 
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den .... About the nIIt of thlngl." am thMldullO.Ihe han . 

. Mlnllter .that he hal replied. 

In view of the reply given by the hon. Minilter, with 
the permlulon of the Chair, I am wtthdrawIng my 

Resolution. 

SHRI T.R. BAALU : M far .. the railway line II 

concerned, we wit definitely be conwnunlcatlng the 

concerns of my friends to the concerned. But I have 
provided funds to the National Highway No. 23. Even here 

also, I have provided RI.3.89 erare this year but the State 

Government hal not awarded any particular contract. That 
Is why, It II like thll: let them epend It. 

SHRI DHARMENDRA PRADHAN : It II for the mIaIng 

link. But the existing National Highway Is In a bad Ihape. 

.. . (Interruptlons) Mr. Minister, you haw provided money. 
We are thankful to you. You haw provided money to the 

missing links, new ones. When the milling link is 

functional, no one is going to give money to the existing 

roads. Kindly give some money to the existing roads for 

once. 

SHRI T.R. BAALU : I wilt provide In the Annual Plan 

definitely. If there is anything required, let the State 

Government come forward. We will ask them to give. So, 

kindly withdraw It. 

MR. CHAIRMAN : Let us now conctude It. Shrl Jual 

Cram, are you withdrawing your ReeoIutIon? 

SHRI JUAl ORAM : In view of the reply given by the 

hon. Minister, I am withdrawing my AeaoIutIon. 

MR. CHAIRMAN : Ha. the han. Member leave of the 

House to withdraw his ReeaIutIon? 

SEVERAL HON. MEMBERS: .... 

SHRI T.R. BAALU : Thank you. 

17.13 tn. 

[EttgIWIJ 

(II) RE : STEPS FOR BALANCED AND 
EQUITABlE DEVELOPMENT OF ALL 

PARTS OF THE COUNTRY 

MR. CHAIRMAN: Now, we will take up ItM1 No. 19. 

Shrl Sarbananda SonowaI. 

SHRI SARBANANDA SONONAL (Dlbrugarh) : Sir, with 

your kind pemiAlon, I beg to move: 

-rhII House expresses.1tI concern owr the regional 

ImbaInc:e8 created by the lack of development of 

dIfferenI pmta of the countly and urges upon the 

Government to take urgent steps for the balanced and 

equitable growth of dIffentnt parll of the country, 

particularly the remote areal, In order to strengthen 

the federal structure of the country.-

Reepected Mr. ChaIrman, Sir, today, I would like to 

draw the attentton of this HOUle to a matter which fa very 
much Important for our country. Partlcularty, .. we all 

understand that we are one of the Ia~t dernoc:raciea in 

the wortd having more than one billion population. We 

haw alreedy celebrated 58 yea ... of Independence. In the 

lut, almost, six decadee, we have seen how this country 

has grown up amidst dffferent chalIengeI, national and 

International chatlenges. But now It is a fact that though 

we have a Constitution, we have a system, yet the people 
of this country, particularly the different natlonatlties, haw 

been exprellfng their grtevancea. They haw atwayl been 

talking very franldy that they are not secure poItttcally, 

cuHurally, IOCIaIly and economically. TheIr hopes and 

upirations have never been accommodated In the system 

1tIe1f. Their dreams haw never been fulfilled through • 

• programme which " relevant to thatr demandI. 

Now, the country Is going through • wry difficult time. 

T_ aIIo, M hIM wIInessed the crIIIcaI IItuation which 
the country fa facing, parIIcuIarty the aeaptty CII our If*grtty 
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and ICMtrelgnty. We have been receiving a lot of th .... t 
across the border. So, It Is the need of the hour that India 

must stand up as a strong nation in the global perapective. 

It is possible only through the method which will inspire 
the people of India, particularly, in the matter of developing 

truat and confidence through action. Sir, today I want to 
propose to deliver a subject that has been debated in our 
country quite often. I believe that the subject will become 
a matter of Intense debate In the coming years. This has 
been debated In the last 10 many decades. Let me go Into 

the core of the subject without much Introduction. 

The ConstItution of our country should be rettructured 

on a truly federal basis to accommodate and fulfil the 

hopes and uplratlone of the people of the country. Article 
1(1) of our Constitution ltetes that 'India, that Is Sharat, 
shan be a Union of States: [j'r. Ambedkar, the Chairman 
of the Drafting Committee, while submitting the draft 
Constitution stated that although the ConstItution may be 

federal In structure but the Committee had used the te"" 
'Union.' Though the ConstItuent Assembly Initially debated 
about a federal structure, finally the word 'Federal' was 
substituted by the word 'Union'. The present structure 
ensures a very strong Centre. Power has been distributed 
between the Union ·and the States In such a way that the 
former enjoys excessive control over the States. Our 
present Constitution possesses unitary bias making the 

Centre exceseively strong. But In the federal system, It is 

a consensus of opinion, that it involves the essential 
features like dual Govemment. In a federal State there are 
two Govemments - the national or federal Govemment 

and the Govemment of each component States. The 
component States are not mere delegates or agents of the 

federal Govemment and both the federal and the State 
Govemments draw their authority from the same source, 
that is, the Constitution of the land. Besides, a component 
State has no right to secede from the federation at its will. 
On this count. a federation is distinct from a confederation. 

Sir, we all know that the prese!l' Constitution has failed 

to eMU ... eqult development of every part of the country. 

• 
It .. II-logical." you _ on 1M ball of logic then you 

will find 10 many instances in the different fteIdI of IICtivitIeI 
whether It is In the field of communication or dher aspects. 
But, it Is a harsh reality of happenings in the country that 

a eense of deprivation, a sense of alienation is growing 

up in the minds of the people of the country. The failure 

of the system has even given scope to foreign powers to 

encourage eeparatism. If we are receiving the provocation 

across the borders it is because our system has not been 
successful in growing the trust and confidence of the 

people of the country by delivering goods to them, by 

giving justice to them. It is particularly in the matter of 
upllftment of their standard of living and to eam their 
livelihood with dignity, pride and prestige. 

Our constituent States are not treated a8 equal 
paltnera in building a developed India because State has 

always beer) deprived of taking a major decilion. It is the 
Union of India that unilaterally takes the decision, without 
having any con8ultation with the respective States. The 
growing sense of neglect and the Insecurity In different 
parts of the country have developed unhelpful political 

aspirations. 

It is, perhaps, time for us to respond to the right of 
the State for ""-governance on a federal spirit. The States 
should be allowed to have their seH-governance. They 
should be allowed to grow up at their own resources, 
strength and ability. But this has I18\I8r been permitted to 

do 10. 

It is not diHicutt to diagnoee the over centralisation of 

power at the Centre. It is responsible for many ilI8 afflicting 

the country. Because of the Centre's wrong decisions, 
neglectful and discriminatory attitude, there are a lot of 

grievances coming up, a lot of resentment coming up from 

different parts of the country. To be more apecifIc, in other 
federal structures, there are only two lists. One containing 

the subject over which legi81atlon 18 to be made by the 

Federal Govemment and the other list contains the subject 

over which component States Legislatures are authorised 
to make Ie ... 
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But there II a peculiarity In the Indian ConatItuIIon, 
which provides Itne .... , under article 248, Seventh 
Schedule. The Union u.t contaInWIg 97 Items CMtr which 
the Partiament of India II aulhorlled to make !awl; State 
lilt containing 88 items over which the f8IP8CIIve 
corr.,anent State unlta are authoriHd to make laws; and 

the Concurrent u.t containing 47 itema over which both 

the Parliament and the State legislatures have concurrent 

legislative powers. 

As Ie mentioned, a Federal State derives Ita exlatence 

from the Conetltudon and fNfKY power, whether it Is 

Executive, legislative or Judicial, whether It belongs to 

Federal or to the component State, Is subordinate to and 

controlled by the Constitution. The legal supremacy of the 

Constitution Is essential to the existence of the Federal 

System. There Is a requirement of maintaining division of 

power not only between the coordinate branches of the 

Govemment, but also between the Federal Govemment 

and the component States, which is not happening in the 

country. It can be secured by vesting the final power of 

interpretation of the Constitution in the court. 

The three lists contained In the Seventh Schedule of 

our Constitution prominently display how unlimited powers 

have been rested with the Union Govemment to encroach 

upon the legislative powers of the State. This Is some kind 

of a dictatorial and tyrannical attitude, which is to be 

removed in the interest of the country. There are 80 many 

occasions when many State Govemments and many more 

commissions have recommended in favour of the Federal 

structure of the country. I want to cite some of them. In India, 

the tendency of over-Centralization of power at the Centre 

and distortion of original principles of Indian Federalism 

results in the emasculation of the powers of the State, 

which must now be revised. Restructuring the Centre-State 

relations with greater devolution of powers to the States 

must, therefore. be urgently addresaed to strengthen the 

basis of the country's unity and territorial integrity. Various 

suggestions were put forward to refashion the system 80 

as to eliminate the scope of frequent conflicts between the 

States and the Union. These suggestions have come from : 

1. Rajamannar Committee appointed by the DMK 
GcMtmment In Tamil Nadu (1971); 

2. CPM Government In Kerala; 

3. Akali Oal through Anandpur Sahib Resolution 

(1973); 

4. CPM Government In West Bengal (1977); 

5. Janeta Party Govemment in Kamataka (1983); 

6. Opposition Parties Conclave which met In 

Srinegar (1983); 

7. Administrative Reforms CommllSlon; 

8. Sarkaria Commission (1988); and 

9. Thaneswar Boro Commission constituted by 

Assam Assembly (2000). 

So, there are 80 many instances. Everyone at different 

periods of time, from sensible sections of the society 

considering the people's growing grievances and resent-

ments throughout the country, has understood that the 

Constitution, this system has to be reviewed and 

restructured. Without restructuring and developing a new 

system, the country cannot be kept together. India is a 

united nation. It has to be of different outlook, a modem 

political outlook through which this country can be 

strengthened and kept united for all times to come. 

The great leader from Assam, late Shri Gopinath 

Bordolol also agrued for 'Federal' basis before the Cabinet 

Mission In April, 1946. Vetern politician, late Shri Biju 

Patnalk also advocated for 'Federalism'. There are so many 

instances. For this particular issue, the hon. Members of 

Parliament from both Houses s'ould put their best po88ible 

wisdom to fulfil the hopes anti aspirations of the people 

of this country; from Kanyakumari to Kashmir and from 

Arunachal Pradesh to Gujarat. If we are to stay together 

and If we are to combat Intemationally growing tensions 

and situations then, definitely, Indian Constitution needs to 

be restructured, pal1icularty the Constitution needs to be 

restructured on a true 'Federal' basis. 
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Sir, the preaant structure, as you know, forces the States 

to beg for funds to manage their affairs and Implement their 

schemes. The State Governments and 

their Council of Ministers understand as to how the 

people are suffering· in their own States and as to what 

are their desires and demands. The States should be 

allowed to meet their demands with proper plans and 

programmes. But they have never been allowed to do 80. 

The present structure of the Planning Commission does 

not fuHI! the hopes and aspirations of small nationalities 

living in areas which have remained backward since 

our National Aag was hoisted on the day of 15th 

August, 1947. Uke that, there are so many small 

nationalities who are not in large numbers or volumes to 

represent their ideas before the Assemblies and the 

Houses of Parliament. But thtlir grievances have never 

been taken Into consideration seriously. Even the Planning 

Commission has failed to meet their demands in the 

last 58 years of our Independence. It Is ridiculous that 

the Planning Commission fixes as to which projects 

are to be implemented In which States. It Is not on the 

desires of the State Govemments. But it is the Planning 

Commission that decides as to what project has to be 

implemented in which State without considering the 

topographic location and relevance of that particular 

State's situation. 

Even in the Sarkaria Commission, this has been 

thoroughly discussed. On the fiscal front, in regard to 

financial autonomy of the States, the Sarkaria Commission 

had recommended In 1988 for removal of fiscal and 

financial imbalances between the States. So, in the 

Interests of the mantra ~lf unity and Integrity enshrined In 

the Preamble to our Constitution, there Is an urgent need 
to rationalise modalities of leylng taxes and collecllon 

of receipts, undertaking tax reforms, to take care of State 

finances, to ensure flow of funds to backwardregi0n8, 

and to have revenue traneferred to leu developed 

States. 

There Is a need to restructure the Ftnance Commis-

elon which haa been constituted under Article 280, the 
non-constItutional Planning Commlaslon. and other related 

machinery. The entire aet of Articlel 2&4 to 294 of the 

ConstItution calls for restructuring In order to widen the 

States' revenue and resource bale and HmIIing the Union 

jUst to maintaining the minimal requirements of the Union. 

This has been the suggestion of those famous Commis-
sions. 

MR. CHAIRMAN : Let other hon. Members also 

contribute to your Resolution. Let them be given sufficient 

time. 

SHRI SARBANANDA SONOWAL : This is a subject 

which has to be thoroughly discussed. There would be 
many more hon. Members wh" would also like to 

participate in this debate. 

To pave the path for equal development, the States 

must have the right to decide their own areas of concern 

on the priority The States should be allowed to do that. 

It is possible for restructuring the provisions of the 

Constitution. So, I think, the time has come to introduce 

Constitutional provisions for substantial. decentralisation of 

financial powers from the Centre to the States also. The 

States must have the right over the natural resources the 

States possess. Plenty of natural resources are there In 

different parts of the country but the States are not allowed 

the right over those in their possession ... . (Interruptlons) 

MR. CHAIRMAN : If you are concluding your speech, 

you can do it. Otherwise, we would have .0 take up the 

next Item. If you are prepared to concl~, you can 

conclude your ~h now. Or, you can continue another 

day. 

SHRI SARBANANDA SONOWAL : I think, I will have 

to continue in the next Session. I think, It would have to 

be continued. 

MR. CHAIRMAN : All right you can continue later. 
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17.14 .... 

HALF-AN-HOUR DISCUSSION 

Control of fIuon)eI. 

SHAI HANSRAJ G. AHIR (Chandrapur) : Mr. Chairman, 
Sir. while thanking you for having gl\l8n me an opportunity 

to apeak. I would like to say that lakhs and croree of people 

in the country, especially In rural areas, a ... in the grip of 

a disease called Fluorosis. Excess of fluoride contents In 
drinking water Is Its main cau ... People In vaOOua Stat .. 

In the country a... suffering from said disease which Is 

caused by drinking water containing exc... contents of 
fluoride. I would like to make a submiaBion In this regard 
to the Government. I would like to tell that though 58 years 
have elapsed since our country became Independent. yet 
the Govemment have not been in a position to provide 

clean drinking water to the poor rural people In the country. 

Consequently. lakhs of people 'In the country a ... suffering 

from fluorosis. People suffering from said dlseale also 

suffer from joint-pain, such as backache, neck ache and 
knee joint pain. Not only this. it also results in digestion 

problem. Further it results in loss of appetite. diarrhea. 

sneezing. fatigue and anaemia and hemoglobin level of 

patient goes down. As per a medical report. fluorosis may 

even cause abortion in case of pregnant woman and 

infertility in men. The Government have made no effective 

enorts for providing clean drinking water to the people 

though It is aware that drinking of water containing fluoride 

results In spread of fluorosis. 

[English] 

MR. CHAIRMAN : Hon'ble Member. you a... not to 

make a speech. You can speak about the fluorosis disease. 

The main question has been answered. This is Half-an 

Hour discussion from It. PIeue conclude. 

[Translation] 

SHRI HANSRAJ G. AHIR : Fluorosis di ...... caL8ed 
by drinking contaminated water. has been detected in 21 
Stales In the country. h has been detecled., about 

2,18.000 vinages where people drink contaminated water. Aa 
per a study conducted by an NGO 70 percent water in the 

country Ie contaminated. And as per a United Nation's suNey. 

people In 122 countries a ... supplied contaminated drinking 

water. Out of the said 122 countries. our ranking is 120. 

People In our country, especially in rural areas are suffering 

from Hid disease as they drink contamin.ted water. My 

submission Is that the Government should prepare an action 

plan for ensuring supply of clean drinking water to the people 
in such vill.ges where they are forced to drink fluoride 

containing water. 

SHRI SHAILENORA KUMAR (Chall) : Mr. Chairman, Sir 

we .... holdIng an Half-an-Hour Olacu.slon In reply to a 

supplementary queatfon by Shri H.nsraJ G. Ahlr on Fluorosis 

on 25.11.2005. Through you. I would like to make some 

suggestions to the Hon'ble Minister and would also like to 

ask a few questions. As hon'ble Member has just now stated 

that the quality of water one drinks directly affects one's 

digestive system. And It Is the root cau .. of all di ....... 
It Is very unfortunate that even after 57 ye.,. of 

Independence the Government has not been able to provide 

cle.n drinking water to the people. 

[English] 

MR. CHAIRMAN: Hon'ble Member you apeak about the 

fluorlsis disease. You confine your point to the disease. That 

is the question before you. 

[TtanSlation] 

SHRI SHAILENDRA KUMAR: The Hon'ble Minister has 

evolved many a scheme in this regard, such as SWajal Ohara 

Yojana mainly for rural a ...... Under the said scheme. It has 

been envisaged to provide cle.n drinking w.ter to all the 

villages in the country by 2008-07. 

Mr. Chairman. Sir, I would like to tell the hon'b1e 

Minister that there Is acute defICiency of calcium be it rural 

or urban ....... In some of the a ..... , sewerage pipes run 

parallel to drinking w.ter supply pipes. tn many areas, 

sewerage water mingles with drinking water because 

of leakage In pipes which gets .upp/led to the people. Sir. 
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through you, I would like to draw the attention of the 
Mlnl8trlea of Urban Development as well as Rural 

Development to the fact that luch leakagel result in 

spreading of serious diM ..... My aubmillion is that the 
Govemrnent lhould provide Budgetary IUpport for tackling 

the said problem. 

[English] 

MR. CHAIRMAN: Prof. Rala Singh Rawat. You can ask 

questions only. 

PROF. RASA SINGH RAWAT (Ajmer) : Sir, I will ask 

questions, but let me say something about the particular 

problem also. 

[Translation] 

Fluorosis il caused by drinking water containing 

fluoride. As hon'bIa Hanlraj jl and Shri Shailendra ji w .. 

telling, 50 percent dlatrictl in Rajasthan are In the grip of 
said dlse .... It has even become a hurdle In the marriage 

of children In Rajasthan. People say that they would not 

like to marry their daughter In those areas where there is 

no drinking water. It is the primary duty of any WeHare State 

to make available pure water. The Minister of Rural 

Development Is sitting here. He might have read Rahim's 

couplet. 

-Rahlman Panl Rakhlya, Bin Pandl Sab sun, 

Panl Gaye Na Ubare, Moti Manas Chun-

The pure drinking water should be made available to 

the people 80 that they may not fall ill. This problem II 

serious In trib.1 .re... In our tribal districts whether It Is 

Dung.rpur. Banawada. Udaipur or Sirohl • large number 

of people are lufferlng from a disease called fluorosis on 

account of drinking water containing excess quantity of 
fluoride. My constituency II Ajmer. I have the reports of the 

Under Ground Water Board wHh me along wHh the report 

of the Ground Water Exploration Programme and the 
Ground Water Monitoring. In all th .... said reports It hal 

been mentioned that there Is an excess quantity of ftuorlde 

In ground water In Ajmar, Bhllwara. Blkaner. Dungerpur. 

Ganganagar, Hanurnangarh, Jalpur, Jalaalrner.. Jalore. 

Jhunjhunu, Jodhpur, Nagore, P.ali, Sirohl .nd Sikar .... as 
and It II on account of this that the people of this area 

have to face the disease Uke floursls. Though the Central 

Government are providing funds for ARWSP Scheme 

under the w.ter supply programme and Is making efforts 

to provide pure drinking water to fluorid8 affected villages 

through Rajlv Gandhi Drinking Water Mission, however the 

Government Is providing grants in the ratio of 75 to 25. 
Presently the States have been facing the problem of 

resource crunch out it has assumed very serious 
proportions. Whether the Govemment propose to give 

hund ... d percent grant to the Rajasthan Govemment to 

meet the cost of the projects sent Dy the State Govemment 

to the Central Govemment under the ARWSP and Raliv 

Gandhi Drinking Water Mission to tackle the problem of 

water having the aceess quantity of fluorides. In part (b) 

. of the reply It totas been mentioned that when a study was 

done by the public administration institute to know as to 

what extent the problem of fluoride containing water has 

been addressed, Its result were quite surprising. I would 
like to know the time by which the said projects Is likely 

to be completed and I would also like to know as to how 

much funds hal been given by the Central Govemment 

to the State Govemment for various projects going on In 
the State to tackle the problem of eXC888ive fluoride in the 

water. How much funds have been given to the State under 

the various schemes and how much are outstanding? I 
would like to know whether the Central G ovemment will 

provide hundred percent grants to complete pending 

projects. 

{English] 

MR. CHAIRMAN : Prof. Rasa Singh Rawat. no rule 

applies in your case. 

{Translation] 

SHRI LAKSHMAN SINGH (Rajgarh) : Mr. Chairman, 
Sir, I would like to uk only one queatton to the hon'ble 
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MinIIter. The contaminated drinking water it the meln c:.-
ot the ftourosis dis ..... Just now .. veral hon'bIe Members 

submitted that the wat.r level is continuously going down. 

The wat.r Is getting polluted in those Stat •• where water 

levels have declined. Flourosis dI .... e Is spreading 400 
hundred villages in my parliamentary constituency Rajgarh, 

Madhya Pradesh are affected on account of this. Many 

agencies like United Nations and KFW, Germany provide 

funds for making available safe drinking water. A lot of funds 

are coming to the Govemment for this purpose, however, 

on many occasions the said funds are diverted for other 

works. I would like t.., know whether the Govemment will 

make any efforts to check it. 

Secondly, the funds .,Iocated for IWOP scheme are 

directly sent to the districts where schemes are being 

Implemented. Similarly, will the fund allocated for tackling 

the water pollution will be directly sent to the districts? Will 

the fund be directty sent to the districts affected by polluted 

drinking water containing excessive fluorides 80 that the 

fluorosiS can be prevented? 

[English} 

MR. CHAIRMAN : SM Ram Krlpal Yadav. but you can 

only ask one question from the hon'ble Minister. 

[Translation} 

SHRI RAM KRIPAL YAOAV (Patna) : Through you I 

would like to .ubmlt to the hon'ble Minister that excelS 

quantity of fluorides are found In ground wat.r allover the 
country especially in my Stat. as has been said by .everal 

hOn'bIa Members and it Is on account of this that people 
are getting afflicted with this disease. The people of nearly 

more" than 700 villages in Bihar are drinking water 

containing .xc... fluorides and arsenic and It Is on 

account of this that large number of people are affected 

with dI....... There are 88Y8raJ districts like Rohtas, 

Bhojpur Grlah etc. Including Patna from where I hall in 

which the cues of contaminated water have been reported 

In 88Y8raJ village&. Sir, through you, I would like to know 
whether the Govemment have fonnulaled any tpecial 

scheme for thole villages and districts where people are 
getting drinking water containing .XC818 quantity of 

fluoride and araenic and large number of peopte are 
gelling afIIIcted by the ...... , So that they may be 

protected from dis ..... and the people may get safe 
drInIdng who are gelling afIIIcted by this diIeaIeI at large 

~. 

[English} 

MR. CHAIRMAN: Shri, Yadav, you can only ask one 
question from the hon'ble Minister. 

SHRI RAM KRIPAL YADAV : va., Sir. I am only asking 

one question from the hon. Minister. 

MR. CHAIRMAN : Shrl Yadav. you have already asked 

the question. 

[Translation} 

SHRI RAM KRIPAL YADAV : I would like to know from 

the hon. Minister whether he i. going to provide any 

special package to check the contamination of drinking 

water from excess level of fluoride and arsenic at those 

places 80 as to help people and fuHIII the commitment of 

the Govemment regarding providing pure drinking water. 

[English] 

MR. CHAIRMAN : Shri Ashok Argal. but you can only 

ask one question from the hon. Minister. 

SHRI ASHOK ARGAL (Muralna) : There are several 

blocks in my constituency Muraina in Madhya Pradesh 

where children become victim of malnutrition every year. 

The main reason I)f the diaeaH Is contaminated water. The 
hon. Minister is preeent here. I would like 10 know whether 

he II sending any Enquiry CommIttee to make arruge-
menta for providing pure water 10 thole who .,. getting 

contaminated water. MoeI 01 the people ot Jaura city are 

In the grip of aiImentI of galtJO Int8ltinal. I would like to 

NY that a medical ....... IhouId be sent there to find out 
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whether people .... t.IIIng lick due to contaminated water. 
Kamal and Pahildgarh bIocka .... also facing the ....,. 

problem of contaminated water. DiIeaee. among children 
.... prevalent thant and at least 10 or 20 children die every 

year. I request the han. Minister to pay special attention 

towards this and get an enquiry conducted in this regard. 

[English) 

MR. CHAIRMAN: Kunwar Manvendra Singh, you can 
put your question to the han. Minister. 

[Translation) 

KUNWAR MANVENDRA SINGH (Mathura) : Mr. Deputy 
Speaker, Sir, through you I would like to ask a question. 

I come from the constituency of Mathura which Is the 

birthplace of Lord KrIshna and G0dde88 Radha. Crol'88 of 

pilgrims visit Mathura. You share your name Radhakriahnan 

with them. Moat of the vlRages In Mathura have saline 

water. Women of these a..... have to traverse 2·3 
kilometers to fetch water even today. People use 

bullockcarta and tractors for carrying large quantities of 

water. The scheme of Water CoI'pOf8t1on Is not under 

implementation. The State Government says that there are' 

no funds to give the employees th8ir salaries. I would like 

to know whether the Union Govemment through Its 
8Cheme8 would extend help In soMng the problem of 

drinking water In Mathura? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : Mr. Deputy Speaker, Sir, 

I thank the Chair and han. Member, Shri Hansraj Ahir for 

raising this _ue In the Interest of the public. Through Half 

an Hour dl8cuuion, he has drawn attention towards the 

basic problem of contaminated drinking water which the 

crol'88 of poor people of villages are forced to use. 5-6 
Members have raised the Iaaue relating to their States and 

conatIluencle8. Rasa Singh Raw..,1 quoted a "Bloke- also. 

He said that water 18 synonym of life and It Is known world 
over. He aIIo quoted from "R~na· "k8h1ll, jaI pawak 
gagan samira, panch rachlt atl dhara eartra" meaning man .. 

body II made up of five elements of earth, water, fire, sky 

and wind. 

There are three problem8, relating to water availability, 

8U8tainabillty and quality of water. The previous Govem· 

ments also paid attention towards these problems but they 

did not pay as much attention as was required because 

It Is the basic problem of the rural are88. The Government 

h88 taken a decision about thfl first problem. Wherein, it 

h88 been decided that the per capita 40 litl'88 of water In 

rural are88 should be made available in villages. The 

arrangement of water supply and expenditure thereon Is 

quite different for urban are88. While person in a village 

is expected to u" 40 litre of water for all his needs, like 

drinking, working, w88hing clothes, bathing and for cattle 

and this way he is supposed to meet all his requirement 

with those 40 litl'88 of water notwithstanding the fact that 

people In urban areas use 10 IItI'88 of water for using toilet 

only once. It shows that there Is no parity while taking into 
account the consumption of water pattern In rural and 

urban areas. I would like to know as to how much 

difference is there in the public spending of funds for 

making available water in urban are88 as well as rural 

are88? Cold water, hot water, bottltd water; all these 

arrangements are there in the cities while there are no 
such arrangements in the villages. We have paid attention 

towards all these things. 

We formulated a time bound programme of Bharat 

Nlrman. We ought to ensure that people do not have to 

use contaminated water. Rs. 1 lakh 74 thousand crores 

would be spent on -Bharat Nlrman- programme which 

Includes one head of drinking water also. The programme 

covers six heads which Include Pradhanrnantri gram udak 

yojana, housing, drinking water, electricity, creation of 

Irrigation potentiality and providing telephones. Among the 

six heads of Sharat Nirman, the most Important one 18 that 

of drinking water. Rasa Singh Rawatjl was laying that 

attention should be paid towards this. Eanier there was a 

budget of Rs. 1 thoueand crore, In the next budget the 

provision was one and a hall thousand crore rupees which 

was Increased to Rs. two thoueand CfOI'88 In the next 
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budget. Inilidy the be Idgetary proviIIon for drinking WIlIer WIllI 

RI. 2900 crore. In 2005-08, the allocation for drinking water 
was RI. 4050 croree show',,-,g an Incr8ae of 43 percent . 
.• (lrrterrupIJotw) 

[EnglIsh) 

MR. CHAIRMAN: Nothing win go record except the 

IIPHCh of the hon. Minister. 

{Interruptionsr 

DR. RAGHUVANSH PRASAD SINGH : Does he hu 

the patience to Ilaten to the reply on the IIIue of water? 

I shall name all the hon'ble Member. one by one and give 

reply to the questions I ailed by them. There is a severe 

crisis of potable water and since the hon'ble Members 

have evinced interest therefore, I would like to apprise the 

House in this regard. I shall be brief in my reply and they 

may take note of it. During the last four years, the allocation 

was Increased by RI. 4000 erore till date and the 

Govemment will spend Rs. 26000 erore in the next four 

years, that is four times of that amount would be spent. 
It means where eariier Rs. 4000 erore were spent, now 

Rs. 28000 erore would be spent, per annum. We are 

focusing on the basic problem. In the next four years, 

nobody would be forced to drink contaminated water and 

there would be no scarcity of water. Besides, there would 
be no dearth of availability of water and Govemment will 

ensure sustalnabillty of water. We have apprised the hon. 

Members about the 8tatua of 'Sharat Nirman'. 

Some hon'b!e Members have raised the issue of 

presence of fluoride In water. Two lakh, sixteen thousand 

habitations all over the country are compelled to drink 

contaminated water. The Stat.wiee flgurae are available 
with the Govemment; I will ..,.,rIse the hon'ble Members 
of It. The moat hazardous sub8tance Is arsenic. The 
villagers call araenlc by the name of poiIon. By drinking 
arsenic: contaminated water, a p8I'Ion fall prey to IkIn 
cis..... and cancer etc. and dIeI. The moM atr.cIed 
region 18 West Bengal. I am qUOllng the fIgurea In thIe 

regard. Now, let U8 take the ~ of ftuoride. Hon'ble 
Member Shri Haneral G. Mlr Is very keen to hear about 
fluoride. When people drink fluoride contaminIIled water, 
they tall prey to osteo-arthrltll. He has rightly aatd that a 
person falll prey to jolnt-palns. 31308 habltationl .. 

affected by fluoride. 5029 vlHages 'are affected by araenlc. 

West Bengal Is most affected by It; eight districts of the 
State are affected by It. In Bihar 35 vHlagee are affected by 
fluoride. Andhra Pradesh is also severely affected by 

fluoride and 3072 habitations over there are affected by 
It. 

An hon'ble Member has railed a question with regard 

to Uttar Pradesh. 1046 habitations are affected by it In Uttar 
Pradesh. In Uttar Pradesh, 295 villages are affected by 

salinity, 2198 villages by iron, 1522 villages by multiple 

factors, in total 5062 villages are affected. Two hon'ble 

Members have raised the question of Madhya Pradesh. In 

Madhya Pradesh, 3774 villages are affected by fluoride, 

604 by salinity, 85 villages by Iron and 157 habitations by 

multiple factors In total 5381 vHlages .... affected .... 

(Interuptions) Please listen to me and If you are not 

satisfied, you may ask the questions. 

(English) 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptionsr 

MR. CHAIRMAN : Mr. Minister, have you completed 

the reply? • 
[TransiaNonJ 

DR. RAGHUVANSH PRASAD SINGH : I was giving 

reply to the hon'ble Members questions In Rajasthan, 8092 
habitations are affected by fluoride, 5428 by salinity and 
7882 habIt.tions are affected by nitrate. 

11.00 hre. 

18839 habitations are affected by multiple factors In 

total 41072 habitations of R8jasthan are Compelled to drink 
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contaminated water. In Haryana, 144 habitations are affected 
by fluoride. 72 by salinity and 145 by multiple factors. 

Simllarty, 5000 habitations In Kamataka were affected by 

fluoride. The State Governments are spending money on it, 
but the Union Govemment provides financial and technical 

assistance. Therefore, the 12th Finance Commission have 

paid .,ention to it. Rs. 325 have been allocated to Andhra 

Pradesh to deal with the problem of fluoride contamination. 

Rs. 600 crore have been allocated to West Bengal. Rs. 150 
crore to Rajasthan and Rs. 100 crore to Haryana to deal 

wtIh the problem of arsenic-contamination. The. State 

Government contributes 15 percent to ARWSP, Rajiv Gandhi 

Drinking Water Mission. As far as the problem of quality water 

il concerned, 

there Is a sub-commission programme In Rajiv Gandhi 

Drinking Water Mission. More alloCation would be made, 

particularty to solve the problem of quality water. In 

regard to availability of water the Union and State 

Governments contribute 50:50 under ARWSP, but In regard 

to potable water, Union Government contributes ?~ percent 

and 25 percent I. contributed by the State Govemment. 

Therefore, the expenditure of more than 15 percent is 

required. This scheme was discontinued during the NDA 

regime. 

(English) 

MR. CHAIRMAN : Please conclude. 

(Interruptions) 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH : Even then we 

want to Implement it. I promise the House that Within 4 

years thie problem of contaminated water ... . (Interruptions) 

(English] 

MR. CHAIRMAN : Nothing will go on record except 

what the hon. Minieter says. 

(Interruptions)" 

·Not recorded. 

[hnslatlon] 

DR. RAGHUVANSH PRASAD SINGH: We would help 

the State Governments which implement the project and 

we provide funds to Bihar alao. I would like to tell that the 

Govemment of Bihar has not utilized funds that were 

provided to it and It has not submitted a report in this 

regard. More funds would be provide if required after the 

utilization of the entire amount. We would take care that 

the general public does not fac.e the problem of drinking 

water. We have already released funds for Uttar Pradesh 

5-6 days ago. 

Mr. Chairman, Sir, I have resolved the queries raised 

by the hon. Members regarding fluoride but since they did 

not ask about tribal areas, I have said nothing in this 

regard. We have allocated Rs 1300 crore to deal with the 

problem of contamination of fluoride. I expect the hon. 

Mambera would make the State Govemments active in this 

regard. We want to provide assistance for lesting of 

drinking water in testing laboratorie. al block level and 

panchayat level. We have enhanced the budget to see that 

there is no shortage of drinking water for the poor and we 

have carried oul the "Bharat Nirman" p~ramme in a lime 

bound way. We want to ensure that the poor do not have 

to face the shortage of drinking water. It is right that intake 

of contaminated water is the root cause of most disease. 

Impure water cau .. s diarrhea. fluorosis and several other 

di....... Availability of pure water would ensure the 

eradication of han the di .. a ... in our country. Moreover, 

the poor do not have money to get the treatment for these 

diseases. 

Mr. Chairman, Sir, in the end I wc;KIld like to thank all 

those hon. Members who have taken Inte .... t In this subject 

and raised this question. This problem can not be solved 

by merely making speech but we are eager to take action 

and make budgetary aUocation. seeking the cooperation 

of the State Govemmenta, panchayatlraj institutions and 

others to solve the problem of drinking Wldar. fn Ihe end, 

I would like to thank all the han. Members. 
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MR. CHAIRMAN : " you cooperate, .. shall take up 
SpecIal MentIona, othetwiae. we may not be able to flniIh. 
PIeaIe take only two minutes. 

{1I8MIat#on] 

SHRI. SHAILENDRA KUMAR (Chd) : Mr. Chairman, 

Sir, lawyers of other countrieI should not be allowed. to 

prIICtIce In India. The Government should not 1UC?Cun:m to 

any kind of preIIUre In the meeting of MO In Hqngkong 

and should not hurt the feelings of the lawyers of the 
country. The Government lhould not take any decllion on 
pennIttIng lawyel'l from abroad to practice in India. Due 
to pt'8IIure from WTO, Hongkong; It Is being dlecuued 

to bring legal profeaeion under chapter of I8rv1ces. Legal 

profession should not be treated as busine... All the 
lawyel'l of the country strongly protested against It In the 

year 2000. Through you, I would like to request the 

Govemment that lawyers of other countries should not be 
allowed to practice In our country 10 that the self respect 
of the lawyers of our oountry may not hurt. 

Sir, dispensation of justice would not be an Inexpen-

sive affair H lawyers from abroad are permitted to practice 

In the country. The poor have to wait for long for geHing 

justice. If the lawyers from abroad are permitted to practice, 

It would not ensure inexpensive dispensation of justice. It 

should be opposed vehemently. The hon. Minister should give 
a reply In this regard and the Govemment should 

telephonically instruct Kamal Nath Ii not to succumb to any 

pressure and strictly refuse to accept any proposaJ in this 

regard. I would request the hon. Minister to keep this fact 

in mind that feelings of the lawyers of the country are not 

hurt. 

SHRI SHANKHLAL MAJt:t1 (Akbarpur) : Sir, while 

framing the conetltutlon, the architect of the Indian 

Constitution, Saba 88heb BhIm Rao AmbecIkar had made 

the provision that the 'DaIItI' of the society should be 

Included In the Scheduled Castes for their social, 

educational and political upliftment. 

Sir, the IUbcaItH of ftahermen community ~ 16 Statee 
of India enjoy the facility of the Scheduled Castes. Gond, 

Kharwar, Majwar of Uttar Pradesh are' Included In 

Scheduled cates, however, Its sUbcastH like Manah, 

Kewat, Bhatham, Tiwar, Chal, 'tuma, Bind, Dhiwar, Kahar, 

Kuhyap, GondIa, Manjhi etc have not got this facility. ThIs 
community Is flnanciaRy, socially and educationally so 
backward that even after 58 years of Independence not 

even a single member of fishermen community is In the 

lAS or IPS in Uttar Pradesh despite their huge number. 

This Is the proof of this educational backwardness. . • . 

(Interruptions) 

[English] 

MR. CHAIRMAN : Shri Malhi, you may raise only one 

matter and you cannot raise both the matter. 

{Trans/allon} 

SHRI SHANKHLAL MAJHI: Sir, I would Hke to request 

you to give me two minutes more. We are new Members. 

The new Members also should be given time. The subject 

that I am raising Is not concemed with any specific person, 

raiher it Is concemed with that society and community 

against whom injustice is being done even after 58 years 

of independence and they are not getting the facilities that 

they should have got. That II why I am saying that It is 

soclany, economically and educationally backward society. 

The Uttar Pradesh Govemment has also recommended to 

the Central Govemment to Include the said castes in the 

list of Scheduled Castes. I would like to submit that the 

facilities that should have been given to the fishermen and 

Its sub-c:astes of Uttar Pradesh have not yet been given 

to them. So, they should be given the facility of the 

Scheduled CUte. I would like to demand the Govemment 

of India to accept the recommendations of the Uttar 

Pradesh Government and provide the facilities of the 
echeduled castes to the satel caste •. 

SHRI HANSRAJ G. AHIR (Chandrapur) : Sir. through 

you, I would like to .ubmIt to the hon'ble Minister of 

Railways that the development of railways. all over the 
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country, Is undertaken by the Ministry of Railways. The 
Railway Is the need of the country. The railway is not only 

the means of transportation rather It alao supports the other 

industries. I had demanded for conducting survey for laying 

some new lines in my Pariiament constituency Chandrapur, 

district Garhchiroll. It is the policy of the Ministry of Railways 

to accord priority to the districta predominantly inhabited 

by tribal people and rich in mineral resources. Despite that, 

I got a letter from the Ministry of Railways stating that it 

already has projects amounting to Rs. 46 thousand crores 

pending with It for which survey work has been done. I 

had demanded that a new train should be introduced 

between Chandrapur and Mumubai. I got the reply that a 

new train can not be introduced as It will not be 

commercially viable. When I .:I8manded a new train from 

Garhchiroli it was replied that presently they cannot not 

introduce a new train while it is the policy of the Railways 

to give priority to introduce trains in tribal districts. Despite 

that the officers of the Railway Department are giving 

wrong reply. I would like to appeal to the Minister of 

Railways that the Ministry of Railways should give correct 

reply to the questions asked by the Members of Parliament. 

SHRI TUFANI SAROJ (Saidpur) : Sir, through you, I 

would like to draw the attention of the Govemment towards 

the inconvenience faced by the people and the accidents 

accruing dally at the railway gate located near Jagadishpur 

railway station near Jaunpur town along Varanuhl-

lucknow National Highway in Uttar Pradesh. large 
number of vehicles passes through this national highways. 

The said railway gate is cloHd 10 to 15 minutes prior to 
the paaaing of the train and when the gate is closed, there 

Is heavy jam. The volume of traffic Ie so high that not only 

the vehicles collide rather It also takes too much time In 

paaaing the vehicle. Apart from that It .. aIIo inconvenient 
for the pedestrians to crou the road. T~ problem can be 
solved by way of constructing overbrldges there. 

So, through you, I would like to delMnd the Central 

Government that neceeaary ... ahould be taken to 

construct overbridge on Jagadlehpur railway gate for the 

smooth movement of the traffic and security of Hfe and 

property. 

(English) 

SHRIMATI PRATIBHA SINGH (Mandi) : Thank you. Sir, 

for giving me this opportunity to apeak. I would like to 

inform the House that first time In the history of Himachal 

Pradesh open heart surgery was performed In our 

Govemment hospital, Indira Gandhi MedIcal College, 

Shimla, recently. 

A 16-member team - headed by All India Institute of 

Medical Science Director, Dr. Venugopal and IGMC 

cardiology Department's Dr. Rajneesh Pathanla and Dr. 

R.S. Kanwar as part of the team - performed the surgery. 

Though doctors, nurses and other para medical staff 

from IGMC underwent three months training at AIIMS It will 

take some time for IGMC doctors and staff to perform open 

heart surgery independently. 

I thank the Central Govemment and the Health 

Ministry for this and request the Health Minister to provide 

full help to the IGMC doctors of the State till they are trained 

enough to perform open heart surgery. With this facility at 

IGMC, Shimla, poor patients of the State will be benefited. 

The cost of heart surgery at IGMC will be much leas than 

anywhere else in the country. 

Even the charges, which are taken by the private 

hospitals, are very high. Again I would li<8 to thank Or. 

Venugopal for making all his efforts as he came all the 

way to perform open-heart lurgery in our hospital. 

With these worda, I would like to thank the Govemment 

allo. 

(Tflln./atlon) 

PROF. RASA SINGH RAWAT (Ajmer) : Mr. ChaIrman 

Sir, from the geographical area point of, view Rajasthan 

Ie the biggest State of the country. 60 percent of the State 
territory is either arid or eeml-arid. The low annual average 
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rainfall in the State meanl that there Is paucity of water 

I'8IOUrceI In the State and It II on account of this that the 
State has to face the continuous scourge of famine. 

Apart from that there are Hmited reIIOWC81 for the 

generation of hydel power and the cost of production of 

thermal power il also comparatively high on account of 

remote location of coal areas. Delplte that Rajasthan 

has been at the forefront in the country In tern:- of 

introducing the measures to bring Improvement in power 

sector and for this It has also been appreciated by the 

Government of India and other organizations. So, through 

you, I would like to request the Government that the 

Ministry of Power, the Government of India should accord 

the special status to Rajasthan similar to that of North-

eastem States and should provide a central grant to the 

tune of 90 percent of the total cost of the project and 10 

percent as a loan to the Rajasthan Government under the 

Accelerated Power Department and Reform Programme 

(APDRP). 

SHRI GIRDHARI LAL BHARGAVA (Jalpur) : Mr. 

Chairman, Sir, I would like to associate myaeIf with Prof. 

Rasa Singh Rawatjl on this issue and I support him. I also 

request the Union Government to provide 90 percent of 

the amount to Rajasthan Government as grants under 

APDRP programme and State Government Ihould bear 

remaining 10 percent. 

Sir, now I come to another subject for which you have 

given me opportunity to apeak. Many famous temples of 

Rajasthan are in a dilapidated condition, If attention is not 

paid towards them, they would ~ destroyed completely. 

The roads leading to these temples are in a very bad 

condition. They are full of potholes and they are so narrow 

that only one vehicle can pass at a time. The State 

Government has initiated steps In this regard but is 

hampered due to paucity of funds. Two dayl ago, hon. 

Chief Minister, VasundharaJI launched a scheme worth Rs 

10 crore for the renovation of !he tempte of KhoIa u Shri 

Hanuman situated on hilla near Jalpur bypass. Moreover, 

a huge amount has also been spent on the renovation of 

the temple of Shrl Nathji in Udaipur. Therefore, I request the 

Union Government to allocate funds for the repair and 

maintenance of all the religioul places in Rajasthan and 

the roads leading to them. I thank you for giving me 

opportunity to apeak. 

SHRI SURESH WAGHMARE (Wardha) : Sir, the 

Government of Maharashtra has sent a proposal to the 
Union Government to Include "Telr caste in the third 

Schedule, but the Union Government has not taken any 

action In this regard. Therefore, I request the Union 

Government to Include 'TeU' caste in the third Schedule. 

Similarly. Income Tax Department of the Union Government 

. has tried to insult this caste through an advertisement. An 

advertisement was given in a Daily. dated 26.10.2005 
under the caption -Zlndagl raja bhoj kl aur aaykar gangu 

tell ka". In this way. this department has cast aspersions 

on the caste through this advertisement. I request the 

Govemment to check such incidents and a luitable action 

Ihould be taken againlt officers who have insulted the 

"Teli- community by giving such an advertilement. 

SHRI RAM KRIPAL YADAV (Patna) : Mr. Chairman, Sir, 

through you. I would like to draw the attention of the hon. 

M'nister of Petroleum towards Bihar. Bihar Is facing 

shortage of LPG. People are facing lots of troubles due 

to non-availability of gas. People are standing in queues 

from morning to evening; even then they are not getting 

gas. The shortage of gas has paved the way for gas 

agencies to sell the gal In black quite openly. Gas 

agenCies are Indulging in black marketing blatantly and 

are charging more than R. 200. My constituency, Patna 

is particularly reeling under acute shortage of gas due to 

which people are facing lots of problems and they are 

really halsled. 

Sir, through you, I request the hon. Minister of 

Petroleum to intervene and make arrangements for 

supplying gas to Bihar to meet the shortage there. 
Sufficient quantity of gas should be aupplled to my 

conatituency Palna 10 as to relieve the people and resolve 

their probIernl. 
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SHRI P. RAJENDRAN (Qullon) : Sir, there 18 a provllion 3. Dr. Barq, Shafiqur Rahman 342 . 
In the Central Govemment Nles to give appointments on 

compassionate grounds to the wards of Central Govem· 4. Shri Chakraborty, API 366 

ment employees who died In hamees. This Is limited to 5. Dr. Chakraborty, Sujan 358 
five per cent of the recruitment. By and large the warda 

6. Shri Chaure, Bapu Hari 348 
are given employment In the Departments In which the 
officials were working at the time of their death. 7. Shri Chavda, Harillnh S48 

There are thousands of applications pending request. 8. Shri Chllthan, N.S. V. 368 
Ing for appointment on compassionate grounds. The 

9. 
Departments concerned now 888,.,. to be working on how 

Shri Chowdhary, Pankaj 345 

to deny these appointments on compassionate grounds. 10. Shri Kumar, Vlrendra 3S8 

Sir. in the present circumstances when large scale 11. Shri Kus,hawaha. Narendra Kumar 343 

appointments are not taking place, it is necessary that the 12. Shri Mandai, Sanat Kumar 351 
five per cent condition Is removed. Since the order is baaed 
on a judgement of the Supreme Court, the Govemment 13. Shri Masood. Rasheed 357 

should take necessary steps to get the present Nles 14. Shrl Meghwal, Kailah 347 
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